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RAJYA SABHA
Tuesday, 19th November, 2019/28 Kartika, 1941 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.
OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, | refer with profound sorrow to the passing
away of Mr. Robert Mugabe, former President of Zimbabwe, on the 6th of September,
2019, at the age of 95 years.

An iconic pan-African leader, Mr. Robert Mugabe played an instrumental role in
leading Zimbabwe to its independence in the year 1980. An ardent votary of African
issues and pan-African unity, he served as the Prime Minister of Zimbabwe from 1980
to 1987 and as the President of Zimbabwe from 1987 to 2017. He devoted his whole
life to the benefit of the people of Zimbabwe. He served as the Chairman of the Non-
Aligned Movement from 1986 to 1989. Mr. Mugabe was a true friend of India and
contributed immensely to India-Zimbabwe friendship.

His demise is an irreparable loss to the Republic of Zimbabwe and its people. In
his demise, the world has lost one of the tallest leaders of our times.

This House joins the bereaved family, the Government and the people of the
Republic of Zimbabwe in mourning the passing away of Mr. Robert Mugabe and
conveys its heartfelt condolences to them in their hour of grief.

We deeply mourn the passing away of Mr. Robert Mugabe. | request Members
to rise in their respective places and observe silence as a mark of respect to the memory
of the departed.

(Hon. Members then stood in silence for one minute)

FELICITATIONS BY THE CHAIR TO SHRIABHIJIT BANERJEE FOR
WINNING NOBEL PRIZE IN ECONOMICS FOR THE YEAR 2019

MR. CHAIRMAN: Hon. Members, as you are aware, the Royal Swedish Academy
of Sciences has decided to award the Sveriges Riksbank Prize in Economic Sciences
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[Mr. Chairman]

in memory of Alfred Nobel (commonly referred to as the Nobel Prize in Economics) for
the year 2019 to Shri Abhijit Banerjee, along with Ms. Esther Duflo and Mr. Michael
Kremer, for their experimental approach to alleviating global poverty.

With this achievement, Shri Abhijit Banerjee has joined the coveted list of Indian
and Indian origin Nobel Laureates. This is indeed a matter of great pride for the entire
nation.

Shri Banerjee, an Indian origin economist, who is currently the Ford Foundation
International Professor of Economics at MIT, USA, along with his fellow awardees, has
been instrumental in developing a new experiment-based approach in devising methods
to fight global poverty and address problems pertaining to health and education. As
a direct outcome of this experiment-based approach, more than five million Indian
children have benefitted from effective programmes of remedial tutoring in schools.

| am sure, the whole House will join me in congratulating the Nobel Laureate, Shri
Abhijit Banerjee, on his achievement. We wish him the very best for for his future
endeavours.

PAPERS LAID ON TABLE
L Report and Accounts (2018-19) of NTPC.

Il.  MoUs (2019-20) between Government of India and NHPC; NHPC Ltd., New Delhi
and NHDC Ltd. and PGCIL

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER OF
STATE OF THE MINISTRY OF NEW AND RENEWABLE ENERGY; AND THE MINISTER
OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(SHRI RAJ KUMAR SINGH): Sir, I lay on the Table—

. 1. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(@ Forty-third Annual Report and Accounts of the National Thermal Power
Corporation Limited (NTPC), New Delhi, along with its subsidiary
companies, for the year 2018-19, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor General
of India thereon.

(b) Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 1462/17/19]
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A copy each (in English and Hindi) of the following papers:—

0]

(i)

(i)

Memorandum of Understanding between the Government of India (Ministry
of Power) and NHPC Limited, for the year 2019-20.
[Placed in Library. See No. L.T. 757/17/19]

Memorandum of Understanding between NHPC Ltd. and NHDC Ltd., for the
year 2019-20. [Placed in Library. See No. L.T. 758/17/19]

Memorandum of Understanding between the Government of India (Ministry
of Power) and the Power Grid Corporation of India Limited (PGCIL) for the
year 2019-20. [Placed in Library. See No. L.T. 759/17/19]

Notifications of the Ministry of Finance

(i)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND THE MINISTER
OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG SINGH
THAKUR): Sir, | lay on the Table—

o

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under sub-section
(3) of Section 114A of the Insurance Act, 1938:—

() FNo. IRDAI/Reg/10/161/2019, dated the 30th July, 2019, publishing the
Insurance Regulatory and Development Authority of India (Re-
insurance Advisory Committee) Regulations, 2019.

[Placed in Library. See No. L.T. 745/17/19]

(20 G.S.R. 619 (E), dated the 2nd September, 2019, publishing the Indian
Insurance Companies (Foreign Investment) Amendment Rules, 2019.
[Placed in Library. See No. L.T. 812/17/19]

A copy each (in English and Hindi) of the following Notifications of the Ministry

of Finance (Department of Financial Services), under sub-section (3) of Section

114A of the Insurance Act, 1938; and Section 27 of the Insurance Regulatory and
Development Authority Act, 1999:—

@

F. No. IRDAI/Reg/3/140/2017, dated the 18th April, 2017, publishing the
Insurance Regulatory and Development Authority of India (Payment of
commission or remuneration or reward to insurance agents and insurance
intermediaries) (First Amendment) Regulations, 2017, along with delay
Statements.
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@

®

@

©)

F. No. IRDAI/Reg/6/143/2017, dated the 9th May, 2017, publishing the
Insurance Regulatory and Development Authority of India (Appointed
Actuary) Regulations, 2017, along with delay statement.

[Placed in Library. For (1) and (2) See No. L.T. 811/17/19]

F. No. IRDAI/Reg/11/162/2019, dated the 30th July, 2019, publishing the
Insurance Regulatory and Development Authority of India (Regulatory
Sandbox) Regulations, 2019.  [Placed in Library. See No. L.T. 745/17/19]

F. No. IRDAI/Reg/12/163/2019, dated the 2nd August, 2019, publishing the
Insurance Regulatory and Development Authority of India (Insurance
Services by Common Public Service Centers) Regulations, 2019.

F. No. IRDAI/Reg/13/164/2019, dated the 1st November, 2019, publishing the
Insurance Regulatory and Development Authority of India (Insurance
Intermediaries) (Amendment) Regulations, 2019.

[Placed in Library. For (4) and (5) See No. L.T. 811/17/19]

A copy each (in English and Hindi) of the following Notifications of the Ministry

of Finance (Department of Revenue), under sub-section (7) of Section 9A of the

Customs Tariff Act, 1975, along with Explanatory Memoranda:—

@

@

®

@

G.S.R. 495 (E), dated the 12th July, 2019, amending Notification No. G.S.R.786
(E), dated the 20th August, 2018, to substitute certain entries in the original
Notification.

G.S.R. 524 (E), dated the 24th July, 2019, seeking to impose definitive anti-
dumping duty on imports of 'Purified Terephthalic Acid' originating in or
exported from Korea RP and Thailand, for a period of five years, from the
date of publication of the notification in the Official Gazette, in pursuance
of sunset review final findings investigation by the Designated Authority.

G.S.R. 549 (E), dated the 1st August, 2019, rescinding notification No. G.S.R.
276 (E), dated the 23rd March, 2018.

G.S.R. 550 (E), dated the 1st August, 2019, amending Notification No. GS.R.11
(E), dated the 5th January, 2017, to substitute certain entries in the original
Notification.
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(10)

(11)

(12)

(13)

GS.R. 561 (E), dated the 6th August, 2019, amending Notification No. G.S.R.156
(E), dated the 26th February, 2019, to substitute certain entries in the original
Notification.

G.S.R. 568 (E), dated the 10th August, 2019, seeking to impose definitive anti-
dumping duty on imports of 'Homopolymer of Vinyl Chloride Monomer
(suspension grade)' originating in or exported from China PR and USA, for
a period of thirty months, from the date of publication of the notification in
the Official Gazette, in pursuance of sunset review final findings investigation
by the Designated Authority.

G.S.R. 600 (E), dated the 26th August, 2019, seeking to impose provisional
anti-dumping duty on imports of 'Chlorinated Polyvinyl Chioride Resin-
whether or not further processed into compound' originating in or exported
from China PR and Korea RP, for a period of six months, in pursuance of
anti-dumping investigation by the Designated Authority.

G.S.R. 610 (E), dated the 30th August, 2019, seeking to impose definitive
Countervailing Duty on the imports of 'Saccharin in all its forms', originating
in or exported from People's Republic of China, for a period of five years,
from the date of publication of the notification in the Official Gazette, in
pursuance of the final findings of the Designated Authority.

G.S.R. 632 (E), dated the 4th September, 2019, amending Notification No.
G.S.R. 499 (E), dated the 1st July, 2011, to insert certain entries in the original
Notification.

G.S.R. 640 (E), dated the 6th September, 2019, amending Notification No.
G.S.R.122 (E), dated the 28th January, 2016, to add/insert certain entries in
the original Notification.

G.S.R. 641 (E), dated the 6th September, 2019, rescinding Notification No.
G.S.R. 248 (E), dated the 20th March, 2018.

G.S.R. 656 (E), dated the 14th September, 2019, rescinding Notification No.
G.S.R. 281 (E), dated the 11th April, 2015.

G.S.R. 657 (E), dated the 14th September, 2019, seeking to impose definitive
anti-dumping duty on the imports of 'Electrical insulators of glass or ceramics/
porcelain, whether assembled or unassembled’, originating in or exported
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(14)

(15)

(16)

)

from People's Republic of China, for a period of five years, from the date of
publication of the Notification in the Official Gazette, in pursuance of the
final findings of the Designated Authority.

G.S.R. 664 (E), dated the 17th September, 2019, seeking to impose definitive
Countervailing Duty on the imports of "Atrazine Technical’, originating in
or exported from People's Republic of China, for a period of five years, from
the date of publication of the Notification in the Official Gazette, in pursuance
of the final findings of the Designated Authority.

G.S.R. 665 (E), dated the 17th September, 2019, seeking to impose
Countervailing Duty on the imports of "Welded stainless steel pipes and
tubes', originating in or exported from China PR and Vietnam, for a period
of five years, from the date of publication of the Notification in the Official
Gazette, in pursuance of the final findings of the Designated Authority.

GS.R. 691 (E), dated the 25th September, 2019, seeking to levy dumping duty
on the imports of '‘Bars and rods of Non-Cobalt Grade High Speed Steel of
diameter from 4mm to 163mm having three elements i.e., Molybdenum,
Tungsten and Vanadium, with combination of Tungsten and Molybdenum
between 4% - 11.5% and maximum 3.5% of Vanadium, and Carbon content
between 0.7% - 1.3% and Chromium between 3.5% - 4.6%', originating in or
exported from China, Brazil and Germany, for a period of five years, from the
date of publication of the Notification in the Official Gazette, in pursuance
of the final findings of the Designated Authority.

G.S.R. 696 (E), dated the 28th September, 2019, rescinding Notification No.
G.S.R. 680 (E), dated the 10th October, 2013.

[Placed in Library. For (1) to (17) See No. L.T. 807/17/19]

A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue)
Notification No. G.S.R. 591 (E), dated the 22nd August, 2019, amending Notification
No. G.S.R. 793 (E), dated the 30th June, 2017, to substitute certain entries in the
original Notification, under sub-section (2) of Section 38 of the Central Excise Act,

1944, along with Explanatory Memorandum.

[Placed in Library. See No. L.T. 810/17/19]
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Reports and Accounts (2016-17 and 2017-18) of APSIDC Ltd., Hyderabad

STeT SIferT oIl § Iod |3l iR ArTioTeh = 31 Mfdrs1Rar donera § o w30t

(3Tt T AT werRA): Heley, § FEfaRad UF QU ued WR Il §i-

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

() (@ Forty-third Annual Report and Accounts of the Andhra Pradesh
State Irrigation Development Corporation Limited (APSIDC LTD.),
Hyderabad, for the year 2016-17, together with the Auditor's
Report on the Accounts and the comments of the Comptroller

and Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.

(i) (@) Forty-fourth Annual Report and Accounts of the Andhra Pradesh
State Irrigation Development Corporation Limited (APSIDC LTD.),
Hyderabad, for the year 2017-18, together with the Auditor's
Report on the Accounts and the comments of the Comptroller

and Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. For (1) to (2) See No. L.T. 770/17/19]

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT, FORESTS AND CLIMATE CHANGE

SHRI ASHWINI VAISHNAW (Odisha): Sir, | rise to present the 325th Report *
(in English and Hindi) of the Department-related Parliamentary Standing Committee on

Science and Technology, Environment, Forests and Climate Change on "An Expanded

*The Report was presented to the hon. Chairman, Rajya Sabha on 11th November, 2019
and was forwarded to the hon. Speaker, Lok Sabha on the same day.
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[Shri Ashwani Vaishnaw]

Role for the Department of Atomic Energy (DAE) in Cancer Treatment in India through
an Enlarged Network of the Tata Memorial Centre (TMC)".

MR. CHAIRMAN: This Report is worth reading. | had the opportunity of going
through it. | suggest the Members also to study it with all seriousness.

LEAVE OFABSENCE

MR. CHAIRMAN: | have to inform Members that a letter has been received from
Shri Amar Singh, Member stating that he is unable to attend the sittings of the current
(250th) Session due to ill health. He has, therefore, requested for grant of Leave of
Absence from 18th November, 2019 to 13th December, 2019 during the current (250th)
Session of the Rajya Sabha.

Does he have permission of the House for remaining absent from 18th November,
2019 to 13th December, 2019 during the current (250th) Session of the Rajya Sabha?

(No hon. Member dissented)

MR. CHAIRMAN: Permission to remain absent is granted.

OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Hon. Members, | have a small observation to make that the
Secretariat of the Rajya Sabha, after considering the various suggestions, have come
out with a new dress code for the Marshals. But, we have received some observations
by some political as well as some well-meaning people. So, | have decided to ask the
Secretariat to revisit the same, and then take a conclusive decision.

Hon. Members, three Members have given notice under Rule 267. It has been a practice
not to allow discussion under Rule 267 and disturb the House. ...(Interruptions)... I am
not going to allow it ...(Interruptions)... | have not allowed it. Zero Hour. Shri Shwait
Malik. ...(Interruptions)... You will be disturbing the entire House. | will adjourn the
House. | will not allow it at all. ...(Interruptions)... That is not a matter to adjourn the
House and discuss it. It is a matter to be discussed. | am allowing discussion.
...(Interruptions)... Prof. Ram Gopal Yadav. ...(Interruptions)...
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WRITTEN ANSWERS TO STARRED QUESTIONS
Action against hoarding of high value notes

*16. DR. L. HANUMANTHAIAH: Will the Minister of FINANCE be pleased to
state:

(@ whether any action has been taken by Government to tackle the easy
hoarding of high value notes like ¥ 2000 notes in view of the fact that the high value
notes create huge risk of unaccounted cash; and

(b) if so, the details thereof?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) and
(b) The Income Tax Department (ITD) takes necessary action against the unaccounted
cash transactions and undisclosed cash holdings. Any unaccounted cash transaction/
holding is subjected to appropriate actions as per the provisions of the Income Tax Act,
1961, irrespective of the denomination of the currency. Further, to discourage unaccounted
cash transactions, the Government has brought in a large number of legislative provisions
in the Income Tax Act, 1961 (subsequently referred to as 'the Act’). Some of the recent
measures to discourage cash transactions are as under:

(i) In order to facilitate the digitalization of the economy, Finance (No.2) Act,
2019 introduced Section 269SU w.e.f. 01/11/2019 in the Act to provide that
every person, carrying on business, shall, provide facility for accepting
payment through the prescribed electronic modes, in addition to the facility
for other electronic modes, of payment, if any, being provided by such
person, if his total sales, turnover or gross receipts in business exceeds fifty
crore rupees during the immediately preceding previous year.

(i) In order to discourage cash transactions a new section 194N has been
inserted in the Act vide Finance (No.2) Act, 2019 w.e.f. 01/09/2019 to provide
for levy of TDS @ 2% on the amount of cash withdrawal by a person in
excess of ¥ 1 crore from a bank account subject to certain exemptions.

(iii) The existing threshold of cash payment under section 40A(3) of the Act has
been reduced from ¥ 20,000 to ¥ 10,000 in a single day, i.e., any payment
in cash above ten thousand rupees to a person in a day, shall not be allowed
as deduction in computation of Income from "Profits and gains of business
or profession".
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(iv) A new section 269ST has been inserted in the Act to prohibit cash receipt
of rupees two lakh or more. Further, in order to enforce this restriction on
cash transactions, a new section 271 DA has been inserted in the Act so
to provide that if a person contravenes the provisions of section 269ST, he
shall be liable to pay penalty of a sum equal to the amount of such receipt.

(v) The limit of cash donation to charitable organization has been reduced from
ten thousand to two thousand.

(vi) The existing rate of deemed profit under section 44AD of the Act has been
reduced from 8% to 6% in respect of the amount of total turnover or gross
receipts received through banking channel / digital means.

(vii) Section 269SS of the Income Tax Act, 1961 prohibits a taxpayer from taking/
accepting leans or deposits or a sum of more than ¥ 20,000 in cash. In order
to expand the scope of section 269SS and section 269T of the Act an
amendment has been made so as to cover payment/advance in relation to

transfer of immovable property under said sections.

(viii) To bring transparency in the source of funding to political parties the
provisions of section 13A of the Act have been amended to inter alia
provide that no donations of ¥ 2000/- or more shall be received otherwise
than by an account payee cheque drawn on a bank or an account payees
bank draft or use of electronic clearing system through a bank account or
through electoral bonds.

(iX) Amendment of section 43(1) and section 35AD of the Act has been made
to limit the capital expenditure in cash at ¥ 10,000 for claiming depreciation
or investment linked allowance.

(®  Amendment of rule 114E of the Income-tax Rules, 1962 has been done to
capture more cash transactions and reporting entities in Statement of Financial
transactions (SFT) framework.

(X)) The quoting of PAN has been made mandatory in respect of various cash
transaction as specified under rule 114B of the Income-tax Rules, 1962.

The Income Tax Department also carries out enforcement actions in suitable cases
involving unaccounted income and assets, including unaccounted cash holdings. An
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analysis of the search cases involving cash seizures of more than ¥ 5 crores in the last
three Financial Years has been carried out. This analysis reveals that the percentage
of unaccounted cash seized in denomination of ¥ 2000, out of the total cash seized is
67.91%, 65.93% and 43.22% in Financial Years 2017-18, 2018-19 and the current financial
year till date, respectively. Thus, a declining trend is visible in the seizure of unaccounted
cash in denomination of ¥ 2000 notes.

PMC Bank loan to HDIL company
1*17. SHRI MOTILAL VORA: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that loan worth 2500 crore was given by Punjab and
Maharashtra Cooperative (PMC) Bank to HDIL company which was not repaid;

(b) whether it is also a fact that this was not communicated to Reserve Bank
of India (RBI) by PMC Bank;

(c) whether even after the loan amount was not repaid by HDIL company to
PMC Bank, its owner was given a loan worth of ¥ 96.5 crore yet again; and

(d) if so, the action taken against the culprits?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) to (d)
Reserve Bank of India (RBI) has reported that during the current inspection, PMC bank
has admitted to having a total exposure of ¥ 6226.01 crore (inclusive of interest accrued
in the related accounts) as on March 31, 2019 of the HDIL group.

Out of total exposure of ¥ 6226.01 crore (inclusive of interest accrued in the
related accounts) as on March 31, 2019 to the HDIL group, only T 439.58 crore was
disclosed to RBI and remaining ¥ 5786.43 crore was remained undisclosed.

As regard details of loan given to HDIL, RBI has informed that granular details
are currently not available.

RBI has further stated that as this was a case of failure of management at the
Board level, it was considered necessary to supersede the Board of Directors of the
bank. Accordingly, Reserve Bank of India, in exercise of the powers conferred under
sub-Section (1) and (2) of Section 36 AAA read with Section 56 of the Banking Regulation
Act, 1949, superseded the Board of Directors of the bank on September 23, 2019 and

tOriginal notice of the question was received in Hindi.
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appointed an Administrator in its place for a period of six months. An Advisory
Committee comprising of three experienced professionals has also been appointed to
assist the Administrator in discharge of his duties in terms of Section 36AAA(5)(a) read
with Section 56 of the Banking Regulation Act, 1949.

Meanwhile, based on a complaint filed by the bank against its officials and
borrowers associated with the fraud/financial irregularities in the bank and manipulation
of its books of accounts, the Economic Offences Wing, Maharashtra Police has started
its investigations into the matter. Forensic Auditors have been appointed to look into
the related transactions.

In addition to the above RBI has taken the following measures to protect the
interest of the depositors:

. To enable the bank to improve its position by concentrating on recovery of
NPAs /bad loans, RBI imposed All-inclusive Directions on the bank with
effect from close of business on September 23, 2019 for a period of six
months in terms of which bank is prohibited from making fresh advances.
Withdrawals by depositors have been restricted to the notified amount to
avoid a run on the bank. These Directions, inter alia, restricted payment of
deposits beyond a threshold limit and increasing liabilities to prevent the
possibility of preferential payment of deposits and prevent reckless lending
in the interregnum etc. The bank is also required to take prior approval of
RBI before making any payments/expenditures that have not been allowed
under these Directions, thus protecting the pool of deposits of the depositors
from wasteful expenditures and allowing only for productive/useful purposes.

. The Reserve Bank of India, after reviewing the bank's liquidity position and
its ability to pay its depositors and with a view to mitigating the hardship
of the bank's depositors has been progressively enhancing from time to time
the limit for such withdrawals, which is presently at ¥ 50,000 effective from
November 5, 2019. With the latest relaxation, about 78% of the depositors
of the bank will be able to withdraw their entire account balance. The
withdrawal ceiling is being monitored vis-a-vis the bank's evolving depositor
and liquidity profile and further action as deemed fit may be taken in the best
interest of depositors of the bank.
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. Further, the depositors can also withdraw on hardship grounds (medical
expenses and non-medical expenses like educational expenses of self or
children, marriage expenses of self, other relatives and for livelihood) an
amount upto ¥ | lakh (with a sub-ceiling of ¥ 50,000 for withdrawal on all
non-medical grounds). The power to sanction such hardship withdrawals
has been delegated to the Administrator of the bank for speedier resolution
of such cases.

Complaints of frauds in public sector banks
*18. SHRI HUSAIN DALWALI: Will the Minister of FINANCE be pleased to state:

(@ whether Government had received a number of complaints of fraud involving
a huge sum of ¥ 31,898.63 crore across 18 Public Sector Banks this year;

(b) if so, the details of measures taken by Government to curb the damage made
so far;

(c) the details of complaints received from April till date, State-wise and bank-
wise and specific details of the nature of banking fraud and the losses suffered by
banks or their customers;

(d) whether Government proposes to help customers recover from losses; and

(e) if so, the details of corrective measures or by-laws proposed to be laid down
in order to curb such nuances?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) to (e)
According to Reserve Bank of India (RBI), frauds as per year of reporting, as reported
by Public Sector Banks (PSBs), during the period from 1.4.2019 to 30.9.2019 is 5,743
involving a total amount of ¥ 95,760.49 crore. As a result of comprehensive measures
taken by Government to reduce the incidence of frauds in banks, the amount involved
in cases of frauds based on date of occurrence of frauds during the same period is 1,007
involving a total amount of ¥ 2,509.86 crore.

As per data reported by RBI, bank-wise details of frauds reported by PSBs both
as per year of reporting and based on date of occurrence is given in the enclosed
Statement-1 (See below). As per data reported by RBI, State-wise data of frauds reported
by Scheduled Commercial Banks (which include both PSBs and Private Banks) and
select Financial Institutions based on the year of reporting and based on the date of
occurrence are given in the Statement-11 and Statement-I11 respectively (See below).
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Government has taken comprehensive measures to curb the incidence of frauds

in banks. The steps taken include, inter-alia, the following:

@

@

®

O]

©)

Government has issued "Framework for timely detection, reporting,
investigation etc. relating to large value bank frauds" to Public Sector Banks
(PSBs), for systemic and comprehensive checking of legacy stock of their
non-performing assets (NPAs), which provides, inter-alia, that—

(i) all accounts exceeding % 50 crore, if classified as NPAs, be examined
by banks from the angle of possible fraud, and a report placed before
the bank's Committee for Review of NPAs on the findings of this

investigation;

(i) examination be initiated for wilful default immediately upon reporting
fraud to RBI; and

(iii) report on the borrower be sought from the Central Economic Intelligence
Bureau in case an account turns NPA.

Fugitive Economic Offenders Act, 2018 has been enacted to deter economic
offenders from evading the process of Indian law by remaining outside the
jurisdiction of Indian courts. The act provides for attachment, of property
of a fugitive economic offender, confiscation of such offender's property
and disentitlement of the offender from defending any civil claim.

PSBs have been advised to obtain certified copy of the passport of the
promoters/directors and other authorised signatories of companies availing
loan facilities of more than ¥ 50 crore and, decide on publishing photographs
of wilful defaulters, in terms of Reserve Bank of India (RBI)'s instructions
and as per their Board-approved policy and to strictly ensure rotational
transfer of officials/employees. The heads of PSBs have also been empowered
to issue requests for issue of Look Out Circulars.

For enforcement of auditing standards and ensuring the quality of audits,
Government has established the National Financial Reporting Authority as
an independent regulator.

Instructions/advisories have been issued by Government to PSBs to decide
on publishing photographs of wilful defaulters, in terms of RBI's instructions
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©)

and as per their Board-approved policy, and to obtain certified copy of the
passport of the promoters/directors and other authorised signatories of
companies availing loan facilities of more than ¥ 50 crore.

In order to bring transparency and accountability in the larger financial
system, bank accounts of 3.38 lakh inoperative companies were frozen over
the last two financial years.

To help customers recover loss sustained on account of fraudulent transactions,

RBI has issued instructions providing for zero liability of a customer if she or he

informs the bank regarding an unauthorised electronic transaction within three working

days of receiving information in respect of the transaction from the bank and the bank

shall credit the amount involved in such transaction to the customer's account within

10 working days from the date of information by the customer. Further, to strengthen

customers from fraudulent transactions, RBI has advised banks for corrective measures

in respect of security and risk mitigation related to electronic/digital transactions,

including, inter-alia, the following:

@

@)

®

“)

Steps for securing card transactions include online alerts for all transactions,
cards for international usage to be EMV chip and PIN enabled, certification
of merchant terminals, and conversion of all existing magnetic strip cards to
EMV chip and PIN cards.

Steps for securing Internet banking/electronic payments include capping the
value/mode of transactions/beneficiaries, and daily limit and issue of alert
on addition of beneficiaries.

Steps for securing ATM transactions include requirement of PIN entry for
all transactions, and enabling of all ATMs for processing of EMV chip and
PIN cards.

Steps for securing Prepaid Payment Instruments (PPIs) include informing
customers if the same login is provided for PPl and other services offered
by the PPI issuers, restrictions on multiple invalid attempts to login to PPI
and time-out features, authentication of every successive payment transaction
in wallet by explicit customer consent, requirement of additional factor of
authentication for debit cards, provision of customer-induced options for
capping the number and value of transactions, provision of suitable cooling
period for funds transfer on opening of PPI, and issue of alerts for PPI
transactions.
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Statement-1

Bank-wise data on fraud in Public Sector Banks during the
period from 1.4.2019 to 30.9.2019

Amounts in crore ¥

Bank Based on date of reporting Based on date of occurrence
Number Amount Number Amount
Allahabad Bank 724 6,508.59 6 12.04
Andhra Bank 70 2,570.34 - -
Bank of Baroda 180 8,273.43 13 26.15
Bank of India 127 5,412.62 2 1347
Bank of Maharashtra 191 2,480.62 66 424.83
Canara Bank 116 4,400.17 10 46.61
Central Bank of India 346 2,283.34 142 0.33
Corporation Bank -59 3,458.26 n 0.03
Indian Bank 87 1,478.40 24 0.69
Indian Overseas Bank 97 4,289.21 9 174
Oriental Bank of Commerce 144 3,908.03 KY) 0.37
Punjab and Sind Bank 5 308.88 - -
Punjab National Bank 225 10,821.77 3 28.79
State Bank of India 2,939 25,416.75 550 1113
Syndicate Bank 172 3547.32 20 443
UCO Bank 57 447405 18 0.18
Union Bank of India 157 3,776.17 38 1,844.34
United Bank of India 47 2,352.50 1 94.72

Note: Comprehensive measures have been taken to prevent frauds including directions to banks to
examine all NPA accounts above ¥ 50 crore from the angle of possible fraud, initiation of
criminalproceedings, enactment of Fugitive Economic Offenders Act 2018, creation of Central
Fraud Registry, empowering Bank Heads to request for issue of Look Out Circular, establishment
of National Financial Reporting Authority, Straight through processing between Core Banking
System and SWIFT, advice to banks to obtain certified copy of passport of promoters/ directors
of companies availing loan exceeding ¥ 50 crore etc.

Source: RBI
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Amount in crore %

State/Union-territory Total
Number Amount

1 2 3
Andaman and Nicobar Islands 18 0.07
Andhra Pradesh 356 32742
Arunachal Pradesh 5 0.16
Assam 2711 2317
Bihar 29%6 444.89
Chandigarh 131 11,926.17
Chhattisgarh 185 224.76
Dadra and Nagar Haveli 13 0.02
Daman and Diu n 0.01
Goa 87 041
Gujarat 1,080 441954
Haryana 3479 1,894.75
Himachal Pradesh 101 27.75
Jammu and Kashmir 51 6.86
Jharkhand 202 163.47
Karnataka 1927 1,095.60
Kerala 612 28.80
Madhya Pradesh 446 1,951.17
Maharashtra 14,449 26,029.89
Manipur 8 0.33
Meghalaya 15 0.14
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1 2 3
Mizoram 4 0.05
Nagaland 7 014
NCT of Delhi 3587 38,631.03
Odisha 562 554.89
Puducherry 5 0.46
Punjab 541 3,891.68
Rajasthan 589 3850
Sikkim 16 129
Tamil Nadu 3833 4,872.89
Telangana 804 5,190.63
Tripura 13 0.56
Uttar Pradesh 1,802 2,434.55
Uttarakhand 131 5.98
West Bengal 1,152 7,764.92
Overseas 25 1,475.34
Source: RBI

Statement-111

State/Union-territory-wise data on frauds occurred in Scheduled Commercial
Banks and Select Fls during the period from 1.4.2019 to 30.9.2019

Amount in crore ¥

State/Union-territory Total
Number Amount

1 2 3
Andaman and Nicobar Islands 3 0.03
Andhra Pradesh 137 8111
Assam 106 122
Bihar 155 294
Chandigarh 65 043
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1 2 3

Chhattisgarh 78 045
'Dadra and Nagar Haveli n 0.02
Daman and Diu n 0.01
Goa 2 0.08
Gujarat 748 261.60
Haryana 2,460 89.08
Himachal Pradesh 60 194
Jammu and Kashmir 28 0.10
Jharkhand 78 1.38
Karnataka 1,362 17.95
Kerala 297 132
Madhya Pradesh 179 2740
Maharashtra 11,444 21227
Manipur 1 0.00
Nagaland 4 0.12
NCT of Delhi 2074 211346
Odisha 115 7.09
Puducherry 19 0.07
Punjab 307 12319
Rajasthan 351 11.93
Sikkim 4 0.10
Tamil Nadu 2,879 1493
Telangana 551 3.50
Tripura 5 0.02
Uttar Pradesh 936 9.90
Uttarakhand 48 0.58
West Bengal 361 3346
Overseas 8 27.02

Source: RBI
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Clearing of outstanding dues by PSUs
*19. SHRI MAJEED MEMON: Will the Minister of FINANCE be pleased to state:

(@ whether Government has asked the Public Sector Undertakings (PSUs) to
clear outstanding dues of small enterprises and service providers;

(b) if so, the details thereof;

(c) whether after the announcement of Government, some small entrepreneurs
have petitioned Government to direct Air India under the Ministry of Civil Aviation and
Handlooms and Handicrafts Exports Corporation of India Limited (HHEC) under the
Ministry of Textiles to clear their dues;

(d) if so, the details thereof; and

(e) whether payments of these small entrepreneurs and service providers have
been cleared by Air India and HHEC and if not, the reasons thereof?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) and
(b) Yes Sir. Government has directed Central Public Sector Undertakings (CPSUs) to
clear outstanding dues of all vendors including small enterprises and service providers.

(c) and (d) Yes Sir. Government has received petitions from service providers of
Air India under Ministry of Civil Aviation (MoCA) for clearing their pending dues.
Similarly, petitions for releasing due payments from Handlooms and Handicrafts Exports
Corporation of India Limited (HHEC) under Ministry of Textiles (MoT) have been
received from bullion parties.

(e) Status of payments from the above are as under:-

(i) Payments to all small enterprises/ service providers/ undertaking
covered under MSME Act are made by Air India Limited (AIL) within
the prescribed time limit and date agreed upon with such suppliers.
However, in view of cash problems currently being faced by AIL, in
case there is delay in releasing their payments, the same is cleared with
delayed interest thereon.

(i) HHEC has withheld payments of bullion parties in view of the ongoing
investigation by the Central Bureau of Investigation (CBI) against
such parties.
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Cancer treatment under PMJAY

*20. SHRI HARNATH SINGH YADAV: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the treatment of cancer disease will be included in
the Pradhan Mantri Jan Arogya Yojana (PMJAY);

(b) if so, the details of the steps which Government has taken to include cancer
treatment under PMJAY; and

(c) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) to (c) Since the inception of scheme, the treatment for cancer diseases is included
in the benefit packages of Pradhan Mantri Jan Arogya Yojana. All modes of treatment
for cancer (Medical Oncology, Surgical Oncology and Radiation Oncology) are covered
under the scheme. Details of the packages under PMJAY are available on the website
i.e. www.pmjay.gov.in.

Diversion of CSR Funds

*21. SHRI A. K. SELVARAJ: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(@ whether it is a fact that Government has decided to allow corporate sector
in India to use their mandatory Corporate Social Responsibility (CSR) spending for
investment in research and development in major institutions and bodies, if so, the
details thereof; and

(b) whether it is also a fact that Government is also considering to divert the
CSR funds for the Government projects too, if so, the details thereof?

THE MINISTER OF CORPORATE AFFAIRS (SHRIMATI NIRMALA
SITHARAMAN): (a) Yes, Sir. Schedule VII of the Companies Act, 2013 (‘the Act’),
enlists the activities that can be undertaken by the companies under their Corporate
Social Responsibility (CSR) policies. The contribution to the technology incubators
located within academic institutions were permitted as eligible CSR activity under item
(ix) of Schedule VII. However, Government has recently amended Schedule VII vide
gazette notification no. G.S.R. 776(E) dated 11th October, 2019 to include contribution
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to incubators funded by Central Government or State Government or any agency or
Public Sector Undertaking of Central Government State Government, and % contributions
to public funded Universities, Indian Institute of Technology (11Ts), National Laboratories
and Autonomous Bodies (established under the auspices of Indian Council of
Agricultural Research (ICAR), Indian Council of Medical Research (ICMR), Council of
Scientific and Industrial Research (CSIR), Department of Atomic Energy (DAE), Defence
Research and Development Organisation (DRDO), Department of Science and Technology
(DST), Ministry of Electronics and Information Technology) engaged in conducting
research in science, technology, engineering and medicine aimed at promoting Sustainable
Development Goals (SDGs), as eligible CSR activities.

(b) No such proposal is under consideration of the Government. CSR is a Board
driven process and the Board of the company is empowered to decide the activities
to be undertaken as per Schedule VII of the Companies Act, 2013 taking into
consideration the recommendation of its CSR committee.

Ayushman Bharat Scheme in Bihar

1*22. SHRI RAM NATH THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the decision to provide free treatment up to ¥ 5 lakh
to the poor under the Ayushman Bharat Yojana has been taken by Government;

(b) if so, the details of this scheme;

(c) the number of beneficiaries to whom cards have been issued under this
scheme, so far, in Bihar; and

(d) the details of the hospitals selected for treatment under the Ayushman
Bharat Yojana in Bihar?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) and (b) The Government has already launched Ayushman Bharat - Pradhan Mantri
Jan Arogya Yojana (AB-PMJAY) in September, 2018 to provide cashless hospitalization
facilities up to ¥ 5 lakh to around 10.74 crore families (approx. 50 crore individuals)
belonging to the poor and vulnerable section of population based on deprivation and
occupational criteria as per Socio Economic Caste Census database. Memorandum of

tOriginal notice of the question was received in Hindi.
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Understanding has been signed with 33 States/UTs for implementing AB-PMJAY. The
salient features of the scheme are given in Statement (See below).

(c) AB-PMJAY is an entitlement-based scheme and there is no requirement of
registration or enrolment of eligible beneficiaries for availing the benefits under the
scheme. However, in order to inform beneficiaries about their entitlement and also
facilitate availing the benefits under PMJAY, cards have been issued. As on 13.11.2019,
the number of people who have been issued cards under the scheme in Bihar is
27,63,944.

(d) Ason13.11.2019, the total number of hospitals empaneled under AB-PMJAY
in b Bihar is 740 out of which 171 are private hospitals and 569 are public hospitals.
The details of empaneled hospitals are available at www.pmjay.gov.in.

Statement
Ayushman Bharat - Pradhan Mantri Jan Aroaya Yojana

1 AB-PMJAY is a centrally sponsored scheme. It is entirely funded by Government
and the funding is shared between Centre and State governments as per prevailing
guidelines of Ministry of Finance.

2. PMJAY provides health coverage up to ¥ 5 lakh per family per year for secondary
and tertiary hospitalization to around 10.74 crore poor and vulnerable families
(approx. 50 crore beneficiaries).

3. PMJAY is an entitlement based scheme. This scheme covers poor and vulnerable
families based on deprivation and occupational criteria as per SECC database.

4. PMJAY provides cashless and paperless access to services for the beneficiary at
the point of service in any (both public and private) empanelled hospitals across
India. In other words, a beneficiary from one State can avail benefits from an
empanelled Hospital anywhere in the country.

5. Under PMJAY, the States are free to choose the modalities for implementation.
They can implement the scheme through insurance company or directly through
the Trust/Society or mixed model.

6.  There is no restriction on family size, ensuring all members of designated families
specifically girl child and senior citizens get coverage.
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7. A well-defined Complaint and Public Grievance Redressal Mechanism, has been
put in place through which complaints/grievances are registered, acknowledged,
escalated for relevant action, resolved and monitored.

8. PMJAY has created a robust IT system for implementation and role of real time
transaction data.

9. At National level, National Health Authority (NHA) has been set up as an
attached office to Ministry of Health and Family Welfare to manage the
implementation of the scheme.

10. The details of package, operational guidelines and key features are available at

WWW.pmjay.gov.in
Guidelines on organ donation

*23. SHRI A. VIJAYAKUMAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether there are any guidelines for organ donation in the country;
(b) if so, the list of organs donated during the last three years, State-wise; and
(c) the steps taken by Government to increase the awareness on organ donation?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) Yes. The Transplantation of Human Organs and Tissues Act, 1994 (as amended in
2011) and Transplantation of Human Organs and Tissues Rules, 2014 made thereunder
provide guidelines for organ donation. Further, the following guidelines/regulations
have also been issued in respect of organ donation and transplantation in the country:

(i) Highlights of National Organ and Tissue Transplant Programme and
operational Guidelines for its implementation, in 2015.

(i)  Allocation Criteria for major organs and tissues Kidney, Heart, Liver, Lung,
Heart-Lung and Cornea Transplant (Guidelines)

(iiiy Standard Operating Procedures (SOPs)/protocols for management of brain
stem dead donors and retrieval of different Organs.

These are available in public domain on the website of National Organ and Tissue
Transplant Organization (NOTTO) i.e www.notto.gov.in.
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(b) As per the data available with National Organ and Tissue Transplant
Organisation (NOTTO), the number of organ donations during the last three years,
State-wise is given in Statement (See below).

(c) The 'National Organ and Tissue Transplant Organisation (NOTTO)', 'Regional
Organ and Tissue Transplant Organizations (ROTTOSs)' and 'State Organ and Tissue
Transplant Organizations (SOTTOs)' disseminate relevant information about organ
donation in the public. A website www.notto.gov.in and a 24x7 call centre with a toll
free helpline number (1800114770) have been made operational. A number of activities,
for generating awareness and for imparting training to all those associated with transplant
activities including doctors and transplant coordinators, such as celebration of Indian
Organ Donation Day, seminars, workshops, debates, sports events, walkathons,
participation in marathons, nukkad natak, etc. are organized at different places in the
Country. Advertisement in print media, audio-visual messages and talks to promote
cadaver organ donation are also telecast on Doordarshan and other television channels

from time to time.

Statement

State-wise details of Organ Donation in Last Three Years

States 2016 2017 2018

Deceased  Living Deceased Living Deceased Living

1 2 3 4 5 6 7

Andhra Pradesh 118 21 N 17 135 64
Assam 0 28 0 2 0 21
Bihar 0 15 0 14 0 15
Goa 0 2 0 0 0 4
Gujarat 157 246 169 240 143 265
Haryana 10 414 5 361 8 422
Karnataka 192 444 192 534 264 479
Kerala 197 156 58 202 27 27

Madhya Pradesh 40 102 46 104 18 110




26 Written Answers to

[RAJYA SABHA] Starred Questions

1 2 3 4 5 6 7

Maharashtra 332 62? 358 741 359 667
Manipur 0 3 0 9 0 15
Punjab 0 53 2 53 2 53
Rajasthan 2 46 3 4 15 46
Tamil Nadu 652 959 616 1239 626 1310
Telangana 353 448 324 451 421 471
Uttar Pradesh 6 379 9 600 n 1004
West Bengal 6 774 1 733 37 748
Chandigarh 53 181 A 151 0 153
Delhi 102 1845 87 1902 & 1986
Odisha 0 % 0 2 0 13
Jammu and Kashmir 0 0 0 3 0 35
Puducherry 14 14 19 25 18 25
TotaL 2265 6781 2110 7489 2254 8133

Arunachal Pradesh
Himachal Pradesh
Nagaland

Tripura

Jharkhand
Lakshadweep

Andaman and Nicobar Island

Daman and Diu
Chhattisgarh

Sikkim

Meghalaya

Mizoram

Dadra and Nagar Haveli
Uttarakhand

No transplant activity
No transplant activity
No transplant activity
No transplant activity
No transplant activity
No transplant activity
No transplant activity
No transplant activity
No transplant activity
No transplant activity
No transplant activity
Only cornea transplant
Only NTORCs registered
Only cornea transplant

National Clean Energy Fund

*24. SHRI PRASHANTA NANDA: Will the Minister of NEW AND RENEWABLE

ENERGY be pleased to state:

(@ whether Government is aware of the fact that coal rich States including

Odisha have been contributing to enrichment of the National Clean Energy Fund

(NCEF), the beneficiaries of which have generally been the western States where NCEF

Corpus has been used to facilitate generation of solar energy in a big way; and
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(o) when Government will sanction the funds required for the promotion of
renewable energy in the State and to address the peak power requirement in the State
for setting up of storage hydro power plant by Odisha Hydro Power Corporation Ltd.?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) The National Clean Energy Fund (NCEF) was
created out of cess on coal produced/imported, through Finance Bill 2010-11. NCEF
guidelines of April 2011 were revised in March 2017, to expand the scope of the fund
to include clean environment initiatives. Under these guidelines all the States were
eligible for NCEF support. Subsequently, the Goods and Services Tax (Compensation
to States) Act, 2017 was notified in April 2017 which provides that coal cess, along with
some other cess would constitute Goods and Services Tax (GST) Compensation Fund
and the same would be utilized to compensate the States for five years for potential
losses on account of GST implementation. After five years any amount left would be
shared on 50% basis between Centre and States.

(o) The Ministry of New and Renewable Energy (MNRE) under its various
schemes provides Central Financial Assistance (CFA) for development of renewable
energy. At present, MNRE has no scheme for providing CFA for Storage Hydro Power
Plants.

Development of Buddhist sites in Odisha
*25. SHRI AMAR PATNAIK: Will the Minister of TOURISM be pleased to state:

(@ whether Government has taken any measures to promote Buddhist circuits
in the State of Odisha, if so, the details thereof;

(b) whether Government plans to include Buddhist sites in the State of Odisha
for development; and

(c) the details of budgetary allocations made for the same?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) Ministry of Tourism promotes India as a holistic destination and
as part of its on-going activities, annually releases domestic and international print,
electronic and online media campaigns under the ‘Incredible India' brand-line, to promote
various tourism destinations and products in the different States and Union Territories
of the country including the Buddhist Circuits in the State of Odisha. Promotions are
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also undertaken through the Website and Social Media accounts of the Ministry. In
addition, the India Tourism Offices in India and overseas undertake various promotional
activities with the objective of showcasing the tourism potential and products of the
country including the Buddhist circuits in the State of Odisha. Some of the important

promotional initiatives taken in this regard are:

(i) To showcase and promote the Buddhist Heritage in India and to boost
tourism to the Buddhist sites in the country, the Ministry of Tourism,
Government of India organizes an International Buddhist Conclave biennially.
Participants in the Conclave include eminent Buddhist scholars, opinion

makers, tour operators and media personalities from overseas.

(i)  The Ministry of Tourism has organized Road Shows in Yangon (Myanmar),
Ho Chi Minh City (Vietnam), Phnom Penh (Cambodia) and Bangkok (Thailand)
in May 2018 for promotion of India's Buddhist Heritage.

(iii) Again in 2019, Buddhist Heritage sites were promoted through various Road
Shows organised in East Asia, South East Asia, America, Australasia and

Europe.

(iv) The Ministry of Tourism has produced a short film on Buddhist sites in the

country which has been promoted through the digital and electronic media.

(v) The Ministry of Tourism has launched a dedicated website on important
Buddhist sites in India i.e www.indiathelandofbuddha.in. This website aims

to promote and showcase the rich Buddhist Heritage in India.

(b) and (c) Ministry has identified Buddhist Circuit as one of the fifteen thematic
circuits for development under the Swadesh Darshan Scheme-integrated development
of Tourist Circuits in the country. All sites in the country related to Buddhism including
the ones in Odisha are covered under this circuit. The projects under the scheme are
identified for development in consultation with the State Governments/UT
Administrations and are sanctioned subject to availability of funds, submission of
suitable detailed project reports, adherence to scheme guidelines and utilization of
funds released earlier. Based on above criteria, Ministry has sanctioned five projects
for ¥ 355.26 Crore under the Buddhist Circuit theme covering the States of Uttar
Pradesh, Bihar, Madhya Pradesh, Gujarat and Andhra Pradesh.
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Ministry of Tourism under its schemes of Swadesh Darshan and PRASHAD
provides Central Financial Assistance to State Governments/Union Territory (UT)
Administrations/Central Agencies for development of tourism infrastructure in the
country. The details of project sanctioned to the State of Odisha under Swadesh
Darshan and PRASHAD Schemes are as follows:

(X in Crore)
Sl Scheme/Year Name of the project Amount Sanctioned
No. of Sanction
1 Swadesh Development of Gopalpur, Barkul, 70.82
Darshan Satapada and Tampara as Coastal
(2016-17) Circuit
2. PRASHAD Infrastructure Development at Puri, 50.00
(2014-15) Shree Jagannath Dham-Ramachandi-
Prachi River front at Deuli under
Mega Circuit
ToTAL 120.82

Framework to make India a five trillion dollar economy
*26. DR. AMEE YAJNIK: Will the Minister of FINANCE be pleased to state:

(@ whether the Ministry of Finance has a specific plan or framework to make

India a five trillion dollar economy;

(b) whether Government has formulated any concrete steps to boost the Gross
Domestic Product rate; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) to (c)
Indian economy needs to grow at a high and robust growth rate along with high levels
of investment to become a US$ 5 trillion economy. Government has been undertaking
continuous measures for improving the investment climate and boosting the economic
growth rate of the economy. Introduction of Insolvency and Bankruptcy Code (IBC)
in 2016 is a significant step towards cleaning and strengthening the financial system
of the country. Implementation of Goods and Services Tax in 2017 stands out as the



30  Written Answers to [RAJYA SABHA] Starred Questions

most important measure for improving ease of doing business in the country. This is
reflected in the World Bank's Ease of Doing Business 2020 Report which improves
India's ranking by 14 positions from 77 in 2018 to 63 in 2019. Make-in-India programme
is a major initiative towards increasing the indigenous capacity of the country to
produce world class goods and services. Continuous liberalization has resulted in
record and unprecedented inflows of foreign direct investment into the country. All
along Government has kept inflation low, fiscal spending disciplined and current account
deficit manageable to ensure macroeconomic stability so necessary to sustaining a
healthy investment climate in the country. More recently government has cut corporate
tax rate from 30 per cent to 22 per cent to boost investment activity in the country. In
particular, the corporate tax rate has been cut to 15 per cent for new domestic
manufacturing companies which is amongst the lowest in the world. This complements
a cut in the repo rate by 135 basis points during 2019 by the Reserve Bank of India
and mandating of banks to link their lending rates with external benchmarks for reducing
the cost of capital for investors.

Action plan on preserving and promoting Ayurveda

1*27.MS. SAROJ PANDEY: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

(@ the number of Ayurvedic educational institutes/ Ayurvedic hospitals
functioning in the country at present and their locations;

(b) whether Government has formulated any action plan to preserve the ancient
medical system of Ayurveda and to promote the research and development in this
system, if so, the salient features of this action plan; and

(c) whether Government has formulated any action plan to increase the
production of herbs used in this system, if so, the features thereof and if not, whether
Government is proposing for any such action plan?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) The number of Ayurvedic educational institutes/Ayurvedic hospitals
State/UT-wise functioning in the country furnished in Statement-1 (See below).

tOriginal notice of the question was received in Hindi.
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(b) The following efforts are being done by Ministry of AYUSH to preserve the
ancient medical system of Ayurveda and to promote the research and development in
this system:-

. Ministry of AYUSH Signed MoU with Ministry of Micro, Small and Medium
Enterprises for the promotion and development of Ayurveda Yoga and
Naturopathy, Unani, Siddha and Homeopathy (AYUSH) enterprises. Both
the Ministries will organize 50 Entrepreneurship Development Programs
(EDPs). First Entrepreneurship Development Program (EDP) was organized
at Karnal, Haryana on 29.08.2019.

. Ministry of AYUSH signed MoUs with Ministry of Railways for the
establishment of AYUSH wings at 05 Railway Zonal Hospitals. AYUSH
OPDs have started to function in these Zonal Hospitals. Ministry of Railway
has also created 25 posts of AYUSH Medical Officers.

. Ministry of AYUSH also signed MoUs with Ministry of Defence for the
establishment of Ayurveda units under the health establishments of Ministry
of Defence/Directorate General of Armed Forces Medical Services (DGAFMS).
Under the MoU. Ayurveda Units will be established at Palliative Care Centre,
Base Hospital Delhi Cantt., Army Research and Referral Hospital, Delhi
Cantt., Air Force Hospital, Hindon, Ghaziabad and Five identified Ex- Service
men Contributory Health Scheme (ECHS) Polyclinics in Delhi -NCR. Ayurveda
Units at Base Hospital Delhi Cantt. and ECHS Polyclinic, Lodhi Road, New
Delhi have started to function.

. Ministry of AYUSH started celebrating 'Ayurveda Day' every year with
different theme on the day of Dhanvantari Jayanti (Dhanteras) for promotion,
propagation and popularization of Ayurveda since year 2016.

. Establishment of All India Institute of Ayurveda (AHA) as an apex institute
which is dedicated exclusively for research in the field of Ayurveda.

. With an aim to bring synergy between Traditional Wisdom of Ayurveda and
Modern diagnostic tools and technology, a full-fledged Pathology,
Biochemistry and Microbiology units, equipped with all modern diagnostic
tools are available at AllA.

. Drug development, Standardization, Quality control, Safety evaluation and
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Scientific validation of Ayurvedic medicines are the areas being addressed
by AlIA.

. Lifestyle disorders, chronic debilitating diseases, Disorders of Nervous
System, Degenerative diseases are the thrust areas for clinical research.

. AlIA has signed MoUs with different national and international organizations
to strengthen Ayurveda researches and generate evidences further to globalize
the science. In this direction, Integrative AYUSH Clinics, Integrative Oncology
are established that are serving the needy.

*The (CCRAS), an Autonomous body under Ministry of AYUSH,
Government of India is an apex body in India for undertaking, coordinating,
formulating, developing and promoting research on scientific lines in Ayurvedic
Sciences. The Council has been executing its research programmes with a network
of 30 peripheral Institutes/centres/units with the headquarters office responsible for
control, monitoring and supervision. These research activities are done as per
Research Policy available at the link http://www.ccras.nic.in/sites/default/files/
CCRAS%20Research%20Policy_2018.pdf.

With the mandate of revival and retrieval of texts from Ancient manuscripts
and rare books and search and collection of information, descriptive notes,
editing and publication of rare medical manuscripts/books on AYUSH, the
National Institute of Indian Medical Heritage, an institute of CCRAS is
working in the field of preservation of Ayurveda with two objectives:
(i) Promotion of knowledge of history of medicine amongst medical students,
teachers, interested public; (ii) Promotion of Research into the History of
medicine in India during the Ancient, Medieval and Modern period and
elucidation of the inter-relations between the Evolution of Medicine, in India
and in other centers of civilization in ancient and medieval times.

. Council of Scientific and Industrial Research (CSIR) is actively involved in
research on population and distribution of medicinal plants, their extraction
patterns, indigenous uses, mapping captive cultivation, generation of their
spectral signatures, scientific validation of the biological activities of the
extracts of medicinal plants reported in the Ayurveda and their value chain
management. CSIR is also involved in the development of the database on
medicinal plants of the Indian Himalayan region for National Medicinal
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Plants Board (NMPB), Ministry of AYUSH, New Delhi in a network mode.
This database contains information on about 1582 plant species of therapeutic
value, including Ayurveda, dwelling in Indian Himalayas. Further, to promote
ancient medicinal system, 13 medical plants were targeted for development
of technology packages for the production of good manufacturing practices
(GMP) grade medicinal plant extracts under ongoing CSIR-
Phytopharmaceutical Mission Project.

CSIR-Traditional Knowledge Digital Library (TKDL) has been set up in
collaboration with the Ministry of Ayurveda, Yoga and Naturopathy, Unani,
Siddha and Homeopathy (AYUSH) to prevent misappropriation of and, to
protect Indian traditional knowledge. TKDL contains Indian traditional
medicine knowledge available in public domain from classical/traditional
books related to Ayurveda, Unani and Siddha in a digitized format and is
available in five international languages (English, French, German, Spanish
and Japanese). So far about 3.6 lakh formulations have been transcribed in
TKDL database. Access to the TKDL database is currently provided to 13
Patent Offices worldwide through non-disclosure Access Agreements.

CSIR is also engaged in ex-situ conservation of medicinal plants through
setting up of herbal gardens at various places. A germplasm centre has also
been established at the Centre of High Altitude Biology located in District
Lahaul and Spiti which dwells to maintain germplasm of Trillium govanianum,
Aconitum heterpphyllum, Picrorhiza kurrooa, Fritillaria roylei, Dactylorhiza
hatagirea, Saussurea costus, Inula racemosa, and Hippophae species.

To increase the production of herbs/medicinal plants used in Ayurvedic

medicines, the Ministry of AYUSH is implementing Medicinal Plants Component under
Centrally Sponsored Scheme of National AYUSH Mission (NAM) since 2015-16. The
Medicinal Plant Component of NAM scheme aims at supporting large scale cultivation

of herbs/medicinal plants on farmer's land with backward linkage through establishing

nurseries and forward linkage through post-harvest management facilities like Drying
Yard, Storage Godowns, Processing Units etc. throughout the country. As per the

operational NAM scheme guidelines the cultivation of herbs/medicinal plants is

supported by providing subsidy @ 30%, 50% and 70% of cost of cultivation. Under

NAM scheme presently 140 species of medicinal plants are prioritized for cultivation

throughout the country and the assistance in this regard is provided to different states

as per the State Annual Action Plan (SAAP) approved for concerned State.
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The CCRAS has initiated a Project for increasing the production of raw material
entitled development of Micro Forest of Medicinal Plants- AUSHADH ARANAYAM
in its 4 institutes. Details thereof is given in Statement-11 (See below).

Council of Scientific and Industrial Research (CSIR) under its Phytopharmaceutical
Mission project aims at bringing around 30 medicinal herbs in an area of about 400 ha
under captive cultivation of selected Himalayan medicinal plants (such as Saussurea
lappa, Inula racemosa) in a coordinated manner to meet the industrial demand for high
quality raw botanical drug. Efforts are also going for revival of more than 25 rare,
endangered and threatened (RET) medicinal herb like Picrorhiza kurroa, Podophyllum
hexandrum, Trillium govanianum and Fritillaria roylei.

Statement-1

Number of Ayurvedic educational institutes/Ayurvedic
hospitals functioning in the country

(A) State-wise number of Ayurveda hospitals as on 1-4-2018

SI. No. State/UT No. of Ayurveda hospitals

A. States/Union Territories

1 Andhra Pradesh 3
2. Arunachal Pradesh 10
3. Assam 1
4. Bihar 5
5. Chhattisgarh un
6. Delhi 2
7. Goa 1
8. Gujarat Viv)
9. Haryana 4
10. Himachal Pradesh K¢

11. Jammu and Kashmir 1
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Sl. No. State/UT No. of Ayurveda hospitals
12, Jharkhand 1
13. Karnataka 170
14. Kerala 126
15. Madhya Pradesh 40
16. Maharashtra 70
17. Manipur 2
18. Meghalaya 3
19. Mizoram 1
20. Nagaland 1
21. Odisha 8
22, Punjab 5
23. Rajasthan 17
24, Sikkim 1
25. Tamil Nadu 2
26. Tripura 2
27. Uttar Pradesh 2104
28. Uttarakhand 402
29. West Bengal 6
30. Andaman and Nicobar Island 1
3L Chandigarh 1
32 Dadra and Nagar Haveli 0
33 Daman and Diu 1
34. Lakshadweep 0
35. Puducherry 0
36. Telangana 9
ToTaL (A) 3186
(B) CGHS and Central Government Organizations 19
TotAaL (A+B) 3205

Source: AYUSH in India 2018.
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(B) State-wise Number of Under Graduate Ayurveda Colleges/Institutes in India as

on 1.4.2018
SI. No. States/UTs No. of Ayurveda colleges
1 Andhra Pradesh 3
2. Assam 1
3. Bihar 8
4, Chhattisgarh 6
5. Delhi 2
6. Goa 1
7. Gujarat 2
8. Haryana n
9. Himachal Pradesh 3
10. Jammu and Kashmir 2
11. Jharkhand 1
12. Karnataka 72
13. Kerala 18
14. Madhya Pradesh 24
15. Maharashtra 75
16. Meghalaya 1
17. Odisha 6
18. Punjab 17
19. Rajasthan 12
20. Tamil Nadu 6

21. Telangana 5
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SI. No. States/UTs No. of Ayurveda colleges
22. Uttar Pradesh 69
23 Uttarakhand 16
24, West Bengal 3
25. Chandigarh 1
26. Puducherry 1
ALL INDIA 393

Source: AYUSH in India 2018

Note:- It also include Ayurveda PG colleges.

(C) State-wise Number of Post Graduate Ayurveda Colleges/Institutes in India as on

14.2018
SI. No. States/UTs No. of Ayurveda colleges
1 Andhra Pradesh 2
2. Assam 1
3. Bihar 3
4, Chhattisgarh 1
5. Delhi 2
6. Gujarat 5
7. Himachal Pradesh 1
8. Jammu and Kashmir 1
9. Jharkhand 1
10. Karnataka K3
11. Kerala n
12. Madhya Pradesh 7
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SI. No. States/UTs No. of Ayurveda colleges
13. Maharashtra 4
14. Odisha 2
15. Punjab 3
16. Rajasthan 4
17. Tamil Nadu 1
18. Telegana 1
19. Uttar Pradesh 10
20 Uttarakhand 5
ALL INDIA 137

Source: AYUSH in India 2018.

(D) State-wise Distribution of Exclusive Ayurveda Post Graduate Medical Colleges as

on 1.4.2018.
SI. No. State/Union Territory No. of Ayurveda colleges
1 Delhi 1
2 Gujarat 1
3 West Bengal 1
ALL INDIA 3

Source: AYUSH in India 2018.




(E) Central Council for Research in Ayurvedic Sciences

List of Institutes/Centers comes under CCRAS -

SI. No. State Name of Institute/Centers/Unit OPD/IPD centres

1 2 3 4

I Andaman and Nicobar Islands (1) Regional Research Center of Ayurveda, Port Blair OPD

2. Andhra Pradesh (2) Regional Ayurveda Research Institute for Skin disorders, Vijayavada OPD & IPD

3. Arunachal Pradesh (3) Regional Ayurveda Research Institute, Itanagar OPD

4. Assam (4) Research Ayurveda Regional Institute for Castro-Intestinal Disorders, OPD & IPD
Guwahati

5. Bihar (5) Regional Ayurveda Research Institute for Infectious Diseases, Patna OPD

6. Delhi (6) Central Ayurveda Research Institute for Cardiovascular Diseases, OPD & IPD
Punjabi Bagh, New Delhi

7. Gujarat (7) Regional Ayurveda Research Institute for Skin Disorders, Ahmedabad OPDV

8. Himachal Pradesh (8) Regional Ayurveda Research Institute for Nutritional Disorders, Mandi OPD

0. Jammu and Kashmir (9) Regional Ayurveda Research Institute for Urinary Disorders, Jammu OPD & IPD

10. Karnataka (10) Regional Ayurveda Research Institute for Metabolic Disorders, OPD
Bangalore

11. Kerala (11) Central Ayurveda Research Institute for Neuromuscular &

Musculoskeletal Disorders, Cheruthuruthy
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1 2 3 4
(12) Regional Ayurveda Research Institute for Life style related OPD & IPD
Disorders, Trivandrum
12. Madhya Pradesh (13) Regional Ayurveda Research Institute for Drug Development, Gwalior OPD & IPD
13. Maharashtra (14) Central Ayurveda Research Institute for Cancer, Mumbai OPD & IPD
(15) Regional Ayurveda Research Institute for Mother and Child Health, OPD & IPD
Nagpur
14. Nagaland (16) Regional Ayurveda Research Centre, Dimapur OPD
15. Odisha (17) Central Ayurveda Research Institute for Hepatobiliary Disorders, OPD & IPD
Bhubaneswar
16. Punjab (18) Central Ayurveda Research Institute for Respiratory Disorders, Patiala OPD
17. Rajasthan (19) Regional Ayurveda Research Institute for Endocrine Disorders, Jaipur OPD & IPD
18. Sikkim (20) Regional Ayurveda Research Institute, Gangtok OPD
19. Tamil Nadu (21) Dr. Achanta Lakshmipati Research Centre for Ayurveda, Chennai OPD
20. Tripura (22) Regional Ayurveda Research Centre, Agartala OPD
21. Uttar Pradesh (23) Regional Ayurveda Research Institute for Eye Diseases, Lucknow OPD
22. Uttarakhand (24) Regional Ayurveda Research Institute, Ranikhet OPD
23. West Bengal (25) Central Ayurveda Research Institute for Drug Development, Kolkata OPD & IPD

0)%
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Statement-11
Details of Aushadh Aranay - Bijaropanam

On the occasion of 3rd Ayurveda Day 2018, launched the project entitled
"AUSHADH ARANAYAM" by Honorable MoS (IC) AYUSH as Intra-mural
research (IMR) project as "Development of Micro Forest of Medicinal Plants
by using Miyawaki Method of Plantation"

Initiated at different in-house gardens of CCRAS viz. RAIFR, Pune; RARI,
Jhansi; RARI, Ranikhet; and RARIMD, Bengaluru.

Primary objectives;

To conduct experimental trials to create micro forest of medicinal plants by
using Miyawaki method.

To develop forest of medicinal plants under controlled condition without
Miyawaki method for comparison.

Study of growth pattern of medicinal plant species grown under experimental
trial and controlled condition as per standard protocol.

Comparative Analysis of growth pattern with control group.
Live photographs of medicinal plant species at different stages of growth.

To develop standard agro technique protocol using Miyawaki method for
different medicinal plants forest.

Secondary objectives:

*28.

@)

To conserve ecological status of medicinal plants of respective phyto-
geographical region.

To study the feasibility of Miyawaki method for medicinal plants.
To maintain biodiversity of the selected region.

To restore the land of Institute garden.
Loans to meet financial requirements of farmers
DR. SANTANU SEN: Will the Minister of FINANCE be pleased to state:

the number of farmers who have been provided loans by the banks for

various agricultural implements including tractors during the last three years, the details

thereof, State-wise; and



42 Written Answers to [RAJYA SABHA] Starred Questions

(b) the steps taken by Government to meet the financial requirements of farmers?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) and
(b) The number of accounts in which agricultural term loans which inter alia includes
purchase of agricultural implements such as tractors and machinery were provided by
banks during the last three years, are as under:

Year No. of accounts in which agricultural term
loans (investment credit) was
disbursed by banks

2016-17 2,10,08,000
2017-18 2,25,03,000
2018-19 2,98,35,000*

(Source : NABARD) (* provisional data)

Separate data on bank loans for financing of agricultural implements including
tractors is not maintained by RBI and NABARD.

In addition, the Kisan Credit Card (KCC) Scheme, which enables farmers to
purchase agricultural inputs such as seeds, fertilisers, pesticides, etc. and draw cash
to satisfy their agricultural and consumption needs. The KCC Scheme has since been
simplified and converted into ATM enabled RuPay debit card with, inter alia, facilities
of one-time documentation, built-in cost escalation in the limit, any number of drawals

within the limit, etc.

Government of India implements an interest subvention scheme under which
short term crop loans up to ¥ 3.00 lakh are provided to farmers at a reduced interest
rate of 7% p.a. Besides, additional 3% incentive is given to the farmers for prompt
repayment of the loan, thereby reducing the effective rate of interest to 4%.

Details of state-wise disbursement of crop loan and term loan during the last three
years by Commercial Banks, Regional Rural Banks and Cooperative Banks, as reported
by National Bank for Agriculture and Rural Development (NABARD) are given in
Statement (See below).

Some of the major steps taken by the Government to meet the financial requirement
of farmers and welfare of people engaged in agriculture sector are as under:
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- The Priority Sector Lending (PSL) directions of RBI mandate all Domestic
Scheduled Commercial Banks to earmark 18% of their Adjusted Net Bank
Credit (ANBC) or Credit Equivalent amount of Off-Balance Sheet Exposure
(OBE), whichever is higher, as on the corresponding date of the previous
year, for lending to Agriculture including loans to farmers. Further, a sub-
target of 8% for small and marginal farmers has also been fixed.

- Government fixes agriculture credit disbursement targets for the banking
sector every year and banks have consistently surpassed these targets.
Details of achievement made in respect of agriculture credit flow during the
last three years as reported by NABARD is as under:

(Amount in ¥ crore)

Year Achievement
2016-17 10,65,755.67
2017-18 11,62,616.98
2018-19 12,54,762.20*

(Source : NABARD) (* provisional data)

. Under the KCC Scheme, a flexible limit of Rs.10,000 to Rs.50,000 has been
provided to marginal farmers (as Flexi KCC) based on the land holding and
crops grown including post harvest warehouse storage related credit needs
and other farm expenses, consumption needs, etc., plus small term loan
investments without relating it to the value of land.

. The benefits of KCC along with interest subvention have been extended to
Animal Husbandry and Fisheries farmers.

. To enhance coverage of small and marginal farmers in the formal credit
system, RBI has decided to raise the limit for collateral-free agriculture loans
from T 1 lakh to ¥ 1.6 lakh.

. The requirement of 'no due' certificate has also been dispensed with for
small loans up to ¥ 50,000 to small and marginal farmers, share-croppers and
the like and, instead, only a self-declaration from the borrower is
required
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. To bring small, marginal, tenant farmers, oral lessees, etc. into the fold of
institutional credit, Joint Liability Groups (JLGs) have been promoted by
banks.

. Pradhan Mantri Klsan Samman Nidhi (PM-KISAN) scheme has been
implemented to provide an assured income support to all farmers, irrespective
of the size of their land holdings subject to the exclusion factor. Under this
scheme direct income support @ of ¥ 6,000 per year will be transferred
directly into the bank accounts of beneficiary farmers, in three equal
installments of ¥ 2,000 each.

. Reserve Bank of India (RBI) has issued directions for Relief Measures to be
provided by respective lending institutions in areas affected by natural
calamities which, inter alia, include, restructuring/rescheduling of existing
crop loans and term loans, extending fresh loans, relaxed security and
margin norms, moratorium, etc. These directions have been so designed that
the moment calamity is declared by the concerned District Authorities, they
are automatically set in motion without any intervention, thus saving precious
time. The benchmark for initiating relief measures by banks has also been
reduced from 50% to 33% crop loss in line with the National Disaster
Management Framework. Banks have also been advised not to insist for
additional collateral security for restructured loans.

. Under the interest subvention scheme, to provide relief to farmers affected
by natural calamities, the interest subvention of 2% per annum is available
for the first year on the restructured amount. Such restructured loans will
attract normal rate of interest from the second year onwards as per the
policy laid down by the RBI.

. In order to provide relief to the farmers affected due to severe natural
calamities, the Government in DAC&FW has decided that interest subvention
of 2% per annum will be made available to banks for first three years/entire
period (subject to a maximum of five years) on the restructured loan amount,
and in all such cases the benefit of prompt repayment incentive at 3% per
annum shall also be provided to the affected farmers. The grant of such
benefits in cases of severe natural calamities shall, however, be decided by
a High Level Committee (HLC) based on the recommendation of Inter-
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Ministerial Central Team (IMCT) and Sub Committee of National Executive
Committee (SC-NEC).

. Pradhan Mantri Fasal Bima Yojana (PMFBY) provides a comprehensive
insurance cover against failure of insured crops due to non-preventable
natural risks, thus providing financial support to farmers suffering crop loss/
damage arising out of unforeseen events; stabilizing the income of farmers
to ensure their continuance in farming; and encouraging them to adopt

innovative and modern agricultural practices.

. For development of agriculture and welfare of farmers of the country, the
Government in DAC&FW, is implementing various Central Sector/ Centrally
Sponsored Schemes, which include:

() Rashtriya Krishi Vikas Yojana (RKVY)

(i) National Food Security Mission (NFSM)

(i) National Agriculture Market (e-NAM)

(iv) National Mission For Sustainable Agriculture (NMSA)

. Pradhan Mantri Kisan Maan-Dhan Yojana (PM-KMY) has been launched as
a voluntary and contributory old age pension scheme for all land holding
small and marginal farmers for entry age group of 18 to 40 years. The scheme
provides for an assured monthly pension of Rs. 3000 per month, to the
eligible beneficiaries of the scheme, on their attaining the age of 60 years.



Statement

Agriculture Credit Disbursement during the last three years by Commercial Banks,
Regional Rural Banks and Cooperative Banks

1%
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SI.No. State/UT 2016-17 2017-18 2018-19
Crop Loan Term Loan Total Loan Crop Loan  Term Loan Total Loan Crop Loan  Term Loan Total Loan
1 2 3 4 5 6 7 8 9 10 11
1. Delhi 837769.8321 1156395.14 1994164.972 653926.31 1298853.49 1952779.8  188088.07 2254113.57 2442201.64
2. Haryana 3627486.496 1320620.632 4948107.128 3883484.44 1654662.87 5538147.31 4115280.39 2197326.62 6312607.01

3. Himachal Pradesh 441953.2993 169661.2571 611614.5564 1090564.56  343275.6 1433840.16  669340.58 232436.64  901777.22

4. Jammu and 670230.3405 59443.72323 729674.0637 924882.27 205505.52 1130387.79 1053257.51 258454.11 1311711.62
Kashmir

5. Punjab 5803430.418 1626716.406 7430146.824 5297747.92 2019139.37 7316887.29 5356323.49 2329566.16 7685889.65

6. Rajasthan 5787553.137 1642832.467 7430385.604 6358254.75 1733105.55 8091360.3 6169450.71 2157236.39 8326687.1

7. Chandigarh UT 75278.83906 65315.76435 140594.6034 129324.76 106394.81 235719.57 40837.25 158282.13 199119.38

8. Arunachal 2777.292288 10481.3683 13258.66058 2673.86 5500.46 8174.32 2394.27 3060.09 5454.36
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

Assam
Manipur
Meghalaya
Mizoram
Nagaland
Sikkim
Tripura

Andaman and

Nicobar Island
Bihar
Jharkhand

Odisha

West Bengal

Chhattisgarh

Madhya Pradesh

Uttarakhand

156819.6594

5899.358849

28170.2256

3035.5618

7290.049312

10797.20536

33507.7812

3596.869097

1421862.405

282139.796

1581164.222

1294390.768

936350.2565

4290984.779

367117.6105

453387.7504

19212.81606

8660.827266

8400.071425

5649.157747

5372.442215

117804.7532

9901.334798

1196595.971

155859.3871

545332.2427

2195181.554

287391.8761

1323921.633

283425.8076

610207.4098

25112.17491

36831.05286

11435.63322

12939.20706

16169.64758

151312.5343

13498.20389

2618458.375

437999.1831

2126496.465

3489572.322

1223742.133

5614906.412

650543.4181

150692.24

3676.79

28662.96

2324.91

8263.27

6574.83

70474.85

4205.19

1443514.1

210039.84

1565001.97

1484358

1083965.94

4591768.91

469267.66

524838.24

21782.13

6410.66

15168.7

12238.44

5922.37

162097.76

7818.32

1477779.56

167839.96

712103.59

2602426.83

429474.96

1411924.63

318380.99

675530.48

25458.92

35073.62

17493.61

20501.71

12497.2

232572.61

12023.51

2921293.66

377879.8

2277105.56

4086784.83

1513440.9

6003693.54

787648.65

91935.4

3796.14

13606.02

1716.26

8321.3

5704.52

41035.04

3057.7

1592676.96

174290.03

1735592.45

1226349.57

635554.31

4481399.15

530012.45

602116.55

20997.37

6081.11

34552.87

12618.83

9939.51

223328.56

9829.36

1622595.94

221717.33

999082.91

3367769.93

397296.12

1729881.35

497384.73

694051.95

24793.51

19687.13

36269.13

20940.13

15644.03

264363.6

12887.06

3215272.9

396007.36

2734675.36

4594119.5

1032850.43

6211280.5

1027397.18
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1 2 3 4 5 6 7 8 9 10 11

24. Uttar Pradesh 5959266.021 2199135.39 8158401.411 6151245.23 2253564.25 8404809.48 6071036.41 2793672.61 8864709.02

25. Goa 21884.90207 79242.76199 101127.6641 33917.76 89897.11 123814.87 34058.1 98999.68 133057.78

26. Gujarat 3386445.6  2041224.153 5427669.753 3965037.59 2290752.26 6255789.85 4041688.57 2614151.37 6655839.94

27. Maharashtra 4133883.122 4004500.509 8138383.631 2737137.32 4510738.22 7247875.54 3245458.32 5435452.27 8680910.59

28. Dadra and 2713.046965 5304.051313 8017.098278 1304.2 5280.02 6584.22 1103.74 5115.43 6219.17
Nagar Haveli UT

29. Daman and 1278.97597  2179.34719 3458.32316  1215.66 2110.3 3325.96 986.07 3399.45 4385.52
Diu UT

30. Andhra Pradesh 6139148.289 3147713.848 9286862.137 7869068.09 3366467.06 11235535.15 8411562.61 4038413.58 12449976.19

31. Telangana 4728922.01 2059613.422 6788535.432 4496082 1387055.03 5883137.03 2737997.67 3022608.4 5760606.07

32. Karnataka 4167717.576 3640554.54 7808272.116 4414577.49 3499794.13 7914371.62 3778731.3 3509286.23 7288017.53

33. Kerala 4441564.734 2332311.719 6773876.454 5475924.52 2941708.81 8417633.33 5837519.66 3225715.91 9063235.57

34.  Puducherry 333856.3006 195152.1224 529008.4231 184596.92 76034.73 260631.65  215797.85 62439.81 278237.66

35. Tamil Nadu

36. Lakshadweep UT

7959389.934

54.929

5255066.749

272.368

13214456.68 10527616.13 5273772.39

327.297 50.78 454.92

15801388.52

505.7

12521511.75 6283533.12 18805044.87

140.11 152.21 292.32

ToTAL

68945731.64

37629835.36

106575567 75321424.02 40940274.04

116261698.1

75037611.73 50438608.25 125476220

Source: NABARD
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Deposits by Nizam of Hyderabad in London Bank
*29. SHRI ABDUL WAHAB: Will the Minister of FINANCE be pleased to state:

(@ whether Government has received and examined the verdict of judgment of
England and Wales High Court regarding India's claim over the millions of pounds
deposited by the Seventh Nizam of Hyderabad State in a London Bank; and

(b) if so, the details thereof?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) and
(b) On 02 October 2019, the UK High Court upheld the claims of India in the 70 yeiars
old Hyderabad Funds; Case.

The matter relates to the Fund, which currently amounts to nearly 35 million
Pound Sterling, that has been lying frozen with the National Westminster Bank, London
due to contesting claims by India, Pakistan and the two grandsons of the 7th Nizam
of Hyderabad.

The UK High Court has now given the verdict that India, along with the two
grandsons of the 7th Nizam of Hyderbad, is entitled to the Fund.

While giving verdict in the favour of India, the Court rejected Pakistan's claim that
the Fund has been intended as; payment for arms shipment or as an outright gift by
the then Government of the Nizam of Hyderabad to Pakistan.

The Court has adjourned the proceedings and fixed a hearing on 19 December
2019 on consequential matters.

Impact of merger often PSBs
*30. SHRI MANISH GUPTA: Will the Minister of FINANCE be pleased to state:

(@ whether the proposed merger of 10 Public Sector Banks into four banks is
to speed up credit disbursal as an important aspect, if so, the details thereof;

(b) whether the merging banks will be forced to spend a lot of time and energy
in ensuing integration of processes and technology which may cause unprecedented
delays, if so, the details thereof; and

() whether the merger will help meet their capital requirements, if so, the details
thereof?
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THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) to (c)
Government, after considering inputs from 10 Public Sector Banks and Reserve Bank
of India and in-principle approval accorded to amalgamation by bank Boards concerned,
has conveyed in-principle approval to the amalgamation of Oriental Bank of Commerce
and United Bank of India into Punjab National Bank, Syndicate Bank into Canara Bank,
Andhra Bank and Corporation Bank into Union Bank of India and Allahabad Bank into
Indian Bank.

The amalgamations are aimed at creating strong banks which would have number
of strengths and advantages including, inter alia, enhanced scale and business volumes
to enable cost efficiencies for investment in technology and process integration as well
as greater financial capacity to enable increased flow of credit.

The banks while sharing their views on amalgamation have underscored planning
for time-bound integration of processes and technology and have put in place
institutional arrangements for expeditious integration without disruption of normal

banking operations.

Government has recently infused capital amounting to Rs. 38,630 crore in these
banks to augment their capital base. Further, strong amalgamated banks would be better
placed to themselves generate resources for meeting their capital requirements through
harnessing of synergy benefits.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Cultivation of medicinal plants along the banks of river ganga

1161. SHRIMATI SHANTA CHHETRI: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased
to state:

(@ whether a five km. long green belt for the cultivation of medicinal plants will
be developed on the banks of river Ganga, if so, the details thereof;

(b) whether Government has earmarked any such similar project of cultivation
of medicinadl plants along the banks of river Ganga in the State of West Bengal; and

tOriginal notice of the question was received in Hindi.
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(c) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) to (c) For promoting cultivation of medicinal plants, the Ministry of
AYUSH, Government of India is implementing "Medicinal Plants" component under
"Centrally Sponsored Scheme of National AYUSH Mission” (NAM) since 2015-16
throughout the country. As per the operational NAM scheme guidelines, the cultivation
of medicinal plants is supported in different States based on the State Annual Action
Plan (SAAP) submitted by concerned State and approved by the NAM Directorate of
Ministry of AYUSH. Under NAM scheme, the Ministry of AYUSH has supported
cultivation of medicinal plants in state of Bihar, Uttarakhand, Uttar Pradesh and West
Bengal through which the river Ganga flows.

Apart from this, the Ministry of AYUSH under its "Central Sector Scheme on
Conservation, Development and Sustainable Management of Medicinal Plants" has
also supported a project titled "Dissemination of Vetiver (Chrysopogon zizanioides)
agrotechnology in flood-prone contaminated area of Ganga river of Uttar Pradesh™ to
Central Institute of Medicinal and Aromatic Plants (CLMAP), Lucknow. Under the
project Vetiver plantation has been done in catchment area of river Ganga in different
location of Kanpur and Varanasi districts.

In addition, National Mission for Clean Ganga (NMCG), Ministry of Jal Shakti has
also supported a project titled "Promotion of cultivation of medicinal plants on Ganga
basin in Uttar Pradesh" to Uttar Pradesh Forest Department covering 10 districts of the
state viz. Prayag Raj, Pratapgarh, Fatehpur, Kaushambi, Varanasi, Ghazipur, Mirzapur,
Bhadohi, Chandauli and Ballia.

However, the Government has no such proposal to develop a five km. long green
belt on the banks of river Ganga through cultivation of medicinal plants.

Measures for implementing ayush medicine system

1162. DR. SATYANARAYAN JATIYA: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased
to state:

tOriginal notice of the question was received in Hindi.
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(@) the State-wise measures adopted for the implementation of AYUSH medicine
system and the District hospitals where action for their establishment has been taken;
and

(b) the details of AYUSH policy of Government and action plan for its

implementation thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) Government of India is implementing Centrally Sponsored Scheme
of National AYUSH Mission (NAM) for development and promotion of Ayurveda, Yoga
and Naturopathy, Unani, Siddha and Homoeopathy (AYUSH) through States/UTs. The
Mission inter-alia makes the following provisions:

(i) Co-location of AYUSH facilities at Primary Health Centers (PHCs), Community
Health Centers (CHCs) and Districts Hospitals (DHSs).

(i) Up gradation of exclusive State Government AYUSH Hospitals and
Dispensaries.

(i)  Setting up of upto 50 bedded integrated AYUSH Hospital.

(iv) Upgradation of State Government Under-Graduate and Post-Graduate
Educational institutions.

(v) Setting up of new State Government AYUSH Educational Institutions in the
States where it is not available in Government Sector.

(vi) Strengthening of State Government/State Government Co-operatives/Public
Sector Undertakings Ayurveda, Siddha, Unani and Homoeopathy (ASU&H)
Pharmacies

(vii) Strengthening of State Drug Testing Laboratories for ASU&H Drugs

(viii) Support for cultivation of Medicinal Plant including processing and post-
harvest management

Further, Public Health being a State subject, opening of AYUSH hospitals comes
under purview of respective State/UT Governments. However, under NAM, the number
of upto 50 bedded integrated AYUSH hospitals approved since inception of NAM,
State/UT-wise is given in Statement (See below).
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(b)

National Health Policy- 2017 inter-alia makes provision for mainstreaming

of AYUSH with following objectives:

0]

(i)

(i)

(iv)

V)

(vi)

To provide comprehensive set of preventive, promotive, curative and

rehabilitative services

This policy ensures access to AYUSH remedies through co-location in
public facilities.

The policy recognizes the need to standardize and validate Ayurvedic
medicines and establish a robust and effective quality control mechanism for
AYUSH drugs.

Policy recognizes the need to nurture AYUSH system of medicine, through
development of infrastructural facilities of teaching institutions, improving
quality control of drugs, capacity building of institutions and professionals.

Development of sustainable livelihood systems through involving local
communities and establishing forward and backward market linkages in
processing of medicinal plants.

To strengthen steps for farming of herbal plants.

Ministry of AYUSH is implementing a Centrally Sponsored Scheme of National
AYUSH Mission (NAM) to fulfill the said Policy objectives. The details of schematic
provisions are mentioned against the reply of question (a).



Statement

The number of units assisted for setting up of upto 50 bedded integrated AYUSH Hospital under
National AYUSH Mission since inception of NAM

2]

Sl. No. State/UT Location No. of unit approved
2014-15 2015-16 2016-17 2017-18 2018-19  2019-20
1 2 3 4 5 6 7 8 9
1 Andaman and Nicobar Islands Port Blair - - - - - 1
2. Andhra Pradesh Kakinada 1 - - - - -
Visakhapatnam - - 1 - - -
3. Aasam Goalpara - - 1 - - -
Majuli - - 1 - - -
4. Bihar Patna - 1 - - - -
5. Chandigarh Chandigarh - 1 - - - -
6. Dadra and Nagar Haveli Silvasa - 1 - - - -
7. Goa North Goa. - 1 - - - -
South Goa - 1 - - - -
8. Gujarat Surendernagar - 1 - - -
Bardoli - - - 1 - -
9. Haryana Hisar - 1 - - - -
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11

12,
13.

14,

15.
16.

17.

Himachal Pradesh

Jammu and Kashmir

Jharkhand
Karnataka

Kerala

Lakshadweep
Maharashtra

Manipur

Kullu
Mandi
Kishtwar
Kupwara
Bilawar
Kulgam
Ranchi
Gadag
Mangalore
Trissur
Kavaratti
Nandurbar
Sindhudurg
Pune
Ahmadnagar

Moreh, Chandel
District

Churancandpur

Kwakeithel
Konjeng Leikai

Keirao AC, Imphal
East District
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18.

19.

20.

21.

22.

Madhya Pradesh

Meghalaya

Nagaland

Odisha

Puducherry

Bhopal
Indore
Narsinghpur
Chitrakoot
Mandleshwar

Sohra (Cherapunje),
CHC, East Khasi Hills

Umtrew Village,
Rhi Bhoi District,

Noklak, Tuensang
District

Razha, Chedema
Sapangya (Chungtia)
Yachem, Longleng
Dhenkanal
Behrampur

Balasore

Villanur

Yanam
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23.

24,

25.

26.

27.

Punjab

Rajasthan

Sikkim

Tamil Nadu

Telangana

Moga

Dyalpur Sodhia
Zirakpur

Bhilwara
Ajmer
Churu
Bikaner
Jaipur
Sikar

Kyongsa,
West Sikkim

Theni
Thiruvannamalai
Pudukkottai

Anantgiri, Vikarabad,
Rangareddy Distt.

Bhupalpalli (V&M),
Jayashankar
Bhupalpalli

District

Siddipet Head
Quarters
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28.

29.

Tripura

Uttar Pradesh

Paradise
Chowmuhani,
Agartala

Belonia

Kushi Nagar
Bilhour, Kanpur
West Katli, Lucknow
Badrasi, Varanasi
Nawab Ganj, Bareilly
Basti

Sirathu Koushambi
Sonbhadra

Orai Jalaun

Sant kabir Nagar
Saharanpur

Deoria

Lalitpur

Amethi

Kanpur Dehat

R = = = T T = S S S
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3L

Uttarakhand

West Bengal

Firozpur, Balia District
Maharajganj

Rai Bareilly

Agara

Baghpat

Fatehpur

Haldwani

Jakhnidhar, Tehri
Tanakpur, Champawat

Topsikhata, District
Alipurduar

Paschim District
Midnapur

ToTAL

14

31
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AYUSH educational institutes

1163. DR. SATYANARAYAN JATIYA: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased
to state:

(@) the State-wise details of the institutes providing the best education in each
system of AYUSH and the year-wise numbers of such educated teachers, trainers and
doctors and the scale of the people employed in the services; and

(b) the measures taken to develop the quality of the practices of AYUSH and
to repose the public faith in them?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) At present there is no system of evaluation and ranking of AYUSH
educational Institutes in comparison to each other. However Central Government grants
permission only to those AYUSH Institutes who are fulfilling the basic eligibility
criterion as per IMCC Regulation. The details of the AYUSH institutes permitted for the
Academic Year 2019-20 are available in public domain and can be accessed at http://

ayush.gov.in/tenders-vacancies-and-announcements/news-and-events.

The initial Pay scale of the people who are appointed on regular basis under
Central Government is Pay Level 10 + NPA (Revised) in the Pay Matrix as per 7th CPC.
The Pay scale in the Private sector is depends on the demand-cum-supply, experience
and skill of the practitioner.

(b) The Central Government has taken following measures to develop quality of
the practices of AYUSH and to repose the public faith in them:

(@ Central Government has published Standard Treatment Guidelines and
list of essential drugs.

(b) Central Research Councils for all AYUSH streams have been established
by Ministry of AYUSH through which research on medicinal plant,
Drug standardization, Pharmacological research, Clinical research,
Literary research and their documentation are carried out.

tOriginal notice of the question was received in Hindi.



Written Answers to [19 November, 2019] Unstarred Questions 61

(c) National Eligibility Entrance Test (NEET) for all AYUSH Educational
Institutions for admission for Undergraduate Course has been
introduced.

(d) All India Post Graduate Entrance Test (AIPGET) for all AYUSH
Educational Institutions for admission for Post graduate Courses has
been introduced.

() AYUSH National Teachers Eligibility Test to be conducted for
appointment of all teachers in AYUSH institutions and an unique
verification code for such teachers shall be allotted by CCH/CCI
before their appointment, is being introduced.

() Aadhar based Geo location enabled attendance system for teaching
staff, non-teaching staff, hospital staff and PG students is under process

of implementation.
Financial aid for establishing ayurvedic centres

164. SHRI K. J. ALPHONS: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

(@ what steps are being taken by Government to promote Ayurveda in the
country;

(b) whether any financial assistance has been given to those who set up
Ayurvedic centres; and

(c) if so, the total quantum of assistance provided during the last financial year?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) Under the Central Sector Scheme for Promotion of Information
Education and Communication (IEC) in AYUSH, the Ministry of AYUSH takes up
initiatives to create awareness about and to promote AYUSH systems of medicine
including Ayurveda. These initiatives include organizing Arogya Fairs/Melas,
Conferences, Exhibitions, Seminars, Workshops, Symposium and Ayurveda Parvs and
also undertaking publicity campaigning through electronic multimedia, print media and
social media amongst the citizens in the country.
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The Ministry has also been observing Ayurveda Day on Dhanwantari Day every
year since 2016 to create awareness regarding Ayurveda and its benefits.

(b) and (c) There is no scheme presently with the Ministry which gives financial
assistance to those who set up Ayurvedic centres.

Central regulatory system for AYUSH based medicines

165. SHRI K. SOMAPRASAD: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

(@ whether a Central Regulatory System is being constituted to check the
quality of AYUSH based medicines in the country, if so, the details thereof along with
the details of the functioning of such systems in Kerala;

(b) if not, the existing mechanism for that purpose at present; and

(c) whether the recruitment of the technical persons were completed, if not,
reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) to (c) Drugs and Cosmetics Act, 1940 and Drugs & Cosmetics Rules,
1945 have exclusive provisions for regulation and quality control of Ayurvedic medicines.
Central Government frames and amends the legal provisions and issues directions to
the State Governments from time to time on the basis of emerging regulatory needs.
As such State Governments are responsible to appropriately enforce the regulatory
provisions for licensed manufacturing and quality control of Ayurvedic medicines, for
which Licensing Authorities, Drug Controllers, Inspectors and Government Analysts
are appointed.

Ministry of AYUSH has a Drug Control Cell to deal with regulatory matters of
Ayurvedic, Siddha, Unani and Homoeopathy drugs and to coordinate with State
Licensing/Drug Control Authorities in this regard. A vertical structure of AYUSH has
been created within Central Drugs Standard Control Organization since 05.02.2018 to
oversee the regulation of Ayurvedic, Siddha, Unani and Homeopathy (ASU&H) drugs
from Central level. Nine regulatory posts have been created. Technical Officers of the
Ministry of AYUSH have been given additional charge of the central regulatory posts
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of Inspector, Assistant Drug Controller and Deputy Drug Controller of AYUSH till the

recruitment rules are finalized and regular incumbents are recruited.
Ayurveda medicines for treating lifestyle diseases

166. SHRI M. P. VEERENDRA KUMAR: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased
to state:

(@ whether Government proposes to introduce Ayurveda as an effective
treatment for life-style diseases in view of the increasing popularity of this Indian
System of Medicines;

(b) if so, the details thereof and the steps taken by Government in this regard;
and

(c) whether Government proposes to launch effective Ayurvedic medicines
developed on a large scale for the foreign markets and if so, the details thereof along
with the efforts made in this direction?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) and (b) Ministry of AYUSH in collaboration with Ministry of Health
& Family Welfare has implemented a project viz Integration of AYUSH (Ayurveda) with
National Programme for Prevention and Control of Cancer, Diabetes, Cardio-vascular
Diseases and Stroke (NPCDCS) program in the identified Districts. So far 9,87,446
patients have been screened and 93117 patients have been enrolled for long term
management through Ayurveda interventions, Lifestyle modifications and Yoga.

Central Council for Research in Ayurvedic Sciences (CCRAS), under Ministry of
AYUSH has developed AYUSH-82, a formulation through extensive research
methodologies and the same has been commercialised for further benefit of public at
large.

CCRAS has developed AYUSH-QOL-2C for improving Quality of life of breast &
cervical cancer patients in collaboration with All India Institute of Medical Sciences
(AIIMS), Delhi and St. Jones Medical College (Bengaluru).

In addition to this, CCRAS has validated 82 classical Ayurvedic formulations and
11 new drugs on more than 32 diseases conditions, lifestyle diseases such as Diabetes,
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Bronchial Asthma, Hypertension, Irritable Bowel Syndrome (IBS), Iron deficiency
anaemic, Osteoarthritis, Reumatoid arthritis, Haemorrhoids, Computer vision Syndrome,
Obesity etc.

(c) To encourage the export of AYUSH products, under Central Sector Scheme
for promotion of International Cooperation, (IC Scheme), incentives are provided to
AYUSH drug manufacturers, entrepreneurs, AYUSH institutions and Hospitals etc. for
registration of AYUSH products (Market Authorisation) with regulatory bodies of
different countries such as Food and Drug Administration of United States (USFDA)/
Europe, the Middle East and Africa (EMEA)/ Medicines and Healthcare products
Regulatory Agency of United Kingdom (UK-MHRA)/ Natural and Non-prescription
Health Products Directorate of Canada (NHPD) etc.

Promotion of AYUSH system of medicines

167. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
AYURVEDA, YOGA AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY
(AYUSH) be pleased to state:

(@ the details of policies/programme undertaken by Government to promote
AYUSH for population control at the domestic, as well as at international level; and

(b) the measures being taken by Government for development, promotion and
construction of better infrastructure and facilities for AYUSH treatment and alternative
medical treatment in the country?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) No such policies/programmes are undertaken by the Ministry of
AYUSH to promote AYUSH for population control at the domestic, as well as at
international level.

(b) Public Health is a State subject and taking measures for development,
promotion and construction of better infrastructure and facilities for AYUSH treatment
falls under the purview of States/UTs. However, the Ministry under the Centrally
Sponsored Scheme of National AYUSH Mission (NAM) provides financial assistance
to States/UTs for some such activities. Under NAM, support is extended for setting
up of 50 bedded integrated AYUSH hospitals, up-gradation of standalone Government
AYUSH hospitals & dispensaries, supply of essential medicines to standalone
Government AYUSH hospitals & dispensaries as reflected in State Annual Action Plan
by them.
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Under the NAM Scheme, financial assistance is also being provided to the States/
UTs for promotion of AYUSH system as per the State Annual Action Plan (SAAP)
received from the States/UTs.

Further, the Ministry through its Research Councils, National Institutes and other
autonomous bodies facilitates better infrastructure for AYUSH treatment in the country.

Under the Central Sector Scheme for Promotion of Information Education and
Communication (IEC) in AYUSH, the Ministry of AYUSH takes up initiatives to create
awareness about and to promote AYUSH systems of medicine including Ayurveda.
These initiatives include organizing Arogya Fairs/Melas, Conferences, Exhibitions,
Seminars, Workshops, Symposium and Ayurveda Parvs and also undertaking publicity
campaigning through electronic multimedia, print media and social media amongst the
citizens in the country.

Funds allocated/granted to telangana under AYUSH

168. DR. BANDA PRAKASH: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

(@ the details of funds allocated/granted under various schemes of the Ministry
to the State of Telangana during the last three years;

(b) the details of funds released under such schemes to the State during the
last three years;

(c) the details of funds yet to be released/ due to the State; and
(d) the time-frame fixed by which these funds would be released to the State?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) and (b) The details of the funds allocated/granted and funds
released to State of Telangana under the Centrally Sponsored Scheme of National
AYUSH Mission (NAM) during the last three years is given in the Statement (See
below).

(c) and (d) Under NAM, State Government of Telangana has submitted State
Annual Action Plan (SAAP) for the current financial year 2019-20 and eligible amount
of ¥ 934.178 lakhs has been released by the Ministry of AYUSH as per NAM guidelines.
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Statement

The details of the funds allocated/granted and funds released to State of
Telangana under National AYUSH Mission (NAM) during the last three years

Year Initial Balance Central Grant-in- Total*
funds instalment Share aid Grant-in-
allocated/ of Grant- approved released aid
granted in-aid released
(Central released
Share) against
previous
year approved
SAAP
1 2 3 4 5 6 (3+5)
2016-17 791.40 16.480 1319.758 1314.216 1330.696
2017-18 625.10 5.544 1049.567 1049.567 1055.111
2018-19 715.50 - 690.364 690.364 690.364

* Total grant-in-aid released during the financial year includes the supplementary budget made
available for the Mission.

Yoga and naturopathy institutions in TSP areas

169. SHRI PARIMAL NATHWANI: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased

to state:

(@) the details of the institutions providing the services of Yoga and Naturopathy
in Tribal Sub-Plan (TSP) areas under Schedule V in the country, State/ UT-wise;

(b) whether Government proposes to set up similar institutions in other Tribal
Sub-Plan areas of the country;

(c) if so, the time; by which these are likely to be set up; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) Ministry of AYUSH, through its autonomous bodies hamely Morarji
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Desai National Institute of Yoga (MDNIY'), New Delhi, Central Council for Research in
Yoga and Naturopathy (CCRYN), New Delhi and National Institute of Naturopathy
(NIN), Pune, actively promote various activities related to Yoga and Naturopathy in the
country.

(b) There is no such proposal currently with this Ministry.
(c) and (d) Does not arise in view of the above.
Promoting research in AYUSH system of medicines

170. DR. VINAY P. SAHASRABUDDHE: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased
to state:

(@ the measures taken by Government to encourage and promote research in
AYUSH system of medicines across different States; and

(b) what has been the response of different States and UTs so far towards these

measures?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) and (b) Ministry of AYUSH has set-up five autonomous Research
Councils, namely. Central Council for Research in Ayurvedic Sciences (CCRAS), Central
Council for Research in Yoga & Naturopathy (CCRYN), Central Council for Research
in Unani Medicine (CCRUM), Central Council for Research in Siddha (CCRS) and
Central Council for Research in Homoeopathy (CCRH) as apex bodies for undertaking
coordinating, developing and promoting research on scientific lines in AYUSH systems.
The activities are carried out through 83 institute/Centres/Units located all over India.

Ministry has also implemented Extra Mural Research (EMR) scheme with the aim
to expand the ambit of research in AYUSH systems by involving reputed individual
scholars, scientists and teaching institutions/ research organizations. Under this scheme
grant-in-aid are provided to private/ public organizations for conducting research on
various aspects of AYUSH systems. EMR is a Central Sector Scheme of the Ministry
of AYUSH where the funds are released to institutes/ organizations and not to the
states.
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Conservation of medicinal plants

171. SHRI VIJAY GOEL: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

(@ whether Government has been creating a repository to conserve medicinal
plants; and

(b) if so, the details of financial assistance given in last three years for
conservation of medicinal / plants and infrastructure development?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) and (b) For conservation of medicinal plants, the Ministry of AYUSH
under its "Central Sector Scheme on Conservation, Development and Sustainable
Management of Medicinal Plants" is supporting different activities viz. in-situ
Conservation by way of establishing Medicinal Plants Conservation & Development
Areas (MPCDALS), in-situ/ex-situ Resource Augmentation in forest areas and" ex-situ
Conservation by way of establishing Herbal Gardens throughout the country. To
conserve the medicinal plants raw drugs, the Ministry of AYUSH under its above said
Central Sector Scheme has also supported a project to establish National Raw Drug
Repository (NRDR) at Regional Ayurveda Research Institute, Jhansi (CCRAS), Uttar
Pradesh.

The financial assistance given in the last three years under above central sector
scheme for conservation and infrastructure development through projects sanctioned
on above activities throughout the country is as below:

Year Financial Assistance Provided
(X in Crore)

2016-17 3169

2017-18 3018

2018-19 26.21

Share acquisition of Associated Journals Limited

172. DR. SUBRAMANIAN SWAMY: Will the Minister of CORPORATE AFFAIRS
be pleased to state:
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(@ whether the Ministry has taken steps to probe the 99.1 per cent share
acquisition of Associated Journals Limited by the Young Indian Private Limited, if so,

the progress till date; and

(b) if not, whether the Ministry is aware of the alleged illegalities to the acquisition
and being probed by the Income Tax Authorities and the Ministry of Urban

Development?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKUR): (a) and (b) The Ministry has ordered an inquiry
in the matter and directed Registrar of Companies (ROC), Delhi to give report on the
Associated Journals Limited. The company replied to the notice issued by the ROC,
stating that the matter is sub judice before the Competent Court of Law. Therefore, no
progress in the matter could be made. Further, Income Tax Authority, Delhi, shared
information in the case of Associated Journals Limited and Young Indian which was
sent to ROC and Regional Director, Northern Region. No reference in this matter has

been received from Ministry of Urban Development.
CSR spending by Nav-ratna and Mini-ratna companies

173. SHRI K. K. RAGESH: Will the Minister of CORPORATE AFFAIRS be pleased

to state:

(@ the total year-wise CSR spending by each of Nav-ratna and Mini-ratna
companies and each of 10 corporate entities having the highest turnover during the last

three years;

(b) whether any mechanism is available to ensure transparency in such CSR

spending, if so, the details thereof; and

(c) amounts of CSR money spent by aforesaid companies during the last three

years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKUR): (a) to (c) On the basis of filings made by the
Companies in the MCA 21 registry, the details of the Corporate Social Responsibility
(CSR) spent by various public and private sector for the financial years 2015-16,
2016-17 and 2017-18 are given below:
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Year of Filing
2015-16 2016-17 2017-18

Nature No. of Total No. of Total No. of Total
of Companies Amount  Companies Amount Companies Amount
Company Spent Spent Spent

(in¥ (in¥ (in¥

Cr) Cr) Cr)
PSUs 532 4,214.67 546 3,295.98 527 2,553.36
Private 17758 10,302.52 18993 11,033.55 20870 11,067.15
Companies
ToTAL 18290 14,517.19 19539 14,329.53 21397 13,620.51

(Data upto 30.06.2019) [Source: National CSR Data Portal]

All data related to CSR as filed by individual companies in MCA21 registry is

available in public domain which can be accessed at www.csr.gov.in.

The entire CSR architecture is disclosure based and a Board driven process. CSR
mandated companies are required to file details of its CSR initiatives annually in
MCAZ21 registry and are readably available in public domain. The Board of the company
is empowered to decide the activities to be undertaken as per Schedule VII of the
Companies Act, 2013 taking into consideration the recommendation of its CSR committee.
Centralized Scrutiny and Prosecution Mechanism was setup to monitor CSR compliance
by companies. Whenever any violation of CSR provisions is reported, action against
such non-compliant Companies are initiated as per provisions of Companies Act, 2013

after due examination of records.
CSR spending in Madhya Pradesh

t174. SHRI AJAY PRATAP SINGH: Will the Minister of CORPORATE AFFAIRS
be pleased to state:

(@ the amount spent by various industrial units in Madhya Pradesh under CSR;
and

tOriginal notice of the question was received in Hindi.
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(b) the details of the amount spent, area-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKUR): (a) and (b) Under the Companies Act, 2013 (“the
Act"), the provisions of Corporate Social Responsibility (CSR) is applicable to companies
incorporated under the Act. Section 135 of the Companies Act, 2013 mandates every
company having net worth of Rs. 500 crore or more, or turnover of Rs. 1000 crore or
more, or net profit of Rs. 5 crore or more during the immediately preceding financial
year, to spend at least two per cent of the average net profits of the company made
during the three immediately preceding financial years, towards CSR in any of the
eligible activities enumerated in Schedule VII of the Act. On the basis of filings made
by the companies in the MCA 21 registry, the details of the CSR amount spent by
various companies in Madhya Pradesh for the financial years 2015-16, 2016-17 and
2017-18 are given below:

CSR Spent in Madhya Pradesh

Financial Year 2015-16 2016-17 2017-18
Amount (In ¥ Crores) 185.51 286.60 14743
(Data upto 30.06.2019)

[Source: National CSR Data Portal]

All data related to CSR as filed by companies in MCA21 registry is available in
public domain which can be accessed at www.csr.gov.in.

Geo-tag of assets created under CSR

175. SHRI V. VIJAYASAI REDDY: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(@ when assets created under NREGA are geo-targeted, what are the constraints
to geo-tag assets created under CSR activities; and

(b) whether it is a fact that Government has, henceforth, decided to transfer
unspent CSR fund to Government, if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKUR): (a) Under the Corporate Social Responsibility
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(CSR) provisions of the Companies Act, 2013 ('the Act') and rules thereof, there is no
provision of Geo-tagging. CSR is a board driven process and as per the Section 135
(3) & (4), the Board of the company is empowered to decide the activities to be
undertaken as per Schedule VII of the Act, the area for implementation of the CSR
projects as well as monitoring these activities, faking into consideration the
recommendation of its CSR committee. The Government has no role in this regard.

(b) Companies (Amendment) Act, 2019 has amended Section 135(5) and inserted
Section 135(6) of the Act provides that if a company fails to meet its CSR spending
obligation, the unspent amount shall be transferred within a period of 30 days from the
end of concerned financial year to a special account called as "Unspent Corporate
Social Responsibility Account™ opened by the Company in any scheduled bank if it
is an ongoing project. Any amount remaining unspent in that special account after a
period of three years, the same shall be transferred to a Fund to be specified in
Schedule VII of the Act within a period of 30 days from the date of completion of the
third financial year. In case of other than ongoing projects, the unspent amount shall
be transferred to a Fund to be specified in Schedule VII of the Act within six months
from the end of financial year.

Declaration of Ram Setu as a National Heritage Monument

176. DR. SUBRAMANIAN SWAMY: Will the Minister of CULTURE be pleased
to state:

(@ whether the Supreme Court has issued notice, in transfer petition No. 27 of
2006 to the Ministry seeking reply on whether any steps have been taken to declare
Ram Setu (Adams Bridge) as a National Heritage Monument under the criteria laid out
in Ancient Monuments and Archaeological Sites and Remains Act;

(b) if so, whether a reply has been filed accordingly in the Supreme Court; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) and (b) Yes Sir. Ministry of Culture and Archaeological Survey of
India have submitted a joint Affidavit along with Ministry of Shipping, Road Transport
and Highways in the year 2008.

(c) Question does not arise.
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Relocation of office of eastern zonal cultural centre
177. SHRI AMAR PATNAIK: Will the Minister of CULTURE be pleased to state:

(@ the details of programs/festivals/workshops organised by the eastern zonal
cultural centre for the preservation of folk and tribal arts of Odisha in the last two years;
and

(b) whether the Government is considering a proposal to relocate the office of
the eastern zonal cultural centre from Kolkata to a location in Odisha to promote and
develop the arts of Odisha?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) The details of programmes/festivals/workshops organised by the
Eastern Zonal Cultural Centre (EZCC), Kolkata for preservation of folk and tribal arts
of Odisha in the last two years are given in Statement (See below).

(b) Odisha is the member State of EZCC, Kolkata and artists of Odisha are
invited across the country to showcase the different folk arts and cultural heritage of
Odisha. At present, no such proposal to relocate the office of EZCC from Kolkata to
Odisha is under the consideration of the Government.

Statement

Details of Programmes/Festivals/Workshops organised by
EZCC in Odisha during the last two years

2017-2018:

Sl Name of the Event Date Place Art form &
No. Category

1 2 3 4 5

1. Lingaraj Festival 4-9 April Bhubaneswar, Odisha Folk

2. Mahavishuba Utsav 14-22 April  Kendrapara, Odisha Folk

3. Chandan Mahotsav 15-19 May Cuttack, Odisha Folk

4. Folk Fair 15-19 May  Puri, Odisha Classical & Folk

5. Workshop on Theatre 18-30 May  Khurdha, Puri, Odisha Workshop
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1 2 3 4 5
6. Workshop on Gotipua  21-23 June  Puri Odisha Workshop
dance (Workshop on
International Yoga Day)
7. Srikhetra Mahotsav 16-20 Dec.  Puri, Odisha Folk
8. Malyabanta Mahotsav ~ 17-19 Dec.  Malkangiri, Odisha Folk
9. Workshop on Odissi 18-27 Dec.  Raurkela, Odisha Workshop
Dance
10. All India Multilingual 20-27 Dec.  Sundargarh, Odisha Theatre
Drama & Dance
Festival
11. Parab- 2017 21-23 Dec.  Koraput, Odisha Folk
12. Ganosika Kendujhar 26-28 Dec.  Keonjhar, Odisha Folk
Mhotsav -2017
13. Bolgarh Mahotsav 28-30 Dec.  Bolgarh, Odisha Folk
14. Bargarh Dhanu 30-31 Dec.  Bargarh, Odisha Folk
Yatra Mahotsav
15. Navaratra & 13-15 Jan. Bargarh, Odisha Folk
Ramlila Mahotsav-2018
16. Angul Zilla Mahotsav ~ 14-16 Jan. Angul, Odisha Classical & Folk
17. Dagara Beach 14-16 Jan. Balasore, Odisha Classical & Folk
Festival-2018
18. Kalahandi Mahotsav 15-17 Jan. Bhawanipatna, Kalahandi, Folk
Odissa
19. Makar Mahotsav 16-18 Jan. Khordha, Odisha Folk
20. Jatra - 2018 27-31 Jan. Sundargarh, Odisha Folk
21. Balasore Mahotsav 31 Jan - Balasore, Odisha Folk
4 Feb.
22. PARJA - 2018 26-28 Feb.  Kalahandi, Odisha Folk
23. Budha Dangar 12-13 Mar.  Kesinga, Kalahandi, Odisha Folk

Lok Mahotsav
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1 2 3 4 5

24. 11th National 17-23 Mar.  Puri, Odisha Theatre
Theatre festival

25. National Theatre 19-26 Mar.  Paradeep, Odisha Theatre
Festival - 2018

26. Lingaraj Festival 24-29 Mar.  Bhubaneswar, Odisha Folk

2018-2019:

1. 70th Capital 13-15 Apr.  Bhubaneswar, Odisha Folk
Foundation Day
Celebration cum
Rajdhani Mahotsav

2. Lok Kala Utsav 14-17 Apr.  Balangir, Odisha Folk

3. 58th Chandan Utsav 26 Apr-4 Balasore, Odisha Classical & Folk

May

4. 16th Folk Fair-2018 3-7 June Puri, Odisha Folk

5.  Celebration of 21-Jun Koraput, Odisha Yoga
International Day
of Yoga

6.  Street Drama Show 18 Sept. Bhubaneswar, Odisha Theatre
based on Swachhata

7. Workshop on Mask 2-10 Oct. Raghurajpur, Puri, Odisha Workshop
making & Painting
on the occasion of
150th Birth Anniversary
of Mahatma Gandhi

8.  39th Kumar Utsav 24-25 Oct.  Sea Beach, Puri, Odisha  Folk & Classical

9.  4th Bhimpahad 8-10 Nov. Bolangir, Odisha Folk
Mahotsav - 2018

10. Bolangir 11-13 Nov.  Bolangir, Odisha Folk
Lokoutsav-2018

11. National Level 12-18 Nov.  Bhubaneswar, Odisha Folk & Classical

Dance Talent
Reality Show
Jhoom India
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1 2 3 4 5

12. Parab - 20018 16-18 Nov.  Koraput, Odisha Folk

13. Quami Ekta Week 23 Nov. Cuttack,Odisha Folk & Classical
(National Integration
Week) Cultural Unity
Day

14. City Festival on the 4-5 Dec. Bhubaneswar, Odisha Folk
eve of Men's World
Cup Hocky- 2018

15. Shrikshetra 16-20 Dec.  Puri, Odisha Folk
Mahotsav-2018

16. All India Multilingual 20-27 Dec.  Raurkela, Odisha Dance & Drama
Dram & Dance Festival

17. Special Cultural 23 Dec. Sainik School, Folk
Programme Bhubaneswar, Odisha

18. Gonasika Kendujhar 23-27 Dec.  Kendujhar, Odisha Folk
Mahotsav -2018

19. Bolgarh Mahotsav-2018 26-30 Dec.  Bolgarh, Odisha Classical & Folk

20. District Level Pallishree  27-30 Dec. Chhatrapur, Ganjam, Folk
Mela, Pustak Meal & Odisha
Loka Mahotsav -2018

21. Jharsuguda Mahotsav 3-5 Jan. Jharsuguda, Odisha Folk

22. Baudh Mahotsav-2018  4-6 lan. Baudh, Odisha Folk

23. Cultural programme at  5-6 Jan. Bargarh, Odisha Folk
Ghanashyam Dash
Gramanchala
Mahavidyalaya

24. Subarna Loko 7-11 Jan. Subarnapur, Odisha Folk
Mahotsav -2019

25. Malyabanta 11-13 Jan. Malkangiri, Odisha Folk
Mahotsav - 2019

26. Bargarh Dhanu Yatra 11-21 Jan. Bargarh, Odisha Folk

Mahotsav -2019
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1 2 3 4 5

27. Dogra Beach 14-16 Jan. Balasore, Odisha Folk
Festival - 2019

28. Makar Mahotsav 14-18 Jan. Khordha, Odisha Folk

29. Kalhandi Utsav 15-17 Jan. Kalahandi, Odisha Folk
(GHUMURA -2019)

30. Kandhamal 18-27 Jan. Phulbani, Odisha Folk
Mahotsav - 2019

31. Navaratna & Birat 26 Jan - 2 Bargarh, Odisha Folk
Ramleela Mahotsav Feb.

32. Jatra- 2019 29-31 Jan. Sundargarh, Odisha Folk

33. OCTAVE - 2019 29-31 Jan. Puri Beach, Puri Odisha Folk & Craft

34. Odisha International 20-28 Feb.  Bhubaneswar, Odisha Folk

Book Fair -2019

35. Purva Ranga - 2019 23-27 Feb.  Rabindra Mandap, Theatre
(National Theatre Bhubaneswar, Odisha
Festival)
36. Canfeat- 2019 19-26 Mar.  Paradeep Port, Odisha Theatre
37. Spring Festival 20-24 Mar.  Raurkela, Odisha Folk & Classical
38. Ek Bharat 24 Mar. Paradeep Port, Odisha Folk

Shresth Bharat

Heritage buildings in Odisha
178. SHRI AMAR PATNAIK: Will the Minister of CULTURE be pleased to state:

(@ whether a request has been sent to the State Government of Odisha for
information regarding the identification of heritage properties/buiidings in the State;
and

(b) the details of information that has been gathered by the Government on
heritage buildings and sites in the State so far?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATELY): (a) No Sir.
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(b) Question does not arise.
Documentation of forts of Maharashtra

179. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of CULTURE be pleased
to state:

(@ whether Archaeological Survey of India (ASI) has a specialized branch
named Building Survey Project for undertaking survey, documentation and research on
monuments of secular nature in the country;

(b) if so, what substantial work it has undertaken in the last three years and
physical progress achieved,;

(c) whether ASI has surveyed, documented, studied the architectural details of
the protected forts of Maharashtra and published the findings in details; and

(d) if not, why the building survey project is not engaged for this purpose?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) Yes. The building survey project studies secular heritage structures
from the 16th to 19th century which are not preserved by anyone and carry out survey
and documentation of these buildings. Details thereof are given in Statement-1 (See
below).

(b) Details are given in Statement-11 (See below).

(c) The Archaeological Survey of India has 54 protected forts in Maharashtra.
The following is a description of them. Mumbai Circle, Archaeological Survey of India
has 31 protected forts. The Mumbai circle regularly preserves and maintains these forts.
Special studies have not been done in relation to architectural survey and documentation
of any individual fort; hence their details have not been published before. There are
22 centrally protected forts, city walls, gates etc. in Nagpur Circle. Some monuments
have been documented in Gavilagad Fort, District Amravati, and Narnala Fort Akola.
Descriptions of the forts located in Nagpur circle have not been published. There is
only one fort "Daulatabad Fort, Daulatabad" under Aurangabad Circle. The architecture,
survey, documentation of the fort have been studied and these have been published
as inventory and brochures.

(d) Question does not arise.
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Statement-1

Details of Building Survey Project for undertaking survey,
documentation and research on Monuments of Secular nature

Building Survey Project was established in 1977. The aim of establishing the
project was to document selected domestic and secular buildings and their verities,
which are rapidly disappearing without records due to perishable nature of building
materials, urbanization and industrialization, changes in the socio-economic system.
These buildings are ranging in date from 16th to 19th century which are not protected
by any agencies in all over India.

In order to protect and document such architectural heritage, the Building Survey
Project undertaken survey and documentation of structures known for their architectural
merit. Types of secular structures are:

. Residential buildings

. Palaces,

. Forts,

. Havelis,

. Gateways arches,

. Mints,

. Stables,

. Stepped tanks and wells,
. Bridges,

. Dams,

. Water pavilions,
. Ancient gardens etc.

Building Survey Project has carried out survey in different States of India. The
results of these surveys and documentations have already been published in Indian
Archaeology-A Review in different years.

Statement-11

The list of Surveyed and documented Secular Buildings by
the Building Survey Project in the last 3 years

Year 2015-16, Name of the Monument

. Bireshwar Pandey Dharmashala, Luxa, Varanasi, U.P.

. Residential Building, B 1/165, Assi, Varanasi, U.P.
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Residential Building B 1/166, Assi, Varanasi, U.P.
Kolana Kothi B /-202, Assi, Varanasi, U.P.
Residential Building B-1/173, Assi, Varanasi, U.P.
Residential building B-2/58, Bhadaini, Varanasi, U.P.

Palace of Majhauli Raj (Majhauli Raj Education Society), B/124-125-126
Assi, Varanasi, U.P.

Residential Building B 1/128, Assi, Varanasi, U.P.

Residential Math, B 1/127, Assi, Varanasi, U.P.

Udasin Panchayati Naya akhara Bara, B 1/188, Assi, Varanasi, U.P.
Shri Ram Janki Bhawan, B 1/155, Assi, Varanasi, U.P.
Residential Building, B 1/154, Assi, Varanasi, U.P.

Residential Building, B 1/209 Assi, Varanasi, U.P.

Dwarka Dhish Temple Complex, B 1/157, Assi, Varanasi, U.P.
Building of Dwarka Dhish Temple, B 1/151 Assi, Varanasi, U.P.
Dadu Math (Dadu Dayal Ji), B 1/206, Assi, Varanasi, U.P.
Kashi Bhawan, B 1/205, Assi, Varanasi, U.P.

Ram-Janki Math B 1/204, Assi, Varanasi, U.P.

Residential Building, B 2/72, Bhadaini, Varanasi, U.P.
Residential Building, B 1/245, Assi, Varanasi, U.P.

Residential Building, B 1/243, Assi, Varanasi, U.P.

Residential Building, B 1/242, Assi, Varanasi, U.P.

Anant Vigyan Math, B 2/278 Bhadaini, Varanasi, U.P.
Residential Building, B 2/280 Bhadaini, Varanasi, UP.

Kasturi Vidya Mandir (Used for Residence) B 1/258, Assi, Varanasi, UP.
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. Lal Kothi, B 2/243, Assi, Varanasi, UP.
. Nepali Kothi (present name Amara Kunj), B 2/261 Bhadaini, Varanasi, UP.

. Udasin Panchayati Naya Akhara Bara (Residential Building) B 2/243, Assi,
Varanasi, UP.

. Shri Panchayti Bara Akada B 2/248, Bhadaini, Varanasi, UP.

. Residance of Aacharya Ram Chandra Shukla, Assi, Varanasi, UP.

. Ashanganj ki kothi King of Gajipur B 2/138, Bhadaini, Varanasi, UP.

. Tulsi Library B 2/212 Bhadaini, Varanasi, UP.

. Janki Bhawan, B 2/220, Bhadaini, Varanasi, UP.

. Bargaon Kothi (Residential Building) / B 2-221 Bhadaini, Varanasi, UP.
. Bhaskar Library, B 2/214, Bhadaini, Varanasi, UP.

. Residential Building, B 2/211, Bhadaini, Varanasi, UP.

. Kedar Math, Kasi Ashram (Residential Building) B 2/159-B Bhadaini, Varanasi,
UP.

. Residential Building, B 2-159,158,157, 156 Bhadaini, Varanasi, UP.

. Residential Building, B- 2/611, Bhadaini, Varanasi, UP.

. Residential Building, B- 21 59 Bhadaini, Varanasi, UP.

. Residential Building, B 2/73, Bhadaini, Varanasi, UP.

. B 27-8 Haveli in front of Durga Kund, Varanasi, UP.

. Residential Building, B 27-12 Durga Kund, Varanasi, UP.

. Residential Building, B 27-09 Durga Kund, Varanasi, UP.

. Bhaskaranad Samadhi (Anand Bagh) B 27/5, Durga Kund, Varanasi, UP.

. Residential Building, Infront of B 27/5, Dayal Tower, Durga Kund, Varanasi,
UP.

. Residential Building, B 27/66 Durga Kund, Varanasi, UP.
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. Palace of Peshawas, B 27/65, Durga Kund, Varanasi, UP.

. Panchayati Akhara Bara Udasin Nirman, B 27/258, Ravindrapuri, Bhadaini,
Varanasi, UP.

. Residential Building, B-54 Bhadaini, Varanasi, UP.
. Residential Building, B-229, Bhadaini, Varanasi, U.P.
. Residential Building, B2-43 Bhadaini, Varanasi, U.P.
Year 2016-17, Name of the Monument
. Residential Building, B2-7 Bhadaini, Varanasi, U.P.
. Residential Building, B2-6, Bhadaini, Varanasi, U.P.
. Hathna State, Imperial Public School, B1-187, Bhadaini, Varanasi, U.P.
. Residential Building, B2-26, Bhadaini, Varanasi, U.P.
. Residential Building, B1-188, Bhadaini, Varanasi, U.P.
. Residential Building, B2-3, Bhadaini, Varanasi, U.P.
. Residential Building, B2-4, Bhadaini, Varanasi, U.P.
. Residential Building, B2-19A&B, Tulsi Ghat, Bhadaini, Varanasi, U.P.
. Residential Building, B2-33, Tulsi Ghat, Bhadaini, Varanasi, U.P.
. Residential Building, B2-32A, Tulsi Ghat, Bhadaini, Varanasi, U.P.
. Building, Lolark Kund, B-2-32C, Lolark Kund, Bhadaini, Varanasi, U.P.
. Residential Building, B2-22, Tulsi ghat Bhadaini, Varanasi, U.P.
. Residential Building, B2-23, Tulsi Ghat Bhadaini, Varanasi, U.P.
. Residential Building, B2-15 Tulsi Ghat, Bhadaini, Varanasi, U.P.
. B1-192, Assi Varanasi, Building of Nand Lal Bajoria, Varanasi, U.P.
. Building of Marvari Seva Sangh, B1-185, Assi, Varanasi, Varanasi, U.P.

. Residential Building, B1-183, Assi, Varanasi, U.P.
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. Residential Building (Sadhu Dayal), B1-194, Assi, Varanasi, U.P.
. Residential Building, B1-177, Assi Ghat, Varanasi, U.P.

. Residential Building, B1-174, Assi Ghat, Varanasi, U.P.

. Residential Building, B5-61, Awadh Garbi, Varanasi, U.P.

. Residential Building, B5-68, Awadh Garbi, Varanasi, U.P.

. Residential Building, B5-83, Awadh Garbi, Varanasi, U.P.

. Devjanima Sevasharam (Residential Building), B5-16, Awadh Garbi, Varanasi,
U.P.

. Residential Building, B5-9, Awadh Garbi, Varanasi, U.P.

. Residential Building, B5-12, Awadh Garbi, Varanasi, U.P.

. Shri Vijay Krishna Muth (Monastery), B5-9A, Awadh Gardi, Varanasi, U.P.
. Residential Building, B5-5, Awadh Gardi, Varanasi, U.P.

. Pratima Kunj (Residential Building), B5-1A, Awadh Garbi, Varanasi, U.P.

. Ashray (Residential Building), B5-3, Awadh Garbi, Varanasi, U.P.

. Mother Terresa's Missionaries of Charity (Home of Sick and dying destitute.
B3-176, Shivala Ghat, Varanasi, U.P.

. Panchayati Akhara Maha Nirvani, B3-177, Shivala Ghat, Varanasi, U.P.
. Residential Building, B3-164, Shivala Ghat, Varanasi, U.P.
. Residential Building, B3-163A, Shivala Ghat, Varanasi, U.P.

. Taponidhi Shri Niranjani Akhara Panchayati (Monastery), B3-155 Shivala
Ghat, Varanasi, U.P.

. Residential Building, B3-128, Varanasi, U.P.
. Junior High School, B3-19 Shivala Ghat, Varanasi, U.P.
. Residential Building, B3-21 Shivala Ghat, Varanasi, U.P.

. Residential Building, B3-22, Shivala Ghat, Varanasi, U.P.
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. Residential Building, B-110, Bhadaini, Varanasi, U.P.
. Residential Building, B2-86, Bhadaini, Varanasi, U.P.
. Residential Building, B2-85, Bhadaini, Varanasi, U.P.

Year 2017-18, Name of the Monument
. Residential Building, D-15/69, Dashaswamedh, Varanasi, U.P.
. Residential Building, D-17/129, Dashaswamedh,Varanasi, U.P.
. Residential Building, 15/71 Dashaswamedh, Varanasi, U.P.
. Residential Building, D-17/142, Dashaswamedh, Varanasi, U.P.
. Residential Building, D-17/147, Dashaswamedh, Varanasi, U.P.
. Residential Building, D-17/134, Dashaswamedh, Varanasi, U.P.
. Residential Building, 17 /136-137, Dashaswamedh, Varanasi, U.P.
. Residential Building, D-17/45, Dashaswamedh, Varanasi, U.P.
. Residential Building, 17 /43, Dashaswamedh, Varanasi, U.P.
. Residential Building, D-17/54, Dashaswamedh, Varanasi, U.P.

. Residential Building, D-36/101, August Kunda Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/102, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/105, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/104, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/99, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/113, August Kunda, Dashaswamedh, Varanasi,
UP
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D-36/114, August Kunda,

D-36/119, August Kunda,

D-36/120, August Kunda,

D-36/117, August Kunda,

D-36/121, August Kunda,
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Dashaswamedh, Varanasi,

Dashaswamedh, Varanasi,

Dashaswamedh, Varanasi,

Dashaswamedh, Varanasi,

Dashaswamedh, Varanasi,

D-36/89, Kalia Gali, August Kunda, Dashaswamedh,

D-36/86, Kalia Gali, August Kunda,

D-36/84, Kalia Gali August Kunda,

D-36/70, Kalia Gali August Kunda,

D-36/94, Kalia Gali August Kunda,

Dashaswamedh,

Dashaswamedh,

Dashaswamedh,

Dashaswamedh,

D-36/66, August Kunda, Dashaswamedh, Varanasi,

Residential Building, D-36/124, August Kunda, Dashaswamedh, Varanasi,

U.P.

Residential Building, D-36/138, August Kunda, Dashaswamedh, Varanasi,

U.P.

Residential Building, D-36/154, August Kunda, Dashaswamedh, Varanasi,

U.P.
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. Residential Building, D-36/157, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/140, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/158, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/159, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-17/9, Bhuteswar Gali, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/164, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/147, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/146, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/145, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/144, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/170, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/169, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/168, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/167, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/141, August Kunda, Dashaswamedh, Varanasi,
UP
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. Residential Building, D-36/213, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/172, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/178, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/179, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/181, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-36/204, August Kunda, Dashaswamedh, Varanasi,
UP

. Residential Building, D-17/63, Bansi Gali, Bangali Tola, Varanasi, U.P.

. Residential Building, D-17/64, Bansi Gali, Bangali Tola, Varanasi, U.P.

. Residential Building, D-17/85, Bansi Gali, Bangali Tola, Varanasi, U.P.

. Residential Building, D-17/86, Bansi Gali, Bangali Tola, Varanasi, U.P.

. Residential Building, D-17/75, Bansi Gali, Bangali Tola, Varanasi, U.P.
Deendayal Upadhyaya Institute of Archaeology

180. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of CULTURE be pleased
to state:

(@ whether a new building for the Institute of Archaeology has recently been
built at Greater Noida;

(b) if so, whether the Institute of Archaeology has been shifted in the newly
constructed building;

(c) whether Government has done any homework to design courses and draw
up their syllabus after the Institute of Archaeology takes a new shape or it would
continue to offer only post graduate diploma in Archaeology which is not even
recognized by any authorized body of higher learning; and
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(d) whether there is any plan to equip the institute with permanent faculty or

it would continue to function on ad-hoc basis?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) and (b) Yes, Sir.

() At present, the Institute offers a two year PGDA Course in Archaeology,
along with short term courses on various aspects of archaeology such as structural
conservations, chemical preservation, Epigraphy, to name a few. The Institute is also
having a proposal to introduce two courses for training of the newly recruited Assistant

Archaeologist along with short term courses.

(d) At present, all the teaching is carried out with the help of visiting faculties
drawn from various specialized institutions and also the experts in the concerned

subjects from Archaeological Survey of India.
Five-year plan to revamp ASI

181. DR.T. SUBBARAMI REDDY: Will the Minister of CULTURE be pleased to

state:

(@ whether the Ministry has prepared five-year plan to revamp Archaeological

Survey of India, setting up of museums etc.;
(b) if so, the details thereof and the amount to be budgeted for each year;

(c) whether there is any proposal to provide training in archaeology, museology,

conservation etc., if so, the details thereof; and

(d) whether any funds have been specifically provided for excavations in Keeladi,

Tamil Nadu where rich deposits were found, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) No.

(b) Does not arise.

(c) Training in archaeology, museology and conservations is being provided by

the following organizations:
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Archaeology Pt. Deendayal Upadhyay Institute, Greater Noida

Museology National Museum Institute of History, Arts, Conservation
& Museology, New Delhi

Conservation National Research Laboratory for Conservation of Cultural
Property, Lucknow

(d) The Archaeological Survey of India conducted excavations at Keeladi for
three field seasons (2014-15, 2015-16, 2016-17 & 2017-18). The details of expenditure
incurred by ASI for excavation at Keeladi are as under:

Financial Year Amount (in 3)
2014-15 7,70,010/-
2015-16 48,50,798/-
2016-17 35,50,000/-
2017-18 22,50,000/-

Ancient folk culture in Gujarat

1182. SHRI NARANBHAI J. RATHWA: Will the Minister of CULTURE be pleased
to state:

(@ the details of ancient folk cultures in Gujarat which are being conserved and
details of measures adopted and schemes under which such measures are being
adopted;

(b) the places from where these folk cultures are related;

(c) the quantum of fund sanctioned/allocated for these conserved folk cultures
during last three years; and

(d) the details of measures being adopted for conservation of the above folk
cultures?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) and (b) For preservation, promotion and conservation of ancient

tOriginal notice of the question was received in Hindi.
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folk-culture throughout the country including Gujarat, the Government of India has set
up seven Zonal Cultural Centres (ZCCs) with headquarters at Patiala, Nagpur, Udaipur,
Allahabad, Kolkata, Dimapur and Thanjavur. Apart from regular cultural programmes/
activities, these ZCCs also implement the following schemes for conservation of ancient
folk culture:

i Award to Young Talented Artistes
ii.  Guru Shishya Parampara Scheme

iii. Theatre Rejuvenation Scheme

iv. Research & Documentation Scheme
v.  Shilpgram Scheme

vi. Octave and J&K Festivals

vii. National Cultural Exchange Programme (NCEP)

In so far as Gujarat is concerned, the following folk art forms have been identified
for conservation under Guru Shishya Parampara Scheme:

Art forms Places
Bahurupi Kala Halol
Waman Madi Bhawai Mehsana
Putli Kala Ahmedabad
Lacquerware Work on wood Kutch
Bhawai Lok Natya Patan
Samai Vadan Porbandar
Traditional folk song, "Maniharo" Porbandar

Further, the following folk art forms have been documented in audio/video/print
format:

1 Maniharo Raas, Porbander
2. Dang Darbar, Dang

3. Bhawai, Monogram
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4. Turri Barrot, Gandhinagar

5. Lok Dairo, Bhavnagar

6.  Vasantotsav, Gandhinagar

7. Wall paintings of Charotar, Anand
8. Gujarat Ke Lok Nritya

(c) Ministry of Culture provides annual grant-in-aid to all the seven ZCG for
promotion and preservation of folk culture in their member States. No State/Art-wise
funds are allocated. The funds allocated by the Ministry of Culture to West Zone
Cultural Centre (WZCC), Udaipur during the last three years are as under:

(d) As stated in reply to parts (a) & (b) above.
Status of classical language to Marathi
1183. SHRI NARAYAN RANE: Will the Minister of CULTURE be pleased to state:

(@ whether it is a fact that the issue with regard to giving the status of a
classical language to Marathi is once again under consideration in consultation with
various Ministries and linguists through Sahitya Akademi;

(b) if so, the details thereof; and

(c) the progress made with regard to conferring the status of classical language
to Marathi?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) Yes, Sir.

(b) and (c) A proposal for granting Classical status to Marathi Language was
received from Marathi Language Department, Government of Maharashtra. The said
proposal was placed before the Committee of Linguistic Experts for consideration.
However, in the light of several Writ Petitions filed by Shri R. Gandhi in the Hon'ble
High Court of Judicature at Madras on the subject, it was decided to wait for the
outcome of the said Writ Petitions. - The Hon'ble High Court of judicature at Madras
has disposed off the Writ Petitions vide common order dated 08.08.2016 declining to

tOriginal notice of the question was received in Hindi.
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interfere in the matter and disposed off all the Writ Petitions. The proposal is again
under active consideration in consultation with other Ministries and Committee of

Linguistic Experts through Sahitya Akademi.

Recently, the Government has nominated two more members i.e. Prof. Arun Diwaker
Nath Bajpai (Former Vice Chancellor-Himachal University, Riva University) and Prof.
Arunoday Saha (Former Vice Chancellor- Central University, Tripura) to the Linguistic
Experts Committee in place of two vacancies caused by resignation of Dr. V.C. Kulandai
Swamy and demise of Prof. Bh. Krishnamurti. Now the Committee will meet soon to
review the criteria to classify a language as "Classical Language" and also to find out
how many other languages are likely to become eligible to be classified as "Classical

Language" under the reviewed guidelines. Inter-Ministerial consultations will follow.
Cultural centres in India

184. SHRI PARIMAL NATHWANI: Will the Minister of CULTURE be pleased to

state:

(@) whether Government proposes to setup cultural centres in various parts of

the country, if so, the details thereof, State/UT-wise;
(b) whether any cultural centres will be setup in Jharkhand and Gujarat; and

(c) if so, the details thereof along with the time by which the work on it is likely

to be started and completed?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) The Government has already set up seven Zonal Cultural Centres
(ZCCs) with headquarters at Patiala, Nagpur, Udaipur, Prayagraj, Kolkata, Dimapur and
Thanjavur to protect, promote and preserve the various forms of folk art and culture

throughout the country.

(b) and (c) At present, no proposal for setting up of separate Cultural Centres in
Jharkhand and Gujarat is under the consideration of the Government. Since Jharkhand
and Gujarat are the member States of Eastern Zonal Cultural Centre (EZCC), Kolkata and
West Zone Cultural Centre (WZCC), Udaipur respectively, they cater to the need of

these two States.
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Historical remains found in Andhra Pradesh

185. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of CULTURE
be pleased to state:

(@ whether it is a fact that Archaeological Survey of India (ASI) has found early
historical remains of the current era in Gottiprolu, Nellore district of Andhra Pradesh,
if so, details of the discovery; and

(b) the details of the exact remains that the ASI could find and steps taken by
the Ministry to excavate and preserve them?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) Yes, Sir. The excavation at Gottiprolu in SPSR Nellore, Andhra
Pradesh during 2018-19 brought to light early historic remains datable to 1st BCE - 8th
century CE.

(b) The artefacts of terracotta, semi-precious stones and glass; copper & iron
objects, stone tools, pestles & sling balls have been found along with burnt brick
structural remains. The ASI is continuing the excavation during 2019-20 along with
preservation of the early historical period remains including artefacts.

Zonal cultural centres
186. KUMARI SELJA: Will the Minister of CULTURE be pleased to state:

(@ whether the seven Zonal Cultural Centres (ZCC) are making any progress
in terms of protecting local art forms, if so, the details of each ZCC;

(b) the amount of fund allocated and utilised by the seven ZCC for the last three
years; and

(c) what are the funds allocated and the cultural activities undertaken to preserve
the culture of Haryana?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) To protect, promote and preserve the various forms of folk art and
culture including local art forms throughout the country, the Government of India has
set up seven Zonal Cultural Centres (ZCCs) with headquarters at Patiala, Nagpur,
Udaipur, Prayagraj, Kolkata, Dimapur and Thanjavur. These ZCCs organize various
cultural activities and programmes on regular basis all over India to protect, preserve,
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promote and document various art forms. 630 art forms have so far been documented
by these ZCCs in the form of audio, video and literature.

(b) Funds allocated by the Ministry of Culture and utilised by the seven ZCCs
during the last three years are as under:

( in lakh)
Year Funds allocated/released by Funds utilised by
Ministry of Culture seven ZCCs
2016-17 6085.07 4659.14
2017-18 4689.71 3845.50
2018-19 5952.69 5194.28

(€) No separate funds are allocated by Ministry of Culture to States/UTs.
Haryana is the member State of North Central Zone Cultural Centre (NCZCC), Prayagraj
and North Zone Cultural Centre (NZCC), Patiala. During 2018-19, NCZCC, Prayagraj has
incurred Rs. 9.08 lakh on various cultural activities like Atulya Bharat, Guru Gram Kala
Utsav, Geeta Jayanti, Teez Festival SC Swang Utsav and NZCC, Patiala has incurred
Rs. 67.27 lakh on activities like Mela Kapal Mochan, International Geeta Mahotsav,
Cultural Programme at Brahama Sarovar, Kavi Sammelan and Haryanvi Saang Utsav in
Haryana.

Upgradation of Ravindra Bhawan Auditorium

1187. SHRI AJAY PRATAP SINGH: Will the Minister of CULTURE be pleased to
state:

(@ the proposals pending with respect to upgradation or rebuilding of the
Ravindra Bhawan Auditorium functioning under the Department of Culture of Government
of India;

(b) the amount of required funds released therefor and the amount that remains
yet to be released; and

(c) the reasons for not releasing remaining amount and the time-limit fixed for
its release?

tOriginal notice of the question was received in Hindi.



Written Answers to [19 November, 2019] Unstarred Questions 95

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) No Ravindra Bhawan is functioning under the Ministry of Culture,
Gowvt, of India. Therefore, no proposal is pending with this Ministry on this account.

(b) and (c) Do not arise in view of (a) above.
Archaeologicl excavations in Tamil Nadu
188. SHRI VAIKO: Will the Minister of CULTURE be pleased to state:

(@ whether the archaeological excavations in Keeladi, Vaigai Plains, Tamil Nadu
have confirmed rich cultural deposits dating back to 6th century BC, if so, the details
thereof;

(b) the role of ASI in the excavations and the funds allotted for the purpose in
the last two years, the details thereof; and

(c) whether the Ministry would take up the findings and rich Tamil culture
seriously and make arrangements for proper display of those collections in various
archaeological museums in the country, apart from establishing a museum near Keeladi
itself; if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) Yes, Sir. The radiocarbon dates obtained by the Department of
Archaeology, Tamil Nadu has indicated time bracket of 6th century to 3rd century BC
for the earliest deposits at Keeladi.

(b) The Archaeological Survey of India conducted excavations at Keeladi for
three field seasons (2014-15, 2015-16 & 2016-17). The details of funds allotted are as
under:

Financial Year Amount (in 3)
2014-15 7,70,010/-
2015-16 48,50,798/-
2016-17 35,50,000/-
2017-18 22,50,000/-

(€) No, Sir. The Government of Tamil Nadu is setting up a site museum at
Keeladi.
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Promotion of Indian literature in foreign countries

189. SHRI AHAMED HASSAN: Will the Minister of CULTURE be pleased to
state:

(@) the details of establishment of libraries in foreign countries in last three

years, country-wise;

(b) the allocation and utilisation of funds for promotion of Indian literature in
foreign countries during last three years, country-wise; and

(c) the steps taken for promotion through translation of Indian literature in
foreign languages including the allocation and utilisation of funds for the same in last
three years, country-wise?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) Ministry of Culture under Government of India has not established
any library in foreign country in last three years.

(b) For the promotion of Indian Literature in foreign countries the Sahitya
Akademi, an autonomous organization working under the Ministry of Culture, under its
Cultural Exchange Programme with different countries had sent the following Indian
Writers' delegation to different countries:

Indian writers' delegation to participate in Hay Festival, Segovia, Spain (22-25
September 2016): Expenditure: ¥ 3,63,304/-

Indian writers' delegation to London to participate in London Book Fair (14-16
March 2017): Expenditure: ¥ 16,07,007/-

Indian writers' delegation to Brazil to participate in Festival of India in Brazil (04-
10 September 2017): Expenditure: ¥ 13,349/-

Indian writers' delegation to Thailand to participate in a Seminar on Influence of
Sanskrit and Pali on South East Asian Languages under the Festival of India in
Thailand (23-27 September 2017); Expenditure: ¥ 2,03,488/-

Indian writers' delegation to Spain to participate in a Sanskrit Round Table as part
of India's 70th independence anniversary celebrations (17-21 October 2017): Expenditure:
3 2,77,440/-
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Indian writers' delegation to Israel to participate in a Festival of India to celebrate
70th Anniversary of India's Independence (05-10 November 2017): Expenditure:
37,90,544/-

Sahitya Akademi's participation in Vishwa Hindi Sammelan, Mauritius (18-20 August
2018): Expenditure: ¥ 1,29,946/-

Sahitya Akademi's participation in Sharjah International Book Fair (31 October -
09 November 2018): Expenditure: ¥ 3,80,132/-.

Indian writers' delegation to Nepal to participate in Festival of India in Nepal (19-
21 March 2019): Expenditure: ¥ 2,47,643/-.

(c) The Sahitya Akademi has been translating Indian literary masterpieces into
foreign languages under Ministry of Culture's project, Indian Literature Abroad (ILA).
Under the scheme to promote Indian literature in foreign languages, Sahitya Akademi
has published following:

Sl. No. Title Language Translated Into
and Publisher

1 Herbert by Nabarun Bhattacharya German (Publisher - Draupadi Verlag)

2 Train to Pakistan by Khushwant Swedish(Publisher-Aranan
Singh Publishing House)

3 Kaattil Oru Maan by Ambai French(Publisher - Zulma)

Apart from the above, the Akademi has published the following books under
Cultural Exchange Programme:

Sl. No. Title Language of Publication
1 Bhartala Da Natya Shastra by Kapila Vatsyayan Russian

2 Indian Short Stories by E.V. Ramakrishnan Russian

3 Kabita Slovenian

4 The Dual of the Heart English

The Sahitya Akademi has been publishing these translations out of fund allotted
to it by the Government of India.
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Scheme for Pension and Medical Aid for Artists and Scholars

190. DR. VINAY P. SAHASRABUDDHE: Will the Minister of CULTURE be
pleased to state:

(@ the number of artists and scholars who have availed benefits under the
scheme for pension and medical aid to artists in the past three years;

(b) what is the total amount released by the Ministry for the above mentioned
scheme in the past three years; and

() how many new beneficiaries, if any, have been added under the above
mentioned scheme in the past three years?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) and (b) The number of artists who have availed benefit of artist
pension and total amount released by the Ministry under the scheme in the past three
years are as under:-

Financial Year No. of beneficiaries Total amount released (in crores)
2016-17 3376 1317
2017-18 3376 15.30
2018-19 4120 19.73

At present the total number of beneficiaries under artist pension is 5600.

(c) The number of new beneficiaries have been added in the last three years
are as under:-

Financial Year No. of beneficiaries
2016-17 0 (No meeting held)
2017-18 1625
2018-19 3

Earthquake warning and security system

191. SHRI DHARMAPURI SRINIVAS: Will the Minister of EARTH SCIENCES be
pleased to state:
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(@ whether Government has implemented Earthquake Early Warning System in
India, if so, the details thereof and the status of the project along with the time-limit
of the project;

(b)  whether this project is working on the prediction of an impending earthquake
or process data to farthest cities through GPRS after sensing the primary waves of an
earthquake; and

(c) whether there is any technology available with all security features to sense
primary waves of an earthquake, if so, the details thereof?

THE MINISTER OF EARTH SCIENCES (DR. HARSH VARDHAN): (a) Ministry of
Earth Sciences had supported a pilot project for Earthquake Early Warning at IIT,
Roorkee. Under this project, sensors were installed at 100 selected locations in
Uttarakhand as part of an exercise to provide an alert for surface waves (which are
destructive in nature), in case any high magnitude earthquake occurs in the Himalayan
region. The alert time may range from a few seconds to little more than a minute and
is primarily a function of distance of the user from the epicentre of the earthquake.
Ministry funded this project until March 2017 and after that Uttarakhand Government
is supporting this project. However, this project is carried out only on experimental
mode.

(b) No Sir. At present there is no technique available worldwide to predict the
earthquakes. However, in case of an earthquake, the primary waves are detected prior
to destructive surface waves and based on that an early warning alert can be issued
using advanced communication systems. It is helpful to predict the arrival of destructive
wave with a lead time of few seconds in case of an earthquake as the speed of surface
waves is slower than the Primary waves (depending upon the distance of the user from
the epicentre of the earthquake).

(c) At present all Broadband seismometers and Strong Motion sensors are fully
capable of sensing the primary waves of an earthquake.

Conservation of marine resources

192. SHRI HUSAIN DALWAL: Will the Minister of EARTH SCIENCES will be
please to state:

(@ whether Government plans to engage local communities to preserve and
conserve marine resources, if so, the detail thereof; and
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(b) has Government allotted any budget for conservation of marine life, if so,
the details thereof?

THE MINISTER OF EARTH SCIENCES (DR. HARSH VARDHAN): (a) The National
Policy on Marine Fisheries, 2017 notified by the Ministry of Agriculture and Farmers
Welfare, Department of Fisheries, Government of India envisages the co-management
system involving the local fishermen and their associations in conserving the marine
fisheries resources. Further, the Potential Fishing Zone (PFZ) advisories issued by
Indian National Centre for Ocean Information Services (INCOIS) an autonomous body
under Ministry of Earth Sciences are not disseminated to the fisherman on the East and
West coast of India during the breeding period for conservation of marine living

resources.

(b) There is no specific budget for conservation of marine life in Ministry of
Earth Sciences. However, the Blue Revolution scheme being implemented by the
Department of Fisheries has a sub-component of 'Management of marine fisheries'.

International Ocean Drilling Programme

1193. SHRI AHAMED HASSAN: Will the Minister of EARTH SCIENCES be pleased
to state:

(@ whether the Ministry has been a partner to international Ocean Drilling
Programme in the past years, if so, the details thereof;

(b) the achievements made during this programme; and

(c) whether the Ministry is planning to work with other countries on such joint
mission in the coming years, if so, the details thereof?

THE MINISTER OF EARTH SCIENCES (DR. HARSH VARDHAN): (a) Yes Sir.
India is an associate member of an international consortium of 26 countries for Scientific
Ocean Drilling named as International Ocean Discovery Program (IODP). The IODP is
an international marine research collaboration that explores Earth's history and dynamics
using ocean-going research platforms to recover data recorded in seafloor sediments

and rocks and to monitor subsea floor environments.

The National Centre for Polar and Ocean Research (NCPOR), Goa an autonomous

institution under the Ministry of Earth Sciences (MoES) has been designated as the
tOriginal notice of the question was received in Hindi.
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nodal agency for looking after Indian activities pertaining to the scientific ocean
drilling. As an exclusive scientific advantage of this Memorandum of Understanding
(MoU) between National Science Foundation (NSF, USA) as well as MoES, Indian
scientists routinely participate in various IODP expeditions onboard drilling platform
'JOIDES Resolution' throughout the world.

(b) India joined this consortium through an MoU with National Science
Foundation, USA in 2008-09, which allows Indian scientists and researchers an exclusive
access to the state of the art scientific drilling platform JOIDES Resolution. Ever since,
India joined this consortium, more than 40 scientists from various national research
laboratories and Universities across India have had the hands on experience with
science of ocean drilling, which is possible only through this consortium. Over several
years, Indian scientists have participated in various IODP expeditions and have
contributed significantly to the marine science research and discovery including
publications in high impact peer reviewed top international journals such as 'Science
and Nature'.

For the first time, India spearheaded a scientific drilling program in the Arabian
Sea to understand long-term links between Himalayan mountain-building and Asian
Monsoon. Sediment archives of more than 1700m in total length from two sites have
been retrieved from the Arabian Sea by drilling more than 1100m deep below seafloor.
Analyses of these records would enable us to decipher monsoon variability over past
at least 17 million years.

() The MoU has been further extended for a period of four years until 30th
September 2023.

Inclusion of gas and ATF under GST

194. SHRI D. KUPENDRA REDDY: Will the Minister of FINANCE be pleased to
state:

(@ whether Government plans to include gas and Aviation Turbine Fuel (ATF)
under GST; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) As per Article 279 A (5) of the Constitution, the Goods and
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Service Tax Council shall recommend the date on which the goods and services tax be
levied on petroleum crude, high speed diesel, motor spirit (commonly known as petrol),
natural gas and aviation turbine fuel (ATF). As per the section 9(2) of the CGST Act,
inclusion of these products in GST will require recommendation of the GST Council.
So far, the GST Council has not made any recommendation for inclusion of natural gas
and ATF under GST.

(b) Does not arise in view of (a) above.
Transfer of Central funds to Odisha
195. SHRI SASMIT PATRA: Will the Minister of FINANCE be pleased to state:

(@ total amount of Central funds transferred to States for the past three years,

year-wise;

(b) total amount of Central funds transferred to Odisha over the past three
years; and

(c) the reasons for increase/decrease of Central funds transfer, if any?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The total amount of funds transferred by the Central
Government to all States and to the State of Odisha in the past three years is provided
in the table below:

(X in crore)

2016-17 2017-18  2018-19(RE)

Total transfers to States 980561.00 1081298.00 1238273.00

Transfers to the State share in 2832150  31272.06 35353.73
State of Odisha  Central Taxes and
Duties

Grants-in-Aid from Centre 1508241  17619.94 26029.07

Source: Union Budget Documents and State Budget Documents

(c) Funds to the State Governments including State Government of Odisha are
released by the concerned line Ministries/Departments as per allocations provided in
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Union Budget following extant guidelines including utilization of funds during previous
years.

Strategic disinvestment of State-owned companies

196. SHRI G. C. CHANDRASHEKHAR: Will the Minister of FINANCE be pleased
to state:

(@ whether Government is planning for aggressive strategic disinvestment of
several State-owned companies and also reduce its stakes in many PSUs to raise funds
to offset the massive revenue loss due to recent Corporate Tax cut;

(b) if so, the details thereof;

(c) whether Government has planned to sell its entire stake in BPCL, Container
Corporation, Shipping Corporation or India etc.;

(d) if so, the details thereof;

(e) whether Government has appointed consultant and merchant bankers for
arriving at valuation of these strategic disinvestment proposals;

(f) if so, the details thereof;

(g) other steps being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The Government has given "in-principle' approval for
strategic disinvestment of 28 CPSEs including subsidiaries, Units and Joint Ventures
with sale of majority stake of Government of India and transfer of management control.
List of CPSEs, Subsidiaries, Units and Joint Ventures for which Government has given
"in-principle' approval for strategic disinvestment is given in the Statement (See below).

Besides, in certain other CPSEs, policy of minority stake sale without transfer of
management control through various SEBI approved methods, are being followed in
order to unlock the value, promote public ownership and higher degree of accountability.

(c) CCEA is mandated to approve strategic disinvestment of CPSEs. There is no
approval yet of the CCEA with regard to strategic disinvestment of Bharat Petroleum
Corporation Limited (BPCL), Container Corporation and Shipping Corporation of India.

(d) to (g) D not arise in view of (c) above.



104  Written Answers to [RAJYA SABHA] Unstarred Questions

Statement

CPSEs, including Subsidiaries, Units and Joint Ventures for which Government

has given 'in-principle' approval for strategic disinvestment.

10.

11.

12,

13.

14.

15.

16.

17.

18.

19.

20.

21.

Project & Development India Ltd.

Hindustan Prefab Limited (HPL).

Hospital Services Consultancy Ltd. (HSCC)
National Project construction corporation (NPCC)
Engineering Project (India) Ltd.

Bridge and Roof Co. India Ltd.

Pawan Hans Ltd.

Hindustan Newsprint Ltd. (subsidiary)

Scooters India Limited

Bharat Pumps & Compressors Ltd.

Hindustan Fluorocarbon Ltd. (HFL) (sub.)
Central Electronics Ltd.

Bharat Earth Movers Ltd. (BEML)

Ferro Scrap Nigam Ltd.(sub.)

Cement Corporation of India Ltd. CCl

Nagarnar Steel Plant of NMDC

Alloy Steel Plant, Durgapur; Salem Steel Plant; Bhadrawati units of SAIL
Air India and its five subsidiaries and one JV.
Dredging Corporation of India

HLL Life Care

Indian Medicine & Pharmaceuticals Corporation Ltd. (IMPCL)
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22.  Karnataka Antibiotics

23.  Kamrajar Port

24.  Indian Tourism Development Corporation (ITDC)
25.  Rural Electrification Corporation Limited (REC)
26. Hindustan Petroleum Corporation Limited

27.  Hindustan Antibiotics Ltd. (HAL)

28. Bengal Chemicals and Pharmaceuticals Ltd. (BCPL)

Exchange of information with FTA

197. SHRI G.C. CHANDRASHEKHAR: Will the Minister of FINANCE be pleased
to state:

(@ whether Government has received the first tranche of details about financial
accounts of its residents in Swiss banks;

(b) if so, the details thereof and Government's reaction thereto;

(c) whether the Switzerland's Federal Tax Administration (FTA) has exchanged
information on financial accounts within the framework of global standards on Automatic
Exchange of Information (AEOI);

(d) if so, the details thereof;

(e) whether the data received by India can be quite useful for establishing a
strong prosecution case against those who had any unaccounted wealth; and

() if so, the details thereof including the steps being taken by Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Yes Sir. The financial account information for calendar
year 2018 in respect of Indian tax residents has been received from Switzerland in
September, 2019. The use and disclosure of the information is governed by the
confidentiality provisions of the multilateral Convention on Mutual Administrative
Assistance in Tax Matters (MAC).
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(c) and (d) India and Switzerland are parties to the MAC and are also signatories
to the multilateral Competent Authority Agreement (MCAA) for automatic exchange of
financial account information (AEOI) under the Common Reporting Standard (CRS).
India and Switzerland signed a Joint Declaration on 22nd November, 2016 for activation
of AEOI between the two countries. The necessary legal arrangements are in place and
exchanges under the CRS commenced from September 2019.

(e) and (f) The Income Tax Department utilizes any data / information received
from any credible source for taking suitable actions in cases involving violation of the
provisions of Income Tax Act, 1961 and the Black Money (Undisclosed Foreign Income
and Assets) and Imposition of Tax Act, 2015. Such actions under direct tax laws include
searches, surveys, enquiries, assessment/ reassessment of income, collection 1 of

taxes, levy of penalties, filing of prosecution etc., wherever applicable.
Impact of Corporate Tax cut on economy

198. SHRI NARAIN DASS GUPTA:
PROF. M.V. RAJEEV GOWDA:

Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that the Finance Minister announced Corporate Tax rate
cut through an Ordinance titled 'The Taxation Laws Amendment (Ordinance), 2019';

(b) whether it is also a fact that the expected revenue loss from the tax exemption
was estimated at ¥1,45,000 crore by the Minister;

(c) the details of methodology of arriving at the aforementioned amount; and

(d) the amount of money that has re-entered the market in the form of fresh
investments by the beneficiaries of the tax rate cut?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) Yes Sir.

(c) The revenue loss has been estimated using data maintained by the Income-
tax Department regarding income declared by domestic companies and tax paid by them
in earlier years and expected growth rate of GDP.

(d) There is always a time lag between policy announcement to attract investment
and actual investment taking place.
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PMC bank scam

199. SHRI RAJKUMAR DHOOT: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that a big scam has recently been detected in Maharashtra
based Punjab and Maharashtra Cooperative (PMC) Bank;

(b) if so, the details thereof with number of account holders affected due to the
scam;

(c) why the scam could not be detected at the initial stages;

(d) whether most of the account holders in PMC Bank are under shock and

some of them even lost their lives; and

(e) what action Government has taken or proposes to take to ensure that the
money of the account holders is safe and they will get their money back?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (e) Reserve Bank of India (RBI) has informed that a fraud has
been detected in Punjab and Maharashtra Cooperative (PMC) Bank. The statutory
inspection of the Punjab and Maharashtra Cooperative (PMC) Bank under Section 35
of the Banking Regulation Act, 1949 (As applicable to Co-operative Societies) with
reference to its position as on 31st March 2019 conducted by RBI revealed large group
exposure toward Housing Development and Infrastructure Limited (HDIL) Group
companies to the tune of approximately ¥ 6226.01 crore (inclusive of interest accrued
in the related accounts). Out of total exposure of ¥ 6226.01 crore (inclusive of interest
accrued in the related accounts) as on March 31, 2019 to the HDIL group, only
T 439.58 crore was disclosed to RBI and remaining ¥ 5786.43 crore remained undisclosed.

The exposure to HDIL group was camouflaged/ misreported to RBI and have
since been classified as NPAs by the RBI, requiring huge provisioning to be made as
per RBI instructions. This resulted in a steep deterioration in the financials of the bank.

As on September 23, 2019 (date of imposition of RBI directions), total depositors
of the bank were 9,15,775. However, as on November 05, 2019, with withdrawal limit
being increased to ¥ 50,000, almost 78% of the depositors will be able to withdraw entire
amount deposited with PMC bank, thereby addressing depositors interest.
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In addition to the above, RBI has taken the following measures to protect the
interest of the depositors:

. The Reserve Bank of India, after reviewing the bank's liquidity position and
its ability to pay its depositors and with a view to mitigating the hardship
of the bank's depositors has been progressively enhancing from time to time
the limit for such withdrawals, which is presently at ¥ 50,000 effective from
November 5, 2019. With the latest relaxation, about 78% of the depositors
of the bank will be able to withdraw their entire account balance. The
withdrawal ceiling is being monitored vis-a-vis the bank's evolving depositor
and liquidity profile and further action as deemed fit may be taken in the best
interest of depositors of the bank.

. Further, the depositors can also withdraw on hardship grounds (medical
expenses and non-medical expenses like educational expenses of self or
children, marriage expenses of self, other relatives and for livelihood) an
amount upto ¥ | lakh (with a sub-ceiling of ¥50,000 for withdrawal on all non-
medical grounds). The power to sanction such hardship withdrawals has
been delegated to the Administrator of the bank for speedier resolution of
such cases.

. Reserve Bank of India has informed that in exercise of the powers conferred
under sub-Section (1) and (2) of Section 36AAA read with Section 56 of the
Banking Regulation Act, 1949, RBI superseded the Board of Directors of the
bank on September 23, 2019 and appointed an Administrator in its place for
a period of six months. An Advisory Committee comprising of three
experienced professionals was appointed to assist the Administrator in
discharge of his duties in terms of Section 36AAA(5)(a) read with Section
56 of the Banking Regulation Act, 1949. The Administrator and the Committee
are working for speedier resolution of various issues being faced by the
bank in conducting its operations. Reserve Bank of India is monitoring the
position.

Special Category Status for Odisha
200. SHRI AMAR PATNAIK: Will the Minister of FINANCE be pleased to state:

(@ the action taken towards inclusion of Odisha among States with Special
Category Status (SCS) and the details thereof;
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(b) the kind of assistance extended to Special Category Status States in the year
2019, the details thereof; and

(¢) whether Government has developed any uniform standards for the
identification of future SCS States?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) Requests received in past from the State of Odisha to accord
Special Category Status (SCS) were examined and it was conveyed that the State had
not qualified for grant of SCS based on an integrated consideration of the various
criteria followed by the then National Development Council (NDC).

(b) Fourteenth Finance Commission (FFC) did not make any distinction between
General Category States and Special Category States in determining its norms and
recommendations. However, special dispensation given to North-Eastern States and
Himalayan States are as follows:

(i) For the Centrally Sponsored Schemes, the ratio of sharing cost between
Centre:State is 90:10.

(i) For Externally Aided Projects (EAPs), pattern of transfer is in the grant-loan
ratio of 90:10 with respect to 80% of the project cost.

(¢) No.
Losses to banks due to banking frauds
1201. SHRI P. L. PUNIA: Will the Minister of FINANCE be pleased to state:
(@ whether it is a fact that the NPAs of Banks are ever increasing;
(b) if so, the details thereof for the last three years and the reasons therefor;

(c) the number of incidents of banking frauds that have been detected in the
last three years; and

(d) the details of the losses suffered by banks due to such banking frauds?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) As per Reserve Bank of India (RBI)'s data on global
operations, aggregate gross advances of Scheduled Commercial Banks (SCBs) increased

tOriginal notice of the question was received in Hindi.
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from T 25,03,431 crore as on 31.3.2008 to T 68,75,748 crore as on 31.3.2014. As per RBI
inputs, the primary reasons for the spurt in stressed assets have been observed to be,
inter-alia, aggressive lending practices, wilful default/loan frauds/corruption in some
cases, and economic slowdown. Asset Quality Review (AQR) initiated in 2015 for clean
and fully provisioned bank balance-sheets revealed high incidence of NPAs. As a result
of AQR and subsequent transparent recognition by banks, stressed accounts were
reclassified as NPAs and expected losses on stressed loans, not provided for earlier
under flexibility given to restructured loans, were provided for. Further, all such schemes
for restructuring stressed loans were withdrawn. Primarily as a result of transparent
recognition of stressed assets as NPAs, gross NPAs of SCBs, as per RBI data on global
operations, rose from ¥ 3,23,464 crore as on 31.3.2015, to ¥ 10,36,187 crore as on
31.3.2018, and as a result of Government's 4R's strategy of recognition, resolution,
recapitalisation and reforms, have since declined by ¥ 97,996 crore to ¥ 9,38,191 crore
as on 30.6.2019.

(c) and (d) As per inputs received from RBI, the details of the number of incidents
of fraud where the amount involved is T 1 lakh and above, and total amount involved,
during the last three financial years are given in Statement.

Statement

Frauds (amount involved ¥ 1 lakh and above) reported by Scheduled
Commercial Banks, based on the date of occurrence

Financial year Number of frauds Amount involved (in crore %)
2016-17 3927 25,884

2017-18 4228 9,866

2018-19 2,836 6,735

Source : RBI

Bringing down NPAs
202. SHRI K. J. ALPHONS: Will the Minister of FINANCE be pleased to state:

(@ the total amount of NPAs of all the Public Sector Banks in the last financial

year;
(b) how does this compare with the figures of the previous year; and

(c) the steps taken to bring down NPAs?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (c) As per Reserve Bank of India (RBI)'s data on global
operations, aggregate gross advances of Public Sector Banks (PSBs) increased from
¥ 18,19,074 crore as on 31.3.2008 to ¥ 52,15,920 crore as on 31.3.2014. As per RBI inputs,
the primary reasons for spurt in stressed assets have been observed to be, inter-alia,
aggressive lending practices, wilful default / loan frauds / corruption in some cases,
and economic slowdown. Asset Quality Review (AQR) initiated in 2015 for clean and
fully provisioned bank balance-sheets revealed high incidence of Non-Performing Assets
(NPASs). As a result of AQR and subsequent transparent recognition by banks, stressed
accounts were reclassified as NPAs and expected losses on stressed loans, not provided
for earlier under flexibility given to restructured loans, were provided for. Further, all
such schemes for restructuring stressed loans were withdrawn. Primarily as a result of
transparent recognition of stressed assets as NPAs, gross NPAs of PSBs, as per RBI
data on global operations, rose from ¥ 2,79,016 crore as on 31.3.2015, to ¥ 8,95,601 crore
as on 31.3.2018, and as a result of Government's 4R's strategy of recognition, resolution,
recapitalisation and reforms, have since declined by ¥ 1,05,876 crore to ¥ 7,89,725 crore
as on 30.6.2019.

Government has implemented a comprehensive 4R's strategy, consisting of
recognition of NPAs transparently, resolution and recovery of value from stressed
accounts, recapitalising of PSBs, and reforms in PSBs and the wider financial ecosystem
for a responsible and clean system. Comprehensive steps have been taken under the
4R's strategy to reduce NPAs of PSBs, including, inter-alia, the following:

(i) Change in credit culture has been effected, with the Insolvency and
Bankruptcy Code (IBC) fundamentally changing the creditor-borrower
relationship, taking away control of the defaulting company from promoters/
owners and debarring wilful defaulters from the resolution process and
debarring them from raising funds from the market.

(i)  Over the last five financial years including the current financial year till date,
PSBs have been recapitalised to the extent of ¥ 3.89 lakh crore, with infusion
of T 3.13 lakh crore by the Government and mobilisation of over ¥ 0.76 lakh
crore by PSBs themselves enabling PSBs to pursue timely resolution of
NPAs.

(i) Key reforms have been instituted in PSBs as part of the PSBs Reforms
Agenda, including the following:
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(@) Board-approved Loan Policies of PSBs now mandate tying up necessary
clearances/approvals and linkages before disbursement, scrutiny of group
balance-sheet and ring-fencing of cash flows, non-fund and tail risk appraisal
in project financing.

(b)  Use of third-party data sources for comprehensive due diligence across data
sources has been instituted, thus mitigating risk on account of
misrepresentation and fraud.

(c) Monitoring has been strictly segregated from sanctioning roles in high-
value loans, and specialised monitoring agencies combining financial and
domain knowledge have been deployed for effective monitoring of loans
above ¥ 250 crore.

(d) To ensure timely and better realisation in one-time settlements (OTSs),
online end-to-end OTS platforms have been set up.

Enabled by the above steps, as per RBI data on global operations, the NPAs of
PSBs, after reaching a peak of T 8,95,601 crore as on 31.3.2018, have declined by
%1,05,876 crore to ¥ 7,89,725 crore as on 30.6.2019, and PSBs have effected record
recovery of ¥ 3,35,770 crore over the last four financial years and the first quarter of
the current financial year, including record recovery of ¥ 1,27,987 crore during the
financial year 2018-19.

Note: Figures cited above for PSBs include those for IDBI Bank Umited, which was recategorised
as a private sector bank by RBI with effect from 21.1.2019.

Rate of corporate tax

203. SHRI RITABRATA BANERJEE: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that India's Corporate Tax is the lowest among the South
East Asian countries;

(b) if so, the reasons therefor;
(c) whether Government has any plans to increase the Corporate Tax: and
(d) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The corporate tax rate of ASEAN countries are as under:
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Country Tax Rate (%)
Philippines 0
Indonesia %
Myanmar 5
Laos 24
Malaysia 24
Cambodia 20
Thailand 20
Vietnam 20
Brunei 185
Singapore 17
Timor 10

With regard to the corporate tax rate in India it may be noted that The Taxation
Laws (Amendment) Ordinance. 2019 (Ordinance) promulgated on 20.09.2019 amended
the Income-tax Act, 1961 (the Act) and the Finance (No.2) Act 2019 (the Finance Act)
to inter alia, reduce the corporate tax rates such that section 115BAA inserted in the
Act read with section 2 of the Finance Act provides that an existing domestic company
may pay tax at 22% plus surcharge at 10% and cess at 4%, if it does not claim any
incentive, deduction.

Further, section 115BAB has also been inserted in the Act to provide that a
domestic company (set up on or after 1st October. 2019) engaged in manufacturing or
production of any article or things and research in relation to, or distribution of, such
article or thing manufactured or produced by it, and commencing manufacturing by 31st
March, 2023, may opt to pay tax at 15% plus surcharge at 10% and cess at 4%. If it
does not claim any incentive, deduction.

These companies would also not be subjected to Minimum Alternate Tax (MAT).
Also, in order to ease the burden of MAT on the companies which continue to avail
incentives, section 115JB of the Act has been amended to reduce the existing general
rate of MAT from 18.5% plus surcharge and cess to 15% plus surcharge and cess.

A comparison of the corporate tax rates of ASEAN countries in the above table
with the reduced corporate tax rate in India for new manufacturing companies shows
that the corporate tax rate is lower in India than corporate tax rate in most ASEAN
countries.
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(c) and (d) There is no such proposal.
Investment of pension funds in share market

204. SHRI RITABRATA BANERJEE: Will the Minister of FINANCE be pleased
to state:

(@ whether Government is planning to invest the Pension Funds in the share
market; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Section 14 (2) (b) of the Pension Fund Regulatory and
Development Authority Act, 2013 (PFRDA Act), empowers PFRDA to formulate
investment guidelines for National Pension System (NPS) and pension schemes to
which the Act applies. The pension funds under the NPS are invested in various asset
classes including Government Securities, Corporate Debt instruments, and Equities as
per the investment guidelines issued by PFRDA in this regard.

The Employees' Provident Fund Organisation (EPFO) under Ministry of Labour
has informed that the Central Board of Trustees', Employees Provident Fund in its 207th
meeting held on 31.03.2015 decided to invest in Exchange Traded Funds in the category
of Equity and related investments (Category (iv) of Investment Pattern notified on
23.04.2015) so as to generate higher returns for EPF members.

Prevention of fraudulent banking practices

205. SHRI MD. NADIMUL HAQUE: Will the Minister of FINANCE be pleased
to state:

(@ whether the Ministry has taken cognizance of fraudulent banking practices
in the country that have adversely affected many depositors and the economy, if so,
the details thereof;

(b) the details of Non-Performing Assets (NPASs) in Public Sector Banks for the
last three years;

(c) what steps are being taken by the Ministry to eliminate fraudulent banking
practices; and
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(d) what steps have been taken by the Ministry to guarantee depositors their

savings in such banks?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (d) A number of steps have been taken to eliminate fraudulent
banking practices, which include, inter-alia, the following:

(1) Government has issued "Framework for timely detection, reporting,
investigation etc. relating to large value bank frauds" to Public Sector Banks (PSBs)
for systemic and comprehensive checking of legacy stock of their non-performing
assets (NPAs), which provides, inter-alia, that—

() all accounts exceeding ¥ 50 crore, if classified as NPAs, be examined
by banks from the angle of possible fraud, and a report placed before
the bank's Committee for Review of NPAs on the findings of this
investigation;

(i) examination be initiated for wilful default immediately upon reporting
fraud to RBI; and

(iii) report on the borrower be sought from the Central Economic Intelligence
Bureau in case an account turns NPA.

(2) Fugitive Economic Offenders Act, 2018 has been enacted to deter economic
offenders from evading the process of Indian law by remaining outside the jurisdiction
of Indian courts. The act provides for attachment of property of a fugitive economic
offender, confiscation of such offender's property and disentitlement of the offender
from defending any civil claim.

(3) PSBs have been advised to obtain certified copy of the passport of the
promoters/directors and other authorised signatories of companies availing loan facilities
of more than ¥ 50 crore and, decide on publishing photographs of wilful defaulters, in
terms of the instructions of RBI and as per their Board-approved policy and to strictly
ensure rotational transfer of officials/femployees. The heads of PSBs have also been
empowered to issue requests for issue of Look Out Circulars.

(4) For enforcement of auditing standards and ensuring the quality of audits,
Government has established the National Financial Reporting Authority as an
independent regulator.
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() Instructions/advisories have been issued by Government to PSBs to decide
on publishing photographs of wilful defaulters, in terms of RBI's instructions and as
per their Board-approved policy, and to obtain certified copy of the passport of the
promoters/directors and other authorised signatories of companies availing loan facilities
of more than ¥ 50 crore.

(6) In order to bring transparency and accountability in the larger financial
system, bank accounts of 3.38 lakh inoperative companies were frozen over the last two
financial years.

As per RBI's data on global operations, aggregate gross advances of PSBs
increased from ¥ 18,19,074 crore as on 31.3.2008 to ¥ 52,15,920 crore as on 31.3.2014.
As per RBI inputs, the primary reasons for the spurt in stressed assets have been
observed to be, inter-alia, aggressive lending practices, wilful default/loan frauds/
corruption in some cases, and economic slowdown. Asset Quality Review (AQR)
initiated in 2015 for clean and fully provisioned bank balance-sheets revealed high
incidence of NPAs. As a result of AQR and subsequent transparent recognition by
banks, stressed accounts were reclassified as NPAs and expected losses on stressed
loans, not provided for earlier under flexibility given to restructured loans, were provided
for. Further, all such schemes for restructuring stressed loans were withdrawn. Primarily
as a result of transparent recognition of stressed assets as NPAs, gross NPAs of PSBs,
as per RBI data on global operations, rose from ¥ 2,79,016 crore as on 31.3.2015, to
¥ 6,84,732 crore as on 31.3.2017 and ¥ 8,95,601 crore as on 31.3.2018, and as a result
of Government's 4R's strategy of recognition, resolution, recapitalisation and reforms,
have since declined by ¥ 1,06,032 crore to ¥ 7,89,569 crore as on 31.3.2019.

Banks are subject to prudent regulation and supervision under the provisions of
the Banking Regulation Act, 1949, which provides, inter-alia, for regulatory directions
for the purposes of preventing being conducted in manner detrimental to the interest
of the depositors and to secure proper management of the bank. As the regulator and
supervisor, RBI has taken a number of measures for these purposes, including issuance
of the prompt corrective action framework, capital adequacy norms superior to the
Basel-I11 international framework, and prudential lending norms. In addition, deposits

are insured as per existing scheme.

Note: Figures cited above for PSBs include those for IDBI Bank Limited, which was recategorised
as a private sector bank by RBI with effect from 21.1.2019.
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Streamlining of GST system
206. SHRI T.G. VENKATESH: Will the Minister of FINANCE be pleased to state:

(@ whether the Ministry has taken note that the present GST system needs
corrective measures to streamline the system;

(b) if so, the details thereof;

(c) whether Government has invited suggestions to improve the system, if so,
the details thereof; and

(d) whether Government has so far received any suggestions from economists
and industrialists with regard to improving the present system, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) Yes Sir. GST has replaced multi-layered, complex indirect
tax structure with a simple, transparent and technology-driven tax regime which has
integrated India into a single, common market by removing barriers to inter-State trade
and commerce. GST has eliminated cascading of taxes and reduced turnaround time for
the transporters.

All teething issues are being proactively resolved regularly by the GST Council
and the Government.

() Yes Sir. The Government conducts frequent meetings with the trade and
industry.

(d) Representations received from trade and industry are examined, collated and
brought before the GST Council from time to time. Based on the recommendations of
the GST Council, amendments have been made to the GST Acts vide the CGST
(Amendment) Act, 2018, the IGST (Amendment) Act, 2018, the UTGST (Amendment)
Act, 2018 and the GST (Compensation to States) Amendment Act, 2018. Amendments
in the GST Act have also been carried out in the Finance (No.2) Act, 2019. Further, 34
amendments have been made in the CGST Rules, 2017 till November, 2019.

Infusion of capital to PSBs

207. SHRI R. VAITHILINGAM: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that Government has decided to provide ¥ 70,000 crore
in capital to the Public Sector Banks (PSBs);
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(b) if so, the details thereof;

(c) whether it is also a fact that the announced amount of ¥ 70,000 crore is
higher than the total capital requirements projected by banks;

(d) whether the additional capital will be used to fund growth by the PSBs; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (e) In addition to capital infused earlier by the Government,
provision of ¥ 70,000 crore has been made for infusion of capital by the Government
in banks in the budget for the current financial year to boost credit for impetus to the
economy. X 60,314 crore has been infused so far from this provision, equipping banks
for growth. In accordance with instructions of the Reserve Bank of India (RBI), banks
project their capital requirements to their respective Boards and as per RBI, such
information is confidential. Banks' projections take into account all sources of capital,
including Government and other investors, capital receipts from sale of assets and
internal accruals. Thus, in addition to the projected infusion of ¥ 70,000 crore by the
Government, banks have projections and plans for mobilising capital from other sources

as well.
Selling or trading of gold reserves

208. SHRI R. VAITHILINGAM: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that the Reserve Bank of India (RBI) had been selling
or trading its gold reserves;

(b) whether it is also a fact that as per RBI's weekly statistical supplement data,
it bought gold worth US$ 5.1 hillion and sold about US$ 1.15 billion of its gold reserves;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) No, Sir. Reserve Bank of India (RBI) has informed that it had not
been selling or trading its gold reserves.

(b) and (c) No, Sir. RBI has intimated that it did not buy gold worth US$ 5.1 billion
and sell gold worth US$ 1.15 billion of its gold reserves.
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Reduction of income tax under Direct Tax Code

209. SHRI NEERAJ SHEKHAR: Will the Minister of FINANCE be pleased to
state:

(@ the details of the recommendations of the panel on Direct Tax Code;

(b) whether Government proposes to reduce personal income tax as per the
recommendations of the above panel;

(c) if so, the details thereof and the timeline therefor; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN MINISTRY OF FINANCE (SHRI ANURAG SINGH
THAKUR): (a) to (d) In order to review the existing Income-tax Act, 1961 and to draft
a new direct tax law in consonance with the economic needs of the country and to
submit report in this regard, the Government had constituted a Task Force vide Office
Order in F.No. 370149/230/2017 dated 22.11.2017. Subsequently the Task Force was
reconstituted vide orders of even number dated 26.11.2018 and 24.06.2019. The Task
Force so reconstituted has submitted its report to the Government on 19.08.2019.

The recommendations of the Task Force have not been made public. Further, no
decision has yet been taken on the recommendations of the Task Force.

Improving the conditions of PSBs

210. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of FINANCE
be pleased to state:

(@ whether Government has taken any steps to improve the conditions of
Public Sector Banks (PSBs), which are only hope and source of financial help for more
rural as well as urban people;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) Government, as part of its 4R's strategy of Recognising
non-performing assets (NPAS) transparency, Resolution and Recovery, Recapitalisation
and Reforms, has taken steps to improve the conditions of Public Sector Banks (PSBs).
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Stressed assets were recognised transparency as NPAs and expected losses on stressed
loans were provided for and, further, schemes for restructuring stressed loans were
withdrawn. To improve resolution and recovery, the Insolvency and Bankruptcy Code
was enacted and number of recovery related reform measures effected, enabling recovery
by PSBs of ¥ 3,83,618 crore over the period from April, 2014 to June, 2019, including
record recovery of ¥ 1,27,987 crore during the last financial year. To recapitalise PSBs,
Government infused ¥ 3,13,301 crore in PSBs since April, 2014 and, in addition, PSBs
have mobilised 76,123 crore from the markets. Reforms were effected for Enhanced
Access and Service Excellence (EASE) under a PSB Reforms Agenda, which aimed at
improving customer responsiveness, deepening financial inclusion and digitalisation,
serving MSMEs better, and enabling credit off-take, besides improved governance,
prudential lending, better risk management and technology-driven checks and controls.

As a result of successful implementation of the 4R's strategy, aggregate gross
NPAs of PSBs, as per RBI data on global operations, have declined from a peak of
¥ 8,95,601 crore as on 31.3.2018 to ¥ 7,89,569 crore as on 31.3.2019, registering a
reduction of ¥ 1,06,032 crore. Further, PSBs have returned to profitability in the current
financial year, reporting aggregate profit of ¥ 3,221 crore in the first half of the current
financial year.

Note: Figures cited above for PSBs include those for IDBI Bank Limited, which was recategorised
as a private sector bank by RBI with effect from 21.1.2019.

Shortage of staff in PSBs
1211. SHRI NARAYAN RANE: Will the Minister of FINANCE be pleased to state:

(@ whether Government is aware of the fact that there is a huge shortage of
staff in Public Sector Banks (PSBs) due to which they are not able to perform their work

properly;

(b) the details thereof along with the response of Government in this regard,;
and

(c) the steps taken by Government to do away with the shortage of staff in
banks?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) No, Sir. As per inputs received from Public Sector Banks

tOriginal notice of the question was received in Hindi.
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(PSBs), as of September, 2019, 98% staff is in position against the sanctioned staff
strength. The small proportion of vacancies is substantially attributable to attrition on
account of superannuation and other usual factors. Banks undertake staff recruitment
to fill vacancies on ongoing basis as per requirement.

Frauds in PSBs
1212. SHRI MOTILAL VORA: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that 2480 cases of fraud worth T 31,898.63 crore in 18
Public Sector Banks (PSBs) have come in the cognizance of Government during April
to June, 2019;

(b) if so, the details thereof, bank-wise;

(c) the reasons for unabated frauds involving huge amount of money in banks
especially in the State Bank of India;

(d) whether involvement of bank personnels has also been detected therein;
and

(e) if so, the steps taken by Government to stop economic frauds and the
results thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) According to Reserve Bank of India (RBI), frauds as per
year of reporting, as reported by Public Sector Banks (PSBs), during the period from
1.4.2019 to 30.6.2019 is 2,480 involving a total amount of ¥ 31,898.64 crore. As a result
of comprehensive measures taken by Government to reduce the incidence of frauds in
banks, based on date of occurrence, the amount involved in cases of frauds based on
date of occurrence of frauds during the same period is 104 involving a total amount
of ¥ 89.37 crore.

As per data reported by RBI, bank-wise details of frauds reported by PSBs both
as per year of reporting and based on date of occurrence is given in Statement-l (See
below).

As per RBFs Financial Stability Report (FSR) of June 2019, systemic and
comprehensive checking of legacy stock of Non Performing Assets (NPAs) of PSBs for

tOriginal notice of the question was received in Hindi.



122 Written Answers to [RAJYA SABHA] Unstarred Questions

frauds has helped unearth frauds perpetrated over a number of years, which is getting
reflected in increased number of reported incidents of frauds in recent years compared
to previous years.

(c) to (e) Occurrence of frauds was enabled by lack of discipline in the financial
system and a lax credit culture. Earlier, credit culture and discipline in the financial
system was lax across various stakeholders. "Shell" companies for layered operations
to siphon off funds, control of assets and continued access to funds despite default
or being a fugitive abroad, non-availability of passport details and powers to issue
look-out circulars with banks, and lack of assured checking for wilful default and fraud
in high-value NPA cases, all led borrowers to believe that they could get away with
default, wilful default or even fraud. The role of bankers too was also not as rigorously
examined earlier, and auditors were not independently regulated. Through extensive
reforms, change in credit culture has been instituted and discipline tightened for every
stakeholder in the financial system which has enabled a decline in the occurrence of
frauds.

Government has taken comprehensive measures to stop economic frauds in banks.
The steps taken include, inter-alia, the following:

() Government has issued "Framework for timely detection, reporting,
investigation etc. relating to large value bank frauds" to Public Sector Banks
(PSBs), for systemic and comprehensive checking of legacy stock of their
non-performing assets (NPAs), which provides, inter-alia, that—

(i) all accounts exceeding % 50 crore, if classified as NPAs, be examined
by banks from the angle of possible fraud, and a report placed before
the bank's Committee for Review of NPAs on the findings of this
investigation;

(i) examination be initiated for wilful default immediately upon reporting
fraud to RBI; and

(iii) report on the borrower be sought from the Central Economic Intelligence
Bureau in case an account turns NPA.

(2 Fugitive Economic Offenders Act, 2018 has been enacted to deter economic
offenders from evading the process of Indian law by remaining outside the
jurisdiction of Indian courts. The act provides for attachment of property of
a fugitive economic offender, confiscation of such offender's property and
disentitlement of the offender from defending any civil claim.

(3) PSBs have been advised to obtain certified copy of the passport of the
promoters/directors and other authorised signatories of companies availing
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“)

©)

©)

loan facilities of more than ¥ 50 crore and, decide on publishing photographs
of wilful defaulters, in terms of Reserve Bank of India (RBI’s) instructions
and as per their Board-approved policy and to strictly ensure rotational
transfer of officials/employees. The heads of PSBs have also been empowered
to issue requests for issue of Look Out Circulars.

For enforcement of auditing standards and ensuring the quality of audits,
Government has established the National Financial Reporting Authority as
an independent regulator.

Instructions/advisories have been issued by Government to PSBs to decide
on publishing photographs of wilful defaulters, in terms of RBI's instructions
and as per their Board-approved policy, and to obtain certified copy of the
passport of the promoters/directors and other authorised signatories of
companies availing loan facilities of more than ¥ 50 crore.

In order to bring transparency and accountability in the larger financial
system, bank accounts of 3.38 lakh inoperative companies were frozen over
the last two financial years.

As per data reported by RBI, bank-wise details of involvement of bank personnel
of PSBs in frauds reported during the period from 1.4.2019 to 30.6.2019 is given in
Statement-11.

Statement-1

Bank-wise data on fraud in Public Sector Banks during the
period from 1.4.2019 to 30.6.2019

Amounts in crore ¥

Bank Based on date of Based on date
reporting of occurrence
Number Amount Number Amount
1 2 3 4 5
Allahabad Bank 381 2,855.46 1 1141
Andhra Bank 23 136.27 - -
Bank of Baroda I6) 2,297.05 2 0.13

Bank of India 2 517.20 6 153
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1 2 3 4 5
Bank of Maharashtra 8 25343 7 001
Canara Bank 69 2,035.81 2 45.82
Central Bank of India 194 1,982.27 3l 0.06
Corporation Bank 16 960.80 -

Indian Bank 37 37.18 4 001
Indian Overseas Bank 46 934.67 1 0.01
Oriental Bank of 45 2,133.08 - -
Commerce

Punjab and Sind Bank 1 0.02 - -
Punjab National Bank N 2,526.55 6 1.85
State Bank of India 1,197 12,012.79 21 127
Syndicate Bank 54 795.75 5 2.80
UCO Bank A 470.74 16 017
Union Bank of India 51 753.37 2 24.30
United Bank of India 31 1,196.20 - -

Source: RBI

Note: Comprehensive measures have been taken to prevent frauds including directions to banks to
examine all NPA accounts above 50 crore from the angle of possible fraud, initiation of criminal
proceedings, enactment of Fugitive Economic Offenders Act 2018, creation of Central Fraud
Registry, empowering Bank Heads to request for issue of look Out Circular, establishment of
National Financial Reporting Authority, Straight through processing between Core Banking System
and SWIFT, advice to banks to obtain certified copy of passport of promoters/directors of
companies availing loan exceeding ¥50 crore etc.

Statement-11

Bank-wish data on frauds where staff are involved, as reported by Public
Sector Banks for the period from 1.4.2019 to 30.6.2019

Bank

Number of frauds reported where staff involved

1

Allahabad Bank

Andhra Bank
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1 2
Bank of Baroda 17
Bank of India 6
Bank of Maharashtra 2
Canara Bank 26
Central Bank of India 26
Corporation Bank 5
Indian Bank 13
Indian Overseas Bank 16
Punjab National Bank 27
State Bank of India 5
Syndicate Bank 15
Union Bank of India 1

Source: RBI
Infusion of money into rural economy

213. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
FINANCE be pleased to state:

(@ whether it is a fact that Government is planning to infuse money into the

rural economy through welfare programmes; and

(b) if so, the details thereof, State-wise, particularly in the State of Andhra

Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Funds are allocated for various welfare schemes/
programmes being run by various Ministries/Departments of Government of India
including the rural sector. However, Government of India does not earmark State-wise
fund allocation under the welfare schemes/programmes. The details of expenditure

under various rural sector schemes are as under:
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Name of Scheme 2018-19 Actuals 2019-20 Budget
(X crore) Estimates
( crore)
National Rural Drinking Water Programme 5484.14 10000.66
Swachh Bharat Mission-Gramin 12912.66 9994.00
Rashtriya Gram Swaraj Abhiyan 598.27 762.34
Incentivisation of Panchayats 4101 44.00
SAUBHAGYA- Rural 2750.00 0.00
MGNREGA 61829.55 60000.00
National Social Assistance Programme 8418.46 9200.00
National Rural Livelihood Mission 578348 9024.00
Pradhan Mantri Gram Sadak Yojana 15417.55 19000.00
Pradhan Mantri Awas Yojana-Rural 19307.95 19000.00
Land Records Modernization 68.09 150.00
Integrated Watershed Development Programme 179543 2066.00

Opening of ATMS in unrepresented areas

214. SHRIMATI VIJILA SATHYANANTH: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that a number of proposals are with the banks for
opening and putting ATM facility in various parts of the country;

(b) whether it is also a fact that Government had asked the banks to open

branches in unrepresented areas; and

(c) whether the banks have also been asked to put up ATMs in all areas which
do not have this facility?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) As per extant guidelines on 'Rationalisation of Branch
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Authorisation Policy' issued by Reserve Bank of India (RBI) vide circular no.
DBR.BAPD.BC.69/22.0T.001/2016-17 dated 18.5.2017, banks are allowed to set up onsite/
offsite Automated Teller Machines (ATMs) at centres/places identified by them. As and
when a proposal is received by the bank for opening and putting ATM facility the same
is considered on merit, as per their extant guidelines.

RBI vide its circular no. DPSS.COIPD. N0.2298/02.10.002/2011-2012 dated 20.6.2012,
has also issued guidelines on 'White Label ATMs (WLAS) in India’, permitting the non-
bank entities incorporated in India under the Companies Act, 1956, to set up, own and
operate ATMs in India. Eight non-bank entities have been granted authorization to set
up WLAs, of which seven are operational.

As per RBI's data, as on 30.6.2019, a total no. of 2,06,202 ATMs of Scheduled
Commercial Banks (SCBs) are working in the country, out of which 33,304 ATMs are
in rural areas.

Further RBI vide it's circular dated 18.5.2017, has permitted domestic Scheduled
Commercial Banks (excluding Regional Rural Banks) to open banking outlets, without
seeking prior approval of RBI in each case, subject to condition that at least 25 percent
of the total number of banking outlets opened during a financial year being in unbanked
rural centres with population less than 10,000.

In pursuance of RBI guidelines, rolling out of banking outlets in uncovered areas
is a continuous process and is looked after by State Level Bankers' Committee (SLBC)
in consultation with the concerned State Government, member banks and other
stakeholders. Banks inter-alia consider proposals for opening of banking outlets in the
light of RBI's instructions, their business plans and commercial viability.

As informed by RBI, as on 30.6.2019, a total no. of 1,45,632 branches of Scheduled
Commercial Banks (SCBs) are functioning in the country, out of which 51,658 branches
are in rural areas.

Impact on profitability due to bank mergers

215. SHRIMATI VIJILA SATHYANANTH: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that out of the 10 banks that Government has decided
to merge to create four, nine have net Non-performing Assets of over 5 per cent;



128  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, the details thereof; and

(c) whether it is also a fact that due to high bad loans of the merged entities,
profitability could be impacted in the near term?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) Over the period from April, 2008 to March, 2014, the total
stressed assets of Public Sector Banks (PSBs) trebled from 3.3% to 10.4% of their gross
domestic advances. Multiple drivers have been attributed by Reserve Bank of India
(RBI) for this build-up of stress, including, inter alia, aggressive lending, economic
slowdown, lack of robust lending practices, wilful defaults, frauds and misconduct in
certain cases. However, much of the stress remained hidden as a result of forbearance
enabling classification of restructured stressed accounts as standard accounts, for
which provision for expected losses was not made.

To address this, Government adopted a comprehensive 4R's strategy of Recognising
non-performing assets (NPAs) transparently, Resolution and Recovery, Recapitalisation
and Reforms. With initiation of recognition of stress in 2015 under this strategy, the
adverse impact of the hidden stress on bank financials became manifest. As a result
of successful implementation of the 4R's strategy, aggregate net NPA ratio for PSBs has
improved from a peak of 8.0% in March, 2018 to 4.8% in March, 2019. Similar substantial
improvement has also been achieved in respect of 10 PSBs for which in-principle
approval has been conveyed for amalgamation, with their aggregate net NPA ratio
improving from a peak of 8.8% in March, 2018 to 5.9% in March, 2019. Thus, as per
their last audited financial statements, the net NPA ratios of PSBs as a whole including
the 10 PSBs have been successfully reduced by about three percentage points. At the
same time, PSBs, including the 10 amalgamating PSBs, have raised their provision
coverage ratio to its highest level in seven years (74% for PSBs as a whole, and 73%
for the 10 amalgamating PSBs), recovered a record amount in the last financial year, and
returned to profitability in the current financial year. PSB-wise details of net NPA ratio
and provision coverage ratio as on 31.3.2019 and recovery during the financial year
ending 31.3.2019 are given in Statement (See below).

From the above, it may be seen that profitability is a function not only of the level
of NPAs but also the level of provisions made against NPAs and the recovery effort
of the bank, and PSBs have already returned to profitability while effecting substantial
reduction in the level of NPAs.



Written Answers to [19 November, 2019] Unstarred Questions 129

With the 4R's strategy visibly improving performance within individual PSBs, to
harness scale and synergy benefits across PSBs, after considering in-principle approval
accorded to amalgamation by the Boards of the 10 PSBs concerned and consultation
with RBI, the amalgamation of Oriental Bank of Commerce and United Bank of India
into Punjab National Bank, Syndicate Bank into Canara Bank, Andhra Bank and
Corporation Bank into Union Bank of India and Allahabad Bank into Indian Bank has
been approved in-principle. Amalgamation enables banks to harness a number of
potential strengths and advantages including, inter alia, improved profitability as a
result of scale and synergy benefits, and better quality lending as a result of effective
say in lending and resolution decisions and operational efficiencies for domain-specific
assessment. Thus, amalgamation would enable banks to harness scale and synergy
benefits for profitability and better lending.

Statement

PSB-wise details of net NPA ratio and provision coverage ratio and
recovery for the financial year ending 31.3.2019

Amount in crore %

Public Sector Bank Net NPA ratio Provision coverage ratio  Recovery
1 2 3 4
Allahabad Bank 5% 80% 2,827
Andhra Bank 6% 4% 2,073
Bank of Baroda 4% 6% 13,603
Bank of India 6% 7% 8,964
Bank of Maharashtra 6% 81% 2,269
Canara Bank 5% 68% 7,688
Central Bank of India 8% 7% 5,799
Corporation Bank 6% 83% 1543
Indian Bank 4% 66% 1,566
Indian Overseas Bank 11% 1% 4,409

Oriental Bank of Commerce 6% 76% 5,324
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1 2 3 4

Punjab and Sind Bank % 59% 1,043
Punjab National Bank % 74% 13,973
State Bank of India 3% 79% 35,062
Syndicate Bank 6% 66% 4,262
UCO Bank 10% 75% 3,440
Union Bank of India % 66% 5,207
United Bank of India 9% 73% 2,023

Note: Figures cited above for PSBs exclude those for IDBI Bank Limited, which was re-categorised
as a private sector bank by RBI with effect from 21.1.2019.

Source: RBI

Smart Contract System

216. SHRI PARTAP SINGH BAJWA: Will the Minister of FINANCE be pleased
to state:

(@ whether the Ministry has developed a policy proposal on the smart contracts
system; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) Smart contracts involves using of new IT technologies
like Block-chain, Machine Learning etc. No such policy proposal has been developed
in the Ministry. Development of policies including IT based contract system is a
continuous exercise considering the need for bringing in efficiencies, transparency and
accountability.

Impact of payment banks on PSBs

217. SHRI ELAMARAM KAREEM: Will the Minister of FINANCE be pleased to
state:

(@ the number of payment banks functioning in the country at present;

(b) the payment banks that have already been given approval but are yet to
start their operations;
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(c) the criteria followed for allowing such payment banks;

(d) in what way the functioning of payment banks affects the Public Sector
Banks;

(e) whether there is any payment bank that started or is going to start as a joint

venture between any Public Sector Banks; and

(H the number of complaints received so far by the competent authority against

payment banks and the actions taken on those complaints?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Reserve Bank of India (RBI) has apprised that it has
granted banking licence to seven payments banks and all of them have commenced

operations.

(c) and (d) As per inputs received from RBI, payments banks are registered as
public limited companies under the Companies Act, 2013 and are licensed under section
22 of the Banking Regulations Act, 1949, with licensing conditions restricting their
activities mainly to acceptance of demand deposits and provision of payments and
remittance services. RBI has further stated that while Public Sector Banks (PSBs) are
full-fledged banks carrying out activities of a universal bank, due to their structure and
business priorities PSBs may be unable to cater to all segments and geographies. To
supplement the efforts for customer reach-out, the role of payment banks has been
envisaged for furthering financial inclusion by providing (i) small savings accounts and
(i) payments/remittance services to migrant labour workforce, low income households,
small businesses, other unorganised sector entities and other users, by enabling high-
volume low-value transactions in deposits and payments/remittance services in a secured

technology-driven environment.

() As per inputs from the State Bank of India, it has joint venture investment

in a payments bank.

()  As per inputs received from RBI, 1,997 complaints were received against
payments banks in the Office of Banking Ombudsman and Reserve Bank of India's
Consumer Education and Protection Cells during the period from 1.7.2019 to 8.11.2019,

of which 723 have been resolved and 1,274 are under process.
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Shrinking GDP growth rate

218. SHRI RAVI PRAKASH VERMA: Will the Minister of FINANCE be pleased
to state:

(@ whether the GDP growth rate has fallen to 5 per cent during April-June, 2019
quarter, if so, the reasons therefor;

(b) whether the projected GDP growth rate by World Bank for the current fiscal
year is below that of Nepal and Bangladesh; and

(c) if so, the details thereof and the reasons for shrinking of Indian economy?

THE MINISTER OF STATE IN THE MINISTRY FINANCE (SHRI ANURAG SINGH
THAKURY): (a) As per the National Statistical Office (NSO), the growth of real Gross
Domestic Product (GDP) was 5 per cent in April-June quarter (Q1) of 2019-20. This
coincides with a significant slowdown in global output and trade in 2019 as indicated
in the World Economic Outlook (October, 2019). The recent moderation in GDP growth
may be attributed to moderate levels of fixed investment rates, plateauing of private

consumption rate and a modest export performance.

(b) and (c) As per the Global Economic Prospects, June 2019 published by World
Bank, the economic growth of India has been forecasted at 7.5 per cent as compared
to 7.4 per cent for Bangladesh and 6.4 percent for Nepal in 2019-20.

Written-off bad debts

1219. DR. KIRODI LAL MEENA: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that Government has written-off the bad debts worth
¥ 55,356 crore in the last month, if so, the details thereof;

(b) the details of the bad debts written-off in the last three years till date, State/
Union Territory-wise and bank-wise; and

(c) the details of steps taken by Government for recovery of such bad debts
before writing them off?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) As per Reserve Bank of India (RBI’s) data on global
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operations, aggregate gross advances of Scheduled Commercial Banks (SCBs) increased
from T 25,03,431 crore as on 31.3.2008 to X 68,75,748 crore as on 31.3.2014. As per RBI
inputs, the primary reasons for the spurt in stressed assets have been observed to be,
inter-alia, aggressive lending practices, wilful default/loan frauds/corruption in some
cases, and economic slowdown. Asset Quality Review (AQR) initiated in 2015 for clean
and fully provisioned bank balance-sheets revealed high incidence of Non Performing
Assets (NPAS). As a result of AQR and subsequent transparent recognition by banks,
stressed accounts were reclassified as NPAs and expected losses on stressed loans,
not provided for earlier under flexibility given to restructured loans, were provided for.
Further, all such schemes for restructuring stressed loans were withdrawn. Primarily as
a result of transparent recognition of stressed assets as NPAs, gross NPAs of SCBs,
as per RBI data on global operations, rose from % 3,23,464 crore as on 31.3.2015, to
¥ 10,36,187 crore as on 31.3.2018, and as a result of Government's 4R's strategy of
recognition, resolution, recapitalisation and reforms, have since declined by ¥ 97,996
crore to ¥ 9,38,191 crore as on 30.6.2019.

As per RBI guidelines and policy approved by bank Boards, non-performing
loans, including, inter-alia, those in respect of which full provisioning has been made
on completion of four years, are removed from the balance-sheet of the bank concerned
by way of write-off. Banks themselves write-off Non Performing Assets as part of their
regular exercise to clean up their balance-sheet, tax benefit and capital optimisation, in
accordance with RBI guidelines and policy approved by their Boards. As borrowers of
written-off loans continue to be liable for repayment and the process of recovery of
dues from the borrower in written-off loan accounts continues, write-off does not

benefit the borrower.

Government has taken comprehensive steps under its 4R's strategy of recognising
NPAs transparently, resolving and recovering value from stressed accounts, recapitalising
Public Sector Banks (PSBs), and reforms in banks and financial ecosystem to ensure
a responsible and clean system.

A number of steps have been taken by Government for recovery of bad debts
before writing them off including, inter-alia, the following:

(1) The Insolvency and Bankruptcy Code, (IBC) 2016 has been enacted, which
has provided for the taking over management of the affairs of the corporate
debtor at the outset of the corporate insolvency resolution process. Coupled



134 Written Answers to [RAJYA SABHA] Unstarred Questions

with debarment of wilful defaulters and persons associated with NPA accounts
from the resolution process, this has effected a fundamental change in the
creditor-debtor relationship. Further, the Banking Regulation Act, 1949 has
been amended to provide for authorisation to RBI to issue directions to
banks to initiate the insolvency resolution process under IBC. As per RBI's
directions under the aforesaid amended provision in the Banking Regulation
Act, 1949, banks have been filed cases under IBC before the National
Company Law Tribunal in respect of RBI-specified borrowers.

(2) Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 has been amended to make it more effective, with
provision for three months' imprisonment in case the borrower does not
provide asset details and for the lender to get possession of mortgaged
property within 30 days. Also, six new Debts Recovery Tribunals have been
established to expedite recovery.

(3) Under the PSB Reforms Agenda, PSBs have created Stressed Asset
Management Verticals to focus attention on recovery, segregated monitoring
from sanctioning roles in high-value loans and entrusted monitoring of loan
accounts of above ¥ 250 crore to specialised monitoring agencies for clean
and effective monitoring, and created online end-to-end One-Time Settlement
platforms for timely and better realisation.

Enabled by the above steps, as per RBI data on global operations, SCBs have
recovered T 4,27,115 crore over the last four financial years and the first quarter of the
current financial year, including record recovery of ¥ 1,56,702 crore during the financial
year 2018-19.

As per RBI data on global operations, bank-wise details of reduction in NPAs-
due to write-offs as reported by SCBs to RBI during the financial year 2016-17 to
2018-19 and 1.4.2019 to 30.6.2019, are given in Statement (See below). With regard to
written-off of bad debt in the last month RBI has apprised that banks submit data to
RBI on quarterly basis.

RBI has apprised that State-/Union-territory-wise data as on date is not
maintained.



Statement

Data on reduction in NPAs due to write-offs

Amounts in crore ¥

Bank

1

AB Bank Limited

Abu Dhabi Commercial Bank PJSC
Allahabad Bank

American Express Banking Corporation
Andhra Bank

AU Small Finance Bank Limited

Axis Bank Limited

Bandhan Bank Limited

Bank of America, National Association

Bank of Bahrain and Kuwait B.S.C.

FY>
2016-17

2

2,442
106

1,623

1,987

FY.
2017-18

3

3,635
101
1,666
10
11,274

o1

FY.
2018-19

4

4219
166

2,280

8278

2

1.4.2019to
30.6.2019

5

1,992

228

3,001

As per RBI data on global operations,
gross advances of Scheduled
Commercial Banks (SCBs) increased
from ¥ 25,03,431 crore as on 31.3.2008
to ¥ 68,75,748 crore as on 31.3.2014.
As per RBI inputs, the primary reasons
for the spurt in stressed assets have
been observed to be, inter-alia,
aggressive lending practices, wilful
default/loan frauds/corruption in some
cases, and economic slowdown. As a
result of AQR initiated in 2015 and
subsequent transparent recognition by
banks, stressed accounts were
reclassified as NPAs and were provided
for. As a result of Government's 4R's
strategy of recognition, resolution,
recapitalisation and reforms, gross
NPAs of SCBs have declined by
% 97,996 crore to Rs. 9,38,191 crore as
on 30.6.2019.
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1 2 3 4 5
Bank of India 7,346 8976 7,405 707 approved by bank Boards, non-
performing loans, including, inter-alia,
Bank of Maharashtra 1374 2,460 5,127 9 . .
those in respect of which full
Bank of Nova Scotia 101 160 % 0 provisioning has been made on
Barclays Bank PLC 173 4 0 5 completion of four years, are removed
from the balance-sheet of the bank
Canara Bank 5,545 8,310 14,267 1938 .
concerned by way of write-off. Banks
Catholic Syrian Bank Limited 139 9 301 3 themselves write-off NPAs as part of
Central Bank of India 2,396 2024 10375 531 their regular exercise to clean up their
balance-sheet, tax benefit and capital
Citibank N.A. 365 460 505 146 S .
optimisation, in accordance with RBI
City Union Bank limited 163 19 264 53 guidelines and policy approved by their
Cooperatieve Rabobank U.A. 0 206 0 120 Boards. As borrowers of written-off
loans continue to be liable for
Corporation Bank 3574 8,228 5,989 516
repayment and the process of recovery
Credit Agricole Corporate and 263 72 251 0 of dues from the borrower in written-
Investment Bank off loan accounts continues, write-off
does not benefit the borrower.
CTBC Bank Co., Limited 0 60 0 0
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DBS Bank limited

DCB Bank limited

Dena Bank

Deutsche Bank AG

Equitas Small Finance Bank limited
Federal Bank limited

Firstrand Bank limited

HDFC Bank limited

Hongkong and Shanghai Banking
Corporation limited

ICICI Bank limited

IDBI Bank Limited
IDFC First Bank Limited
Indian Bank

Indian Overseas Bank

Indusind Bank Limited

S

16

236

2,323

139

12,192
2,868
1371

437

3,066

144

661

179
212
14

3,266

8,350
12,515
998
1,606
6,908

783

17

4,672
169
61

186

4,568

359

11,557
15,918
1272
2,872
7,194

1,923

2,115

47

2,273
1611
244
420
1171

229

As per RBI data on global operations,
gross advances of Scheduled Commercial
Banks (SCBs) increased from ¥ 25,03,431
crore as on 31.3.2008 to ¥ 68,75,748 crore
as on 31.3.2014. As per RBI inputs, the
primary reasons for the spurt in stressed
assets have been observed to be, inter-
alia, aggressive lending practices, wilful
default/loan frauds/corruption in some
cases, and economic slowdown. As a
result of AQR initiated in 2015 and
subsequent transparent recognition by
banks, stressed accounts were
reclassified as NPAs and were provided
for. As a result of Government's 4R's
strategy of recognition, resolution,
recapitalisation and reforms, gross NPAs
of SCBs have declined by ¥ 97,996 crore
to ¥ 9,38,191 crore as on 30.6.2019.
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J d Kashmir Bank Limited 76 1,564 923 21 -
ammu and Rashmir Sank Limite As per RBI guidelines and
JP Morgan Chase Bank National Association 65 0 0 0 policy approved by bank Boards
Karnataka Bank Limited 458 712 808 265 non-performing loans, including,
Karur Wsya Bank Limited 264 362 447 158 inter-alia, those in respect of which
Kotak Mahindra Bank Limited 422 407 220 114 full provisioning has been made on
S o completion of four years, are removed
Lakshmi Vilas Bank Limited R 2712 261 1
) o from the balance-sheet of the bank
Mufj Bank Limited ® 0 0 0 concerned by way of write-off. Banks
Nainital Bank Limited 1 13 1 0 themselves write-off NPAs as part of
Oriental Bank of Commerce 2,308 6,357 6,457 1115 their regular exercise to clean up their
Punjab and Sind Bank 491 460 1,635 1 balance-sheet, tax benefit and capital
Punjab National Bank 9,205 7407 12253 2758 optimisation, in accordance with R
L. guidelines and policy approved by
RBL Bank Limited 69 159 320 147 ]
N o their Boards. As borrowers of
SBM Bank (Mauritius) Limited 13 S 0 0 written-off loans continue to be liable
Standard Chartered Bank 2,813 604 2,309 595 recovery of dues from the borrower
State Bank of India (SBI) 20339 39,151 58905 15482 in - written-off loan accounts
State Bank of Bikaner and Jaipur 1,560 Merged into SBI continues, write-off does not benefit

the borrower.
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State Bank of Hyderabad

State Bank of Mysore

State Bank of Patiala

State Bank of Travancore

Suryoday Small Finance Bank Limited
Syndicate Bank

Tamilnad Mercantile Bank Limited
The Dhanalakshmi Bank Limited
The Royal Bank of Scotland PLC
UCO Bank

Ujjivan Small Finance Bank Limited
Union Bank of India

United Bank of India

Utkarsh Small Finance Bank Limited
Vijaya Bank

Yes Bank Limited

1430
161
3,528

1271
244
189

1,937

1,264
714

1,068
142

43
2,400
594

2,735

176
3477
1,867

1539
709

A
6,775
264

115
4,420
178
7,771
5,365

1518
469

o o o

866
16
2,237

Source: RBI

*F.Y.- Financial Year
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Pending GST refunds

220. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of FINANCE be

pleased to state:

(@ whether Government has assessed the GST refunds that are remaining
pending;

(b) if so, the details thereof and if not, the reasons therefor;

(c) whether Government has taken any initiatives to expedite GST refunds;
(d) if so, the details thereof; and if not, the reasons therefor; and

(e) the details regarding GST refunds issued during the last six months?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The Government regularly assesses the pendency on
account of GST refunds. As per the latest available data, the pendency for IGST
refunds is less than 4 per cent of the amount claimed as refund, and the pendency for
all other GST refunds is less than 6 per cent of the amount claimed as refund.

(c) and (d) Several initiatives have been taken by the Government to expedite GST
refunds. The primary initiative is that a fully electronic refund functionality (to replace
the existing semi-electronic refund functionality) has been deployed with effect from
26.09.2019. Under the new functionality, all refund processes, right from the submission
of the application to the issuance of sanction order and consequent disbursement, are
being done electronically. Further, all refunds are now being disbursed by the Central

Government.

(e) From 1st April, 2019 to 31st October, 2019, IGST refund claims, arising out
of exports of goods, amounting to ¥ 35,983 crores have been disbursed. For the same
period, refunds claims, under all other categories, amounting to ¥ 28,583 crores (under
the heads of CGST, IGST and Cess) have been disbursed by the Centre.

Investigations of companies by ED

221. SHRI SANJAY RAUT: Will the Minister of FINANCE be pleased to

state:
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(@ whether it is a fact that several companies undergoing proceedings under
the Insolvency and Bankruptcy Code (IBC) are also facing investigations by the ED
over alleged money laundering by their promoters;

(b) if so, the details thereof;

(c) whether Government agencies are facing problems to seize the assets of the
several such companies and their promoters in the country; and

(d) if so, the details thereof and Government's response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) Yes, there are cases where companies being investigated
under Prevention of Money Laundering Act, 2002 (PMLA) by Directorate of Enforcement
are also undergoing proceedings under the Insolvency and Bankruptcy Code (IBC).
Since PMLA investigations; in these cases are at various stages, the disclosure of
details of the same may not be in larger public interest as the same may hamper the

on-going investigations.

(c) and (d) Certain problems are being faced by the Directorate to attach/seize the
assets of such companies and their promoters. Necessary steps have been initiated to

resolve the various issues involved.
Projects funded by AlIB in Andhra Pradesh

222. SHRI V. VIJAYASAI REDDY: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that there are three on-going projects relating to 24x7
power, rural road connectivity and urban water supply in Andhra Pradesh funded by
Asian Infrastructure Investment Bank (AlIB) with an estimated cost of USD2000 million
with AlIB's share of USD 1,000 million; and

(b) if so, the status of each of the above projects and by when all the three
projects are going to be completed?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) and
(b) Yes Sir. The three on-going projects namely, (i) 24*7 Power for All in Andhra
Pradesh, (ii) Andhra Pradesh Rural Road Project (APRRP) and (iii) Andhra Pradesh
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Urban Water Supply and Septage Management Improvement Project (APUWSSMIP)
are being funded by the Asian Infrastructure Investment Bank (AlIB). The total amount
approved by AlIB for funding these three projects is USD 1,015 million out of the total
estimated project cost of USD 2,036 million. As on 14.11.2019, USD 31.57 million, USD
30.00 million and USD 1.00 million have been disbursed by AlIB against the reimbursement
claims in the three projects, respectively. As per the loan agreements, November, 2022,
April, 2024 and June, 2024 are the dates of completion of the above mentioned three

projects, respectively.
Reforms to strengthen PSBs

223. SHRI SUSHIL KUMAR GUPTA: Will the Minister of FINANCE be pleased
to state:

(@ whether Government has any plan to strengthen the Public Sector Banks
(PSBs); and

(b) if so, the steps taken or being taken on reforms and capital infusion in Public

Sector Banks so that they can serve their customers better?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Government has adopted a comprehensively planned
4R's strategy of Recognising non-performing assets (NPASs) transparently, Resolution
and recovery, Recapitalisation and Reforms. Stressed assets were recognised
transparently as NPAs and expected losses on stressed loans were provided for and,
further, schemes for restructuring stressed loans were withdrawn. To improve resolution
and recovery, the Insolvency and Bankruptcy Code was enacted and number of recovery
related reform measures effected, enabling recovery by PSBs of ¥ 3,83,618 crore over
the period from April, 2014 to June, 2019, including record recovery of ¥ 1,27,987 crore
during the last financial year. To recapitalise PSBs, Government infused ¥ 3,13,301 crore
in PSBs since April, 2014 and, in addition, PSBs have mobilised ¥ 76,123 crore from the
markets. Reforms were effected for Enhanced Access and Service Excellence (EASE)
under a PSB Reforms Agenda, which aimed at improving customer responsiveness,
deepening financial inclusion and digitalisation, serving MSMEs better, and enabling
credit off-take, besides improved governance, prudential lending, better risk management

and technology-driven checks and controls.
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As a result of successful implementation of the 4R's strategy, aggregate gross
NPAs of PSBs, as per RBI data on global operations, have declined from a peak of
¥ 8,95,601 crore as on 31.3.2018 to ¥ 7,89,569 crore as on 31.3.2019, registering a
reduction of ¥ 1,06,032 crore. Further, PSBs have returned to profitability in the current
financial year, reporting aggregate profit of ¥ 3,221 crore in the first half of the current

financial year.

Note: Figures cited above for PSBs include those for IDBI Bank Limited, which was recategorised
as a private sector bank by RBI with effect from 21.1.2019.

Additional funds to Andhra Pradesh

224. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
FINANCE be pleased to state:

(@ whether Government of Andhra Pradesh was given additional funds during
the last three years and in first seven months of the current fiscal year as per the
provisions of Andhra Pradesh Reorganisation Act besides devolution and Central share

of Centrally sponsored schemes;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (c) Yes, the details of funds released to the State of Andhra
Pradesh by Department of Expenditure under Andhra Pradesh Reorganisation Act, 2014

in the last three years is given in the table below:



(X in crore)

Central Assistance provided under Andhra Pradesh Re-organization Act, 2014

Provisions of Items identified for providing Releases Total upto
APRA, 2014 ‘Special Assistance' 2016-17 2017-18 2018-19 FY 2018-19
Section 46(2) Resource gap 1176.50 - - 3979.50
Section 46(2) & (3) and  Development Grant for 7 backward districts 350.00 - - 1050.00
94 (2): special for of the State covering Rayalaseema and North

backward areas. Costal Region

Section 6 & 94 (3 & 4):  Assistance for Capital City for Development of 450.00 - - 2500.00
Central support for essential infrastructure etc.

creation of new capital

city

Section 90(1) Polavaram  Polavaram National Project on Irrigation 2514.70 # 2000# 1400# 6764.70

Irrigation Project is
hereby declared to
be a National Project**

Sus ToTAL 4491.20 2000.00 1400 14294.20
Special Assistance Measure 15.81% 1581
GRAND ToOTAL 4491.20 2000.00 141581 14310.01

$: Repayment of interest for the Externally Aided Projects (EAPs) signed and disbursed from 2015-16 to 2017-18 by the State.
#: Provided by Department of Water Resources, River Development and Ganga Rejuvenation (DoWR, RD&GR).

**: Funding of 100% of the remaining cost of irrigation component only of the project for the period starting from 01.04.2014, to the extent cost of
the irrigation component on that day would be provided.
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Improvement in economic growth rate
225. DR. ANIL AGRAWAL.: Will the Minister of FINANCE be pleased to state:

(@ the Budget Estimates (BE), Revised Estimates (RE) and actuals with respect
to the Gross Domestic Product (GDP) growth of the country during the last three years;

(b) the reaction of Government thereto; and

(c) the steps taken or proposed to be taken by Government to improve the
economic growth rate of the country?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) Growth rates of Gross Domestic Product (GDP) of India
during last three years are given below. / Table 1: Growth of GDP at 2011 -12 price base
(percent)

2016-17 2017-18 2018-19

(2nd RE) (1st RE) (PE)
GDP at constant prices 82 72 6.8
GDP at current prices 115 113 112

Note: RE - Revised Estimate PE - Provisional Estimate Source: National Statistical Office

India remains one of the fastest growing major economies of the world growing
at an average rate of 7.5% during the last five years (2014-18).

(c) The government has announced several measures to boost economic growth.
The key reforms include, reduction of corporate tax rate from 30 per cent to 22 per cent
to encourage investment in the economy; extension of PM Kisan, an income support
scheme, to all farmers for boosting rural consumption; merger of 10 public sector banks
into four entities for strengthening their balance sheets and increasing lending; setting
up of a Realty fund worth Rs. 25000 crore for financing stalled housing projects; and
introducing the scheme for Remission of Duties or Taxes on Export Product (RODTEP)
for promoting exports. Besides, the Reserve Bank of India (RBI) has cut the repo rate
by 135 basis points between February and October, 2019 for reducing the lending rates
of Banks with a view to encouraging investment in the economy. The RBI has further
mandated banks to link their lending rates to external benchmark including the repo rate
for lowering the lending rates.
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Swachh Bharat Abhiyan Cess

226. PROF. M.V. RAJEEV GOWDA: Will the Minister of FINANCE be pleased to
state:

(@ the amount of revenue collected under the Swachh Bharat Abhiyan Cess
after 1st of July, 2017;

(b) the details of initiatives and programmes on which the money was spent;
and

(c) the reason(s) why Government continued collecting revenue even after the
abolition of the cess?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) The levy of Swachh Bharat Cess on services has been abolished
with effect from 1st July, 2017.

(b) and (c) Do not arise, in view of the reply above at part (a).
Indian Banks NPAs

227. SHRI B.K. HARIPRASAD: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that Indian banks' gross Non-Performing Assets (NPAS)
or bad loans, stood at Rs.10.25 lakh crore as of 31st March 2018; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b)/As per Reserve Bank of India (RBI)'s data on global
operations, aggregate gross advances of Scheduled Commercial Banks (SCBs) increased
from T 25,03,431 crore as on 31.3.2008 to T 68,75,748 crore as on 31.3.2014. As per RBI
inputs, the primary reasons for the spurt in stressed assets have been observed to be,
inter-alia, aggressive lending practices, wilful default/loan frauds/corruption in some
cases, and economic slowdown. Asset Quality Review (AQR) initiated in 2015 for clean
and fully provisioned bank balance-sheets revealed high incidence of NPAs. As a result
of AQR and subsequent transparent recognition by banks, stressed accounts were
reclassified as NPAs and expected losses on stressed loans, not provided for earlier
under flexibility given to restructured loans, were provided for. Further, all such schemes
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for restiaicturing stressed loans were withdrawn. Primarily as a result of transparent
recognition of stressed assets as NPAs, gross NPAs of SCBs, as per RBI data on global
operations, rose from Rs. 3,23,464 crore as on 31.3.2015, to ¥10,36,187 crore as on
31.3.2018, and as a result of Government's 4R's strategy of recognition, resolution,
recapitalisation and reforms, have since declined by Rs. 97,996 crore to ¥ 9,38,191 crore
as on 30.6.2019.

Government has implemented a comprehensive 4R's strategy, consisting of
recognition of NPAs transparently, resolution and recovery of value from stressed
accounts, recapitalising of Public Sector Banks (PSBs), and reforms in PSBs and the
wider financial ecosystem for a responsible and clean system. Comprehensive steps
have been taken under the 4R's strategy to reduce NPAs of PSBs, including, inter-alia,
the following:

(i) Change in credit culture has been effected, with the Insolvency and
Bankruptcy Code (IBC) fundamentally changing the creditor-borrower
relationship, taking away control of the defaulting company from promoters/
owners and debarring wilful defaulters from the resolution process and
debarring them from raising funds from the market.

(i)  The Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 has been amended to make it more effective,
with provision for three months' imprisonment in case the borrower does not
provide asset details, and for the lender to get possession of mortgaged
property within 30 days.

(iii)  Suits for recovery of dues are also filed by banks before Debts Recovery
Tribunals (DRTSs). Six new DRTSs have been established to expedite recovery.

(iv) Over the last five financial years including the current financial year till date,
PSBs have been recapitalised to the extent of ¥ 3.89 lakh crore, with infusion
of ¥ 3.13 lakh crore by the Government and mobilisation of over Rs. 0.76 lakh
crore by PSBs themselves enabling PSBs to pursue timely resolution of
NPAs.

(v) Key reforms have been instituted in PSBs as part of the PSBs Reforms
Agenda, including the following:

(@) Board-approved Loan Policies of PSBs now mandate tying up necessary
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clearances/approvals and linkages before disbursement, scrutiny of
group balance-sheet and ring-fencing of cash flows, non-fund and tail
risk appraisal in project financing.

(b)  Use of third-party data sources for comprehensive due diligence across
data sources has been instituted, thus mitigating risk on account of
misrepresentation and fraud.

(c) Monitoring has been strictly segregated from sanctioning roles in
high-value loans, and specialised monitoring agencies combining
financial and domain knowledge have been deployed for effective
monitoring of loans above ¥ 250 crore.

(d) To ensure timely and better realisation in one-time settlements (OTSs),
online end-to-end OTS platforms have been set up.

Enabled by the above steps, as per RBI data on global operations, the NPAs of
SCBs, after reaching a peak of ¥ 10,36,187 crore as on 31.3.2018, have declined by
Rs. 97,996 crore to ¥ 9,38,191 crore as on 30.6.2019, and SCBs have effected record
recovery of ¥ 4,27,115 crore over the last four financial years and the first quarter of
the current financial year, including record recovery of ¥ 1,56,702 crore during the
financial year 2018-19.

Note: Figures cited above for PSBs include those for IDBI Bank Limited, which
was recategorised as a private sector bank by RBI with effectfrom 21.1.2019.

Storing banks payment data in foreign country servers

228. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that the banks and Government financial institutions are
processing and storing the data relating to payments in foreign country servers;

(b) if so, the details thereof; and

(c) whether Government has any guidelines or instructions for data-localisation
to ensure safety of customers?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) In order to have unfettered supervisory access to data
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stored with system providers as also with their service providers / intermediaries / third
party vendors and other entities in the payment ecosystem, the Reserve Bank of India
(RBI) had, vide their Notification No. DPSS.CO.OD No. 2785/06.08.005/2017-18 dated
06.04.2018, advised all system providers to ensure that the entire data relating to
payment systems operated by them are stored in a system only in India. This data
includes the full end-to-end transaction details / information collected / carried / processed
as part of the message / payment instruction. Further, RBI advised all system providers
that the System Audit for certifying the above compliance should be conducted by the
Indian Computer Emergency Response Team (CERT-IN) empanelled auditors. In response
to requests for clarifications on various issues from Payment System Operators (PSOs)
on the above Notification and for expeditious compliance by all PSOs, RBI also issued
Frequently Asked Questions (FAQs) on the subject on 26.06.2019.

Development financial institution for infrastructure financing

229. SHRI S. MUTHUKARUPPAN: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that Government is considering to set up a development
financial institution to solve the infrastructure financing needs of the country;

(b) whether it is also a fact that the banks do not have the long term funds to
finance such projects;

(c) whether the Government's said proposal is aimed at improving access to
long term finance for projects; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) Yes, Sir. The Government is deliberating on the need for a
Development Financial Institution (DFI) for long term infrastructure finance.

(b) to (d) Infrastructure requires long term financing given long gestation period
of projects and returns that are spread over a number of years. Debt financing to
infrastructure projects is mainly provided by banks. However, they are not the most
appropriate institutions for providing long term infrastructure finance as their liabilities
(deposits) are relatively short-term, while infrastructure assets are long-term. Therefore,
there is a need for supplementing infrastructure financing from non - bank sources.
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Fixation of pay from pre-revised grade pay

230. SHRI NEERAJ SHEKHAR:
SHRI RAVI PRAKASH VERMA:

Will the Minister of FINANCE be pleased to state:

(@ whether Government has issued general orders for fixation of pay for officials
who were promoted from pre-revised grade pay of T 4,200/- to ¥ 4,600/- between
01/01/2006 to 29/08/2008 to minimum at ¥18,460/- as per the orders of Hon'ble Supreme
Court in Union of India and others versus Rajkumar Anand dated 14/03/2019 to avoid

unnecessary litigation and expenses incurred thereon;
(b) if so, the details thereof along with the date and number of the said orders;
(c) if not, the reasons therefor; and
(d) by when said orders would be issued?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) No, Sir.

(b) Does not arise.

(c) Hon'ble Supreme Court's Order dated 14.03.2019 in Civil Appeal No. 3052/
2019 - Union of India & Others Vs Raj Kumar Anand & Others, is specific to pay fixation
matter of Shri Raj Kumar Anand & Others and is in consonance with Central Civil
Services (Revised Pay) Rules, 2008. Therefore, no general order/Office Memorandum is
required to be issued by this Department.

(d) Does not arise.
Banking facilities to senior citizens at doorsteps

231. SHRI RAJKUMAR DHOQT:
SHRI D. KUPENDRA REDDY:

Will the Minister of FINANCE be pleased to state:

(@ whether Government has directed the banks in the country to provide
doorstep facilities to account holders especially;

(b) if so, the details thereof; and
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(¢) by when the decision is likely to be implemented by the banks?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) Reserve Bank of India (RBI) has issued instructions to
banks for doorstep banking for senior citizens of more than 70 years of age and
differently-abled or infirm persons (having medically certified chronic illness or disability)
including those who are visually impaired, and has advised banks to make concerted
effort to provide basic banking facilities, such as pick-up and delivery of cash (against
withdrawal from account) and instruments against receipt, submission of Know Your
Customer (KYC) documents and Life Certificate at the premises/residence of such

customers.

As per inputs from Public Sector Banks (PSBs), they have complied with the RBI

instructions on doorstep banking for senior citizens and differently-abled persons.
Violation of rules against the interests of account holders

1232. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of FINANCE be pleased to state:

(@ the details of action taken, by the Reserve Bank of India in the cases of
violation of rules against the interests of account holders of banks and finance

companies/societies during last three years, bank-wise;

(b) whether it is a fact that due to laxity of Reserve Bank of India the money
of account holders has been stuck with banks and finance companies/societies and

they are unable to withdraw their money; and

(c) the amount of guarantee provided to account holders in case of bankruptcy

of banks and finance companies/societies?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (c) Information is being collected and will be laid in the Table

of the House.

tOriginal notice of the question was received in Hindi.
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Inclusion of petroleum products under GST

1233. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of FINANCE be pleased to state:

(@ whether Government is considering to bring the petroleum products under
Goods and Services Tax (GST);

(b) the reasons to keep the petroleum products out of GST;

(c) whether it is a fact that the various taxes on petroleum products by Central
and State Governments are equal to their original price; and

(d) the original prices of petroleum products and State-wise prices thereof after
the levy of taxes by State and Centre?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) As per Article 279 A (5) of the Constitution, the Goods
and Service Tax Council shall recommend the date on which the goods and services
tax be levied on five goods namely petroleum crude, high speed diesel, motor spirit
(commonly known as petrol), natural gas and aviation turbine fuel (ATF). As per the
section 9(2) of the CGST Act, inclusion of these products in GST will require
recommendation of the GST Council. So far, the GST Council has not made any
recommendation for inclusion of petroleum products under GST.

(c) and (d) Prices of petrol and diesel have been made market-determined by the
Government with effect from 26.06.2010 and 19.10.2014 respectively. Since then, the
Public Sector Oil Marketing Companies (OMCs) take appropriate decision on pricing
of petrol and diesel in line with international product prices and other market conditions.

The prices of petroleum products are linked to the international product prices,
exchange rate, tax structure, inland freight and other cost elements. The details of
applicable taxes/duties petrol and diesel are given as under:

(i) Excise duty: The Central Excise duty rates on petrol and diesel are 319.98
and T 15.83 per litre respectively.

(i) Sales Tax/VVAT: Rates of VAT on petrol and diesel vary from State to State.

tOriginal notice of the question was received in Hindi.
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Making india a five lakh crore economy

1234. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of FINANCE be pleased to state:

(@ the details of the steps taken by Government to make five lakh crore
economy;

(b) the extent to which we are lagging behind to achieve the target of five lakh

crore economy;

(c) the steps taken to fulfill the basic needs to enable India to become five lakh

crore economy; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (d) As per World Economic Outlook database, the size of
Indian economy increased by US$ 0.86 trillion from US$ 1.86 trillion in 2013-14 to US$
2.72 trillion in 2018-19. To become US$ 5 trillion economy, the size of Indian economy
has to increase by US$ 2.3 trillion at the end of 2024-25.

During the last five years, government has implemented major reforms to build the
investment climate in the country for becoming a US 5 trillion-dollar economy.
Introduction of Insolvency and Bankruptcy Code (IBC) in 2016 is a significant step
towards cleaning and strengthening the financial system country. Implementation of
Goods and Services Tax in 2017 stands out as the most important measure for improving
ease of doing business in the country. Make-in-India programme is a major initiative
towards increasing the indigenous capacity of the country to produce world class
goods and services. Continuous liberalization has resulted in record and unprecedented
inflows of foreign direct investment into the country. And all along government has
kept inflation low, fiscal spending disciplined and current account deficit manageable
to ensure macroeconomic stability so necessary to sustaining a healthy investment
climate in the country. More recently government has cut corporate tax rate from 30 per
cent to 22 per cent to boost investment activity in the country. This complements a
cut in the repo rate by 135 basis points during 2019 by the Reserve Bank of India and

tOriginal notice of the question was received in Hindi.
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mandating of banks to link their lending rates with external benchmarks for reducing
the cost of capital for investors. Government has also extended PM Kisan scheme to

include all farmers, which will boost rural consumption.
Slowdown in national economy

235. DR.T. SUBBARAMI REDDY:
SHRI VAIKO:

Will the Minister of FINANCE be pleased to state:

(@) whether Government is intending to revise fiscal deficit from the current
deficit target of 3.3 per cent in view of the economic slowdown;

(b) if so, the details thereof;

(c) whether Government would push for spending by various Ministries, as per
the Budget plan, in view of slow pace of spending;

(d) if so, the percentage of spending by various Ministries as on 31st October,
2019; and

(e) any other measures proposed to boost and to revive the national economy;,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) No Sir.

(b) Does not arise.

(c) Ministries/ Departments spend as per Quarterly Expenditure Plan/ Monthly
Expenditure Plan presented to parliament. On 30th September, 2019, 53.4 per cent of BE
2019-20, was spent by various Ministries/ Departments.

(d) The details of expenditure (provisional) incurred by various Ministries/
Departments as a percentage of their BE for 2019-20 allocation at the end of September
2019, is attached in the Statement (See below).

(e) Key measures to boost economy are as under -

1. CSR violations not to be treated as criminal offence: It has been
decided that sub-section related to treating CSR violations as criminal
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offences will not be notified. Hence CSR violations will not be treated
as criminal offences. Hence CSR will not be treated as criminal offences.

2. Issue of IT orders, notices, summons, letters etc. through a centralized
system: Circulars for e-assessment scheme, Document identification
number, compounding of past offences, prosecution easing matters
have been issued by Department of Revenue.

It is expected that implementation of these instructions will lead to
significant improvement in ease of doing business.

3. Relief from enhanced surcharge on Long-term/Short-term Capital
Gains: An Ordinance issued on 20.9.2019 amending the Income Tax
Act.

4. Withdrawal of Angel Tax provisions for Startups and their investors:
CBDT has issued a consolidated circular for assessment of start-ups
(available at CBDT website) and a Start-up Cell under Member (IT&C)
has been constituted.

5. Banks to effect timely rate cuts: All 18 PSBs have reviewed their
lending rates and are periodically effecting rate cuts as per the MCLR
framework prescribed by RBI.

6.  Banks to launch Repo rate /external benchmark linked loan products:
All PSBs have introduced Repo Rate Linked Products (RRLP).New RBI
notification dated 04.09.2019 has also mandated that all scheduled
commercial banks introduce repo-linked home loan products and external
benchmarked linked floating rate loans for retail and MSME borrowers
w.e.f. 1.10.2019.

7. For Customer Ease, it was announced that PSBs will ensure mandated
return of loan documents within 15 days of loan closure: All 18 PSBs
have informed that the 15 day norm for return of security documents
of loans is in place. As per latest data reported by PSBs, in 99.5% (3.59
lakh accounts out of 3.61 lakh loan accounts closed since 23.8.2019 till
30.9.2019), security documents were released within 15 days of loan

closure.

8  Protecting honest decision making: CVC has communicated that the
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10.

11.

12,

13.

14.

15.

16.

recommendations of the Internal Advisory Committee of the bank
regarding classification of a case as vigilance or non-vigilance as
accepted by DA & CVO will be treated as final. Further, a committee
comprising of an Ex-Vigilance Commissioner has been set up.

Removal of Debenture redemption reserve: Ministry of Corporate
Affairs vide Gazette Notification has issued Companies (Share Capital
and Debentures) Amendment Rules, 2019. Since the Ministry of
Corporate Affairs has already amended the rules pertaining to DRR,
SEBI has clarified that no further amendment is required to be carried
in ILDS regulations.

BS IV vehicles purchased till 31.3.2020 to remain operational for
entire period of registration: Ministry of Road Transport and Highways
has clarified that all the BS-1V vehicles registered on or before 31.3.2020
will remain operational for the entire period of registration.

Revision of one-time registration fees: M/o RT&H has deferred the
increase of one-time registration fees.

Higher depreciation for all vehicles: Notification vide Income-tax (9
Amendment) Rules, 2019, providing for higher depreciation for all
vehicles has been issued on 20th September 2019 by CBDT.

Ministry of Road Transport and Highways have clarified that both
electric and internal combustion engine based vehicles will continue
to be registered as long as they meet safety and emissions standards.

Revised Priority Sector Lending (PSL) norms for Export Credit: RBI
has issued orders on Sept 20th 2019 enhancing sanction limits for
eligibility of export credit under PSL from ¥ 25 cr to ¥ 40 cr per
borrower and removing overall turnover limit of ¥ 100 cr.

Online ""Origin Management System: a Common Digital Platform for
Issuance of electronic Certificates of Origin (CoO), has been launched
on 16.09.2019.

Fully automated electronic refund route for ITC: The integrated refund
module along with single disbursement has been deployed w.e.f
26.09.2019.
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17. House Building Allowance: orders regarding linking of interest rate of
HBA with 10 Year G Sec Yields issued.

18. Boost demand of automobiles:

. Government has lifted the ban on purchase of new vehicles for
replacing all old vehicles by Departments.

. Government will consider various measures including scrappage
policy.

. Additional 15% depreciation on all vehicles, to increase it to 30%
acquired during the period from now till 31.03.2020.

. BS IV vehicles purchased till 31.3.2020 to remain operational for
entire period of registration.

19. Special Window for affordable and middle income Housing: The Union
Cabinet chaired by Prime Minister Shri Narendra Modi on 6.11.2019 approved
the establishment of a 'Special Window' fund to provide priority debt financing
for the completion of stalled housing projects that are in the Affordable and
Middle-Income Housing sector.

20. Corporate tax cut: Any domestic company has an option to pay income-tax
at the rate of 22% subject to condition that they will not avail any exemption/
incentive. The effective tax rate for these companies shall be 25.17% inclusive
of surcharge & cess. Previously, effective tax rate for a domestic company
was 34.94 percent.

Statement

The details of provisional expenditure incurred by the various Ministries/
Department as a percentage of their BE for 2019-20 allocation at
the end of September 2019

Sl Ministry/Department Exp. upto Sep. 2019
No. (as % of BE 2019-20)
1 2 3

1. Ministry of Agriculture and Farmer's Welfare 39%

2. Department of Atomic Energy 64%
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1 2 3

3 Ministry of Ayurveda, Yoga and Naturapathy, 51%
Unani, Siddha and Homoeopathy(AYUSH)

4. Ministry of Chemicals and Fertilisers 70%
5. Ministry of Civil Aviation 25%
6. Ministry of Coal 40%
7. Ministry of Commerce and Industry 59%
8. Ministry of Communications 64%
9. Ministry of Consumer Affairs, Food and Public 65%
Distribution
10. Ministry of Corporate Affairs 44%
11. Ministry of Culture 40%
12, Ministry of Defence 61%
13. Ministry of Earth Sciences 54%
14. Ministry of Electronics And Information Technology 55%
15. Ministry of Environment, Forests and Climate Change 46%
16. Ministry of External Affairs 56%
17. Ministry of Finance 46%
18. Ministry of Fisheries, Animal Husbandry and Dairying 45%
19. Ministry of Food Processing Industries 33%
20. Ministry of Health and Family Welfare 53%
21. Ministry of Heavy Industries and Public Enterprises 56%
22. Ministry of Home Affairs 56%

23. Ministry of Housing and Urban Affairs 47%
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1 2 3
24, Ministry of Human Resource Development 53%
25. Ministry of Information and Broadcasting 50%
26. Ministry of Jal Shakti 47%
27. Ministry of Labour and Employment 58%
28. Ministry of Law and Justice 65%
29. Ministry of Micro, Small and Medium Enterprises 62%
30. Ministry of Minority Affairs 17%
3L Ministry of New and Renewable Energy 48%
32. Ministry of Panchayati Raj 19%
Ministry of Parliamentary Affairs 44%
Ministry of Personnel, Public Grievances & Pensions 45%
Ministry of Petroleum and Natural Gas 82%
36. Ministry of Planning 48%
37. The President, Parliament, Union Public Service 45%

Commission and The Secretariat of The Vice-President

38. Ministry of Railways 52%
39. Ministry of Road Transport and Highways 62%
40. Ministry of Rural Development 60%
41, Ministry of Science and Technology 51%
42. Ministry of Shipping 44%

Ministry of Skill Development and Entrepreneurship 61%

Ministry of Social Justice & Empowerment 51%

Department of Space 52%
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1 2 3
46. Ministry of Steel 10%
47. Ministry of Textiles 57%
48. Ministry of Tourism 41%
49. Ministry of Tribal Affairs 66%
50. Ministry of Women and Child Development 46%
51. Ministry of Youth Affairs & Sports 45%
GRrAND ToTAL 53%

Growth rate of economy

236. SHRI P. BHATTACHARYA:
SHRI VIJAY PAL SINGH TOMAR:

Will the Minister of FINANCE be pleased to state:

(@ the growth rate of the economy during the last two years and the current
year;

(b) whether Government has taken note of the slowdown in the world economy
affecting foreign trade of the country, if so, the reaction of Government thereon;

(c) whether India is lagging behind China in economic endeavours, if so, the
details thereof and the reasons therefor; and

(d) whether as per the estimates of the World Bank, the Indian economy will
overtake China?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) As per the latest data available from the National Statistical
Office (NSO), the growth of real Gross Domestic Product (GDP) was 6.8 per cent in
2018-19 and 7.2 per cent in 2017-18. The Economic Survey 2018-19 states that the Indian
economy is projected to grow at 7 per cent in 2019-20.

(b) World Economic Outlook October 2019 projects that the growth of the
global economy is expected to slow down from 3.6 per cent in 2018 to 3 per cent in
2019. Foreign trade of a country is affected by several factors including growth of the
world economy. Some of the recent measures taken by the Government to boost
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exports, inter-alia include introduction of the scheme for Remission of Duties or Taxes
on Export Product and revised priority sector lending norms for exports.

(c) and (d) As per the Global Economic Prospects published by World Bank, India
is slated to grow faster than China in the coming years. The projected real GDP growth
rates are as follows:

2019 2020 2021
India 75 75 75
China 6.2 6.1 6.0

Corporate tax under dispute

237. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of FINANCE be
pleased to state:

(@ whether Government has maintained any data regarding Corporate Tax under
dispute;

(b) if so, the details thereof and if not, the reasons therefor;
(c) whether amount of corporate tax under dispute has risen in recent years;
(d) if so, the details thereof and the reasons therefor; and

(e) the details of steps taken by Government to reduce corporate tax under
dispute?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY: (a) Yes, Sir.

(b) The details are as under:

(Figures in Crores)

As on 01.04.2017 01.04.2018 01.04.2019
Corporate tax under dispute before ® ® ®

1 2 3 4
Commissioners of Income Tax (Appeals) 325098 310183 339693
Income Tax Appellate Tribunals 94843 88757 121135

High Court / Supreme Court 63307 77698 104687
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1 2 3 4

Rectification/Revision/Waiver pending 18656 20873 21199
before IT. Authority's

ToTAL 501904 497511 586714

(c) and (d) The increase / decrease of Corporate Tax under dispute depends on
assessments and their litigations and which is on-going process.

(e) The Government is taking several steps to reduce Corporate Tax under
dispute and strategies, targets for this are laid down in the beginning of every financial
year as part of the Central Action Plan document. Policy actions have been taken,
which includes substantial increase in monetary limits for filing appeals. Guidelines to
field authorities for dealing with stay petitions have been issued. Efforts of the field
authorities in this regard are regularly reviewed & monitored by superior authorities.

Stake Sale and monetization of assets in PSUs
238. SHRI SANJAY RAUT: Will the Minister of FINANCE be pleased to state:

(@ whether Government is seriously considering a proposal to reduce the
government's stake in a number of State-owned companies below 51 per cent and
monetisation of land and other assets of PSUs;

(b) if so, the details thereof and reasons therefor; and

(c) the details of formula/guidelines fixed by the Government for stake sale and
monetization of land and other assets of PSUs?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (c) Yes Sir. The Government has approved the procedure and
mechanism for Asset Monetisation of Public Sector Enterprises (CPSESs)/ Public Sector
Undertakings (PSUs)/ other Government Organizations, which is available in the website
of Department of Investment and Public Asset Management (DIPAM) at
www.dipam.gov.in. CCEA is yet to lake a decision on reducing Government's stake
below 51% in select CPSFs.

Elimination of certain centrally sponsored schemes
239. Ms. KUMARI SELJA: Will the Minister of FINANCE be pleased to state:

(@ whether the 15th Finance Commission has recommended eliminating certain
centrally sponsored schemes;
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(b) if so, the details thereof;
(c) whether the step is being taken in consultation with the States;

(d) the amount of fund that will be available post elimination of these centrally
sponsored schemes; and

(e) the details of any plan that has been made about the utilisation of these
funds?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) The 15th Finance Commission (XV-FC) has been mandated to
submit its report by 30th November, 2019. Since XV-FC has not submitted its report,
nothing can be anticipated regarding elimination of certain centrally sponsored schemes.

(b) to (d) Do not arise.
Investments in J&K

240. SHRI SUSHIL KUMAR GUPTA: Will the Minister of FINANCE be pleased
to state:

(@ whether Government has taken any measures to attract more investments in

Jammu and Kashmir; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The measures taken by the Government to attract

investments in Jammu and Kashmir under:

(i) Prime Minister's Development Package (PMDP) of INR 2241 crore announced
on for development of tourism/construction of Government tourist assets in

damaged/destroyed assets.

(i)  Prime Minister's Employment Generation Programme (PMEGP) through the
Khadi Industry Commission (KVIC), Khadi & Village Industry Boards (KVIB)
and Distric Centers (DICs) offices, generates self-employment opportunities
through establishment enterprises in the non-farm sector by helping
traditional artisans and unemployed youth money subsidy of 25 % of the
project cost in rural areas and 15% in urban areas is provided for general
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(i)

(iv)

V)

(vi)

(vii)

category beneficiaries, whereas for scheduled caste/scheduled tribe /women
money subsidy is 35% in rural areas and 25% in urban areas. The maximum
cost of Rs. 25 lakh in the manufacturing sector and ¥ 10 lakh in the service
sector

Credit linked Capital Subsidy of 15% on institutional credit upto ¥ 1 crore
for sectors/subsectors/technologies for upgrading technology by Ministry
of Micro, Medium Enterprises.

Credit Guarantee Scheme (CGS) of Ministry of Micro, Small and Medium
Enterprises to strengthen credit delivery system and facilitate the flow of
credit to the MSE sector hassles of collateral and third party guarantee,
providing Credit Guarantee to the Member Lending Institutions (MLIs) for
loans up to ¥ 200 lakh granted to MSE without collateral and third-party
guarantee.

‘Interest Subvention Scheme for Incremental credit to MSMEs 2018', launched
on 02.11.2018 for providing 2% interest subvention for all GST & UAM
registered MSMEs (maximum up to ¥ 1 crore), on fresh or incremental loans.

Subsidy schemes for manufacturing & services sector namely (i) Central
Capital Investment Incentive (30% of the investment in plant & machinery
with an upper limit of Rs. 5 crore), (ii) Central Interest Incentive (3% interest
on working capital for 5 years) and (iii) Central Comprehensive Insurance
Incentive (Reimbursement of 100% insurance premium for 5 years),
(iv) Income Tax Reimbursement of centre's share for 5 years, (v) GST
reimbursement of Central Govt, share of CGST & IGST for 5 years,
(vi) Employment Incentive under which additional 3.67% of the employer's
contribution to EPF, in addition to Govt, bearing 8.33% Employee Pension
Scheme (EPS) contribution of the employer in Pradhan Mantri Rojgar
Protsahan Yojana (PMRPY) and (vii) Transport incentive on finished goods
movement by Railways (20% cost of the transportation), by Inland Waterways
Authority (20% of the cost of transportation) & by air (33% of cost
transportation of air freight) from the station/port/airport nearest to unit to
the station/port/airport nearest to the destination point. A single unit can
avail overall benefits upto ¥ 200 Crore.

Scheme of Budgetary Support under Goods and Services Tax (GST) Regime
w.e.f. 01.07.2017 for an eligible unit which shall remain in operation for
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residual period for each of the eligible unit in respect of specified goods.
The overall scheme is valid upto 30.06.2027.

Transfer of Central funds due to Telangana

241. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that there is an inordinate delay in transferring funds due
to Telangana under devolution, central share in Centrally Sponsored Schemes (CSS),
and other schemes;

(b) if so, the details thereof; and

() the details of funds released to Telangana under various heads from
Government during last three years?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The Central Government provides resources to States
under Finance Commission Transfers (including devolution from divisible pool of
Central taxes and duties) and other grants-in-aid including Centrally Sponsored Schemes
(CSS), Central Sector Schemes (CS) etc. as per allocations provided in Union Budget.
Funds to the State Governments including State Government of Telangana are released
by the concerned line Ministries/Departments as per extant scheme guidelines including
utilization of funds during previous years. The concerned State Government(s) and
Central Ministries review and monitor implementation of the schemes following General
Financial Rules-2017, to ensure effective utilization of funds for the purpose for which
it was released and next instalment of grants-in-aid is released accordingly.

(c) Head-wise details of the funds released to the State of Telangana during last
three years are as under:

(X in crore)
Head 2016-17 2017-18 2018-19 (RE)
Share in Central Taxes 1487661 1642007  18560.88
Finance Commission Grants 1663.68 1167.54 1806.13
Other grants-in-aid (including CS/CSS) 8088.23 6891.26 26235.75

Source: Union Budget Documents and State Budget Documents



166  Written Answers to [RAJYA SABHA] Unstarred Questions

Devaluation of rupee against dollar

242. SHRI B.K. HARIPRASAD: Will the Minister of FINANCE be pleased to refer
to the answer to Unstarred Question 1787 given in Rajya Sabha on 9th July 2019 and
state:

(@ whether it is a fact that still the value of rupee as on 24.11.2019 is 70.98
against the dollar; and

(b) what are the reasons for constant low value and the factors responsible for
it?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) The exchange rate of Indian Rupee vis-a-vis US Dollar stood at
70.93 as per Financial Benchmark India Private Ltd. (FBIL) reference rate on October
24, 2019.

(b) The exchange rate of Indian Rupee vis-a-vis other foreign currencies is
market determined and, therefore, it depends on the demand and supply of foreign
currencies in the foreign exchange market. The exchange rate of Indian Rupee vis-a-
vis other foreign currencies is also determined by various domestic and global factors.
The rupee witnessed a general depreciating trend in 2019 due to rising crude oil prices
and poor sentiment towards emerging market economies on account of international

trade concerns and global slowdown.
Employees’ Pension Scheme
243. SHRI JOSE K MANI: Will the Minister of FINANCE be pleased to state:

(@ whether there are any plans to raise minimum pension under the Employees'
Pension Scheme;

(b) whether the existing Government contribution to the scheme is under

consideration for increase; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) No final decision has been taken.

(b) No, Sir.
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(c) Does not arise.
Losses incurred by PSBs
244. DR. ANIL AGRAWAL: Will the Minister of FINANCE be pleased to state:

(@ whether the Public Sector Banks (PSBs) in the country are reportedly incurring
losses in the recent past;

(b) if so, the details of profit earned or losses incurred during the last three
years and the current year, along with the reasons for such losses, bank-wise; and

(c) the remedial measures taken or being taken by Government/Reserve Bank of
India (RBI) in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) No, Sir. As per latest declared results, Public Sector Banks (PSBs)
have posted aggregate net profit of ¥ 3,221 crore in the first half of current financial

year.
(b) and (c) Do not arise.
Action against Financial Crimes
245. PROF. M.V. RAJEEV GOWDA: Will the Minister of FINANCE be pleased to
state:

(@ details of the number of persons or agencies summoned and/or investigated
for violating the Prevention of Money Laundering Act, 2002 and Foreign Exchange
Management Act, 1999 during the last three years, year-wise and Act-wise;

(b) the details of the value of financial crimes suspected and/or reported,
penalties imposed, the value of attachment and confiscation of properties as proceeds
of crime for the last three years, year-wise; and

(e) the details of all cases investigated, with details of persons involved, financial
crime committed/suspected, and action undertaken in the last year?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) As on 30.09.2019, Enforcement Directorate is conducting
investigations in 963 cases under Prevention of Money Laundering Act, 2002 (PMLA)
and 7393 cases under Foreign Exchange Management Act, 1999 (FEMA). During
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investigations, appropriate steps including issuance of summons to various entities/
persons are taken to gather evidence.

(b) The year-wise details of amount of penalties imposed, amount of attachment
orders issued and amount of confiscated properties are as under:

Year FEMA PMLA
Penalty Amount of Value of Amount of
imposed confiscation properties properties

(X in Crores) (% in Crores)  Provisionally  confiscated
attached (X in Crores)
(R in Crores)

2017-18 179 1149 7432 0.0085
2018-19 1907 345 15490 392
2019-20 (till 30.09.2019) 42 6.88 16104 0.52

(c) At present investigations under PMLA and FEMA are underway in a number
of cases relating to financial crimes. The disclosure of details of these cases at this
juncture may not be in larger public interest as the same may hamper the on-going

investigations.
GST Review Committee

246. SHRI VAIKO:
DR. T. SUBBARAMI REDDY:

Will the Minister of FINANCE be pleased to state:

(@ whether Government has set up a GST review committee to augment GST
collection and administration, if so, the details thereof;

(b) whether it would also include encouraging voluntary compliance and traders
friendly system, if so, the details thereof; and

(c) other measures proposed to make the GST simple and trader friendly,
especially for small traders, handloom and powerloom weavers etc.?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) A committee of officers from Centre and States has been
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constituted to suggest measures to augment GST collection and administration. The
Committee would consider wide range of reforms looking into areas such as:

i.  systemic changes in GST including checks and balances to prevent misuse,
ii.  measures to improve voluntary compliance,

ii. policy measures and relevant changes needed in the law,

iv.  measures for expansion of tax base,

v.  improved compliance monitoring and anti-evasion measures using better
data analytics,

vi. better administrative coordination

. The composition scheme with flat rate tax @ 1% is available for such
small trader, handloom and powerloom weavers having aggregate annual
turnover of less than T 1.5 crore.

. Wth the implementation of disbursement of refund by single authority,
the SGST part of the refund also shall be released by the Centre on
behalf of States.

. Transfer of cash from one Head to another Head of cash ledger will
be implemented shortly which will be hassle free and convenient to the
taxpayers.

Balancing the rates of GST on food and post-meal process

1247. SHRI AHMAD ASHFAQUE KARIM: Will the Minister of FINANCE be
pleased to state:

(@ whether Government implemented GST on food items at the rate of 5 per
cent whereas on toilet and other sanitary materials, the GST rate is 12 per cent or more;

(b) if so, whether this GST rate does not seem to be fair and contrary to nature
as for eating and the post-meal process which spreads dirt; and

(c) if so, whether Government has any plan to balance GST rates which have
been levied on food and post-meal process?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) Agriculture produce and most other food items are either exempt
or attract 5% GST. Certain processed/ manufactured food items attract 12% and 18%
GST. Toilet articles and other sanitary materials attract GST rates of 12 % or 18%.

(b) and (c) These GST rates have been prescribed on the recommendation of the
GST Council. While making recommendations, GST Council in general is guided by the
pre-GST tax incidence. The rates have been significantly rationalised subsequent to roll
out of GST.

PSBs accounted for bulk of frauds

248. SHRI S. MUTHUKARUPPAN: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that the Public Sector Banks (PSBs) which constitute the
largest market share in banks lending have accounted for the bulk of frauds reported
in 2018-19;

(b) if so, the details thereof, bank-wise;

(c) whether it is also a fact that many hundreds of counterfeit notes of the
demonetised ¥ 1000 denomination had been detected; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) As per inputs received from Reserve Bank of India (RBI),
as per data reported by Scheduled Commercial Banks (SCBs) and select financial
institutions to RBI, frauds of ¥ 1 lakh and above based on date of occurrence, 26.1%
of the frauds were reported by PSBs during the financial year (FY) 2018-19, while its
lending share was 63.81% in the aggregate gross advances of SCBs as on 31.3.2019.
On this basis, the number of incidents of frauds reported (by date of occurrence) per
lakh crore advances for PSBs (11.3) is about 79% lower than that for non-PSB lenders
(53.7). Bank/institution-wise details of number of frauds of ¥ 1 lakh and above reported
by banks to RBI, based on date of occurrence, for FY 2018-19 are given in Statement
(See below).

Comprehensive measures have been taken to tighten fraud prevention systems
and deter perpetration of frauds in banks, including, inter-alia, the following:
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(1) Government has issued "Framework for timely detection, reporting, investigation
etc. relating to large value bank frauds" to PSBs, which provides, inter-alia, that— (i)
all accounts exceeding ¥ 50 crore, if classified as Non-Performing Assets (NPAs), be
examined by banks from the angle of possible fraud, and a report placed before the
bank's Committee for Review of NPAs on the findings of this investigation;

(i)

(i)

@)

®

“)

©)

©)

)

examination be initiated for wilful default immediately upon reporting fraud
to Reserve Bank of India (RBI); and

report on the borrower be sought from the Central Economic Intelligence
Bureau in case an account turns NPA.

As per RBI's instructions on wilful defaulters, lenders may initiate criminal
proceedings against wilful defaulters, wherever necessary. Proactive action
has been taken against wilful defaulters, with FIRs being registered by PSBs
against 3,281 wilful defaulters.

Fugitive Economic Offenders Act, 2018 has been enacted to deter economic
offenders from evading the process of Indian law by remaining outside the
jurisdiction of Indian courts. The act provides for attachment of property of
a fugitive economic offender, confiscation of such offender's property and
disentitlement of the offender from defending any civil claim.

PSBs have been advised to obtain certified copy of the passport of the
promoters/directors and other authorised signatories of companies availing
loan facilities of more than ¥ 50 crore and, decide on publishing photographs
of wilful defaulters, in terms of RBI's instructions and as per their Board-
approved policy and to strictly ensure rotational transfer of officials/
employees. The heads of PSBs have also been empowered to issue requests
for issue of Look Out Circulars (LOCs).

Central Fraud Registry (CFR), based on Fraud Monitoring Returns filed by
banks and select financial institutions, has been set up by RBI as a searchable
online central database for use by banks. In order to bring transparency and
accountability in the larger financial system, bank accounts of 3.38 lakh
inoperative companies were frozen over the last two financial years.

For enforcement of auditing standards and ensuring the quality of audits,
Government has established the National Financial Reporting Authority as
an independent regulator.

For management of fraud risk and to direct the focus of banks to early
detection of loan frauds, prompt reporting to RBI and investigative agencies
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and timely initiation of staff accountability proceedings, RBI has issued a
framework for dealing with loan frauds and Red Flagged Accounts (RFA),
with timelines for actions incumbent on banks, for dealing with loan frauds
of ¥ 50 crore and above, requiring banks to classify potential fraud accounts
as RFAs based on observation/evaluation of Early Warning Signals noticed.
The red flagging is done on an information technology platform where all
banks report large exposure to entities/individuals so that other banks can
be forewarned about fraud risk.

(8) RBI has issued a circular to all banks in February, 2018 to implement security
and operational controls such as straight-through process between the Core
Banking Solutions/accounting system and the SWIFT messaging system,
enable time-based restrictions in SWIFT, review logs at regular intervals,
undertake reconciliation, etc. in a time-bound manner.

(9) RBI has instructed banks to report deficient third party services (such as
legal search reports, property valuers' reports etc.) and ineffective action
against collusion of these providers with fraudsters to the Indian Banks'
Association, which maintains a caution list of such service providers.

(10) Instructions/advisories have been issued by Government to PSBs to decide
on publishing photographs of wilful defaulters, in terms of RBI's instructions
and as per their Board-approved policy, and to obtain certified copy of the
passport of the promoters/directors and other authorised signatories of
companies availing loan facilities of more than ¥50 crore.

(1) Government has formed an inter-agency coorclination committee to look into
the large value bank frauds.

(c) and (d) As per data reported by RBI, details of counterfeit notes of demonetised
¥ 1,000 denomination are as under:

Financial year Total number of pieces
2016-17 256,324
2017-18 103,611
2018-19 717

2019-20* 0

* Data for 2019-20 pertains to the period from 1.4.2019 to 30.6.2019.
Note: Figures cited above for PSBs include those for IDBI Bank Limited, which was recategorised
as a private sector bank by RBI with effect from 21.1.2019.
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Details of frauds committed, as reported by Scheduled Commercial

Banks and select Financial Institutions, based on date of occurrence,
during FY 2018-19 (amount involved ¥ 1 lakh and above)

Bank No. of Frauds
1 2
Aditya Birla Idea Payments Bank Limited 24
Allahabad Bank 12 .
Comprehensive measures have
American Express Banking Corporation 190 peen taken to prevent frauds
Andhra Bank 11 including directions to banks to
. L examine all NPA accounts above
AU Small Finance Bank Limited 5
T 50 crore from the angle of
Axis Bank Limited 195 possible fraud, initiation of
Bandhan Bank Limited 6 criminal proceedings, enactment
Bank of America, National Association 9 of Fugitive Economic Offenders
Act 2018, creation of Central
Bank of Baroda 2 Fraud Registry, empowering
Bank of India 52 heads of Public sector Banks to
Bank of Maharashtra 3 request for issue Look Out
Circular, establishment ofthe
Canara Bank 2% National Financial Reporting
Catholic Syrian Bank Limited 8 Authority, straight-through
Central Bank of India 45 Processing between Core
Banking System and SWIFT and
Citibank N.A. 8 .
instituting in PSBs the system
City Union Bank Limited 1 of obtaining certified copies of
Corporation Bank 5 passport of promoters/directors
of companies availing of loans
DBS Bank Ltd. 3 .
exceeding ¥ 50 crore.
DCB Bank Limited 7
Dena Bank 3
Deutsche Bank AG 3
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1

Equitas Small Finance Bank Limited
ESAF Small Finance Bank Limited
Federal Bank Limited

Fincare Small Finance Bank Limited
Fino Payments Bank Limited
HDFC Bank Limited

Hongkong and Shanghai Banking
Corporation Limited

ICICI Bank Limited

IDBI Bank Limited

IDFC Bank Limited

Indian Bank

Indian Overseas Bank

Indusind Bank Limited

Jana Small Finance Bank Limited
Karnataka Bank Limited

Karur Wsya Bank Limited

Kotak Mahindra Bank Limited

Lakshmi Vilas Bank limited

North East Small Finance Bank Limited

Oriental Bank of Commerce
Paytm Payments Bank Limited
Punjab National Bank

RBL Bank Limited

SBM Bank (Mauritius) Limited

Small Industries Development Bank of India

273

178

374

10

Comprehensive measures
have been taken to prevent
frauds including directions to
banks to examine all NPA
accounts above T 50 crore
from the angle of possible
fraud, initiation of criminal
proceedings, enactment of
Fugitive Economic Offenders
Act 2018, creation of Central
Fraud Registry, empowering
heads of Public sector Banks
to request for issue Look Out
Circular, establishment ofthe
National Financial Reporting
Authority, straight-through
processing between Core
Banking System and SWIFT
and instituting in PSBs the
system of obtaining certified
copies of passport of
promoters/directors of
companies availing of loans

exceeding ¥ 50 crore.
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1 2
South Indian Bank Limited 19 Comprehensive measures have
been taken to prevent frauds
Standard Chartered Bank 48 including directions to banks to
) examine all NPA accounts above
State Bank of India 236 T 50 crore from the angle of
Syndicate Bank 27 possible fraud, initiation of
criminal proceedings, enactment
Tamilnad Mercantile Bank Limited 14 of Fugitive Economic Offenders

Act 2018, creation of Central

The Bank of Tokyo-Mitsubishi UFJ Limited 1 . .
Fraud Registry, empowering

The Dhanalakshmi Bank Limited 3 heads of Public Sector Banks to

request for issue of Look Out
UCO Bank 27 Circular, establishment ofthe
Ujjivan Small Finance Bank Limited 7 National Financial Reporting

Authority, straight-through

15 processing between Core

Banking System and SWIFT and

United Bank of India 2 jnstituting in PSBs the system

of obtaining certified copies of

passport of promoters/directors

Vijaya Bank 2 of companies availing of loans
exceeding ¥ 50 crore.

Union Bank of India

Utkarsh Small Finance Bank Limited 4

Yes Bank Limited 26
Vision for $5 trillion economy
Source: RBI
249. SHRI NARAIN DASS GUPTA: Will the Minister of FINANCE be pleased
to state:

(@) whether it is a fact that the Honourable Minister set a vision for a $5
trillion

economy during Parliament's Budget presentation 2019;

(b) whether the economy increased by $0.85 trillion in the preceding five years
at an average rate of $0.17 trillion per year;

() whether the economy will have to expand by $3.3 trillion to reach from $2.7
trillion as on 31.03.2019 to $5 trillion as on 31.03.2024;

(d) if so, the rate of GDP growth that would be required to achieve the target;
and
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(e) the current GDP growth rate and the projections for upcoming years?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) Yes, Sir.

(b) As per World Economic Outlook database, the size of Indian economy
increased by US$ 0.86 trillion from US$ 1.86 trillion in 2013-14 to US$ 2.72 trillion in
2018-19.

(c) To become US$ 5 trillion economy, the size of Indian economy has to
increase by US$ 2.3 trillion at the end of 2024-25.

(d) As per the Economic Survey 2018-19, to achieve the objective of becoming
a US$ 5 trillion economy by 2024-25, India needs to sustain a real GDP growth rate of
8 per cent.

(e) As per the data available from National Statistical Office, the real GDP
growth of economy was 5 per cent in first quarter (April-June) of 2019-20. The Economic
Survey 2018-19 projected the GDP growth for 2019-20 to be at 7 per cent.

Transfer of total revenue contributed by States to Centre
250. SHRI SASMIT PATRA: Will the Minister of FINANCE be pleased to state:

(@) transfer of total revenue contributed by States in India to Centre, year-wise,
For the past three years;

(b) the reasons for the increase or decrease, if any, in terms of total revenue
contributed by States; and

(c) the percentage of total revenue contributed by States to Centre with reference
to total Centre revenue collection?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (c) There is no mechanism for transfer of revenue by States
to Centre with regard to Central Taxes.

However, Article 270 of the Constitution of India provides for assignment of
percentage of net proceeds of taxes or duties levied and collected by the Centre to the
States. Accordingly, share by Central Taxes and duties is devolved to States as per the
approved recommendations of Finance Commission. Presently, 42% of ret proceeds of
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central taxes and duties, as per approved recommendations of Fourteenth Finance
Commission, is being devolved to States. State-wise, year wise detail of tax devolution
during last three year is given in Statement.

Statement

Statewise, yearwise details of tax devolution during the last three years

(X in crore)

SI. No.  States 2016-17 2017-18 2018-19
1 2 3 4 5

1 Andhra Pradesh 26263.88 29001.25 32787.03
2. Arunachal Pradesh 8388.30 9238.79 10436.14
3 Assam 20188.64 22301.52 25215.85
4. Bihar 58880.59 65083.19 73602.96
5. Chhattisgarh 18809.16 20754.83 23458.69
6. Goa 2299.20 2544.27 2878.36
7. Gujarat 18835.39 20782.34 23489.32
8. Haryana 6597.47 7297.53 8254.60
9. Himachal Pradesh 4343.70 4801.27 5429.77
10. Jammu and Kashmir 9488.60 11911.66 13989.80
11. Jharkhand 19141.92 21143.64 23906.13
12. Karnataka 28759.94 31751.99 35894.83
13. Kerala 15225.02 16833.07 19038.17
14. Madhya Pradesh 46064.10 50853.06 57486.87
15. Maharashtra 33714.90 3720332 42050.43

16. Manipur 3757.13 4154.29 469859
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1 2 3 4 5
17. Meghalaya 3911.05 4323.15 4889.07
18. Mizoram 2800.63 3097.04 3502.96
19. Nagaland 3032.63 3353.09 379241
20. Odisha 28321.49 31272.03 35353.73
21. Punjab 9599.73 10616.96 12008.95
22. Rajasthan 33555.86 37028.03 41852.35
23. Sikkim 2233.30 2470.52 2794.67
24. Tamil Nadu 24531.76 27099.72 30638.87
25. Telangana 14876.61 16420.06 18560.88
26. Tripura 3909.12 4322.54 4888.95
21. Uttar Pradesh 109427.46 120940.10 136766.46
28. Uttarakhand 641157 7084.90 801159
29. West Bengal 44625.16 49321.13 55775.72
TotAaL 608000.31 673005.29 761454.15

Expenditure outlay for NHM

251. SHRI D. KUPENDRA REDDY: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has targets of public expenditure of 2.5 per cent of the
GDP by 2025 under National Health Mission (NHM);

(b) if so, the details thereof and the steps taken to achieve the target;

(c) whether it is a fact that achieving this target of 2.5 per cent of GDP would
take longer than 2025; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (d) There are no such targets
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of public expenditure of 2.5 per cent of the GDP by 2025 under National Health Mission
(NHM). However, the National Health Policy (NHP), 2017 envisages raising public
health expenditure from the existing 1.15% to 2.5% of GDP by 2025 in a time bound
manner. Government is constantly increasing investment in health. As per National
Health Accounts (NHA) Estimates, Government Health Expenditure as a percentage of
GDP has increased from 1.13% in 2014-15 to 1.2% in 2016-17.

Modification of provisions of NMC Act

252. SHRI DHARMAPURI SRINIVAS: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has taken note that some of the provisions in the
National Medical Commission (NMC) Act are detrimental to the patients as the Act
provides eligibility to the unqualified persons to practice medicine with pursuing simply
a five months bridge course, and so needs to be reconsidered, if so, the details thereof;
and

(b) whether Government has made any plan to rethink on its implementation in
view of the public health?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) There is no provision in
the National Medical Commission (NMC) Act, 2019 which provides for eligibility to
unqualified persons to practice medicine after pursuing five months bridge course.
Practicing of medicine by unqualified persons has been prohibited in the NMC Act.
Section 34 of the NMC Act, 2019 prohibits persons other than a medical practitioner
enrolled in the State Register or the National Register to practice medicine. Contravention
of the said provision shall be punishable with imprisonment for a term which may
extend to one year, or with fine which may extend to five lakh rupees or with both.

Further, section 32 of the NMC Act, 2019 prescribes that the Commission may
grant limited licence to practice medicine at mid-level as Community Health Providers
to such persons connected with modern scientific medical profession. The qualifying
criteria for Community Health Providers, extent of practicing medicine, circumstances
and period shall be specified by the Commission in the regulations. Creation of the
cadre of Community Health Providers will help in strengthening the preventive and
promotive healthcare in the country.
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Shortage of doctors

1253. SHRI AMAR SHANKAR SABLE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that there is a huge shortage of doctors in the country;

(b) if so, whether there should be at least one doctor for every thousand
population in the country;

(c) if so, the plans of Government to achieve this target;

(d) whether Government is considering to upgrade the district hospitals into
medical colleges to improve the health services of the country;

(e) if so, the total number of district hospitals being upgraded in the first
stage under this scheme; and

(f) the details thereof, district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) As per information
provided by Medical Council of India (MCI), there are a total 11,59,309 allopathic
doctors registered with the State Medical Councils/Medical Council of India as on 31st
March, 2019. Assuming 80% availability, it is estimated that around 9.27 lakh doctors
may be actually available for active service. It gives a doctor-population ratio of 1:1456
as per current population estimate of 1.35 billion, which is lower than the WHO norm
of 1:1000.

Besides, there are 7.88 lakh Ayurveda, Unani and Homeopathy (AUH) doctors in
the country. Assuming 80% availability, it is estimated that around 6.30 lalch Ayurveda,
Unani and Homeopathy (AUH) doctors may be actually available for service and
considered together with allopathic doctors, it gives a doctor population ratio of 1:867.

(c) The Government has taken several steps to increase the number of seats in
various medical educational institutes/medical colleges across the country. These include:

i Enhancement of maximum intake capacity at MBBS level from 150 to 250.

ii.  Relaxation in the norms for setting up of Medical College in terms of
requirement of land, faculty, staff, bed/bed strength and other infrastructure.

tOriginal notice of the question was received in Hindi.
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ii. ~ Minimum requirement of land for establishment of medical college in
metropolitan cities as notified under Article 243P(c) of the Constitution of India has
been dispensed with.

iv.  Strengthening/ upgradation of existing State Government/Central Government
Medical Colleges to increase MBBS seats.

v.  Establishment of New Medical Colleges by upgrading district/referral hospitals
preferably in underserved districts of the country.

(d) to (f) The Ministry of Health & Family Welfare is implementing a Centrally
Sponsored Scheme namely 'Establishment of new Medical Colleges attached with
existing district/referral hospitals' with fund sharing between the Central Government
and States; in the ratio of 90:10 for NE/special category States and 60:40 for other
states. Under the Phase-1 of the scheme, 58 district hospitals in 20 States/UTs were
identified to establish new Medical Colleges attached with existing district/referral
hospitals. Out of these, 42 have become functional. List of medical colleges identified/
approved under Phase-1 of the Scheme is given in Statement.

Statement

List of Medical Colleges under the Centrally Sponsored
Scheme for Establishment of new medical colleges attached
with existing district/referral hospitals

SI. No. States/UTs Districts

1 2 3

1 Andaman and Nicobar Islands 1 Port Blair

2. Arunachal Pradesh 2 Naharlagun

3 Assam 3 Dhubri
4 Nagaon
5 North Lakhimpur
6 Diphu

4, Bihar 7 Purnia

8 Saran (Chhapara)
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1 2 3
9 Samastipur
5. Chhattisgarh 10 Rajnandgaon
n Sarguja
6. Himachal Pradesh 12 Chamba
13 Hamirpur
14 Nahan (Sirmour)
7. Haryana 15 Bhiwani
16 Dumka
8. Jharkhand 17 Hazaribagh
18 Palamu (Daltonganj)
19 Anantnag
20 Baramulla
9. Jammu and Kashmir 21 Rajouri
2 Doda
23 Kathua
24 Datia
) Khandwa
26 Ratlam
10. Madhya Pradesh 27 Shahdol
2 Vidisha
2 Chindwara
30 Shivpuri
11. Maharashtra 3l Gondia
12, Meghalaya 32 West Garo Hills (Tura)
13. Mizoram 3 Falkawn
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2

3

14.

15.

16.

17.

18.

19.

20.

Nagaland

Odisha

Punjab

Rajasthan

Uttar Pradesh

Uttarakhand

West Bengal

5 & B & &8 & &8 8 8 9 88 &8 ¥

8 & &

8 9 8 & £« 8 S

Naga Hospital
Balasore
Baripada (Mayurbhanj)
Bolangir

Koraput

Puri

SAS Nagar
Banner
Bharatpur
Bhilwara

Chnru
Dungarpur

Pali

Sikar

Basti

Faizabad
Firozabad
Shahjahanpur
Bahraich

Almora

Birbhum (Rampur Hat)
Cooch behar
Diamond harbour
Pumlia

Raiganj, North Dinajpur
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Awareness about pollution hazard in India

254. SHRI SANJAY SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that there were nearly 1.2 million deaths in India that were
caused by exposure to air pollution, as reported in the State of Global Air 2019 Report;

(b) if so, the steps being taken to raise awareness regarding this hazard; and
(c) the current statistics of air pollution related deaths and diseases, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Air pollution is one of the
triggering factors for respiratory ailments and associated diseases. There are no
conclusive data available in the country to establish direct correlation of death/ disease
exclusively due to air pollution.

However, As per the State of Global Air, 2019, Report, published by a private
organization namely Health Effects Institute and the Institute for Health Metrics and
Evaluation, nearly 1.2 million deaths in India were stated to be caused by exposure to
air pollution.

(b) Government has launched National Clean Air Programme (NCAP) in January
2019 to tackle the problem of air pollution in a comprehensive manner with targets to
achieve 20 to 30 % reduction in PM10 and PM2.5 concentrations by 2024 keeping 2017
as base year. The overall objective is to augment and evolve effective ambient air
quality monitoring network across the country besides ensuring comprehensive
management plan for prevention, control and abatement of air pollution and enhancing

public awareness and capacity building measures.

The plan includes 102 non-attainment cities, across 23 States and Union Territories,
on the basis of their ambient air quality data between 2011 and 2015 and WHO report
2014/2018. A total of 86 city specific action plans have been approved for ground
implementation.

In view of probable linkage of Respiratory illnesses with deteriorating Air Quality
Index. Ministry Health & Family Welfare has also initiated following activities:

. Initiation of daily Sentinel surveillance for Acute Respiratory Illinesses in
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©

Emergency Department of Hospitals: initially in four hospitals (AIIMS, SJH,
LHMC & RMLH), expanded to two more hospitals in January, 2019 (National
Institute of Tuberculosis and Respiratory Diseases and Vallabh Bhai Patel
Chest Institute)

Providing feedback to hospitals for undertakings appropriate measures for
managing respiratory illnesses in their hospitals

Time and again issue Health advisory on health effects of Air Pollution to
Health department of all States. This year health advisory was issued in
September-October 2019 and then again after Diwal when AQI deteriorated
beyond; very Poor- Severe levels

Prepared and shared IEC posters on Air Pollution and its health effects with
State Health Departments

Air Pollution and Health effects campaign have also been run on Social
media (Ministry of Health and Family Welfare Website, National Centre for
Disease Control Website, Twitter handle and Facebook pages)

The States and UTs have also been advised to initiate sentinel surveillance
for Acute Respiratory Illnesses in at least four to five'major hospitals in
those cities which are being listed as highly polluted cities by Central
Pollution Control Board.

Indian Council of Medical Research is alsc conducting a study on "Health
Impact Assessment in twenty most Polluted Cities' in the country. The report
of this study may be valuable in terms of linking various health effects of
air pollution.

No suzh data is maintained centrally.

Skewed doctor-patient ratio in Government hospitals

255. SHRI SANJAY SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

@

Statewise;

the average doctor-patient ratio in Government hospitals across India,

(b) whether it is a fact that there is a shortage of doctors in Government

hospitals;
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(c) if so, the details thereof and the reasons therefor; and
(d) the steps being taken to improve this situation?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) As per information available
with this Ministry, there are a total 11,59,309 allopathic doctors registered with the State
Medical Councils/Medical Council of India as on 31st March, 2019. Assuming 80%
availability, it is estimated that around 9.27 lakh doctors may be available for active
service which gives allopathic doctor-population ratio of 1:1445. Besides, there are 7.88
lakh Ayurveda, Unani and Homeopathy (AUH) doctors in the country. Assuming 80%
availability, it is estimated that around 6.30 lakh Ayurveda, Unani and Homeopathy
(AUH) doctors may be available for service and considered together with allopathic
doctors, which gives a doctor population ratio of 1:860. The State/UT-wise details of
allopathic doctor- population ratio and total doctors (Allpathic+AYUSH)- population
ratio are given in Statement (See below).

(d) Public health and hospitals being a State subject, the primary responsibility
to provide healthcare facilities to its citizens lies with the State Governments. Under
the National Health Mission (NHM), financial and technical support is provided to
States/UTs to strengthen their healthcare systems including support for in-sourcing or
engagement of doctors, specialist doctors and other staff on contractual basis and to
improve other facilities in Government hospitals as per Indian Public Health Standards
(IPHS), based on the requirements of the States/UTs in their Programme Implementation
Plans (PIPs) within their overall resource envelope.

However, Government has taken various steps to optimize the number of doctors
and specialists in the country - such as increasing the number of seats in UG/PG level
at various medical educational institutes/medical colleges across the country;
encouraging doctors to work in remote and difficult areas; encouraging States to adopt
flexible norms for engaging specialists for public health facilities by various mechanisms
like 'contracting in' and 'contracting out' of specialist services under National Health
Mission.

States have also been allowed to offer negotiable salaries to attract Specialists
including flexibility in strategies such as "You quote, we pay". Financial support is also
provided to States for providing performance-based incentives, providing accommodation

and transport facilities in rural and remote areas, sponsoring training programmes, etc.
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to attract human resources to address the issue of shortage of doctors and specialists
in the public health facilities. Support is also provided to States/UTs in term of hard
area allowance for specialist doctors who serve in rural and remote areas as well as for
residential quarters for them.

Also, States are advised to put in place transparent policies of posting and
transfer, and ensure rational deployment of doctors. As the posts required for health
facilities are filled up by respective State/UT Governments, they are impressed upon
from time to time to fill up the vacant posts.

Statement

States/UTs-wise average Allopathic Doctor-Population ratio and Average Total
Doctors (Allopathic+ AYUSH) Population ratio of India as on 31st March, 2019

SI. No.  Name of the States Average Allopathic Average Total Doctors
Doctor-Population (Allopathic+AYUSH)
ratio Population ratio

1 2 3 4

1 Andhra Pradesh 659 542

2. Arunachal Pradesh 1951 1391.

3. Assam 1800 1650

4. Bihar 3536 812

5. Chhattisgarh 4045 2485

6. Delhi 1252 797

7. Goa 576 424

8. Gujarat 1248 715

9. Haryana 6287 1812

10. Himachal 3015 628

11. Jammu and Kashmir ** 1143 812

12, Jharkhand 7895 6931
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1 2 3 4
13. Karnataka 672 485
14. Madhya Pradesh 2691 977
15. Maharashtra 900 478
16. Kerala 740 446
17. Mizoram 20343 20343
18. Nagaland 23396 10479
19. Odisha 2495 1508
20. Punjab 778 584
21. Rajasthan 2224 1551
22. Sikkim 595 595
23. Tamil Nadu 696 643
24. Uttar Pradesh 3692 1756
25. Uttarakhand 1631 1107
26. West Bengal 1705 1032
27. Tripura 2934 2328
28. Telangana oAr7 1833
TotaL 1445 860

Note - The other State/UTs do not have their own Medical Registration Council and therefore,
their workers get registration with the Councils of neighboring States/MCI
* Figures of Jammu and Kashmir is as on 31st March, 2019

Elimination of TB

256. SHRI A. K. SELVARAJ: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that India has committed to eliminate tuberculosis by
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2025, requiring a reduction of 10 per cent a year, but in 2017, it only managed a 2 per
cent reduction from the previous year;

(b) if so, the details thereof and the reasons therefor;

(c) whether it is also a fact that positive TB test is not always a cause for worry;
and

(d) whether Government is focusing on preventive treatment of those who are
in contact with those tested positive, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) India has committed to
end tuberculosis by 2025. The National Strategic Plan 2017-25 for ending TB by 2025
was developed in 2017 and included various interventions through multi-stakeholder
engagement to reduce the burden of TB. These interventions are being implemented
from 2017 onwards and the impact of these would be evident in the subsequent years.

Globally, the average rate of decline in the TB incidence rate was 1.8% between
2016 and 2017. In India, rate of decline in TB incidence rate was 3.3% between 2016
and 2017 as compared to 2.3% between 2015 and 2016. TB incidence further reduced
by 2.5% between 2017 and 2018.

(€) No, it is not true that positive TB test is not always a cause for worry.

There are various types of TB tests. When a skin test is positive, it is not always
a cause of worry, as the person might only have infection and not have the disease.
When a sputum microscopy or molecular test is positive, a diagnosis of TB is confirmed
and although a cause for concern, the patient should be promptly started on Anti-TB

treatment.

(d) Yes, it is true that Government is focusing on identifying additional cases
among family contacts of people whose sputum samples have tested positive and
preventive treatment is offered to those eligible below 6 years of age. In the year 2018,
83109 children <6 years of age were initiated on TB preventive therapy.

Sale of tobacco products near prohibited spots

257. SHRI A. K. SELVARAJ: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(@) whether it is a fact that tobacco companies in India are systematically
targeting children as young as eight by selling tobacco products and placing tobacco
advertisements near schools, if so, the details thereof; and

(b) whether it is also a fact that around 32.5 per cent sellers offered free tobacco
products to children, and 37.5 per cent offered discounts on these tobacco items, if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) This Ministry has not
conducted any such survey. However, Section- 6 of the Cigarettes and Other Tobacco
Products (Prohibition of Advertisement and Regulation of Trade and Commerce,
Production, Supply and Distribution) Act, 2003 (COTPA, 2003) prohibits sale of cigarettes
or any other tobacco products to any person who is under eighteen years of age; and
in an area within a radius of one hundred yards of any educational institution. Further,
Section-5 of COTPA prohibits advertisement and promotion of cigarettes and any other
tobacco products.

The enforcement of provisions of COTPA, 2003 and Rules made thereunder is the
responsibility of the States/Union Territories. The Central Government has requested
the States/Union Territories from time to time, for the strict compliance of COTPA, 2003
and Rules made thereunder. Recently, Ministry has also issued the revised "Guidelines
for Tobacco Free Educational Institution”.

State Health Index

258. SHRI M. P. VEERENDRA KUMAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether NITI Aayog, in collaboration with World Bank and the Ministry of
Health and Family Welfare, has brought out a "States' Health Index" document;

(b) if so, the details thereof, including the healthcare status of Kerala; and

(c) whether there are grievances from States like Kerala which stands high in
the ranks to the effect that they are less considered in the disbursements of Central
funds for healthcare facilities as compared to lower ranking States in the index and if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) NITI Aayog, in collaboration
with the World Bank and the Ministry of Health and Family Welfare, has brought out
a comprehensive State Health Index report "Health States, Progressive India - Report
on the Ranks of States and Union Territories, June 2019". The report ranks the Sates
/ UTs on the basis of their overall performance and incremental improvement over the
period 2015-16 (base year) to 2017-18 (Reference year). This Health Index is a weighted
composite index based on 23 indicators covering key aspects of health sector
performance grouped into three domains namely Health Outcome, Governance and
Information and Key Inputs / Processes. For better comparison, States/UTs have been
classified into three categories viz., Larger States (21), Smaller States (8) and UTs (7).

(b) In the Reference year (2017-18), the average composite Health Index score
among Larger States was 53.22, compared to Base Year (2015-16) average of 52.59.
Compared to Base year, the Health Index scores have increased in twelve States in the
Reference year. The Health Index scores for 2017-18 reveal large disparities in overall
performance across States and UTs. Among the Larger States, Kerala is at number one
position with an overall score of 74.01, while Uttar related to Under-Five Mortality Rate
(USMR), which is 25 deaths per 1,000 live births. Among the Larger States Kerala is
one of the top three States in terms of overall performance. Kerala, despite the decrease
in overall Health Index score (76.55 in the base year 2015-16 to 74.01 in the Reference
Year 2017-18) has, maintained its ranking as the top performing among the Larger
States.

(€) No such grievances has been received.
Scheme for development of SC/ST women and children

259. SHRI K. SOMAPRASAD: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has launched any healthcare scheme specially focusing
on SC/ST women and their children, if so, the details thereof; and

(b) the financial support made under such scheme to States/UTs and particularly
for Kerala?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Government of India has launched
various healthcare schemes for women and children which includes SC/ST women and
their children in the country and the same are placed below:
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. Janani Suraksha Yojana (JSY) was launched in April 2005, with the objective
of reducing maternal and neonatal mortality by promoting institutional delivery
among pregnant women by providing financial incentive to all SC/ST
pregnant women delivering in Government health facilities/accredited private
institutions in both High performing State (HPS) and Low Performing State
(LPS) regardless of age of mother and number of children.

. Janani Shishu Suraksha Karyakram (JSSK) aims to eliminate out-of-pocket
expenses for pregnant women and sick infants (up to one year of age).
Under JSSK, every pregnant woman is entitled to free delivery, including
caesarean section, in public health institutions. This also includes absolutely
free transport, diagnostics, medicines, other consumables, diet and blood (if

required).

. Pradhan Mantri Matru Vandana Yojana (PMMVY)- Under PMMVY, a cash
incentive is provided directly in the account of Pregnant Women and Lactating
Mothers (PW&LM) for first living child of the family subject to their fulfilling

specific conditions relating to Maternal and Child Health.

. New Contraceptive Choices- New contraceptives viz. Injectable contraceptive

and Centchroman have been added to the existing basket of choice.

. Post-partum IUCD (PPIUCD) incentive scheme- Under the scheme
compensation is provided to beneficiary, service provider and ASHA for
PPIUCD insertion.

. Scheme for Home delivery of contraceptives by ASHAs at doorstep of

beneficiaries.
. Scheme for ASHASs to Ensure spacing in births (ESB).

. Scheme for provision of Pregnancy Testing Kits (PTK) in the drug kits of
ASHAs for use in communities.

. Clinical Outreach Teams (COT) Scheme - The scheme has been launched in
146 Mission Parivar Vikas districts for providing Family planning services
through mobile teams from accredited organizations in far-flung, underserved

and geographically difficult areas.
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. Compensation scheme for sterilization acceptors - Under the scheme MoHFW
provides compensation for loss of wages to the beneficiary and to the
service provider (& team) for conducting sterilizations.

. National Family Planning Indemnity Scheme (NFPIS) under which clients are
insured in the eventualities of death, complication and failure following
sterilization.

Along with the above mentioned healthcare schemes, various programmes and
initiatives have been undertaken for women and children which are as follows-

. Mission Parivar Vikas- The Government has launched Mission Parivar Vikas
for substantially increasing access to contraceptives and family planning
services in 146 high fertility districts with Total Fertility Rate (TFR) of 3 and
above in seven high focus states.

. Redesigned Contraceptive Packaging - The packaging for Condoms, OCPs
and ECPs has now been improved and redesigned so as to increase the
demand for these commaodities.

. Free of cost Comprehensive abortion care services to all women at designated
public health facilities as per the provision of MTP Act.

. Rashtriya Kishor Swasthya Karyakram (RKSK) reaches out to the adolescent
population- male and female, rural and urban, married and unmarried, in and
out-of-school adolescents with special focus on marginalized and undeserved
groups. The strength of the programme is its health promotion approach.
Key drivers are facility based and community-based interventions like,
outreach by counsellors; social and behaviour change communication; and
strengthening of Adolescent Friendly Health Clinicsacross all levels of care.

. Rashtriya Bal Swasthya Karyakram (RBSK) has been launched to provide
child health screening and early interventions services by expanding the
reach of mobile health teams at block level. These teams also carry out
screening of all the children from birth to 18 years to cover 4 'D's viz. Defects
at birth, Deficiencies, Diseases, Development delays including disability.

. Nutrition Rehabilitation Centres (NRCs) have been set up at public health
facilities to treat and manage the children with Severe Acute Malnutrition
(SAM) admitted with medical complications.
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. Prevention of childhood illness such as diarrheal disease in turn prevents
childhood malnutrition. Control of childhood diarrhea is being carried out by
conducting annual intensified diarrhea control Fortnight (IDCFs) which in
now being called as "Defeat Diarrhea" (D2) strategy to eliminate deaths due
to diarrhea by 2022.

. National De-worming Day as a fixed day strategy to administer Albendazole
tablets to all the children in the age group of 1-19 years through the platform
of AWCs, Schools which results in good nutritional outcomes, and prevents

anemia.

. Village Health and Nutrition Days (VHNDSs) are observed for provision of
maternal and child health services and creating awareness on maternal and
child care including health and nutrition education. Mothers' Absolute
Affection (MAA) programme for improving breastfeeding practices (Initial
Breastfeeding within one hour, Exclusive Breastfeeding up to six months and
complementary feeding up to two years) through mass media campaigns and
capacity building of health care providers in health facilities as well as in

communities.

. Micro-supplementation programmes for tackling micronutrient deficiency
among m vulnerable age groups such as pregnant women, under-five children

and adolescents-
. Vitamin A supplementation (VAS) for children till the age of 5 years.

. '‘Anemia Mukt Bharat (AMB)' for supplementation and treatment of anaemia
in children, adolescents, pregnant and lactating women, and women of
reproductive age group in programme mode through life cycle approach.
This involves, bi-weekly IFA syrup supplementation to children 6-59 months,
weekly IFA tablet supplementation to children 5-10 years and adolescents
10-19 years, and IFA tablets to pregnant and lactating women.

. Promotion for intake of iodised salt and monitoring salt quality through
testing under National lodine Deficiency Disorders Control Programme.

(b) The financial support made under various schemes and programmes to
State/UTs and particularly for Kerala is given in Statement.



Statement

State-wise Central Expenditure SC/ST category-wise under
NHM for F.Ys. 2016-17 to 2018-19

% in crore

SI. No. State/UT 2016-17 2017-18 2018-19

SC ST SC ST SC ST
1 2 3 4 5 6 7 8
1. Andaman and Nicobar Islands - 0.06 - 0.02 - -
2. Andhra Pradesh 117.61 56.06 166.27 55.37 180.30 131.54
3. Arunachal Pradesh 6.08 32.18 0.25 27.38 2.01 50.65
4. Assam 234.52 86.62 205.04 85.74 171.60 187.88
5. Bihar 178.83 20.41 222.23 34.78 387.57 26.57
6. Chandigarh 0.12 - 0.00 - - -
7. Chhattisgarh 93.33 178.66 117.23 205.60 149.69 274.84
8. Dadra and Nagar Haveli 0.02 0.65 - - - -
9. Daman and Diu 0.01 0.03 - - - -
10. Delhi 32.17 34.42 0.08 24.61
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1 2 3 4 5 6 7 8
11. Goa 0.60 149 1.30 157 0.85 3.45
12. Gujarat 89.35 131.48 135.02 155.79 160.16 168.22
13. Haryana 66.38 3.44 72.22 122.13 1.09

14, Himachal Pradesh 59.98 16.37 98.37 23.19 110.10 18.03
15. Jammu and Kashmir 42.59 70.75 67.43 71.84 106.97 63.52
16. Jharkhand 116.66 137.26 77.45 150.04 96.41 172.22
17. Karnataka 147.50 65.66 236.19 81.14 226.43 79.73
18. Kerala 52.39 18.07 60.91 9.22 128.18 46.71
19. Lakshadweep - 0.12 - - - -
20. Madhya Pradesh 4280.81 314.51 296.30 327.64 279.67 338.90
21 Maharashtra 281.61 181.49 224.83 165.22 326.92 136.35
22. Manipur 3.33 11.08 57.62 11.04 28.92 23.62
23. Meghalaya 51.29 25.46 33.30 80.74 25.74 88.06
24, Mizoram 35.41 17.75 33.01 47.69 7.54 76.39
25. Nagaland 6.61 44.34 0.02 55.22 2.17 84.35
26. Odisha 144.12 156.37 193.07 197.84 173.63 207.24
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217. Puducherry 6.42 - 451 - 6.56 -
28. Punjab 108.01 131 150.39 1.28 272.17 1.04
29. Rajasthan 274.27 200.51 346.74 207.62 419.03 271.17
30. Sikkim 8.56 3.65 11.74 10.16 7.72 9.96
31 Tamil Nadu 179.78 24.52 284.85 20.83 333.60 18.22
32. Tripura 34.53 17.23 37.13 29.70 33.56 4453
33. Uttar Pradesh 888.24 101.24 833.30 135.82 1,141.59 172.44
34. Uttarakhand 51.92 16.03 55.73 9.50 64.61 8.77
35. West Bengal 226.94 76.02 317.06 80.99 288.55 58.56
36. Telangana 79.57 64.33 79.38 40.10 185.50 153.72
GRAND ToOTAL 3,899.57 2,075.15 4,453.30 2,323.14 5,464.50 2,917.81

Note. 1. The above releases relate to Central Govt. Grants & do not include State share contribution.
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Inadequate infrastructure for blood banks

260. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether Government is aware of the fact that due to inadequate infrastructure
pertaining to blood banks, there is shortage of blood supply to patients, if so, the
details thereof;

(b) whether Government has conceived any long term plan to ensure timely
supply of blood to patients through blood banks across the country; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Adequate infrastructure required
for establishing blood bank is laid down in Drugs and Cosmetics Act, 1940 and Rules
thereunder, compliance to which is mandatory to obtain a license to run a Blood Bank.

There are 3108 licensed Blood Banks in the country which collected 1.24 crore
Blood Units in 2018-19. Details are given in Statement (See below).

No such instances have been reported regarding shortage of blood supply to
patients due to inadequate infrastructure pertaining to blood banks.

(b) and (c) Public Health, being a State subject, it is the primary responsibility of
the State Governments to ensure the establishment of Blood Banks as per their need.
However, support is provided to States/UTs to strengthen their healthcare system
including strengthening existing blood banks/establishing new blood banks based on
the proposals submitted by the States through National Health Mission.

Efforts to promote Voluntary Blood Donation are taken up through State Blood
Transfusion Councils set up in each State and Union Territory in coordination with
Non-Governmental Organizations, Indian Red Cross and other Civil Society
Organizations.

The blood banks are mandated to update the daily stock position of the blood
and blood products blood groups wise in eRaktKosh portal. They are permitted to
transfer blood and blood components between licensed blood bank and blood storage
centers to ensure timely supply of blood to the patients.

To ensure equitable availability of blood units in the country, the states have been
supported with blood collection and transportation vans with dedicated human resources.



Statement

Number of licensed blood bank in India State / UT wise up to Dec-2018* and Annual Blood

Collection State / UT wise in 2018-2019

Sl. No. Name of state Public including Private including Total # Blood Collection
Govt. Blood charitable trust for Year 2018-19
Banks Blood Bank

1 2 3 4 5 6

1 Andaman and Nicobar 02 01 03 4448

2. Andhra Pradesh A 135 169 598271

3. Arunachal Pradesh 02] 01 10 6029

4, Assam 39 K7 71 231927
Bihar K 45 80 222402

6. Chandigarh o8] 01 o 92626

7. Chhattisgarh 31 51 82 226360

8. Dadra and Nagar Haveli - 01 01 9247

9. Daman and Diu 02 00 02 2582

10. NCT of Delhi 2 3B 60 407540
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1 2 3 4 5 6

11 Goa a3 03 06 22752
12. Gujarat 28 125 153 908293
13. Haryana 26 e 105 431784
14. Himachal Pradesh 19 03 2 45362
15. Jammu and Kashmir 0 05 KS) 73763
16. Jharkhand 2 23 51 229518
17. Karnataka 4 174 216 854484
18. Kerala 4 128 169 455350
19. Lakshadweep 01 00 01 —
20. Madhya Pradesh 61 R 153 553750
21. Maharashtra 76 257 333 1339155
22, Manipur 04 01 05 23257
23 Meghalaya 05 02 07 17033
24, Mizoram 02) 02 n 25552
25. Nagaland 05 - 05 13318
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26. Odisha 63 20 8 388992
27. Puducherry (03} 13 18 44579
28. Punjab 51 65 116 438674
29. Rajasthan 61 a0 141 821378
30. Sikkim 2 01 a3 3789
31 Tamil Nadu 9 194 293 920281
32 Telangana 150 180 392892
33 Tripura n 02 13 27056
4. Uttar Pradesh 105 222 327 1277485
35. Uttarkhand 23 16 K 132679
36. West Bengal % 45 141 1205718

ToTAL 1101 2007 3108 12448326

* As per information obtained from CDSCO

# As per NACO Strategic Information Management System
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Empanelment of hospitals in Gujarat under PMSSY

1261. SHRI NARANBHAI J. RATHWA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether a panel of hospitals has been prepared in Gujarat to provide medical
facilities under Pradhan Mantri Swasthya Suraksha Yojana (PMSSY), if so, the details

thereof;

(b) whether any fund has been released to Gujarat under this scheme, if so, the

details thereof; and

() whether Government have fixed discretionary quota for the Members of

Parliament in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) No. The Pradhan Mantri Swasthya
Suraksha Yojana (PMSSY) aims at correcting the imbalances in the availability of
affordable healthcare facilities in different parts of the country in general, and augmenting
facilities for quality medical education in the under-served States in particular. PMSSY,
a Central Sector Scheme has two components-setting up of AIIMS-like Institutions and
upgradation of existing State Government Medical College/Institutions in a phased

manner.

Therefore, as such there is no provision of empanelment of hospitals to provide
treatment under the Pradhan Mantri Swasthya Suraksha Yojana (PMSSY).

(b) Under PMSSY, four (4) existing Government Medical Colleges in Gujarat
have been taken up for up-gradation. Apart from this, AIIMS Rajkot is also being set
up in the State of Gujarat under PMSSY.

Details of these projects and fund released for these Projects is given in Statement.

(c) No.

tOriginal notice of the question was received in Hindi.
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Statement

Details of Projects under PMSSY in Gujarat

Sl.  Projects under Phase Approved Central
No. PMSSY in Gujarat Outlay for Project
the Project Share
Released
(RinCr)
1 Upgradation of Phase-I ¥ 120 crore 91.99
BJ Medical College, (Central share: ¥ 100 cr;
Ahmadabad State share: T 20 cr)
2. Upgradation of Phase-111 ¥ 150 crore 79.86
Government (Central share:
Medical College, T 120cr; State share:
Rajkot T 30cr)
3. Upgradation of Phase-1V ¥ 200 crore 70.83
Government Medical (Central share:
College, Bhavnagar T 120 cr; State share:
T80cr)
4. Upgradation of Phase-1V T 294 crore 4291
Government Medical (Central share:
College, Surat T 120 cr; State share:
T 174 cr)
5 AIIMS Rajkot Phase-VI ¥ 1195.00 crore 5.00

(Centrally funded)

Autonomous body for regulating medical devices

262. SHRI MAJEED MEMON: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that NITI Aayog have rejected the proposal to bring
medical devices under the Central Drugs Standard Control Organisation (CDSCO);

(b) if so, details thereof and reasons for not accepting the proposal of
Government; and
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(c) whether Government is considering to set up an autonomous body on the
lines of Food Safety and Standards Authority of India (FSSAI) for medical devices/
equipments and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) No.

(b) Does not arise.
(¢) No such proposal has been approved by the Government.
National register for organ and transplantations

263. SHRI A. VIJAYAKUMAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government maintains any national register on donor and supply
of hearts and kidneys in the country, if so, the details thereof;

(b) whether Government is aware of any large scale illegal transplantations of
hearts and kidneys by private hospitals in the country; and

(c) if so, the details and action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) National Organ and Tissues
Transplant Organisation (NOTTO), an organisation under Ministry of Health and Family
Welfare maintains the National Organ and Tissue Transplant Registry (NOTTR). Details
of heart and kidney donors are as under:

Year Kidney Transplant Heart Transplant
Deceased Donor  Living Donor Total

2016 1261 5722 6983 216

2017 1169 6225 7394 237

2018 1164 6820 7984 241

.TOTAL 3594 18767 22361 694

(b) and (c) Few instances of illegal transplantation have come to the notice of the
Ministry of Health and Family Welfare through complaints/media reports. Public health
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and hospitals being State subjects, these cases are forwarded to the concerned State
Government for investigation and further action as per the provisions of the
Transplantation of Human Organs and Tissues Act (THOTA), 1994. Under the said Act
there is a State level Appropriate Authority to investigate any complaint of breach of
any of the provisions of this Act or any of the rules made thereunder and take
appropriate action. Details of such cases are not maintained centrally.

Exemption of customs duty on lifesaving drugs

264. SHRI HARSH VARDHAN SINGH DUNGARPUR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Government has withdrawn the exemption of customs
duty on certain life saving drugs used in the treatment of cancer, HIV and cardiac
failure;

(b) whether it is going to further create problem and increase the treatment cost
for patients using these drugs;

(c) if so, the alternative medicine Government suggests for the patients using
those drugs on whom the exemption of the customs duty has been withdrawn; and

(d) whether Government has surveyed the availability of the alternative medicines
in the Indian market as substitutes for those drugs whose customs duty has been

withdrawn?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (d) Certain specified life-
saving drugs/medicines including their salts and esters and diagnostic test Kits, bulk
drugs used in the manufacture of life saving drugs or medicines and other life-saving
drugs or medicines attract nil basic customs duty. Some other drugs, medicines, diagnostic
kits or equipment and bulk drugs used in the manufacture of drugs or medicines attract
a concessional rate of 5% basic customs duty. Remaining medicaments attract 10% of
basic customs duty. During the last two years, the Department of Revenue has not
withdrawn any such duty exemption.

However, the said department had, in January, 2016, withdrawn customs duty
exemption in case of 76 drugs where sufficient indigenous capacity was available and
bulk of the requirement was being met from indigenous sources. This decision was
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taken only after the Government had carried out a comprehensive exercise to assess
the impact of withdrawal of customs duty on the availability and prices of the drugs.

AB-NHPM

265. DR. BANDA PRAKASH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the Ayushman Bharat-National Health Protection Mission (AB-
NHPM) aims at providing a coverage of' 5 lakh per family annually benefitting more
than 10 crore poor families in the country;

(b) if so, the details thereof along with salient features of the said Mission;

(c) whether a number of State Governments have shown reluctance to implement
the said Mission in their States as they already have similar Mission, if so, the details
thereof; and

(d) whether Government has completed the empanelment of hospitals under the
said Mission and if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Ayushman Bharat- Pradhan
Mantri Jan Arogya Yojana (AB-PMJAY) was launched on 23.09.2018 to provide health
cover up to Rs. 5 lakh per family per annum for secondary and tertiary care hospitalisation
to around 10.74 crore poor and vulnerable families (approx. 50 crore individuals)
based on the deprivation and occupational criteria as per the Socio-Economic Caste
Census.

Salient features of the scheme are given in Statement-1 (See below).

(c) AB-PMJAY is currently being implemented in 33 States/UTs. The
implementation of scheme was rolled back in the State of West Bengal in January 2019.
The States of Odisha, Telangana and UT of Delhi have not yet signed the MoU for

implementation.

(d) Under AB-PMJAY, all public hospitals (Community Health Centre and above),
in the States implementing the scheme, are deemed empanelled. Further, State
Governments, through State Health Agencies, empanel private hospitals within their
jurisdiction to provide care to identified beneficiary families. Defined criteria and hospital



Written Answers to [19 November, 2019] Unstarred Questions 207

empanelment guidelines have been adopted by the States for empanelment of Private
Hospitals under the Scheme.

Empanelment of Hospitals under the scheme is a continuous process. Hospitals
can apply for the empanelment through online Hospital Empanelment Management
portal. The online proposal thus submitted is evaluated by District and State Empanelment
Committees based on the empanelment criteria.

As on 13.11.2019, 19,082 hospitals have been empanelled under the scheme. The
number of hospitals empanelled State-wise is given in Statement-II.

Statement-1
Salient Features of Ayushman Bharat-Pradhan Mantri Jan Arogya Yojana

1 Government of India has launched Ayushman Bharat - Pradhan Mantri Jan
Arogya Yojana (AB-PMJAY) on 23.09.2018. PMJAY is a centrally sponsored
scheme. It is entirely funded by Government and the funding is shared
between Centre and State governments as per prevailing guidelines of
Ministry of Finance.

2. PMJAY provides health cover up to Rs. 5 lakh per family per year for
secondary and tertiary hospitalization to around 10.74 crore poor and
vulnerable families (approx. 50 crore beneficiaries).

3. PMJAY is an entitlement based scheme. This scheme covers poor and
vulnerable families based on deprivation and occupational criteria as per
SECC database.

4. PMJAY provides cashless and paperless access to services for the beneficiary
at the point of service in any (both public and private) empanelled hospitals
across India. In other words, a beneficiary from one State can avail benefits
from an empanelled Hospital anywhere in the Country.

5. Under PMJAY, the States are free to choose the modalities for implementation.
They can implement the scheme through insurance company or directly
through the Trust/ Society or mixed model.

6.  There is no restriction on family size, ensuring all members of designated
families specifically girl child and senior citizens get coverage.
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7. A well-defined Complaint and Public Grievance Redressal Mechanism, has
been put in place through which complaints/ grievances are registered,
acknowledged, escalated for relevant action, resolved and monitored.

8. PMJAY has created a robust IT system for implementation and role of real

time transaction data.

9. At National level, National Health Authority (NHA) has been set up as an
attached office to Ministry of Health and Family Welfare to manage the
implementation of the scheme.

10. The details of package, operational guidelines and key features are available

at www.pmjay.gov.in.
Statement-11

State-wise number of hospitals empanelled under AB-PMJAY (as on 13.11.2019)

SI. No. State Hospitals Empanelled
1 2 3
1 Andaman and Nicobar Islands 3
2. Andhra Pradesh 692
3. Arunachal Pradesh 2
4. Assam 2%
5. Bihar 740
6. Chandigarh 17
7. Chhattisgarh 1341
8. Dadra and Nagar Haveli 4
9. Daman and Diu 3
10. Goa 24
11. Gujarat 2917

12, Haryana 506
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1 2 3
13. Himachal Pradesh 207
14. Jammu and Kashmir 147
15. Jharkhand 676
16. Karnataka 1,018
17. Kerala 381
18. Ladakh 0
19. Lakshadweep 1
20. Madhya Pradesh 439
21, Maharashtra 456
22, Manipur 21
23 Meghalaya 169
24, Mizoram &3
25. Nagaland 66
26. NHCP 37
27. PSU 108
28. Puducherry u
29. Punjab 631
30. Rajasthan 2,049
3L Sikkim 7
32 Tamil Nadu 2,257
33 Tripura 64
34. Uttar Pradesh 2,279
35. Uttarakhand 181
36. West Bengal 1,240
GRrAND ToTAL 19,082

Unstarred Questions



210  Written Answers to [RAJYA SABHA] Unstarred Questions

Reforms in MBBS curriculum

266. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government proposes major reforms in MBBS curriculum;
(b) if so, the salient features thereof; and
(c) the time by which new curriculum is likely to be ready for medical students?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) As per information provided
by Board of Governors in supersession of Medical Council of India, MBBS curriculum
has already been revised and implemented w.e.f. 1st August, 2019. Salient features of
which are:-

1. Foundation Course for Undergraduate Medical Education.
2. Early Clinical Exposure for Undergraduate Medical Education.
3. Guidelines for development of Skill laboratories in Medical Colleges.

4.  Competency based Assessment Module for Undergraduate Medical
Education.

Cancer hospitals

267. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has formulated any scheme to introduce more hospitals
specialised in cancer treatment in the country; and

(b) how many such new hospitals are being added in the next two years?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Health is a State subject
and the Central Government supplements the efforts of the State Governments to
prevent and control cancer. The objectives of National Programme for Prevention and
Control of Cancer, Diabetes, Cardiovascular Diseases and Stroke (NPCDCS) being
implemented by Central Government under National Health Mission (NHM) for
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interventions upto the district level includes awareness generation for Cancer prevention,
screening, early detection and referral to an appropriate level institution for treatment.
For cancer, the focus is on three Cancers namely breast, cervical and oral. Under the
programme, 599 Non Communicable Diseases (NCD) Clinics at District level and 3274
NCD Clinics at Community Health Centre (CHC) level has been set up.

To enhance the facilities for tertiary care of cancer, the Central Government is
implementing Strengthening of Tertiary Care for Cancer Scheme, under which setting
up of 18 State Cancer Institutes and 20 Tertiary Care Cancer Centres have been
approved. Further, oncology is one of the superspecialty departments in all new All
India Institute of Medical Sciences (AIIMS) and also in many Government Medical
College (GMC) upgradation projects under Pradhan Mantri Swasthya Suraksha Yojna
(PMSSY). At the apex level, National Cancer Institute has been set up at Jhajjar in,
Haryana and setting up of second campus of Chittaranjan National Cancer Institute at
Kolkata has also been approved.

Medical devices under the jurisdiction of CDSCO

268. DR. PRABHAKAR KORE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that Government plans to bring all medical devices under
the jurisdiction of the Central Drugs Standard Control Organisation (CDSCO) with an
aim to improve their quality as well as safety;

(b) whether Government also proposes to establish a separate statutory body
on the lines of the Food Safety and Standards Authority of India (FSSAI) for the
regulation of medical devices; and

(c) if so, details of the proposal and time-frame for implementation of the plan?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) The Central Drugs Standard
Control Organisation (CDSCO) under the Ministry of Health and Family Welfare regulates
the safety, efficacy and quality of notified medical devices under the provisions of
Drugs and Cosmetics Act, 1940 and Rules made thereunder.

In order to bring all the non-notified Medical Devices under the regulation,
Ministry of Health & Family Welfare, Govt. of India has prepared a road map and
published draft rule vide G.S.R. 797 (E), dated 18th October, 2019.
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Further, a Notice has been issued seeking the comments of the stakeholders on
a proposal to notify all the medical devices under sub section (b) of section (3) of the
Drugs and Cosmetics Act, 1940 to regulate them as per the provisions of the said Act
and Medical Devices Rules, 2017 framed thereunder.

(b) and (c) No such proposal has been approved by the Government.
Deaths of children under age of five

269. SHRI SYED NASIR HUSSAIN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that over 500 children below the age of five years die
of diarrhoea everyday;

(b) if so, the steps taken by Government to promote awareness as well as
provide proper medication and health facilities to the children under age of five; and

(c) the State-wise data of the number of deaths caused due to diarrhoea and
other such diseases?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) As per report of causes of deaths
in India 2010-13 released by Registrar General of India, 8.6 % of the child mortality is
attributed to diarrhoea. This translates into 77,400 diarrhoeal deaths in children under
five in 2017. Therefore about 212 children are estimated to die because of diarrhoea
every day in 2017.

(b)  Under National Health Mission (NHM), the Ministry of Health and Family
Welfare is implementing various programs to reduce diarrhoea morbidity and mortality.

In order to control deaths due to diarrhoea and generate awareness in the
community, "Intensified Diarrhoea Control Fortnight (IDCF)" is being implemented
every year all over the country since 2014 during May-June keeping in view the onset
of monsoons. The various activities in the IDCF are Home visits by ASHA for
prepositioning of ORS, establishment of ORS and Zinc Corners, Hand Washing
demonstration in schools, and intensive awareness generation involving multiple sectors
through convergence. This campaign is further intensified as "Defeat Diarrhoea campaign
(D2)" to eliminate deaths due to diarrhoea by 2022.
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The Rotavirus vaccination has also been rolled out in the country for prevention
of Rotaviral diarrhoea.

(€) The reported deaths due to diarrhoea as per Central Bureau of Health
Intelligence (CBHI) report for Year 2018 is given in Statement.

Statement

Number of deaths due to Diarrhoea in 2018 (CBHI - 2018)

SI. No. State/UT 2018
1 2 3

1 Andaman and Nicobar Islands 0
2, Andhra Pradesh 72
3 Arunachal Pradesh 1
4, Assam 439
5. Bihar 9
6. Chandigarh 47
7. Chhattisgarh 20
8. Dadra and Nagar Haveli 4
9. Daman and Diu 0
10. Delhi 127
11. Goa 0
12. Gujarat 0
13. Haryana %
14. Himachal Pradesh 14
15. Jammu and Kashmir 2
16. Jharkhand 8

17. Karnataka 4




214 Written Answers to [RAJYA SABHA]

Unstarred Questions

1 2 3
18. Kerala 3
19. Lakshwadeep 0
20. Madhya Pradesh A
21. Maharashtra 37
22. Manipur 15
23. Meghalaya 6
24, Mizoram 4
25. Nagaland 0
26. Odisha 75
27. Puducherry 8
28. Punjab 43
29. Rajasthan 1
30. Sikkim 5
31 Tamil Nadu 8
32. Telangana 1
33. Tripura 7
34. Uttar Pradesh 229
35. Uttarakhand 5
36. West Bengal 167
ALL INDIA 1450

Enhancing research work in the pharmaceutical science

1270. SHRI LAL SINH VADODIA: Will the Minister of HEALTH AND FAMILY

WELFARE be pleased to state:

(@ whether it is a fact that lack of research work in the field of pharmaceutical

science has come to light in the country;

tOriginal notice of the question was received in Hindi.
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(b) if so, whether Government is considering on enhancing the research work
in this sector; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) No. Research in the field
of pharmaceutical science, is being supported by the Indian Council of Medical Research
through a number of initiatives like Centres for Advance Research, Task Force Projects,
adhoc Schemes and Fellowships in various research institutions, medical colleges and
universities across the country.

Department of Biotechnology is also implementing National Biopharma Mission
programme for accelerating Discover;' Research to early development for
Biopharmaceuticals. Under a specific call on Repurposing of Drugs, R&D projects in
various disease area, have been supported.

Department of Science and Technology funds collaborative projects under Pubic
Private Partnership. 57 state-of-the art infrastructure for pharmaceutical R&D, have
been created and Grants-in-aid to Indian Pharma Industries is extended for clinical trials
in neglected diseases including malaria, kala-azar etc.

Cancer hospitals in Himachal Pradesh

271. SHRIMATI VIPLOVE THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware about the increasing number of cancer patients
in the country;

(b) if so, the details thereof and the reasons therefor; and

(c) whether Government proposes to start new hospitals equipped to treat
cancer patients in Himachal Pradesh and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) As per National Centre
for Disease Informatics and Research-National Cancer Registry Programme data, there
has been an increase in estimated incidence of cancer cases in the country. The
estimated number of incidence of cancer cases reported during the last four years is
as below:
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Year 2015 2016 2017 2018

Estimated number of 13,88,397 14,51,417 15,17,426 15,86,571
incidence of cancer cases

Cancer is a multifactorial disease, the risk factors of which, interalia, include
ageing population, sedentary life styles, use of tobacco products, unhealthy diet and

air pollution.

(c) Health is a State subject and the Central Government supplements the
efforts of the State Governments to prevent and control cancer. The objectives of
National Programme for Prevention and Control of Cancer, Diabetes, Cardiovascular
Diseases and Stroke (NPCDCS) being implemented by Central Government under National
Health Mission (NHM) for interventions upto the district level include awareness
generation for Cancer prevention, screening, early detection and referral to an appropriate

level institution for treatment.

For cancer, the focus is on three Cancers namely breast, cervical and oral. Under
the programme, 599 Non Communicable Diseases (NCD) Clinics at District level and
3274 Non Communicable Diseases (NCD) Clinics at Community Health Centre (CHC)
level has been set up, which includes 12 District Non Communicable Diseases (NCD)
Clinics and 146 Community Health Centre (CHC) NCD Clinics in the State of Himachal
Pradesh.

Under Strengthening of Tertiary Care Cancer facilities scheme of NPCDCS, financial
assistance is provided to States/UTs for setting up of State Cancer Institutes (SCIs)
and Tertiary Care Cancer Centres (TCCCs). In Himachal Pradesh, two Tertiary Care
Cancer Centres have been approved at Indira Gandhi Medical College, Shimla and Shri
Lal Bahadur Shastri Govt. Medical College & Hospital, Mandi. Further, oncology is one
of the superspecialty departments in all new All India Institute of Medical Sciences
(AIIMS) and also in many Government Medical College (GMC) upgradation projects
under Pradhan Mantri Swasthya Suraksha Yojna (PMSSY). In the State of Himachal
Pradesh, a new AIIMS is being established at Bilaspur, which also has Super Specialty
Departments of Medical and Surgical Oncology. Also, Dr. Rajendra Prasad Government
Medical College, Tanda has been upgraded under which tertiary care infrastructure has

been created for oncology Department.
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Circuit faculty system in newly established AIIMS

1272. SHRI RAM NATH THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government would consider adopting 'circuit faculty system' to
make AIIMS established in different parts of the country fully functional;

(b) whether it is a fact that inspite of establishment of various AIIMS, there is
no reduction in the burden on AIIMS, Delhi because the infrastructure similar to
AIIMS, Delhi is not available in the rest of the AIIMS; and

(c) if so, whether Government would consider sending faculty of AIIMS, Delhi
to various other AIIMS for some time by adopting 'circuit faculty scheme' to provide
credibility to other AIIMS, excluding AIIMS, Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) At present, there is no
provision of circuit faculty system in new AIIMS.

Six new AIIMS are functional with a total strength of 1018 Faculty posts, 1266
Senior Residents and 1378 Junior Residents against the sanctioned strength of 1830
Faculty posts, 1962 Senior Residents and 1806 Junior Residents respectively.

Further, recruitment to various positions is done on need basis in phased manner
keeping in view the additional services and facilities planned to be added in the
hospitals.

Besides above, AlIIMS, Delhi is also providing mentorship role to all the new
AIIMS. As per requirement, the Faculty and other staff visit these institutes as needed
to support setting up of new facilities.

New AIIMS are providing proper patient healthcare to all patients coming to
Institutes for treatment with the existing Faculty and Medical staff. Services of Senior
Residents and Junior Residents are also utilized for patient care in various departments.

The first six AIIMS, for the month of October, 2019, experienced a total
OPD footfall and IPD admissions of around 3,91,900 patients and 18,400 patients
respectively.

tOriginal notice of the question was received in Hindi.
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As the number of patients in OPD and IPD in new AIIMS has increased, it
indicates that the unmet need of patients is now being catered to, earlier which were
receiving treatment at local hospital or not taking any treatment. Creation of new AIIMS
has given such population better accessibility to specialised treatment.

Replication of waiting huts for pregnant women project

273. DR. SANTANU SEN: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state whether Government is planning to replicate West Bengal's "Waiting
Huts for Pregnant Women' project throughout the country, which has recently won the
Skoch Award and has increased the institutional delivery of babies, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): Under National Health Mission
(NHM), financial and technical support is provided to States/UTs to strengthen their
healthcare system including support for Birth waiting Hemes, based on the requirements
posted by them within their overall resource envelope.

Proposals are received from all the States/UTs in the form of programme
Implementation Plans (PIPs). The PIPs are approved in the National program Coordination
Committee (NPCC) meetings and Record of proceedings (RoPs) is drawn every year.

As per the proposals received from the State/UTs, the Birth Waiting Homes similar
to Birth Waiting Huts have been approved in 7 States (West Bengal, Odisha, Kerala,
Chhattisgarh, Andhra Pradesh, Telangana, Gujarat) to increase Institutional deliveries
in hard to reach areas.

Ban of pan masala

274. SHRI DEREK O'BRIEN: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether Government maintains data of oral cancer deaths due to consumption
of Pan Masala, if so, the details thereof, if not, the reasons therefor;

(b) whether steps have been taken to ensure the ban on Pan Masala and similar
products; and

(c) if so, the details thereof, if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) As per the National Cancer
Registry Programme of Indian Council of Medical Research (ICMR), the estimated
number of mortality due to cancer of mouth was 34,668, 37,212 and 39,951 in 2016, 2017
and 2018, respectively. These estimates are however subject to certain limitations on
data Also, there is no separate data available to ascribe the above deaths to Pan Masala

consumption.

(b) and (c) Standards of Pan Masala are specified under sub-regulations 2.11.5 of
Food Safety and Standards (Food Products Standards and Food Additives) Regulations,
2011. Food Safety and Standards Authority of India (FSSAI) has not issued any
direction to ban Pan Masala. However, as per provisions of sub-regulation 2.4.5 (3) of
Food Safety and Standards (Packaging and Labelling) Regulations, 2011, every package
of Pan Masala and advertisement relating thereto is required to carry the following
warning, namely- "Chewing of Pan Masala is injurious to health.

Further, sub-regulation 2.3.4 of Food' Safety and Standards (Prohibition and
Restriction on Sales) Regulations, 2011 provides that tobacco and nicotine shall not be
used as ingredients in any food product, which includes Pan Masala also.

Enforcement of provisions of the Food Safety and Standards Act 2006, Rules &
Regulations made thereunder primarily lies with States/UTs. As per sub-section 2 of
Section 30 of Food Safety and Standards Act, 2006. Commissioners of Food Safety has
been conferred with power to prohibit injurious products in the interest of Public
Health. Accordingly, most of the States/UTs have already banned products including
gutkha and panmasala containing tobacco and nicotine.

To comply with the provisions of the Food Safety and Standards Act 2006, Rules
and Regulations made thereunder, regular surveillance, monitoring, sampling of food
items including Pan Masala is done and inspections are carried out by Food Safety
Officials of States/UTs. In cases where samples are found to be not conforming to the
provisions of the Act and the Rules and Regulations made thereunder, recourse is taken
to the penal provisions under Chapter 1X of the Food Safety and Standards Act 2006.

Cold chain for vaccines

275. DR. VIKAS MAHATME: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(@ whether Government has extended financial and technical support to the
States/UTs for proper storage of vaccines in the rural areas, particularly those with
inadequate supply of electricity;

(b) if so, the details thereof during each of the last three years and the current
year, State/UT-wise; and

(c) whether Government proposes to encourage use of solar-powered refrigerators
and vaccine coolers to store vaccines in the rural areas and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Sir. Government has
extended financial and technical support to the States/UTs for proper storage of

vaccines in the country including rural areas.

Under the programme States/UTs are provided with Ice lined Refrigerators (ILRs),
Deep Freezers (DFs), Walk-in-Coolers (WIC), Walk-in Freezers (WIF), Solar refrigerators,
cold box, vaccine carrier and Ice packs for proper storage and distribution of vaccines.
The State/UT-wise details of cold chain equipments provided in the last three years and
current year are given in Statement-1 (See below). The Ice lined Refrigerators (ILRs)
storing vaccines are able to maintain the vaccine storage temperature for 24 hrs. with
as little as 8 hrs. of intermittent power supplies. Refrigerator Mechanic/ Technicians are
provided to State/UTs for maintenance and functioning of these cold chain equipments
and they are also provided in service training for repair & maintenance of these
equipments. In addition, the States/UTs are also provided financial support for cold
chain maintenance. The State wise details of funds provided is given in Statement-II
(See below).

(c) Government has also provided 404 solar refrigerators to States/UTs to
store vaccines. The State/UT wise details of solar refrigerator provided is given in
Statement-I1I.



Statement-1

States/UTs-wise details of cold chain equipments

0] SI9MSUY USNIIIM

Supplied in 2016-17 Supplied in 2017-18 Supplied in Supplied in
2018-19 2019-20
Sl. No. State/ UT ILR DF WIC WI F ILR DF WIC WIF ILR DF ILR DF
1 2 3 4 5 6 7 8 9 10 n 12 13 14
1 Andaman and 5 5 0 0 7 5 0 0 0 0 0 0
Nicobar Islands
2. Andhra Pradesh 60 120 0 1 1129 1045 1 1 0 0 0 0
3 Arunachal Pradesh 5 5 0 0 86 48 0 0 0 0 0 0
4 Assam 30 50 1 0 330 295 0 1 0 0 0 0
5. Bihar 110 100 2 0 599 143 3 2 0 15 0 0
6. Chandigarh 5 5 0 0 43 58 0 0 0 0 0 0
7. Chhattisgarh 50 50 1 0 162 219 0 0 30 30 0 0
8. Dadra and Nagar 10 10 0 0 10 10 0 0 0 0 0 0
0. Daman and Diu 10 10 0 0 n 10 0 0 0 0 0 0
10. Delhi 45 20 0 0 198 153 0 0 I& 68 0 0
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1 2 3 4 7 8 10 iV 14
11. Goa 10 10 14 10 0 0 0
12. Gujarat 104 100 874 570 1 0 0
13. Haryana 60 45 295 114 1 68 26
14. Himachal Pradesh 0 20 247 248 0 0 0
15. Jammu and Kashmir 80 &0 342 306 0 0 0
16. Jharkhand 6 45 333 209 0 0 0
17. Karnataka 8 60 1140 1093 1 0 0
18. Kerala 71 60 865 859 0 0 0
19. Lakshadweep 3 1 14 10 0 0 0
20. Madhya Pradesh 120 0] 494 333 1 60 18
21. Maharashtra 140 80 941 855 0 0 40
22. Manipur 5 5 43 3 0 0 0
23. Meghalaya 5 4 43 3 0 4 0
24, Mizoram 5 5 43 3 0 0 0
25. Nagaland 5 2 62 65 0 0 0
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26. Odisha 110 70 1 447 0 0 0 20 0 0
27. Puducherry 5 5 0 21 23 0 0 0 0 0
28. Punjab 4 20 0 352 380 0 1 0 0 0
29. Rajasthan & K3 0 551 285 0 0 0 0 101
30. Sikkim 2 2 0 52 48 0 0 0 0 0
3L Tamil Nadu & 70 1 893 803 1 1 0 0 0
32. Telangana & 50 0 513 475 1 1 0 0 0
33. Tripura 5 5 0 71 57 0 0 0 0 0
34. Uttar Pradesh 130 80 2 1140 570 1 2 0 0 0
35. Uttarakhand 4 50 0 282 260 0 0 0 0 0
36. West Bengal 130 100 0 546 447 0 2 0 0 27

ToTAL 1850 1469 16 13250 10567 14 14 126 265 273
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Statement-11

State/UT wise details of Cold Chain maintenance funds provided

SI. No. States 2016-17  2017-18 201819 2019-20
1 2 3 4 5 6
L Andhra Pradesh 13.80 1450 1282 15.95
2. Andaman and Nicobar Islands 0.65 0.65 1.00 0.92
3 Arunachal Pradesh 4.68 4.68 6.08 8.87
4. Assam 1017 101.37 1112 1752
5. Bihar 12.96 1296 3586  19.30
6. Chandigarh 160 160 160 2.00
7. Chhattisgarh 22.20 2220 1460 14.27
8. Dadra and Nagar Haveli 0.15 0.00 050 050
9. Daman and Diu 045 045 0.00 0.00
10. Delhi 6.15 6.15 8.94 8.94
11. Goa 057 059 0.60 0.60
12. Gujarat 2339 1961 1934 2655
13. Haryana 833 9.00 866 1403
14. Himachal Pradesh 8.12 8.12 204 7.34
15. Jammu and Kashmir 8.68 868 1200 1271
16. Jharkhand 5.06 5.06 824 892
17. Karnataka 24.45 2572 2390 25.28
18. Kerala 10.22 840 840 1150

19. Lakshadweep 0.22 023 0.30 0.30
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1 2 3 4 5 6
20. Madhya Pradesh 19.69 1969 2056  29.75
21, Maharashtra 3178 3793 4426 4750
22. Manipur 211 211 211 5.00
23 Meghalaya 3.03 3.03 361 454
24. Mizoram 1.70 170 1.70 050
25. Nagaland 2.75 2.75 2.84 412
26. Odisha 16.52 1652 2814 2814
27. Puducherry 0.80 0.80 1.00 1.00
28. Punjab 20.89 2089 2089 2089
29. Rajasthan 26.92 2172 2040 3405
30. Sikkim 0 1.00 100 165
3L Tamil Nadu 17.93 2027 2042 2551
32. Telangana 7.74 7.99 7.99 9.02
33 Tripura 2271 245 3.39 3.30
34 Uttar Pradesh 19.94 1942 2836 375
35. Uttarakhand 427 517 8.13 813
36. West Bengal 272.10 272.10 * *
GRAND TOTAL 612.29 70551 390.80 455.85

* Budget for Cold Chain Maintenance is provisioned under Bio-Medical Equipment Maintenance
Programme (BMMP). For BMMP, it was Rs. 2863.81 Lakh for the year 2018-19 and Rs.2510.52
Lakh for the year 2018-19.
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Statement-111

Details of Solar Equipment supplied to States/UTs

SI. No.  State Quantity (in nos)
1 2 3
1 Andaman and Nicobar Islands 7
2. Andhra Pradesh 0
3 Arunachal Pradesh 49
4. Assam 41
5. Bihar 10
6. Chandigarh 0
7. Chhattisgarh 36
8. Dadra and Nagar Haveli 0
9. Daman and Diu 0
10. Delhi 0
11, Goa 0
12. Gujarat 1
13. Haryana 0
14. Himachal Pradesh 4
15. Jammu and Kashmir 18
16. Jharkhand 2
17. Karnataka 2
18. Kerala 0
19. Lakshadweep 0
20. Madhya Pradesh A

21. Mabharashtra 16
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1 2 3
22. Manipur
23. Meghalaya
24, Mizoram 10
25. Nagaland 2
26. Odisha 17
27. Puducherry 0
28. Punjab 0
29. Rajasthan 19
30. Sikkim 9
3L Tamil Nadu 0
32. Telangana 0
33. Tripura 2
34. Uttar Pradesh 19
35. Uttarakhand 17
36. West Bengal 0
ToTAL 404

Re-examining Schemes/policies in health sector

276. SHRI VIJAYPAL SINGH TOMAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

whether Government proposes to re-examine the existing schemes and policies

in the health sector, if so, the details thereof;

policies; and

(b) whether Government has found any shortcomings in these schemes and

if so, the details thereof and the corrective measures taken/being taken by

Government to make these schemes and policies more effective?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) The information is being
collected and will be laid on the Table of the House.

ILL-equipped hospitals

277. SHRI B. LINGAIAH YADAV: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that Government and private-run hospitals are unprepared
for natural disasters like the recent one in Chennai floods, if so, the details thereof and
reasons therefor; and

(b) whether it is also a fact that hospitals including primary health centres are
not equipped with properly trained staff, adequate machines to help the victims, lack
of medicines and poor sanitary conditions, if so, the details thereof and steps taken/
being taken to equip the hospitals to face any untoward incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) As per constitutional
provisions, Health is a State subject. Government of India provides technical and
financial support and training to health functionaries of State Government for effective
containment and management of any disease outbreak and natural disasters. The
Government of India also provides regular financial and technical support to the State
Governments under National Health Mission (NHM) and various other Tertiary sector
schemes for strengthening of healthcare infrastructure in the States/UTs including

procurement of medical equipments.
Working conditions of new AIIMS

278. SHRI BINOY VISWAM: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the facilities available in the new AlIIMS are inadequate
when compared to the number of patients coming on daily basis;

(b) if so, the details of the amount spent on improvements of facilities,
maintenance and construction of new buildings in the All India Institute of Medical
Sciences during the last three years, State-wise;
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(c) whether Government has received any submission from the Kerala
Government demanding an AIIMS for the State; and

(d) if so, the response of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) No. Six new AIIMS at Bhopal,
Bhubaneswar, Jodhpur, Patna, Raipur and Rishikesh are functional. As per information
provided by these AIIMS, the facilities are adequate to cater to patient load on daily
basis.

(b) AIIMS are provided Grants-in-aid (GiA) in three categories, General, Capital
and Salaries to meet their overall expenditure including that for improvement of facilities,
maintenance, construction of new building etc. A detailed chart on GiA released to
these six AIIMS in last three years is given in Statement (See below).

(c) Yes. The Ministry has received requests from State Govt, of Kerala on
setting up of AIIMS in the State.

(d) The Ministry has approached the Department of Expenditure for in-principle
approval on the proposal for setting up of AIIMS in Kerala.

Statement

Details of Grants in Aid - General to six AIIMS

AlIMS State 2016-17 2017-18 2018-19

Bhopal Madhya Pradesh 357784139 254000000 652300000
Bhubaneswar  Odisha 80700000 421500000 1384846233
Jodhpur Rajasthan 650000000 658200000 1488119178
Patna Bihar 250000000 50000000 762300000
Raipur Chhattisgarh 296514000 550000000 1161100000
Rishikesh Uttarakhand 665000000 266300000 630700000

ToTtaL 2299998139 2200000000 6079365411
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Grants in Aid - Capital

AIIMS 2016-17 2017-18 2018-19
Bhopal Madhya Pradesh 999500000 450000000 125000000
Bhubaneswar  Odisha 400000000 800000000 205000000
Jodhpur Rajasthan 100000000 550000000 1150000000
Patna Bihar 250000000 500000000 500000000
Raipur Chhattisgarh 1580762000 250000000 40000000
Rishikesh Uttarakhand 1100000000 590000000 1875000000
ToTAL 4430262000 3140000000 3895000000

Grants in Aid - Salaries

AlIMS 2016-17 2017-18 2018-19
Bhopal Madhya Pradesh 343552865 295000000 690200000
Bhubaneswar  Odisha 991200000 410000000 1223000000
Jodhpur Rajasthan 800000000 522400000 1121400000
Patna Bihar 900000000 710000000 797600000
Raipur Chhattisgarh 635265000 1000000000 917600000
Rishikesh Uttarakhand 1100000000 525000000 1630200000
ToTtaL 4770017865 3462400000 6380000000

Survey on doctor-population ratio

279. SHRIMATI SAROJINI HEMBRAM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has conducted any survey or study on the doctor
population ratio in India during the past one year;

(b) if so, the details thereof and under one allopathic Government doctor, how
many people are being treated in the country;
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(c) whether this ratio is complying with the WHO's recommended doctor
population ratio; and

(d) if not, the actions taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) As per information available
with this Ministry, there are a total 11,59,309 allopathic doctors registered with the State
Medical Councils/Medical Council of India as on 31st March, 2019. Assuming 80%
availability, it is estimated that around 9.27 lakh doctors may be available for active
service which gives allopathic doctor-population ratio of 1:1445. Besides, there are 7.88
lakh Ayurveda, Unani and Homeopathy (AUH) doctors in the country. Assuming 80%
availability, it is estimated that around 6.30 lakh Ayurveda, Unani and Homeopathy
(AUH) doctors may be available for service and considered together with allopathic
doctors, it gives a doctor population ratio of 1:860. However, the WHO norm of doctor-
population ratio is 1:1000.

(d) Public health and hospitals being a State subject, the primary responsibility
to provide healthcare facilities to its citizens lies with the State Governments. Under
the National Health Mission (NHM), financial and technical support is provided to
States/UTs to strengthen their healthcare systems including support for in-sourcing or
engagement of doctors, specialist doctors and other staff on contractual basis and to
improve other facilities in Government hospitals as per Indian Public Health Standards
(IPHS), based on the requirements of the States/UTs in their Programme Implementation
Plans (PIPs) within their overall resource envelope.

However, Government has taken various steps to optimize the number of doctors
and specialists in the country - such as increasing the number of seats in UG/PG level
at various medical educational institutes/medical colleges across the country;
encouraging doctors to work in remote and difficult areas; encouraging States to adopt
flexible norms for engaging specialists for public health facilities by various mechanisms
like 'contracting in' and 'contracting out' of specialist services under National Health
Mission.

States have also been allowed to offer negotiable salaries to attract Specialists
including flexibility in strategies such as "You quote, we pay". Financial support is also
provided to States for providing performance-based incentives, providing accommodation

and transport facilities in rural and remote areas, sponsoring training programmes, etc.
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to attract human resources to address the issue of shortage of doctors and specialists
in the public health facilities. Support is also provided to States/UTs in term of hard
area allowance for specialist doctors who serve in rural and remote areas as well as for
residential quarters for them.

Also, States are advised to put in place transparent policies of posting and
transfer, and ensure rational deployment of doctors. As the posts required for health
facilities are filled up by respective State/UT Governments, they are impressed upon
from time to time to fill up the vacant posts.

Diabetes and cholesterol impairment in children

280. SHRI HARNATH SINGH YADAV: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that as per the reports submitted by the National
Nutrition Survey of Children and Adolescents, there are increasing cases of diabetes
and high cholesterol among children in the country, if so, what actions have been taken
by Government in this regard; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) As per Comprehensive
National Nutrition Survey (CNNS) conducted during the year 2016-18, the prevalence
of diabetes was low (~1%) based on fasting plasma glucose and HbAlc levels in the
blood among both children and adolescents. However 10.3% of school-age children
(5-9 years) and 10.4% of adolescents (10-19 years) are estimated as pre-diabetic in India
based on fasting plasma glucose and HbAlc levels in the blood.

Also, 3.2% of school-age children (5-9 years) and 3.7% of adolescents (10-19
years) in India are estimated to have high total cholesterol as per this survey.

In order to prevent onset of lifestyle diseases like diabetes and hypertension and
Cardio vascular diseases etc. the Ministry of Health and family Welfare has initiated
various advocacy and awareness campaigns including the "Eat Right India" Campaign,
which is built on the two broad pillars of 'Eat Healthy' and 'Eat Safe'. This aims to
engage, excite and enable citizens to improve their health and wellbeing.

Village Health and Nutrition Days (VHNDSs) platform is being used for creating
community awareness on importance of balanced and healthy diet. National programme
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for prevention and Control of Cancer Diabetes Cardiovascular diseases and Stroke
(NPCDCS) envisages inter-sectoral coordination for promoting health and preventing
NCDs and their risk factors. School health programme through "health and wellness
Ambassador” is one of the strategy under National Health Mission for promoting
healthy behaviours for control of common Non communicable practices. Health and
Wellness Centres as envisaged in "Ayushman Bharat" would play a key role in
strengthening comprehensive implementation of these strategies in promotion of health
and well-being. The role of physical activities in health promotion and prevention of
overweight and obesity is also being adopted as key strategy along with emphasis on
"Eat Right". Besides this, Fit India movement has been initiated by the Hon'ble PM
where various physical activities and events to increase awareness on fitness will be
carried out in the country in the next three months starting from November 2019.

Population control and legislation to curb population growth

281. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ the latest steps taken by Government in consultation with State Governments
to control the population;

(b) whether Government proposes to adopt any law to control/stabilise
population; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) The steps taken by Government
in consultation with State Governments to control/stabilise the population are given in
Statement (See below) for which support is being provided under National Health
Mission.

(o) No.
(c) Does not arise.
Statement

Steps being taken by the government to control/ stabilise the population:

1 Mission Parivar Vikas- The Government has launched Mission Parivar Vikas for
substantially increasing access to contraceptives and family planning services in
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10.

11.

12,

13.

14.

146 high fertility districts with Total Fertility Rate (TFR) of 3 and above in seven
high focus states. These districts are from the states of Uttar Pradesh, Bihar,
Rajasthan, Madhya Pradesh, Chhattisgarh, Jharkhand and Assam that itself
constitutes 44% of the country's population.

New Contraceptive Choices- New contraceptives viz. Injectable contraceptive and
Centchroman have been added to the existing basket of choices.

A new method of IUCD insertion immediately after delivery i.e. post-partum IUCDI
(PPIUCD) has been introduced.

Redesigned Contraceptive Packaging - The packaging for Condoms, OCPs and
ECPs has now been improved and redesigned so as to increase the demand for
these commodities.

Compensation scheme for sterilization acceptors - Under the scheme MoHFW
provides compensation for loss of wages to the beneficiary and also to the
service provider (& team) for conducting sterilizations.

Clinical Outreach Teams (COT) Scheme - The scheme has been launched in 146
Mission Parivar Vikas districts for providing Family planning services through
mobile teams from accredited organizationsin far-flung, underserved and

geographically difficult areas.
Scheme for Home delivery of contraceptives by ASHAs at doorstep of beneficiaries.
Scheme for ASHAS to Ensure spacing in births.

Scheme for provision of Pregnancy Testing Kits in the drug kits of ASHAs for

use in communities.

Family Planning Logistic Management and Information System (FP-LMIS): A
dedicated software to ensure smooth forecasting, procurement and distribution of
family planning commodities across all the levels of health facilities.

National Family Planning Indemnity Scheme (NFPIS) under which clients are
insured in the eventualities of death, complication and failure following sterilization.

Ensuring quality of care in Family Planning services by establishing Quality
Assurance Committees in all states and districts.

Appointment of dedicated RMNCH+A counselors at high case load facilities.

Improved Demand generation activities through a 360 degree media campaign.



Written Answers to [19 November, 2019] Unstarred Questions 235

Availability of generic medicines in CGHS dispensaries

282. SHRI ANIL DESALI: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(@ whether it is a fact that generic medicines are, quality-wise and cost-wise,

equal to traditional allopathic medicines;

(b) if so, whether such medicines are available in CGHS dispensaries all over

the country;
(c) whether doctors are prescribing such medicines to patients; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Generic medicines are
quality-wise equal to traditional allopathic medicines. However, generic medicines are

generally less costly than branded allopathic medicines.

(c) and (d) CGHS doctors are prescribing generic medicines. Instructions are in
place for prescribing generic medicines by Doctors of CGHS. The last such instruction
to Medical Officers and Specialists of all the CGHS Wellness Centers reiterating the
regulations of Medical Council of India for prescribing drugs with generic name was
issued on 8th September 2017.

Control of vector-borne and waterborne diseases in flood affected areas

283. DR. PRABHAKAR KORE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware of the fact that the people of flood affected
areas in the country are prone to vector-borne and water-borne diseases spreading due

to the clogging of water in the flood affected areas;

(b) whether Government, in consultation with the concerned State Governments,

has taken all necessary steps in dealing with these diseases; and

(c) if so, the details of the steps taken by Government in recent floods across

the country, State-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Yes. Government is aware of the
fact that the people of flood affected areas in the country are prone to vector breeding
due to clogging of water in the flood affected areas.

(b) and (c) Yes. The necessary steps taken by Government are:

Malaria:

1. Advisory to the States regarding necessary measures to be taken.

2. Regular monitoring of the situation.

3. Ensuring availability of anti-malaria drugs, Rapid Diagnostic Tests (RDTS)

4. Ensuring availability of necessary logistics like insecticides, Long lasting
insecticidal Nets (LLINS), Larvicides etc. for Management.

5 Information Educating Communication (IEC)/ Behavioral Change
Communication (BCC) activities for community awareness.

6.  Field visits by central level officers and technical support to states on for

prevention and management of outbreaks due to malaria.

Central Teams visited the affected States and provided technical assistance. The

overall emergency response to the floods was coordinated by Emergency Medical

Relief Division of the Ministry of Health & Family Welfare with close monitoring and

review by Senior Officers. The details of some such visits are:-

Four central teams visited Cyclone Fani affected districts Puri, Khurdha,
Jagatsinghpur and Kendrapada districts, Odisha State from 8th to 22nd May,
20109.

Three central teams visited flood affected districts Bhagalpur and Patha
districts, Bihar State from 5th to 18th October, 2019.

Central Teams of scientists, entomologist and epidemiologist from Rajendra
Memorial Research Institute of Medical Sciences (RMRI) Patna, National
institute of malaria Research (NIMR), National Institute of Cholera and
Enteric Diseases (NICED) Kolkata, National Centre for Disease Control
(NCDC) Delhi were deputed immediately to flood affected area in Patna
during heavy rain in month of September, 2019.

Besides, Government of India (GOI) has taken the following steps to prevent
dengue and Chikungunya in the country during 2019:
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. Gol provided Technical Guidelines for prevention and control, case
management & effective community participation to the States for

implementation.
. Conduct of trainings for capacity building of doctors on case management.

. Monitoring and supervision for early case detection and prevention and
control.

. Till date, 14 advisories issued and 9 reviews held with various States.

. Providing free diagnostic facilities through 680 Sentinel Surveillance Hospitals
(SSHs) and 16 Apex Referral laboratories (ARLS) identified across the country.

. Gol supplied 6018 Dengue and 2031 chikungunya IgM test kits (1 Kit= 96
tests) through National institute of Virology (NI1V), Pune till date.

. Observation of National Dengue Day on 16th May across the country.
. IEC/BCC activities to disseminate knowledge for prevention and control.

. Ministries of Urban Development, Rural Development and drinking water &
sanitation requested to sensitize the State counterparts for effective inter-
departmental cooperation to prevent dengue.

AB-PMJAY

1284. DR. KIRORI LAL MEENA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the objective of Ayushman Bharat Pradhan Mantri Jan Arogya
Yojana (AB-PMJAY) is to incorporate more than 10 crore poor and weak families in this
scheme while providing coverage of upto 5 lakh per year to each family being admitted
in the secondary and tertiary hospitals;

(b) if so, the details thereof;

(c) whether Ayushman Bharat Pradhan Mantri Jan Arogya Yojana provides
paperless and cashless facilities to its beneficiaries while availing services in empanelled
hospitals (both Government and private) across the country; and

(d) if so, the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (d) Ayushman Bharat - Pradhan
Mantri Jan Arogya Yojana was launched on 23.09.2018 to provide health cover up to
Rs. 5 lakh per family per annum for secondary and tertiary care hospitalisation to
around 10.74 crore poor and vulnerable families (approx. 50 crore individuals) based on
the deprivation and occupational criteria as per the Socio-Economic Caste Census.

The scheme provides for paperless and cashless access to services for the
beneficiary at the point of service i.e. empanelled public and private hospitals across
India. To facilitate this, an online transaction management system has been adopted by
States/UTs. Further, claims of the hospitals are also settled through online portal in a

time-bound manner.
Salient features of the scheme are given in Statement.
Statement
Salient Features of Ayushman Bharat - Pradhan Mantri Jan Arogya Yojana

1. Government of India has launched Ayushman Bharat - Pradhan Mantri Jan
Arogya Yojana (AB-PMJAY) on 23.09.2018. PMJAY is a centrally sponsored
scheme. It is entirely funded by Government and the funding is shared
between Centre and State governments as per prevailing guidelines of
Ministry of Finance.

2. PMJAY provides health cover up to Rs. 5 lakh per family per year for
secondary and tertiary hospitalization to around 10.74 crore poor and
vulnerable families (approx. 50 crore beneficiaries).

3. PMJAY is an entitlement based scheme. This scheme covers poor and
vulnerable families based on deprivation and occupational criteria as per
SECC database.

4. PMJAY provides cashless and paperless access to services for the beneficiary
at the point of service in any (both public and private) empanelled hospitals
across India. In other words, a beneficiary from one State can avail benefits
from an empanelled Hospital anywhere in the Country.

5. Under PMAJY, the States are free to choose the modalities for implementation.
They can implement the scheme through insurance company or directly
through the Trust/ Society or mixed model.
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6.  There is no restriction on family size, ensuring all members of designated
families specifically girl child and senior citizens get coverage.

7. A well-defined Complaint and Public Grievance Redressal Mechanism, has
been put in place through which complaints/ grievances are registered,
acknowledged, escalated for relevant action, resolved and monitored.

8. PMJAY has created a robust IT system for implementation and role of real

time transaction data.

9. At National level, National Health Authority (NHA) has been set up as an
attached office to Ministry of Health and Family Welfare to manage the
implementation of the scheme.

10. The details of package, operational guidelines and key features are available
at www.pmjay.gov.in

Research on developing new medicines

1285. SHRI LAL SINH VADODJA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the research work in the country on the diseases
like tuberculosis, malaria and dengue that mostly affect the poor are negligible;

(b) if so, whether Government is considering to do researches on new medicines
for these diseases; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) No. Research work on
diseases like tuberculosis, malaria and dengue is being supported by Indian Council
of Medical Research, D/o BioTechnology & D/o Science & Technology through various
initiatives under National and International R&D programmes as indicated hereunder:-

l. Launch of Malaria Elimination Research Alliance
Il.  Special Call for research proposals on Dengue

Il.  Mission AMR,

tOriginal notice of the question was received in Hindi.
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IV Major projects for development of vaccines for Malaria, Tuberculosis and
Dengue, V. Malaria Vaccine Development Programmes,

VI. Dengue subunit VLP based vaccine candidate,

VII. Regional Prospective observational Research for Tuberculosis India under
Indo-US vaccine Programme.

VIII. Technology developed by ICGEB, New Delhi has been transferred to Sun
Pharmaceutical Industries Ltd. for development of phytopharmaceutical drug
for dengue,

IX. Biotechnology Industry Research Assistance Council, a Public Sector
undertaking of D/o Biotechnology also supports in R&D activities in these

areas,

X.  Funding by D/o Science & Technology to Collaborative Projects under
Public Private Partnership, creation of 57 state of the art infrastructure for
Pharmaceutical R&D,

Grants-in-aid to Indian Pharma Industries for clinical trials in neglected diseases

including malaria, kala-azar etc.
Transforming HSCs and PHCs into HWCs

286. SHRIMATI VIPLOVE THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether under the Ayushman Bharat Health Scheme, Health Sub-Centres
(HSCs) and Primary Health Centres (PHCs) are being transformed into Health and
Wellness Centres (HWCs) in the country;

(b) if so, the details of HSCs and PHCs which have been covered under the
scheme in Himachal Pradesh; and

(c) the details of HSCs & PHCs which have been transformed and those which
are yet to be transformed, along with the fund allocated/released to Himachal Pradesh
under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) As per the budget announcement
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2017-18, 1.5 lakh Health Sub Centres and Primary Health Centres are being transformed
into Health and Wellness Centres across the country under Ayushman Bharat (AB-
HWCs) for provision of comprehensive primary care that includes preventive healthcare
and health promotion at the community level with continuum of care approach.

(b) and (c) As per the information received from the State Government of Himachal
Pradesh 510 PHCs, 13 UPHCs (Urban Public Health Centres) and 354 SHCs (Sub Health
Centres) have been covered under the scheme. As per the information available on the
HWC Portal, the details of SHCs, PHCs and UPHCs transformed/ yet to be transformed
as on 14.11.2019 is as below:

Health Centres SHC PHC UPHC Total
Covered 354 510 13 877
Transformed 0 37 2 KY)

Yet to be Transformed 34 473 n 8338

Under NHM, the release to the State of Himachal Pradesh towards the activities
of "AB-HWC (Comprehensive Primary Health Care) for the F.Y 2018-19 and 2019-20 is
as below:

(X in crore)
Year NRHM (CPHC) NUHM (CPHC) Total
2018-19 1593 015 16.08
2019-20 1192 011 12.03

Cutting spread of antimicrobial resistance

287. SHRI C.M. RAMESH: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether World Health Organisation (WHO) has asked the member countries
including India to adopt classification in their health systems to cut the spread of anti-
microbial resistance, if so, the details thereof; and

(b) whether Government is going to adopt the classification of WHO as it would
help our medical professionals to select the right antibiotic, if so, the details thereof
and if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Government of India is
not aware of any classification by World Health Organisation (WHO) of the health
systems to cut the spread of anti-microbial resistance.

However, WHO has the AWaRe (Access, Watch & Reserve) classification for
antibiotics. AWaRe classifies antibiotics into three stewardship groups: Access, Watch
and Reserve, to emphasize the importance of their optimal uses and potential for
antimicrobial resistance.

Mental health awareness initiatives

288. SHRI VIJAY GOEL.: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ the steps taken by Government for the mental wellness of the people
including children, women and the elderly;

(b) the amount allocated for the mental health and amount spent on it;

(c) the initiatives undertaken by Government to increase awareness about mental
well-being of people; and

(d) whether Government has laid down any guidelines with respect to mental
health awareness in school and college children, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) To address the burden of mental
disorders, the Government of India is implementing the National Mental Health Programme
(NMHP) since 1982. The Government is supporting implementation of the District
Mental Health Programme (DMHP) under NMHP in 655 districts of the country for early
detection, management and treatment of mental disorders/illnesses. With the objective
to address the shortage of qualified mental health professionals in the country, the
Government, under NMHP is implementing Manpower Development Schemes for
establishment of Centres of Excellence and strengthening/ establishment of Post Graduate
(PG) Departments in mental health specialties. Till date, support has been provided for
establishment of 25 Centres of Excellence and strengthening/ establishment of 47 Post
Graduate (PG) Departments in mental health specialties in the country. Tertiary level
mental healthcare facilities are provided through dedicated Mental Health Institutions
as well as Medical Colleges run by Central and State Governments. The Government
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has also enacted the Mental Healthcare Act, 2017, which came into force w.e.f.
29/05/2018. The Act aims at protection and promotion of the rights of persons with
mental illness during the delivery of health care in institutions and in the community.
It also ensures health care, treatment and rehabilitation of persons with mental illness
within a rights based framework to achieve the greatest public health good.

(b) During 2018-19, the total budget allocation for Central Mental Health
Institutions and NMHP was Rs. 599.76 cr, out of which a total of Rs. 545.65 cr have
been spent.

(c) To generate awareness among masses about mental illnesses Information,
Education and Communication (IEC) activities are an integral part of the NMHP. At the
District level, funds upto Rs. 4 lakh per annum are provided to each District under the
DMHP under the Non-communicable Diseases flexi-pool of National Health Mission for
IEC and awareness generation activities in the community, schools, workplaces, with
community involvement. Under the DMHP various IEC activities such as awareness
messages in local newspapers and radio, street plays, wall paintings etc. are undertaken
by the States/UTs.

(d) As per the guidelines for implementation of DMHP, funds upto Rs. 12 lakhs
per annum are provided to each district supported under the programme for targeted
interventions with the following objectives:

i. To provide class teachers with facilitative skill to promote life skill among
their students.

ii.  To provide the class teachers with knowledge and skills to identify emotional
conduct, scholastic and substance use problems in their students.

ii. To provide class teachers with a system of referral for students with
psychological problems to the District Mental Health Team for inputs and
treatment.

iv. ~ To involve other stakeholders like parents, community leaders to enhance
development of adolescents etc.

Banning sale of loose cigarettes

289. SHRI DEREK O'BRIEN: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether Government is planning to ban sale of loose cigarettes as a preventive
measure, if so, the details thereof; and
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(b) whether Government is considering increasing the legal age of consumption
of tobacco products from 18 to 21 years, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) No such proposal is
under consideration at present. However, Section 7 of Cigarettes and Other Tobacco
Products (Prohibition of Advertisement and Regulation of Trade and Commerce,
Production, Supply and Distribution) Act, 2003 (COTPA, 2003) provides that no person
shall produce, supply or distribute cigarettes, unless every package of cigarettes bears
on its label, the specified warning.

Jansankhya Sthirata Kosh

290. DR. VIKAS MAHATME : Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the Jansankhya Sthirata Kosh (National Population Stabilisation
Fund) set up by Government almost an year back in successful;

(b) if so, the success achieved in this regard; and

(c) the steps taken by Government for sustainable population growth and the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY) : (a) and (b) Jansankhya Sthirtha
Kosh (JSK), an autonomous body under Ministry of Health and Family Welfare,
implemented the following schemes:

(1) Prerna Scheme (for delaying marriage, childbirth and spacing),
(2 Santushti Scheme (Public Private Partnership for sterlization services), and
() National Helpline (for information on family planning).

The JSK has been discontinued on 08/02/2019 vide the cabinet decision on
07.02.2018 and various schemes for population control are being supported under
National Health Mission;

(c) Details of steps taken by Government to control population growth are
placed in Statement.
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10.

Statement
Steps being taken by the government to control population growth:

Mission Parivar Vikas- The Government has launched Mission Parivar Vikas for
substantially increasing access to contraceptives and family planning services in
146 high fertility districts with Total Fertility Rate (TFR) of 3 and above in seven
high focus states. These districts are from the states of Uttar Pradesh, Bihar,
Rajasthan, Madhya Pradesh, Chhattisgarh, Jharkhand and Assam that itself
constitutes 44% of the country's population.

New Contraceptive Choices- New contraceptives viz. Injectable contraceptive and
Centchroman have been added to the existing basket of choices.

A new method of IUCD insertion immediately after delivery i.e. post-partum IUCD
(PPIUCD) has been introduced.

Redesigned Contraceptive Packaging - The packaging for Condoms, OCPs and
ECPs has now been improved and redesigned so as to increase the demand for
these commodities.

Compensation scheme for sterilization acceptors - Under the scheme MoHFW
provides compensation for loss of wages to the beneficiary and also to the
service provider (& team) for conducting sterilizations.

Clinical Outreach Teams (COT) Scheme - The scheme has been launched in 146
Mission Parivar Vikas districts for providing Family planning services through
mobile teams from accredited organizationsin far-flung, underserved and
geographically difficult areas.

Scheme for Home delivery of contraceptives by ASHAs at doorstep of beneficiaries.
Scheme for ASHASs to Ensure spacing in births.

Scheme for provision of Pregnancy Testing Kits in the drug kits of ASHAs for

use in communities.

Family Planning Logistic Management and Information System (FP-LMIS): A
dedicated software to ensure smooth forecasting, procurement and distribution of
family planning commodities across all the levels of health facilities.
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11. National Family Planning Indemnity Scheme (NFPIS) under which clients are
insured in the eventualities of death, complication and failure following sterilization.

12.  Ensuring quality of care in Family Planning services by establishing Quality
Assurance Committees in all states and districts.

13.  Appointment of dedicated RMNCH+A counselorsat high case load facilities.
14.  Improved Demand generation activities through a 360 degree media campaign.
Rise in TB cases

291. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that there was substantial increase in number of TB cases
reported in the first half of the year 2019 as compared to the corresponding period in
2018, if so, the details thereof; and

(b) whether Government will be able to completely eradicate TB by 2025, and
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Yes. It is a fact that there was
an increase in the number of TB cases reported in first half of the year 2019 as
compared to the first half of 2018.12,45,664 TB cases were reported from January to
June 2019, as compared to 10,70,449 TB cases from January to June 2018.

(b) The Government of India is committed to End TB by 2025. Ministry has
developed the National Strategic Plan (NSP) for Tuberculosis (2017-2025) with the goal
of ending TB by 2025.

The key focus areas are:

. Early diagnosis of all the TB patients, prompt treatment with quality assured
drugs and treatment regimens along with suitable patient support systems
to promote adherence.

. Engaging with the patients seeking care in the private sector.

. Prevention strategies including active case finding and contact tracing in
high risk / vulnerable population
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. Airborne infection control.
. Multi-sectoral response for addressing social determinants.
Assault on doctors and hospital staff

292. SHRI G.C. CHANDRASHEKHAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether assault on doctors and hospital staff have been reported in various
Government hospitals across the country;

(b) if so, the details thereof of such cases reported during last two years,
hospital and State/UT-wise;

(c) whether Indian Medical Association had directed the members of all its State
branches to Stage protests against such attacks on doctors across the country which
led to shutdown of OPD, Emergency services and resulted into death of patients, if so,
details thereof;

(d) whether there is urgent need for a specific legislation to protect doctors/
health professionals; and

(e) the preventive steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Yes, incidents of strike
by doctors because of alleged assault on doctors on duty in various parts of the
Country have come to the notice of the Government.

As per Constitutional provisions, 'Health' and 'Law & Order' are State subjects.
Therefore, the concerned State/UT Government are required to take measures to prevent
such incidents under the appropriate legal framework applicable in the respective State/
UT. Details of such cases are not maintained centrally.

() As per the information received from IMA, IMA had appealed for withdrawal
of non essential services on 17th June, 2019 from 6:00 AM to 6:00 AM next day, as a
token protest. The emergency services and critical services were unaffected.

(d) and (e) Union Ministry of Health & Family Welfare has issued an advisory
to all States/UTs to consider immediate measures for inculcating an effective sense of
security among the doctors on duty, as under:
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i Security of sensitive hospitals to be managed by a designated and trained

force,

ii.  Installation of CCTV cameras and round the clock Quick Reaction Teams
with effective communication/security gadgets particularly at Casualty,
Emergency and areas having high footfalls.

ii.  Well-equipped centralized control room for monitoring and quick response,
iv.  Entry restriction for undesirable persons,

v. Institutional FIR against assaulters,

vi. Display of legislation protecting doctors in every hospital and police station,
vii. Appointment of Nodal Officer to monitor medical negligence,

viii. Expeditious filling up of vacant posts of doctors and para medical staff in
hospitals/Primary Health Centres to avoid excessive burden/pressure on
doctors and to maintain global doctor-patient ratio,

ix  Better infrastructural facilities and medical equipment and provision of extra
monetary incentive for the doctors and para medical staff serving in hard
remote areas as compared to major and metro cities with better career
prospects, etc.

Establishment of floating solar power plants

293. SHRI T.G. VENKATESH: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@) whether it a fact that Government is contemplating on establishment of a
floating solar power plant in Penna- Ahobilam water tank situated in Anantpur in
Andhra Pradesh, if so, the details thereof; and

(b) whether any methodology has been chalked out for this purpose; if so, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) and (b) It has been reported that State
Government of Andhra Pradesh is contemplating establishment of a floating solar
power plant in Penna- Ahobilam Balancing Reservoir(PABR) situated in Anantpur in
Andhra Pradesh.
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While, a feasibility study for setting up of 10 MW floating solar power plant in
PABR has been undertaken, as per information received no methodology for its
implementation has been finalised by the State Government, as yet.

Electricity production by renewable and non-renewable sources

294. DR. AMEE YAJNIK: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(@ the details of electricity production by renewable and non-renewable sources
in the country, year-wise and State-wise, for the last five years;

(b) whether any new wind stations, hydro power projects and solar stations
have been set up by Government in the last five years, if so, the details thereof;

(c) whether Government is taking any measures to increase the production of
electricity by renewable sources; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) As per information provided by the Central
Electricity Authority (CEA), the details of the state-wise electricity generation through
renewable and non-renewable sources in the country during last five years are given

in Statement-1 and Il respectively (See below).

(b) A total of 40921.54 MW renewable energy capacity have been installed
during the last five years through solar, wind and small hydro power projects in the
country. The source-wise and year-wise details are given below:-

(in MW)
Year Solar Wind Small Hydro power
2014-15 1112.08 2311.78 25161
2015-16 3018.90 3423.05 218.60
2016-17 5526.00 5502.37 105.90
2017-18 9362.55 1865.23 105.95

2018-19 6529.20 1480.97 107.35
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(c) and (d) The measures taken by the Government to increase the production of

electricity through renewable energy sources in the country inter alia, include the

following:-

Announcement of a target of installing 175 GW of renewable energy capacity
by the year, 2022;

Waiver of Inter State Transmission System (ISTS) charges and losses for
inter-state sale of solar and K - wind power for projects to be commissioned
up to December, 2022.

Permitting Foreign Direct Investment (FDI) up to 100 percent under the

automatic route.

Notification of standard bidding guidelines to enable distribution licensee
to procure solar and wind power at competitive rates in cost effective
manner.

Declaration of trajectory for Renewable Purchase Obligation (RPO) up to the
year 2022.

Implementation of Green Energy Corridor project to facilitate grid integration
of large scale renewable energy capacity addition.

Launching of new schemes, such as, PM-KUSUM, solar rooftop phase I,
12000 MW CPSU scheme Phase II.



Details of State-wise Renewable Energy Generation during the last five Years

Statement-|1

(All figures in MU)

SI. No. State/Utility 2014-15 2015-16 2016-17 2017-18 2018-19
1 2 3 4 5 6 7
1 Chandigarh 223 340 1316 787 1351
2 Delhi 116.63 12897 144.73 241.09 287.65
3. Haryana 470.69 1343.15 44954 560.70 655.83
4. Himachal Pradesh 1685.08 1921.77 2015.58 1903.05 2287.93
5. Jammu and Kashmir 313.23 304.79 326.12 324.37 312.20
6. Punjab 1159.29 1474.20 2149.49 234387 244521
7. Rajasthan 5596.57 6600.24 7973.85 9484.23 11307.15
8. Uttar Pradesh 3075.02 320149 3638.26 4606.29 5640.29
9. Uttarakhand . 664.38 703.42 999.19 1184.50 1104.97
10. NTPC Dadri/FBD/Unchahar/ Singrauli/Bhadla 2290 4241 7490 480.99 511.27
11. Oil India Ltd (Rajasthan) 126.93 193.67 2271.20 251.25 106.04
12. Chhattisgarh 1066.29 1202.42 1446.22 1069.21 945.09
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1 2 3 4 5 6 7

13. NTPC Rajgarh/Raojmal/Man dsaur 62.94 81.00 8221 381.99 564.95
14. Gujarat 722227 8003.73 9497.99 11759.63 13776.39
15. Madhya Pradesh 142751 291042 5268.67 6292.90 7640.49
16. Maharashtra 10283.93 10756.58 11292.70 12036.98 14974.91
17. Dadra and Nagar Haveli 0.03 0.50 131 523 5.76
18. Daman & Diu 0.15 4.25 14.43 1853 1894
19. Oil India Ltd (Madhya Pradesh & Gujrat) 0.00 2013.04 3187.85 6354.11 24147
20. Andhra Pradesh 2711.06 1093.57 2507.34 4438.65 14130.35
21 Telangana 802.86 5825.85 7846.60 11847.28 7031.25
22. Karnataka 9694.90 531453 3599.62 6152.15 21657.53
23. Kerala 629.64 567.33 490.13 675.87 770.33
24, NTPC Ramagundam/Anantapuram 15.62 16.02 350.53 426.37 434.89
25. Tamil Nadu 11902.39 933147 15153.87 16179.86 16898.48
26. Lakshadweep 46.09 1.02 159 179 112
27. Puducherry 0.00 0.00 0.34 117 2.58
28. Andaman and Nicobar 047 18.72 20.03 19.65 24.60
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29. Bihar 209.13 165.11 292,53 309.06 48314
30. Jharkhand 8.32 19.77 3847 1947 19.14
31 Odisha 329.82 434.45 507.71 517.56 639.55
32. Sikkim 20.88 4193 35.78 3054 2810
33 West Bengal 1553.63 1608.15 1569.77 1590.54 1486.16
3A. DVC 146.86 118.26 14.09 954 263
35. NTPC Andaman/ Talcher 18.79 1891 20.00 2043 1971
36. Arunachal Pradesh 51.94 1844 2743 0.70 175
3r. Assam 64.52 90.94 1415 2449 20.73
38. Manipur 0.00 0.00 0.01 0.15 1.88
39. Meghalaya 66.94 65.96 59.10 70.56 5051
40. Mizoram 34.86 27.62 49.62 54.67 40.09
41 Nagaland 84.14 88.73 92.73 91.00 87.46
42. Tripura 29.37 1847 46.47 44.48 4298
43. NEEPCO 0.98 6.15 6.89 6.71 39.10

ToTAL 61719.25 65780.85 81548.21 101839.48 126759.09

Source: Central Electricity Authority (CEA)
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Statement-11

Details of state-wise generation of last 5 years Non- RE Sources

State Category Generation (MU)
2014-15 2015-16 2016-17 2017-18 2018-19
1 2 3 4 5 6 7
Delhi Thermal 8722.83 6206.10 6253.26 7048.70 7136.04
Haryana Thermal 28748.61 22247.14 18890.44 26605.97 2543543
Himachal Pradesh Hydro 3357352 38586.58 37049.74 38783.00 3590855
Jammu And Kashmir Hydro 14485.02 15136.15 15377.69 14937.56 16541.58
Punjab Thermal 18921.83 19015.05 22955.84 24728.05 26364.26
Hydro 4384.46 4647.65 391058 4724.30 4335.40
Rajasthan Thermal 45600.20 44494.31 4335358 42218.28 4824558
Nuclear 7722.39 8419.24 7472.60 8605.80 8034.28
Hydro 863.33 1033.80 965.99 81953 69840
Uttar Pradesh Thermal 107763.51 106961.85 115587.66 123419.21 118434.15
Nuclear 289054 3432.60 3378.89 3636.38 3161.89
Hydro 1247.69 935.08 1175.56 1486.69 1176.36
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Uttarakhand

Chhattisgarh

Goa

Gujarat

Madhya Pradesh

Maharashtra

Andhra Pradesh

Karnataka

Thermal
Hydro
Thermal
Hydro
Thermal
Thermal
Nuclear
Hydro
Thermal
Hydro
Thermal
Nuclear
Hydro
Thermal
Hydro
Thermal
Nuclear

Hydro

11439.22
79452.39
258.18
1261
98197.56
3529.40
3811.58
68912.72
5909.62
9175144
10269.89
5678.01
43382.94
3149.59
30540.83
6462.17
13160.29

12765.92
89189.99
32330
0.00
99937.24
2028.17
2951.85
90870.68
4491.31
102154.92
10389.14
5078.88
57559.26
1904.47
32401.17
7672.71
7479.37

969.01
13281.53
105532.42
153.76
0.00
95804.73
0.00
3943.88
91083.18
7156.66
101667.95
10860.20
5923.70
64255.64
1824.42
30460.83
6533.49
6772.35

1622.99
13983.61
109863.69
178.07
0.00
94967.95
0.00
1551.92
108586.66
2586.81
112730.93
6876.25
4861.12
60692.77
2268.80
29992.78
753341
7142.62

1254.24
1374112
115471.25
243.08
0.00
94548.61
999.93
104281
118281.10
3396.67
121180.50
10766.42
5076.86
60870.88
2272.94
30352.74
7216.53
12187.69
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1 2 3 4 5 6 7
Kerala Thermal 1181.52 289.59 63.12 48.76 4.88
Hydro 6852.65 6363.75 4067.49 5199.26 732021
Puducherry Thermal 102.14 227.59 246.84 226.45 229.88
Tamil Nadu Thermal 61132.31 66460.80 72513.87 6777242 70863.38
Nuclear 5227.15 5471.76 9670.69 11694.28 763354
Hydro 5058.95 447427 2397.12 2919.60 5281.59
Telangana Thermal 36501.05 35352.73 41279.34 47312.22 48218.42
Hydro 311381 282.33 1279.99 1491.98 1744.61
Andaman Nicobar Thermal 153.76 182.85 21556 258.79 120.73
Bihar Thermal 18272.27 20827.01 24514.85 28440.03 32170.52
Jharkhand Thermal 23056.47 26148.20 25806.45 27292.26 26800.65
Hydro 162.99 120.21 163.64 332.32 180.98
Odisha Thermal 44412.95 52311.46 50727.98 40489.84 40046.92
Hydro 6919.49 4910.34 5113.20 6022.99 677745
Sikkim Hydro 3345.29 3551.92 4330.40 8887.99 9022.07
West Bengal Thermal 64407.70 62508.94 71677.22 72426.77 74032.25
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Hydro 2287.85 2132.87 2839.28 227845 2919.81
Arunachal Pradesh Hydro 1109.48 1280.25 1249.01 1416.74 1399.02
Assam Thermal 3267.95 333144 449651 431431 5530.62

Hydro 1119.75 1365.73 1681.96 191858 1694.36
Manipur Hydro 37244 536.64 741.07 837.74 602.61
Meghalaya Hydro 775.29 860.94 719.60 1140.26 92953
Mizoram Hydro - - - 78.37 168.44
Nagaland Hydro 165.15 163.14 25894 274.39 23147
Tripura Thermal 3824.44 5109.38 5873.89 5999.27 6630.85
Bhutan (IMP) (blank) 5007.74 5244.21 5617.34 4778.33 4406.62
GRAND ToTAL 1048672.96 1107822.28 1160140.94 1206306.25  1249336.70

* Provisional based on actual-cum-assesment
1. Gross Generation from conventional sources (Thermal, Hydro and Nuclear) stations of 25 MW and above only.

Source: Central Electricity Authority (CEA)
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New and Renewable Energy

295. SHRI MAJEED MEMON: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ whether Government is considering norms to attract developers to set up
solar projects; and

(b) if so, complete details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) and (b) The steps taken by the Government
to attract developers to set up solar projects in the country, inter alia, include the
following:

(i)  Announcement of a target of installing 175 GW of renewable energy capacity
by December, 2022.

(i) Waiver of Inter State Transmission System (ISTS) charges and losses for
inter-state sale of solar and wind power for projects to be commissioned up
to December, 2022.

(iii) Permitting Foreign Direct Investment (FDI) up to 100 percent under the
automatic route.

(iv) Notification of standard bidding guidelines to enable distribution licensee
to procure solar and wind power at competitive rates in cost effective

manner.

(v) Declaration of trajectory for Renewable Purchase Obligation (RPO) up to
year 2022.

(vi) Implementation of Green Energy Corridor project to facilitate grid interaction
of large scale renewable energy capacity addition.

(vii) Notification of standards for deployment of solar photovoltaic system/
devices.

(viii) Launch of new schemes: Pradhan Mantri-Kisan Urja Suraksha evam Utthaan
Mahabhiyan (PM-KUSUM), CPSU Scheme Phase Il and Solar Rooftop Phase
Il program.
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Wind energy projects

296. SHRI JOSE K. MANI: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(@ what is the recorded progress on the proposal for installing 20 GW capacity
of wind energy projects by March, 2020; and

(b) what steps have been taken in land acquisition for the 20 GW wind energy
projects, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) The Government has set a target of installing
60 GW of wind power capacity by the year 2022. Against this target, a capacity of 37.09
GW has already been installed as on 31.10.2019.

(b) The energy generated from wind energy projects is procured through
transparent competitive bidding process as per 'Guidelines for Tariff Based Competitive
Bidding Process for Procurement of Power from Grid Connected Wind Power Projects'
issued on 8th December 2017 and subsequent amendment dated 16th July 2019. The
guidelines, inter-alia, provide that procuring land for setting up of wind power project
is the responsibility of the bidder.

Promotion of new and renewable energy

1297. MS. SAROJ PANDEY: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(@ whether Government has prepared any work plan to end dependency on
traditional sources of energy and to promote use of new and renewable energy, if so,
the details thereof;

(b) the number of renewable energy plant/institutes established during last five
years in the country and electricity production capacity of these plants/ institutes in
megawatt; and

(c) the target set by Government for energy production through renewable
sources till year 2022, and percentage of total energy requirements expected to be
fulfilled by this production?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) As per the Government of India's submission
to the United Nations Framework Convention on Climate Change on Intended Nationally
Determined Contribution (INDC), atleast 40% cumulative electric power capacity will be
based on non-fossil fuel energy resources by 2030. Accordingly, the Government has
set a target of installing 175 GW of renewable energy capacity by 2022.

(b) A total of 42796.57 MW renewable energy capacity have been installed
during last five years in the country. The electricity generation through these projects
during last five years is given below:

Year Generation (in MUs)
2014-15 61784.93
2015-16 65780.9
2016-17 81548.21
2017-18 101839.48
2018-19 126759.09

(c) The Government has set a target of installing 175 GW of renewable energy
capacity by the year 2022 which includes 100 GW from solar, 60 GW from wind, 10 GW
from Biomass and 5 GW from Small Hydro. As per Central Electricity Authority's
National Electricity Plan, contribution of renewable energy sources is estimated to be
around 21% in the total electricity generation by the year 2022.

Lower tarrifs of solar energy

1298. SHRI MAHESH PODDAR: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@) whether it is a fact that during last three years production of solar energy
has increased in the country and due to increased production the tariffs have been
reduced;

(b) if so, the details of current tariff rates thereof; and

(c) the details of sale of solar energy during last three years by DISCOM of
various States?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) and (b) The installation of solar power
capacity has increased over the last three years as detailed below:

Year Capacity installed Cumulative Capacity
(in MW) in the year installed (in MW) at the
end of year
2016-17 5525.98 12288.83
2017-18 9362.67 21651.46
2018-19 6529.20 28180.66

The Solar tariffs have come down in the range of ¥ 2.50 to 2.87 per kWh in SECI's
tenders and ¥ 2.65 to 3.02 per kWh in State Government's tenders during 2019-20.

(c) The Central Electricity Authority (CEA) has reported the total amount of
solar power produced for sale including captive usage during the last three years as
81,638.68 MU with the details as under:

Year Solar Power Generation (In MU)
2016-17 16,499.41
2017-18 25,871.07
2018-19 39,268.20
TortaL 81, 638.68

Generation of power from biomass, biofuel

299. SHRI DHARMAPURI SRINIVAS: Will the Minister of POWER be pleased
to state:

(@ whether it is a fact that Government is planning to introduce new policies
to boost the generation of hydro power and electricity from bio-mass and bio-fuel, if
so, the details thereof;

(b) the steps being taken by Government to check the transmission bottlenecks
and losses incurred thereby, the details thereof; and
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(c) the reforms being brought in distribution, transmission of energy to achieve
capacity utilisation of power grids?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) Yes, Sir.

(I)  For boosting the generation of Hydro Power, the Government of India on
8th March, 2019, approved a number of measures for promoting hydropower sector in
the country which are as under:

(i) Declaring Large Hydro Power (LHPs) (> 25 MW projects) as Renewable
Energy source.

(i) Hydro Purchase Obligation (HPO) as a separate entity within Non-Solar
Renewable Purchase Obligation (RPO).

(iii)  Tariff rationalization measures for bringing down hydro power tariff.

(iv) Budgetary Support for Flood Moderation/Storage Hydro Electric Projects
(HEPs).

(v) Budgetary Support for Cost of Enabling Infrastructure, i.e. roads/bridges
subject to following limits.

(@ T 1.5 crore per MW for projects upto 200 MW.
(b) T 1.0 crore per MW for projects above 200 MW.

(I)  For Promotion of Biomass based generation, the Ministry of New and
Renewable Energy notified a new biomass scheme on 11.05.2018 under the name
"Scheme to Support Promotion of Biomass Based Cogeneration in Sugar Mills and
Other Industries in the Country (Up to March 2020)". Under this scheme, Central
Financial Assistance of (i) 25 Lakhs/MW for Bagasse Cogeneration Projects on surplus
exportable capacity and (ii) 50 Lakhs/MW for Non-Bagasse Cogeneration Projects on
installed capacity is provided to eligible projects. For this purpose, Central Financial
Assistance (CFA) to biomass based cogeneration projects with total CFA outgo ¥ 170
cr. and physical target of 740 MW for 2017 to 2020 has been approved. A total capacity
of 9131 MW has been installed in the country as of 31.10.2018.

In addition to this, Ministry of Power, Government of India has also brought out
the policy for biomass utilization for power generation through co-firing in pulverized
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coal fired boilers. As per the policy, all fluidized bed and pulverized coal units (coal
based thermal power plants) except those having ball and tube mill, of power generating
utilities, public or private, located in India shall endeavor to use 5-10% blend of
biomass pellets, made primarily, of agro residue along with coal after assessing the
technical feasibility, viz. safety aspects, etc.

(b) The transmission losses in Inter-State Transmission System (ISTS) are of
the order of 2.5 — 3% which are due to technical reasons. Nevertheless, high capacity
transmission corridors of Extra High Voltage level maintain the ISTS losses to minimum

level.

The Inter State Transmission System (ISTS) in the country has been planned to
facilitate smooth transfer of power across state and regional boundaries all over the
country. In this process, robust National Grid has been established leading to One
Nation - One Grid - One Frequency, facilitating power transfer from the resource rich
areas to major load centers of the country with reliability and security. The Cumulative
inter-regional power transfer capacity of the National Grid is expected to increase from
the present level of 1,00,550 MW to about 1,18,050 MW by 2022. As such, there is no
constraint envisaged in transfer of power through ISTS network on long term basis.

To fulfill targets of RE capacity (175 GW) by 2022, various initiatives has been
taken like Green Energy Corridors Scheme, Transmission for Ultra Mega Solar Power
parks, Transmission planning for Renewable Energy Zones (66.5 GW) by 2022 etc.

(c) Electricity is a concurrent subject and distribution of electricity falls under
the purview of the respective State Government / State Power Utility. It is the
responsibility of distribution licensees to plan their distribution system so as to provide
24x7 reliable power to all the consumers and to achieve capacity utilization of their
power Distribution Grids.

Government of India has launched several schemes such as Integrated Power
Development Scheme (IPDS), Deen Dayal Upadhyaya Gram Jyoti Yojana (DDUGJY) and
Ujwal Discom Assurance Yojana (UDAY) to enable States to improve their distribution
infrastructure systems and management of Discoms. Under IPDS/DDUGJY Schemes,
projects involving creation / augmentation of sub-transmission and distribution
infrastructure, metering of distribution transformers/feeders/consumers, provision of
underground and aerial bunched cables including IT enablement of distribution
infrastructures etc. have been taken up.
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Government of India jointly with all States / UTs has also prepared and signed
State specific documents for providing 24x7 power supply to all. The respective
distribution companies have to plan and design their distribution system accordingly
so as to provide reliable and quality 24x7 power to all the consumers in their area of
operation.

Electricity connections under Saubhagya Yojana in Uttar Pradesh
300. DR. ASHOK BAJPAI: Will the Minister of POWER be pleased to state:

(@ the details of the electric connections provided under Saubhagya Yojana in
Uttar Pradesh during the last three years, district-wise; and

(b) the details of the connection to be provided under Saubhagya Yojana during
the next two years in Uttar Pradesh, district-wise?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) and (b) As reported by the State of Uttar Pradesh on Saubhagya portal,
79.80 lakh, households had been electrified in Uttar Pradesh upto 31.03.2019 since
launch of the Scheme with effect from 11.10.2017. Subsequently, State of Uttar Pradesh
have reported that there are around 12.00 lakh un-electrified households, in the State
who were un-willing to take connections earlier but are now willing to take connections.
The State Government have been asked to electrify these households by 31st December,
2019. District-wise details are given in Statement.

Statement

District-wise details of households electrified

SI.  Name of the District Number of households Un-electrified
No. electrified households who

were unwilling earlier

1 2 3 4

1 Agra 66,261 11,407
2 Aligarh 116,897 8,500
3. Allahabad 189,562 75,000

4. Ambedkar Nagar 57,550 10,000
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1 2 3 4
5. Amethi 64,092 5440
6. Auraiya 77,369 10,200
7. Azamgarh 179,851 14,000
8. Baghpat 24,251 2,200
9. Bahraich 214472 8,000
10. Ballia 138,067 10,000
11. Balrampur 86,036 5,000
12, Banda 108,132 14,450
13. Barabanki 120,565 18,800
14. Bareilly 136,750 6,750
15. Basti 130,364 25,000
16. Bijnor 114,379 64,011
17. Budaun 100,475 5,150
18. Bulandshahar 135,881 38,335
19. Chandauli 81,047 17,000
20. Chitrakoot 89,636 11,900
21, Deoria 160,634 2,200
22, Etah 69,973 36,975
23. Etawah 53,826 13,252
24, Faizabad / Ayodhya 102,487 16,880
25. Farrukhabad 93425 25,199
26. Fatehpur 144,821 5,207
21. Firozabad 79,014 15,300
28. Gautam Buddha Nagar 23,850 2,349
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1 2 3 4
29. Ghaziabad 20,429 1,000
30. Ghazipur 141,070 50,000
31 Gonda 158,833 40,800
32. Gorakhpur 220,984 18,000
33. Hamirpur 64,549 10,625
3. Hapur 35,598 1,800
35. Hardoi 215,616 33,320
36. Jalaun 92,992 34,000
37. Jaunpur 204,482 13,000
38. Jhansi 56,621 11,050
39. Jyotiba Phule Nagar / Amroha 83,850 21,187
40. Kannauj 86,274 21,615
41. Kanpur Dehat 93,269 7,650
42. Kanpur Nagar 73,819 9,350
43. Kanshiram Nagar 56,224 32,022
44, Kaushambi 64,452 10,000
45, Kheri 141,143 60,000
46. Kushinagar 179,254 24,800
47. Lalitpur 63,501 14,450
48. Lucknow 95,801 15,620
49. Mahamaya Nagar 54,550 4,250
50. Mahoba 42,774 8,500
51. Mahrajganj 143,604 300

52. Mainpuri 84,383 12,750




Written Answers to

[19 November, 2019]

Unstarred Questions

267

1 2 3 4
53. Mathura 83,798 16,756
54. Mau 87,848 2,000
55. Meerut 56,776 12,184
56. Mirzapur 131,526 7,000
57. Moradabad 130,484 15,659
58. Muzaffarnagar 67,687 1,764
59. Pilibhit 76,100 6,600
60. Pratapgarh 131,670 6,000
61. Rae Bareli 90,357 25,000
62. Rampur 110,536 34,320
63. Saharanpur 115,706 31,774
64. Sambhal 101,048 8,000
65. Sant Kabir Nagar 95,592 15,000
66. Sant Ravidas Nagar (Bhadohi) T7L,777 3,000
67. Shahjahanpur 145,246 3,000
68. Shamli 28,564 3,712
69. Shrawasti 54,621 2,000
70. Siddharthnagar 126,101 25,000
71. Sitapur 205,334 13590
72. Sonbhadra 168,897 7,000
73. Sultanpur 116,136 4,250
74. Unnao 225,645 19,800
5. Varanasi 125,380 2,000
ToTAL 7,980,568 1,200,003
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Measures to meet increased load on grid
301. DR. ASHOK BAJPAI: Will the Minister of POWER be pleased to state:

(@ whether recent drive to connect each house with electric connection has
increased the load to the grid;

(b) if so, the anticipated peak hour load of Uttar Pradesh, district-wise;

(c) if so, whether Government has increased power generation to meet out new
loads;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) Yes, Sir. During the current year, 2019-20 (Upto October, 2019), the peak
electricity demand in the country increased to around 184 Giga Watt (GW) from 177 GW
during the same period last year.

(b) The Peak Demand in the State of Uttar Pradesh during the current year i.e.
2019-20 (upto October, 2019) has been 22,599 MW as compared to 20,498 MW during
the same period last year 2018-19 (upto October, 2018). The increase in Peak Demand
has been due to the load growth which also includes the impact of recent drive to
connect each house with electric connection.

District-wise Peak Demand of the States including Uttar Pradesh, is not being
monitored by Central Electricity Authority, as the same falls in the purview of the
concerned State Government.

(c) and (d) The installed Generation Capacity as on 31.10.2019 is around 364 GW
which is sufficient to meet the increase in demand of the Country. Further during the
current year 2019-20 (Upto October, 2019) the total power generation has increased to
8,43,325 Million Units (MU) from 8,30,464 MU to meet the increased demand in the
electricity grid.

(e) The question does not arise in view of the reply given above for parts (c)
and (d).

Gas based high capacity power plants in India
302. SHRI C.M. RAMESH: Will the Minister of POWER be pleased to state:

(@ how many gas based high capacity power plants are there in different States
of the country, the details thereof;
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(b) how many of them are functional, how many are facing shortage of gas, the
details thereof; and

(c) what action has been taken by Government to make available domestic gas
so that all plants function in optimum capacity, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) State-wise list of 63 gas based power stations in the country with installed
capacity of 23883 MW is given in the Statement (See below).

(b)  As per information available in Central Electricity Authority (CEA), 43 numbers
(about 18279 MW) of gas based power plants in the country have generated power
during the year 2019-20 (April-September, 2019).

At present country is deficit in availability of domestic gas for power sector.
During the year 2019-20 (April-September, 2019), average domestic gas supplied to
power plants is around 19.77 MMSCMD (Million Metric Standard Cubic Meter per Day)
against the allocation of around 86.65 MMSCMD. Some liquefied Natural Gas is being
imported by gas based power plants due to shortage of domestic gas and as per the
requirement of the State.

(c) Domestic gas is being allocated to all sectors including power sector as per
Gas Utilization Policy of the Government and availability of gas. Domestic gas supply
to Power Sector is higher than other sectors including fertilizer sector and balance
requirement of natural gas of different sectors is met by imported Regasified Liquefied
Natural Gas (RLNG) which is under Open General License. Power Plants may also
source RLNG as per their requirement accordingly.

Statement

List of gas based power stations in the country

SI. No Name of State/lUT No. of plants Installed Capacity (MW)
1 2 3 4

1 Rajasthan 3 1023.13

2. Delhi 4 2208.40

3 Uttarakhand 2 450.00

4, Uttar Pradesh 2 1493.14
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1 2 3 4
5. Haryana 1 43159
6. Gujarat 13 7336.41
7. Maharastra 4 3207.00
8. Andhra Pradesh 17 5028.40
9. Tamil Nadu 6 896.30
10. Puducherry 1 3250
11. Assam 5 643.71
12. Tripura 5 1132.10
GRrAND ToTAL 63 23882.68

Electricity production by thermal power stations in the country
303. DR. AMEE YAINIK: Will the Minister of POWER be pleased to state:

(@ the details of total electricity production by thermal power stations in the
country;

(b) how many new thermal power stations have been established in the country
during the last three years; and

(c) whether Government proposes to construct new thermal power plants in the
future, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) Details of power generation from thermal power stations of 25 MW and
above in the country during the last three years is given as under:

Fuel Monitored Capacity Generation (Million Units)
as on 30.10.2019 MW  2017-18 2018-19 2019-20
(up to-Oct. 19)*

1 2 3 4 5

Coal 197682.50 951754.51 987681.83 565356.03

Lignite 6260.00 34836.14 34583.50 18391.35
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1 2 3 4 5
Natural Gas 23882.68 50154.78 49832.89 29743.60
Diesel 509.71 260.71 12480 68.88
Naptha 70158 52.96 0.86 0.00
TotaL 229036.47 1037059.10 1072223.88 613559.86
(Thermal)

* Provisional based on Actual-Cum-Assessment

(b) The details of new Thermal Power Plants established during the last three
years in the country is given below (as on 31.10.2019).

FY Central Sector State Sector Private Sector Total

No. of Cap. No. of  Cap. No. of Cap. No of Cap.
units (MW) units (MW) units (MW) units (MW)

2017-18 5 3170 4 1760 12 3780 21 8710
2018-19 4 1960 5 2849 3 972 12 5781
2019-20 * 3 1980 2 2120 1 45 6 4145
ToTaL 12 7110 11 6729 16 4797 39 18636

* Upto October, 2019

() As per section 7 of Electricity Act 2003, "Any generating company may
establish, operate and maintain a generating station without obtaining a license under
this act if it complies with the technical standards relating to connectivity with the
grid". Therefore, any corporate body or individual can invest in Thermal Power Generation

without seeking permission from the government.
Impact of UDAY scheme on States
1304. SHRI MAHESH PODDAR: Will the Minister of POWER be pleased to state:

(@ the details of special financial aid (grant) provided to those States who
participated in UDAY scheme, State-wise;

tOriginal notice of the question was received in Hindi.
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(b) whether it is a fact that participating States of UDAY scheme are expected
to undergo certain improvement in areas like electricity, production, distribution,
transmission, etc.; and

(c) ifso, the details of improvements carried out by the States in above mentioned
areas?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) There is no provision for special financial aid (grants) to States under Ujwal
Discom Assurance Yojana (UDAY) from the Government of India.

(b) Yes, Sir. UDAY is a scheme for financial turnaround of Power Distribution
Companies (DISCOMs) with an objective to improve the operational & financial efficiency
of the state DISCOMs. DISCOM for the purpose of this scheme may include combined
generation, transmission and distribution undertakings.

(c) As aresult of participation under UDAY, State Power Distribution Utilities
have reported improvement which include, (i) Reduction in Aggregate Technical &
Commercial (AT&C) losses from 20.81% in FY 2015-16 to 18.19% in FY 2018-19 (ii)
Reduction in Average Cost of Supply (ACS) - Average Revenue Realised (ARR) gap
from 60 paise per unit in FY 2015-16 to 27 paise per unit in FY 2018-19.

Electrification and allocation of funds for Bihar

1305. SHRI AHMAD ASHFAQUE KARIM: Will the Minister of POWER be pleased
to state:

(@ the quantum of funds allocated by Government of India for the electrification
in the villages of State of Bihar during the last three years;

(b) the number of villages of Bihar where the electrification has been completed
and by when the villages deprived of electrification are planned to be electrified; and

(c) the district-wise details of the electrification done in Bihar?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) No upfront allocation of funds is made to any State under Deen Dayal
Upadhyaya Gram Jyoti Yojana (DDUGJY). Funds are only released against sanctioned
projects in installments based on the reported utilisation of amount of the previous
installment(s) and fulfillment of stipulated conditionalities.

tOriginal notice of the question was received in Hindi.
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Grant of ¥ 4467 crore, has been disbursed to the state of Bihar under DDUGJY
during the last three years i.e. 2016-17, 2017-18 and 2018-19.

(b) and (c) The State of Bihar has reported that all the inhabited census villages
stand electrified as on 28.04.2018.

Electric vehicles

306. KUMARI SELJA:
SHRI P. BHATTACHARYA:

Will the Minister of POWER be pleased to state:

(@ whether it is a fact that Governments encouraging people to use electric
vehicles instead of gasoline/diesel vehicles;

(b) whether any action has been taken to provide infrastructures like charging
stations for the said vehicles; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) Government is providing incentives to the consumers for adoption of
Electric Vehicles (EVs). Some of the incentives are as follows:

(i) Faster Adoption and Manufacturing of Electric \Vehicles in India: Phase Il
(FAME-I1) scheme has been launched with total fund allocation of INR 10,000 crores
during year 2019-22 to incentivize EV adoption for shared mobility in India. INR 1000
crore has been allocated for establishment of EV charging infrastructure.

(i) Incentives defined in Union Budget 2019:
. GST: The government has reduced the GST on EVs from 12% to 5%

. Income tax rebate of up to INR 1.5 lakhs on interest payable on loans for
purchase of EVs

. Customs duty exemptions on parts exclusively used in EVs (e-drive assembly,
on-board charger, e-compressor, and charging gun).

(b) and (c) Following actions have been taken to facilitate installation of charging
infrastructure for electric vehicles:
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307.

No license requirement for charging of Electric Vehicles: Ministry of Power
on 13.04.2018 has issued a clarification on Charging Infrastructure for Electric
Vehicles with reference to the provisions of the Electricity Act, 2003. It has
been clarified that during the activity of charging of battery for use in
electric vehicles, the charging station does not perform any of the activities
namely transmission, distribution or trading of electricity, which require
license under the provisions of the Act (vis-a-vis Section 12 of Electricity
Act, 2003), hence the charging of batteries of electric vehicles through
charging station does not require any license under the provisions of
Electricity Act, 2003.

Charging Infrastructure for Electric Vehicles - Revised Guidelines and
Standards: The Ministry of Power had notified "Charging Infrastructure for
Electric Vehicles - Guidelines and Standards™ dated 14.12.2018, which were
subsequently revised based on the suggestions received from various
stakeholders and were notified on 01.10.2019.

Grid Connectivity and Safety regulations: Central Electricity Authority has
issued amendments to following regulations of CEA:

1. Central Electricity Authority (Technical Standards for Connectivity to
the Distributed Generation Resources) Amendment Regulations, 2019.

2. Central Electricity Authority (Measures relating to Safety and Electric
Supply) Amendment Regulations, 2019.

Energy Efficiency Services Limited (EESL) has installed 65 public chargers
across Delhi, Chennai, Nagpur and Noida. Additionally, EESL has
commissioned 300 AC and 170 DC captive chargers across all offices where
EVs have been delivered by EESL.

NTPC has installed 57 number of chargers in Delhi, Gurugram, Faridabad,
Greater Noida, Bhopal Vishakhapatnam. Further, NTPC has installed more
than 55 chargers at all its regional and corporate offices.

Companies generating power in the country

DR. L. HANUMANTHAIAH:
SHRI VIJAY PAL SINGH TOMAR:

Will the Minister of POWER be pleased to state:
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(@ the number of companies generating power in the country both in private

sector and Government sector;

(b) the details of cost of production of power by each of these units, unit-wise;
and

(c) the rate per unit of power sold by these companies, the company-wise

details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) The number of companies generating power from conventional sources in
the country both in private sector and Government Sector are 167 (which have plant
capacity of more than 25 MW of power) as on 31.10.2019. The sector wise break up
of these companies is given in the Statement-1 (See below).

(b) and (c) As per the latest information submitted by the generators to Central
Electricity Authority (CEA), the rate of sale of power for the year 2017-18 for Government
Sector (State Sector and Central Sector) as well as Private Sector for thermal, hydro and
nuclear power stations of India is given in the Statement-II.

Statement-I

Sector-wise break up for companies generating power in the country both in
private sector and Government Sector

SI.No. Sector Number of Companies/Utilities
1 Central Sector (including Joint Ventures) 19
2. State Sector 43
3 Private Sector 105

TotaL No. of Companies/Utilities 167




Statement-11

Unit-wise rate of sale of power for the year 2017-18 for Government Sector (State Sector and Central Sector)
as well as Private Sector for thermal, hydro and nuclear power stations of India.

0] SIBMSUY USNIIM\  9/2

Name of Utility/Power Station Sector Utility Installed Rate of Sale of
Capacity Power as approved
(MW) by CERC/SERC
(Paise/Kwh)
1 2 3 4 5
BAIRA SIUL HPS Central Sector NHPC Ltd. 180.00 192.60
CHAMERA- | HPS Central Sector NHPC Ltd. 540.00 221.86
CHAMERA- Il HPS Central Sector NHPC Ltd. 300.00 198.30
CHAMERA- Il HPS Central Sector NHPC Ltd. 231.00 424.68
PARBATI - Il HPS Central Sector NHPC Ltd. 520.00 547.50
DHAULI GANGA HPS Central Sector NHPC Ltd. 280.00 302.28
DULHASTI HPS Central Sector NHPC Ltd. 390.00 557.24
SALAL HPS Central Sector NHPC Ltd. 690.00 116.52
TANAKPUR HPS Central Sector NHPC Ltd. 94.20 313.64
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URI HPS -I
URI HPS - II

SEWA - 11

ANTA CCPP

AURAIYA CCPP
BADARPUR TPS

DADRI COAL- | (NCTPP)
DADRI COAL - II (NCTPP)
DADRI CCPP
FARIDABAD CCPP
RIHAND STPS |

RIHAND STPS Il
RIHAND STPS II
SINGRAULI STPS
TANDA TPS

UNCHAHAR TPS |

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

NHPC

NHPC

NHPC

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

480.00

240.00

120.00

419.33

663.36

705.00

840.00

980.00

829.78

431.59

1000.00

1000.00

1000.00

2000.00

440.00

420.00

161.64

482.90

432.84

468.00

499.00

445.00

405.00

440.00

380.00

369.00

212.00

214.00

277.00

201.00

408.00

376.00
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1 2 3 4 5
UNCHAHAR TPS I Central Sector NTPC Ltd. 420.00 368.00
UNCHAHAR TPS 11 Central Sector NTPC Ltd. 210.00 406.00
NARORA APS. 1 & 2 Central Sector NPCIL 440.00 319.91
RAJASTHAN APS. 2,345 & 6 Central Sector NPCIL 1080.00 405.14
NJHPS Central Sector SJVNL 1500.00 238.20
RAMPUR HPS Central Sector SJVNL 412.02 322.60
TEHRI HPP Central Sector THDC 1000.00 508.00
KOTESHWAR HEP Central Sector THDC 400.00 521.00
BTPS(R&M) State Sector Bihar State PGCL 220.00 410.00
MTPS STAGE - | Central Sector Kanti Bijlee Utpadan N Ltd. 220.00 450.00
MTPS STAGE - I Central Sector Kanti Bijlee Utpadan N Ltd. 195.00 496.90
SIKIDIRI HYDEL (SUBERNREKHA) State Sector Jharkhand UUNL 130.00 157.00
BALIMELA HPS. State Sector Odisha HPCL 510.00 82.50
HIRAKUD HEP State Sector Odisha HPCL 275.50 144.72
CHIPLIMA HEP State Sector Odisha HPCL 72.00 53.28
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RENGALI HPS.

UPPER INDRAVATI HPS.

UPPER KOLAB HPS.

IB TPS UNITS 1&2

CHUZACHEN HEP

TENUGHAT TPS

DURGAPUR PROJECTS Ltd.

KOLAGHAT THERMAL POWER STATION

BAKRESHWAR THERMAL POWER PLANT

BANDEL THERMAL POWER STATION

SANTHALDIH THERMAL POWER STATION

SAGARDIGHI THERMAL POWER PROJECT

JALDHAKA H E P

RAMAM H E P

TEESTA CANAL FALLS

PURULIA PUMPED STORAGE PROJECT

State Sector

State Sector

State Sector

State Sector

Private Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

Odisha HPCL
Odisha HPCL
Odisha HPCL
Odisha PGCL

Gati Infra. Pvt. Ltd.
Tenughat Vidyut Nigam Ltd.
DPL

West Bengal PDCL
West Bengal PDCL
West Bengal PDCL
West Bengal PDCL
West Bengal PDCL
West Bengal SEDCL
West Bengal SEDCL
West Bengal SEDCL

West Bengal SEDCL

250.00

600.00

320.00

420.00

110.00

420.00

660.00

1260.00

1050.00

450.00

500.00

1600.00

44.00

51.00

67.50

900.00

118.20

77.50

55.74

241.70

306.00

390.00

433.22

393.20

371.29

372.22

384.27

354.60

689.00

689.00

689.00

689.00
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1 2 3 4 5
MINI MICRO State Sector West Bengal SEDCL 14.05 689.00
PANIPAT TPS - Il (Unit 5) State Sector HPGCL 210.00 536.00
PANIPAT TPS - Il (Unit 6) State Sector HPGCL 210.00 521.00
PANIPAT TPS - Il (Unit 7) State Sector HPGCL 250.00 448.00
PANIPAT TPS - Il (Unit 8) State Sector HPGCL 250.00 453.00
DCRTPP (UNIT 1 to 2) Y. NAGAR State Sector HPGCL 600.00 448.00
RGTPP (UNIT 1 to 2), KHEDAR, HISSAR State Sector HPGCL 1200.00 444.00
WYC HYDEL STATION State Sector HPGCL 62.40 217.00
SOLAR State Sector HPGCL 10.00 488.00
GIRI POWER HOUSE State Sector HPSEB 60.00 83.00
ANDHRA POWER HOUSE State Sector HPSEB 16.95 129.00
BHABA POWER HOUSE/SANJAY P HOUSE State Sector HPSEB 120.00 72.00
GHANVI POWER HOUSE State Sector HPSEB 22.50 225.00
BASSI POWER HOUSE State Sector HPSEB 66.00 76.00
BINWA POWER HOUSE State Sector HPSEB 6.00 210.00

[VHEVS VACYY] 0] SJamsuy USHLIM 082

suonsand paJeisun



GAJ POWER HOUSE

BANER POWER HOUSE

HOLI POWER HOUSE

THIROT POWER HOUSE

KHAULI POWER HOUSE

LARJI POWER HOUSE

NOGLI POWER HOUSE

CHABA POWER HOUSE

RUKTI POWER HOUSE

KILLAR

BHABA AUGUMENTATION POWER HOUSE

BS CHAMBA

GUMMA

INDRAPRASTHA GAS TURBINE POWER STN.

PRAGATI POWER STATION-I

PPS-111

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

HPSEB

HPSEB

HPSEB

HPSEB

HPSEB

HPSEB

HPSEB

HPSEB

HPSEB

HPSEB

HPSEB

HPSEB

HPSEB

IPGCL

PPCL

PPCL

10.50

12.00

3.00

4.50

12.00

126.00

2.50

1.75

1.50

0.30

4.50

0.45

3.00

270.00

330.00

1371.20

284.00

172.00

225.00

225.00

225.00

220.00

339.00

280.00

147.00

225.00

225.00

214.00

225.00

396.00

445.00

410.00
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1 2 3 4 5
LOWER JHELUM State Sector J&KPDC 105.00 51.00
UPPER SINDH -1 SUMBAL KANGAN State Sector J&KPDC 22.60 63.00
UPPER SINDH -II KANGAN State Sector J&KPDC 105.00 85.00
GANDHARBAL State Sector J&KPDC 15.00 47.00
KARNAH MPH State Sector J&KPDC 2.00 310.00
CHENANI | State Sector J&KPDC 23.30 66.00
CHENANI 11 State Sector J&KPDC 2.00 93.00
CHENANI [l UDHAMPUR State Sector J&KPDC 7.50 142.00
IQBAL MHP KARGIL State Sector J&KPDC 3.75 185.00
IGO MERCHELLONG State Sector J&KPDC 3.00 297.00
PAHALGAM MHP State Sector J&KPDC 4.50 329.00
MARPACHOO State Sector J&KPDC 0.75 298.00
HAFTAL State Sector J&KPDC 1.00 287.00
SANJAK State Sector J&KPDC 1.26 360.00
BHADERWAH State Sector J&KPDC 1.50 89.00
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BAZGO

SUMOOR

HUNDER

BHEP 11

BAGLIHAR HEP |

IGSTPS, JHAJIAR

JHAJJAR POWER LIMITED MGTPP
SHRINAGAR HEP

GAMA INFRAPROP CCPP

JP BINA TPP

ANUPPUR THERMAL POWER STATION
ESSAR POWER MP Ltd.

MALANA HEP

MALANA STAGE-II HPS

BASPA 1l HEP

ALLAIN DUHANGAN HEP

State Sector

State Sector

State Sector

State Sector

State Sector

Central Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

J&KPDC

J&KPDC

J&KPDC

J&KPDC

J&KPDC

APCPL

CLP India Pvt. Ltd.
Alaknanda HPCL
Gama Infraprop Pvt.
JP Power Ventures Ltd.
MB POWER

Essar Power Mp Ltd
MALANA PCL

EVEREST PPL

JSW Hydro Energy Ltd.

AD Hydro Power Ltd.

0.30

0.10

0.40

450.00

450.00

1500.00

1320.00

330.00

225.00

500.00

1200.00

600.00

86.00

100.00

300.00

192.00

333.00

354.00

262.00

269.00

269.00

457.70

414.00

476.00

499.00

483.00

387.30

323.00

327.09

478.60

139.00

366.13
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1 2 3 4 5
KASHANG HEP State Sector HPPCL 195.00 220.00
SAINJ HEP State Sector HPPCL 100.00 383.00
RAJ WESTPOWER Ltd. RAJASTHAN Private Sector JSW Energy Ltd. 1080.00 401.00
RAJPURA TPS Private Sector Nabha Power Ltd. 1400.00 441.50
KHAMBERKHERA Private Sector Bajaj Energy Pvt. Ltd. 90.00 610.00
BARKHERA Private Sector Bajaj Energy Pvt. Ltd. 90.00 611.00
MAQSOODAPUR Private Sector Bajaj Energy Pvt. Ltd. 90.00 600.00
UTRAULA Private Sector Bajaj Energy Pvt. Ltd. 90.00 580.00
KUNDARKHI Private Sector Bajaj Energy Pvt. Ltd. 90.00 562.00
LALITPUR PGCL Private Sector Bajaj Energy Pvt. Ltd. 1980.00 502.00
PRAYAGRAJ PGCL Private Sector Prayagaraj PGCL 1980.00 372.00
INDIRA SAGAR HPS Central Sector NHDC Ltd. 1000.00 588.13
GANDHAR CCPP Central Sector NTPC Ltd. 657.39 301.00
SOLAPUR Central Sector NTPC Ltd. 660.00 546.00
KAWAS CCPP Central Sector NTPC Ltd. 656.20 304.00
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KORBA | & 1l

KORBA 11

SIPAT STPS |

SIPAT STPS 1l

VINDHYACHAL STPS |

VINDHYACHAL STPS I

VINDHYACHAL STPS 11l

VINDHYACHAL STPS IV

VINDHYACHAL STPS V

MOUDA TPP STAGE |

MOUDA TPP STAGE I

RATNAGIRI GAS & POWER PVT. Ltd.

TARAPUR 1 & 2

KOTA THERMAL POWER STATION

SURATGARH TPS

CHHABRA TPP

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

State Sector

State Sector

State Sector

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

NTPC

RGPPL

NPCIL

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

RRVUNL

RRVUNL

RRVUNL

2100.00

500.00

1980.00

1000.00

1260.00

1000.00

1000.00

1000.00

500.00

1000.00

1320.00

1967.08

320.00

1240.00

1500.00

1000.00

192.00

266.00

255.00

252.00

239.00

214.00

252.00

304.00

311.00

467.00

399.00

550.00

205.83

349.00

440.00

390.00

0] SI9MSUY USNIIIM

[6T0Z “4aquisnoN 6T]

suonsand) paieisun

G8¢



1 2 3 4 5
RAMGARH GT POWER PROJECT State Sector RRVUNL 270.50 385.00
DHOLPUR C C POWER PROJECT State Sector RRVUNL 330.00 556.00
MAHI HYDEL POWER STATION State Sector RRVUNL 140.00 279.00
MINI MICRO HYDEL (MMH) P S State Sector RRVUNL 23.85 378.00
KALISINDH TPP State Sector RRVUNL 1200.00 456.00
KHARA HEP State Sector UPJVNL 72.00 74.00
MATATILLA HEP State Sector UPJVNL 30.60 65.00
OBRA HEP State Sector UPJVNL 99.00 59.00
RIHAND State Sector UPJVNL 300.00 55.00
BHOLA, SALAWA, RANIRGAIJINI, CHITTAU State Sector UPJVNL 13.70 266.00
RA,UGC SHP
BELKA SHP State Sector UPJVNL 3.00 216.00
SHEETLA SHP State Sector UPJVNL 3.60 150.00
ANPARA A TPS State Sector UPRVUNL 630.00 256.23
ANPARA B TPS State Sector UPRVUNL 1000.00 218.60
ANPARA D State Sector UPRVUNL 1000.00 326.96
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HARDUAGANJ TPS
HARDUAGANJ EXTN. TPS
OBRA A TPS

OBRA B TPS

PANKI TPS

PARICHHA TPS
PARICHHA EXTN. TPS
PARICHHA EXTN. ST. 2 TPS
CHIBRO (YAMUNA) HPS
CHILLA HPS

DHAKRANI HPS
DHALIPUR HPS
KHATIMA HPS

KHODRI HPS

KULHAL HPS

TILOTH HPS

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

UPRVUNL

UPRVUNL

UPRVUNL

UPRVUNL

UPRVUNL

UPRVUNL

UPRVUNL

UPRVUNL

Uttarakhand JVNL

Uttarakhand JVNL

Uttarakhand JVNL

Uttarakhand JVNL

Uttarakhand JVNL

Uttarakhand JVNL

Uttarakhand JVNL

Uttarakhand JVNL

105.00

500.00

94.00

1000.00

210.00

220.00

420.00

500.00

240.00

144.00

33.75

51.00

41.40

120.00

30.00

90.00

561.76

476.76

394.27

285.77

583.53

517.67

438.60

478.68

86.30

87.60

139.00

165.00

184.30

99.40

107.70

145.90
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1 2 3 4 5
MANERI BHALI - Il HPS State Sector Uttarakhand JVNL 304.00 165.10
RAMGANGA HPS State Sector Uttarakhand JVNL 198.00 107.90
AMRAVATI TPP Private Sector Rattanindia Power Ltd. 1350.00 383.64
ADANI POWER RAJASTHAN Ltd. Private Sector Adani Power Ltd. 1320.00 363.66
(1200 MW PPA RAJASTHAN DISCOM)

SABARMATI THERMAL POWER STAN. Private Sector Torrent Power Ltd. 422.00 454.45
VEDANTA Ltd. (P. P. -I) Private Sector Vedanta Ltd. 30.00 240.00
VEDANTA Ltd. (P. P. -II) Private Sector Vedanta Ltd. 30.00 240.00
GSEG-HAZIRA, 156.10 MW State Sector Gujarat S Ene.Gen. Ltd. 156.10 656.00
GSEG-HAZIRA, 351.43 MW State Sector Gujarat S Ene.Gen. Ltd. 351.43 589.00
GPPC, CCPP State Sector GSPC Ripavav PCL 702.86 499.00
PONTEMOL DIV-VII CURCHOREM Private Sector Goa Sponge and Power 12.00 240.00
165 MW POWER PLANT (STATION-II) Private Sector Gujarat Industries PCL 165.00 475.92
145 MW POWER PLANT (STATION-I) Private Sector Gujarat Industries PCL 145.00 404.06
SURAT LIG. P P (SLPL STATION-I) Private Sector Gujarat Industries PCL 250.00 269.90
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SURAT LIG. P P (SLPP STATION -I1I)
AKRIMOTA T P S

LANCO AMARKANTAK TPP PATHADIH, U-I
LANCO AMARKANTAK TPP PATHADIH, U-II
BHILAI EXPANSION POWER PLANT

KSK MAHANADI POWER COM PVT LTD.
JINDAL POWER LTD. STPPS-I

JINDAL POWER LTD. STPPS-Ili

DAHANU TPS

TROMBAY UNIT 5

TROMBAY UNIT 7

TROMBAY UNIT 8

BHIRA

BHIVPURI

KHOPOLI

MUNDRA UMPP

Private Sector

State Sector

Private Sector

Private Sector

Central Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Gujarat Industries PCL
Gujarat Mineral DCL

Lanco Amarkan. Power Ltd.
Lanco Amarkan. Power Ltd.
NTPC SAIL PCPL

KMPCL

Jindal Power Ltd., TAMNAR
Jindal Power Ltd., TAMNAR
AEML

Tata Power Com. Ltd.

Tata Power Com. Ltd.

Tata Power Com. Ltd.

Tata Power Com. Ltd.

Tata Power Com. Ltd.

Tata Power Com. Ltd.

Tata Power Com. Ltd.

250.00

250.00

300.00

300.00

500.00

1800.0 0

1000.0 0

2400.0 0

500.00

500.00

180.00

250.00

300.00

75.00

72.00

4150.0 0

360.03

234.00

303.00

282.00

354.87

420.00

348.00

430.00

460.00

508.47

298.66

488.28

152.00

358.00

576.00

258.00
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1 2 3 4 5
BHANDARDARA HEP PHASE I Private Sector Dodson Lindblom Hydro 34.00 493.00
NEYVELI TPS | Central Sector Neyveli LIG. Corp. Ltd. 600.00 523.00
NEYVELI TPS- | EXPN. Central Sector Neyveli LIG. Corp. Ltd. 420.00 376.70
NEYVELI TPS-1I Central Sector Neyveli LIG. Corp. Ltd. 1470.00 373.40
VALLUR TPS Central Sector NTECL 1500.00 472.80
NEYVELI BARSINGSAR Central Sector Neyveli LIG. Corp. Ltd. 250.00 350.00
NEYVELI TPS-1I EXPN Central Sector Neyveli LIG. Corp. Ltd. 500.00 524.90
NEYVELI TAMILNADU POWER Ltd., JV Central Sector Neyveli LIG. Corp. Ltd. 1000.00 469.50
RAMAGUNDEM STPS | & 11 Central Sector NTPC Ltd. 2100.00 309.00
RAMAGUNDEM STPS I Central Sector NTPC Ltd. 500.00 311.00
SIMHADRI | Central Sector NTPC Ltd. 1000.00 377.00
SIMHADRI 11 Central Sector NTPC Ltd. 1000.00 438.00
TARAPUR 3 & 4 Central Sector NPCIL 1080.00 305.44
KAIGA 1,2,3,4 Central Sector NPCIL 880.00 363.60
MADRAS APS. 1 & 2 Central Sector NPCIL 440.00 278.80
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KKNPP-1 & 2

Dr. NTTPS (VIJAYAWADA TPS)
Dr. NTTPS - IV (VIJAYAWADA TPS - 4)
RAYALASEEMA TPP-I
RAYALASEEMA TPP-II
RAYALASEEMA TPP-I1I
SRISAILAM (SRBHES)

UPPER SILERU

LOWER SILERU

DONKARAI

PENNA AHOBILAM (PABRHES))
CHETTIPETA

MUCHKUND

NSTPHES

NAGARJUNASAGAR RCPH

TUNGABHADRA HES & HAMPI (AP Share)

Central Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

NPCIL

APGENCO

APGENCO

APGENCO

APGENCO

APGENCO

APGENCO

APGENCO

APGENCO

APGENCO

APGENCO

APGENCO

APGENCO

APGENCO

APGENCO

APGENCO

2000.0 0

1260.0 0

500.00

420.00

420.00

210.00

770.00

240.00

460.00

25.00

20.00

1.00

120.00

50.00

90.00

72.00

409.04

458.00

458.00

458.00

458.00

458.00

458.00

458.00

458.00

458.00

458.00

458.00

458.00

458.00

458.00

458.00
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KOTHAGUDEM STA (KTPS O&M) State Sector TSPGENCO 720.00 424.00
KOTHAGUDEM TPS (KTPS-V) State Sector TSPGENCO 500.00 338.00
KOTHAGUDEM TPS (KTPS-VI) State Sector TSPGENCO 500.00 431.00
RAMAGUNDEM TPS B State Sector TSPGENCO 62.50 412.00
KAKATHIYA TPP (KTPP)-I State Sector TSPGENCO 500.00 414.00
KAKATHIYA TPP (KTPP)-11 State Sector TSPGENCO 600.00 426.00
RAICHUR TPS 1 to 7 State Sector KPCL 1470.00 405.00
RAICHUR TPS 8 State Sector KPCL 250.00 439.00
BELLARI TPS 1 State Sector KPCL 500.00 537.00
BELLARI TPS 2 State Sector KPCL 500.00 518.00
BELLARI TPS 3 State Sector KPCL 700.00 611.00
BHADRA PH State Sector KPCL 39.20 427.00
GERUSOPPA PH State Sector KPCL 240.00 209.00
GHAT PRABHA HEP State Sector KPCL 47.39 204.00
KADRA HPS State Sector KPCL 150.00 239.00
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NAGJHARI & SUPA PH

KODASALLI DPH

MUNIRA.+MGH+SHIMSHA
PH+SHIVASAMUDRAM PH

SHARAVATHY VALLEY PROJECT
& LINGANAMAKKI PH

ALMATTI DPH

VARAHI UGPH

MALPRABHA MINI HYDEL

IDAMALAYAR HPS

IDUKKI HPS

KAKKAD HPS

KALLADA HPS

KUTTIADI + KES+ KAES

KUTTIADI TAIL RACE

LOWER PERIYAR HPS

MALANKARA HPS

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

KPCL

KPCL

KPCL

KPCL

KPCL

KPCL

KPCL

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

1000.00

120.00

236.40

1090.00

290.00

460.00

2.40

75.00

780.00

50.00

15.00

225.00

3.75

180.00

10.50

85.42

169.00

100.00

52.00

166.00

170.00

340.00

105.00

105.00

105.00

105.00

105.00

105.00

105.00

105.00
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MATTUPETTY State Sector KSEB 2.00 105.00
MALAMPUZHA State Sector KSEB 2.50 105.00
CHEMBUKADAVU ST | State Sector KSEB 2.70 105.00
CHEMBUKADAVU ST I State Sector KSEB 3.75 105.00
URUMI ST | State Sector KSEB 3.75 105.00
URUMI ST I State Sector KSEB 2.40 105.00
LOWER MEENMUTTY State Sector KSEB 3.50 105.00
NERIAMANGLAM State Sector KSEB 77.65 105.00
PALLIVASAL HPS State Sector KSEB 37.50 105.00
PANNIAR HPS State Sector KSEB 32.40 105.00
PORINGALKUTHU State Sector KSEB 36.00 105.00
PEPPARA State Sector KSEB 3.00 105.00
POOZHITHODE State Sector KSEB 4.80 105.00
PEECHI State Sector KSEB 1.25 105.00
RANI-PERUNADU State Sector KSEB 4.00 105.00
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SABARIGIRI HPS

SENGULAM HPS

SHOLAYAR HPS

VILANGAD

BARAPOLE

VELLATHOOVAL

CHIMONY

ADYANPARA

PERUMTHENARUVI

PADINJATTINKARA

ULLUNKAL

IRUTTUKKANAM

PAMPUMKAYAM

KARIKKAYAM

MEENVALLOM

KALLAR

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

KSEB

340.00

51.20

54.00

7.50

15.00

3.60

2.50

3.50

6.00

0.01

7.00

4.50

0.11

10.50

3.00

0.05

105.00

105.00

105.00

105.00

105.00

105.00

105.00

105.00

105.00

105.00

244.00

270.00

488.00

416.00

488.00

488.00
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MINICOY Central Sector Lakshadweep 3.40 563.46
KAVARATTI Central Sector Lakshadweep 3.20 563.46
AMINI Central Sector Lakshadweep 2.65 563.46
ANDROTT Central Sector Lakshadweep 2.19 563.46
KALPENI Central Sector Lakshadweep 1.75 563.46
AGATTI Central Sector Lakshadweep 1.95 563.46
KADMAT Central Sector Lakshadweep 1.90 563.46
KILTAN Central Sector Lakshadweep 1.50 563.46
CHETLET Central Sector Lakshadweep 1.00 563.46
BITRA Central Sector Lakshadweep 0.43 563.46
BANGARAM Central Sector Lakshadweep 0.18 563.46
KARAIKAL CCGPP State Sector Puducherry PCL 32.50 324.00
METTUR (MTPS-I) State Sector TN Gen. & Dis. Corp. Ltd. 840.00 590.01
METTUR (MTPS-I11) State Sector TN Gen. & Dis. Corp. Ltd. 600.00 590.01
NORTH CHENNAI (NCTPS-I) State Sector TN Gen. & Dis. Corp. Ltd. 630.00 425.00
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NORTH CHENNAI (NCTPS-I1)
TUTICORIN (TTPS)
KOVILKALAPPAL
VALUTHUR
KUTTALAM

BBPH

PYKARA

PYKARA MINI MICRO
MOYAR
MARAVAKANDY
KUNDAH-I
KUNDAH-II
KUNDAH-III
KUNDAH-IV
KUNDAH-V

KUNDAH-VI (PARSON VALLEY)

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

TN

TN

TN

TN

TN

TN

TN

TN

TN

TN

TN

TN

TN

TN

TN

TN

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Ro

R R R P R R

Ro

Ro

R R R R

Dis.

Dis.

Dis.

Dis.

Dis.

Dis.

Dis.

Dis.

Dis.

Dis.

Dis.

Dis.

Dis.

Dis.

Dis.

Dis.

Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.

Corp.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

1200.00

1050.00

107.88

187.20

101.00

120.00

59.20

2.00

36.00

0.75

60.00

175.00

180.00

100.00

40.00

30.00

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01
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METTUR DAM State Sector TN Gen. & Dis. Corp. Ltd. 50.00 590.01
METTUR TUNNEL State Sector TN Gen. & Dis. Corp. Ltd. 200.00 590.01
BARRIAGE-I State Sector TN Gen. & Dis. Corp. Ltd. 30.00 590.01
BARRIAGE-II State Sector TN Gen. & Dis. Corp. Ltd. 30.00 590.01
BARRIAGE-III State Sector TN Gen. & Dis. Corp. Ltd. 30.00 590.01
BARRIAGE-IV State Sector TN Gen. & Dis. Corp. Ltd. 30.00 590.01
BHAVANI SAGAR State Sector TN Gen. & Dis. Corp. Ltd. 8.00 590.01
POONACHI State Sector TN Gen. & Dis. Corp. Ltd. 2.00 590.01
SATHANOOR State Sector TN Gen. & Dis. Corp. Ltd. 7.50 590.01
MUKURTHY State Sector TN Gen. & Dis. Corp. Ltd. 0.70 590.01
THIRUMOORTHY State Sector TN Gen. & Dis. Corp. Ltd. 1.95 590.01
PERIYAR State Sector TN Gen. & Dis. Corp. Ltd. 168.00 590.01
VAIGAI State Sector TN Gen. & Dis. Corp. Ltd. 19.00 590.01
SURULIYAR State Sector TN Gen. & Dis. Corp. Ltd. 35.00 590.01
PAPANASAM State Sector TN Gen. & Dis. Corp. Ltd. 32.00 590.01
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SERVALAR
SARKARPATHY

ALIYAR

KADAMPARAI
SHOLAYAR-I
SHOLAYAR-II

KODAYAR-I

KODAYAR-II

ALIYAR MINI

PYKARA ULTIMATE
AMARAVATHY

BHAVANI RBC

BHAVANI KATTALAI (BKB)(I,I1&I1l, BB 1 & 1)
PERUNCHANI

HINDUJA NATIONAL PCL

SRI DAMODARAM STPS *

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

Private Sector

State Sector

TN

TN

TN

TN

TN

TN

TN

TN

TN

TN

TN

TN

TN

TN Gen.
Hinduja National

APPDCL

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Gen.

Ro

Dis.

Ro

Dis.

Dis.

Dis.

Dis.

R R R R

Dis.

Ro

Dis.

Ro

Dis.

Ro

Dis.

Dis.

Dis.

Dis.

R R R R

Dis.

& Dis.

Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.
Corp.

Corp.

PCL

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

20.00

30.00

60.00

400.00

70.00

25.00

60.00

40.00

2.50

150.00

4.00

8.00

110.00

1.30

1040.00

1600.00

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

590.01

382.00

363.00
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MEENAKSHI ENERGY Ltd. PH-I Private Sector Meenakshi Energy Pvt. Ltd. 300.00 379.00
UDUPI POWER COR. Ltd. (Karnatak Private Sector Adani Power Ltd. 1200.00 467.00
Discom-1080 MW)

SPECTRUM POWER GENERATION Ltd. Private Sector SPECTRUM PG Ltd. 205.25 332.50
TAQA NEYVELI POWER COM. PVT. Ltd. Private Sector TAQA NEYVELI 250.00 462.00
IL&FS TN P COM. Ltd. Private Sector IL&FS TN P COM. Ltd. 600.00 519.00
IL&FS TN P COM. Ltd. Private Sector IL&FS TN P COM. Ltd. 600.00 412.00
DURGAPUR STEEL TPS Central Sector DVC 1000.00 381.40
DURGAPUR TPS Central Sector DvC 210.00 400.60
RAGHUNATHPUR TPS Central Sector DvC 1200.00 416.70
MAITHON HYDEL STA. Central Sector DvC 63.20 292.00
KODERMA TPS Central Sector DvC 1000.00 360.80
PANCHET HPS. Central Sector DvC 80.00 176.50
RANGIT HPS Central Sector NHPC Ltd. 60.00 365.96
TEESTA V HPS Central Sector NHPC Ltd. 510.00 231.92
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TLDP-III

TLDP-1V

KUDGI |

FARAKKA STPS | & 11

FARAKKA STPS 111

BONGAINGAON TPS

KAHALGAON TPS |

KAHALGAON TPS 11

BARH-II

TALCHER TPS

TALCHER KANIHA 1

TALCHER KANIHA 11

IPP-SPCL

HPP-I

HPP-1I

CHATHAM

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Private Sector

Private Sector

Private Sector

Central Sector

NHPC Ltd.

NHPC Ltd.

NTPC Ltd.

NTPC Ltd.

NTPC Ltd.

NTPC Ltd.

NTPC Ltd.

NTPC Ltd.

NTPC Ltd.

NTPC Ltd.

NTPC Ltd.

NTPC Ltd.

Andaman and Nicobar Islands

Andaman and Nicobar Islands

Andaman and Nicobar Islands

Andaman and Nicobar Islands

132.00

160.00

2400.00

1600.00

500.00

500.00

840.00

1500.00

1320.00

460.00

1000.00

2000.00

20.00

5.00

16.00

15.00

619.52

288.68

520.00

334.00

405.00

577.00

342.00

346.00

411.00

306.00

248.00

225.00

543.00

543.00

543.00

543.00
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PHONEIX BAY Central Sector Andaman and Nicobar Islands 9.80 543.00
RAJ NIWAS Central Sector Andaman and Nicobar Islands 0.51 543.00
SECRETARIATE Central Sector Andaman and Nicobar Islands 0.51 543.00
NEIL ISLAND Central Sector Andaman and Nicobar Islands 2.10 543.00
HAVELOCK Private Sector Andaman and Nicobar Islands 4.28 543.00
RUTLAND Central Sector Andaman and Nicobar Islands 0.02 543.00
BARATANG Central Sector Andaman and Nicobar Islands 0.51 543.00
RANGAT BAY Central Sector Andaman and Nicobar Islands 8.20 543.00
LONG ISLAND Central Sector Andaman and Nicobar Islands 0.64 543.00
HANSPURI Central Sector Andaman and Nicobar Islands 0.03 543.00
SMITH ISLAND Central Sector Andaman and Nicobar Islands 0.04 543.00
SITA NAGAR Central Sector Andaman and Nicobar Islands 2.37 543.00
KHEP Central Sector Andaman and Nicobar Islands 5.25 543.00
HUTBAY Central Sector Andaman and Nicobar Islands 3.26 543.00
DUGONG CREEK Central Sector Andaman and Nicobar Islands 0.05 543.00
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NPH CAR NICOBAR
KAMORTA (COMMUNITY POWER HOUSE)
KADAMTALA

KATCHAL

TERESSA

CHOWORA

CAMPBELL BAY/ COMM PH
GANDHI NAGAR

SHANTI NAGAR

GANESH NAGAR

KORBA TPS EAST

DSPM TPS KORBA EAST
KORBA-WEST EXTENSION TPS
HASDEO TPS KORBA WEST
CO-GEN KAWARDHA

ATAL BIHARI VAJPAYEE TPS

JANJGIR

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Central Sector

Private Sector

Private Sector

Private Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

Andaman

Andaman

Andaman

Andaman

Andaman

Andaman

Andaman

Andaman

Andaman

Andaman

CSPGCL

CSPGCL

CSPGCL

CSPGCL

CSPGCL

CSPGCL

and Nicobar Islands

and Nicobar Islands

and Nicobar Islands

and Nicobar Islands

and Nicobar Islands

and Nicobar Islands

and Nicobar Islands

and Nicobar Islands

and Nicobar Islands

and Nicobar Islands

4.38

1.63

0.51

1.01

0.61

0.20

3.25

0.06

0.07

0.07

440.00

500.00

500.00

840.00

6.00

1000.00

543.00

543.00

543.00

543.00

543.00

543.00

543.00

543.00

543.00

543.00

384.40

300.00

328.60

250.90

563.00

385.00
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JANJGIR State Sector

HEP GANGREL State Sector CSPGCL 10.00 368.00
BANGO HEP State Sector CSPGCL 120.00 105.00
MHP KORBA WEST State Sector CSPGCL 1.70 382.00
SIKASAR HEP State Sector CSPGCL 7.00 269.00
DHUVARAN CCPP-1 State Sector GSECL 106.62 477.00
DHUVARAN CCPP-2 State Sector GSECL 112.45 356.00
GANDHI NAGAR TPS 3-4 State Sector GSECL 420.00 463.00
GANDHI NAGAR TPS 5 State Sector GSECL 210.00 407.00
KUTCH LIG. TPS 1-3 State Sector GSECL 215.00 449.00
KUTCH LIG. TPS 4 State Sector GSECL 75.00 492.00
SIKKA TPS 3-4 State Sector GSECL 500.00 623.00
UKAI 3-5 State Sector GSECL 610.00 420.00
UKAI TPS 6 State Sector GSECL 500.00 462.00
WANAKBORI TPS 1-6 State Sector GSECL 1260.00 413.00
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WANAKBORI TPS 7

KADANA HPS

UKAI HPS

TONS HYDRO POWER STATION

BANSAGAR-II

BANSAGAR- 111

JHINNA HPS

RANI AVANTI BAI-BARGI HPS

GANDHI SAGAR HPS

SANJAY GANDHI HPS

PENCH HPS

RAJGHAT HPS

AMARKANTAK PH 11

SANJAY GANDHI TPH/SGTPS PH-1&lI

SANJAY GANDHI TPH/SGTPS PH-III

SATPURA TPH STPS PH &l

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

GSECL

GSECL

GSECL

MPPGCL

MPPGCL

MPPGCL

MPPGCL

MPPGCL

MPPGCL

MPPGCL

MPPGCL

MPPGCL

MPPGCL

MPPGCL

MPPGCL

MPPGCL

210.00

242.00

305.00

315.00

30.00

60.00

20.00

90.00

115.00

20.00

160.00

45.00

210.00

840.00

500.00

830.00

362.00

211.00

92.00

161.00

165.00

229.00

226.00

79.00

36.00

265.00

134.00

185.00

288.00

306.00

313.00

435.00
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SATPURA TPH STPS PH IV State Sector MPPGCL 500.00 421.00
SSTPS PH-I State Sector MPPGCL 1200.00 520.00
BHUSAWAL TPS U3,U4,U5 State Sector MSPGCL 1210.00 466.00
CHANDRAPUR STPS U3 to U9 State Sector MSPGCL 1920.00 348.00
KHAPERKHEDA State Sector MSPGCL 1340.00 402.00
KORADI TPS U6 TO U10 State Sector MSPGCL 420.00 400.00
NASIK TPS State Sector MSPGCL 630.00 451.00
PARLI TPS U4 TO U8 State Sector MSPGCL 920.00 538.00
PARAS State Sector MSPGCL 500.00 392.00
URAN CCPP State Sector MSPGCL 672.00 301.00
KOYANA State Sector MSPGCL 1956.00 160.00
SMALL HYDRO POWER PLANTS State Sector MSPGCL 454.00 98.00
BHIRA State Sector MSPGCL 80.00 93.00
TILLARI State Sector MSPGCL 89.00 56.00
SSP-RIVER BED POWER HOUSE State Sector SSNPHP 1200.00 205.00
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SSP-CANAL HEAD POWER HOUSE

BUDGE BUDGE

SOUTHERN GENERATING STATION

HALDIA ENERGY

DISHERGARH POWER STATION

KAMALANGA TPS

ADHUNIK POWER U-1

ADHUNIK POWER U-2

JOJOBERA UNIT 1

JOJOBERA UNIT 2

JOJOBERA UNIT 3

JOJOBERA UNIT 4

JOJOBERA UNIT 5

JOJOBERA UNIT 6

MAITHON UNIT 1 & 2

HALDIA UNIT 1

State Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

Private Sector

SSNPHP

CESC Limited

CESC Limited

Haldia Energy Ltd.

India Power Corpn.

GMR Kamalanga Energy Ltd.

Adhunik Power

Adhunik Power

Tata Power Com.

Tata Power Com.

Tata Power Com.

Tata Power Com.

Tata Power Com.

Tata Power Com.

Tata Power Com.

Tata Power Com.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

250.00

750.00

135.00

600.00

12.00

1050.00

270.00

270.00

67.50

120.00

120.00

120.00

120.00

120.00

1050.00

45.00

205.00

339.00

452.00

517.95

634.00

356.00

440.60

442.50

394.69

336.13

329.70

315.29

139.14

56.77

296.00

296.24
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HALDIA UNIT 2 Private Sector Tata Power Com. Ltd. 45.00 296.24
HALDIA UNIT 3 Private Sector Tata Power Com. Ltd. 30.00 296.24
KALINGANAGAR-IEL Private Sector Tata Power Com. Ltd. 67.50 185.20
KALINGANAGAR-IEL Private Sector Tata Power Com. Ltd. 67.50 185.20
LOKTAK HPS. Central Sector NHPC Ltd. 105.00 384.82
AGARTALA GT Central Sector NEEPCO 130.00 312.00
ASSAM GAS BASED POWER PLANT Central Sector NEEPCO 291.00 336.40
DOYANG H.E.P. Central Sector NEEPCO 75.00 314.90
KOPILI H.E.P. Central Sector NEEPCO 200.00 115.00
KHANDONG H.E.P. Central Sector NEEPCO 50.00 175.60
KOPILI ST.- I H.E.P. Central Sector NEEPCO 25.00 142.70
RANGANADI H.E.P. Central Sector NEEPCO 405.00 221.00
TRIPURA GAS BASED PLANT ** Central Sector NEEPCO 101.00 390.00
KARBI LANGPI HPS. State Sector Assam Power Genco 100.00 274.00
LAKWA TPS State Sector Assam Power Genco 142.20 377.00
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MYNTRIANG SHEP ST. Il

LIKIMRO HEP

LANG HEP

DUILUMROI HEP

UMIAM ST. Il

UMIAM ST. Il

UMIAM ST. IV

UMIAM ST. |

SONAPANI

NEW UMTRU

MLHEP

KHAWIVA

TUIPUI

MAICHARM -1

MAICHARM -II

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

State Sector

Assam Power Genco
Assam Power Genco
Govt. Of Nagaland
Govt. Of Nagaland

Govt. Of Nagaland

Meghalaya Power Gen.
Meghalaya Power Gen.
Meghalaya Power Gen.
Meghalaya Power Gen.
Meghalaya Power Gen.
Meghalaya Power Gen.

Meghalaya Power Gen.

Mizoram Power Elect.

Mizoram Power Elect.

Mizoram Power Elect.

Mizoram Power Elect.

Cor.

Cor.

Cor.

Cor.

Cor.

Cor.

Cor.

Ltd

Ltd

Ltd

Ltd

Ltd

Ltd

Ltd

Deptt.

Deptt.

Deptt.

Deptt.

119.50

3.00

24.00

1.00

0.54

20.00

60.00

60.00

36.00

1.50

40.00

126.00

1.05

0.50

2.00

3.00

408.00

214.00

595.00

659.00

645.00

174.00

174.00

174.00

174.00

174.00

436.00

380.00

461.00

461.00

461.00

461.00
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1 2 3 4 5
KAU TLABUNG State Sector Mizoram Power Elect. Deptt. 3.00 461.00
SERLUI -B State Sector Mizoram Power Elect. Deptt. 12.00 461.00
LAMSIAL State Sector Mizoram Power Elect. Deptt. 0.50 461.00
BARAMURA GT State Sector TPGL 42.00 238.00
ROKHIA GAS TP State Sector TPGL 63.00 245.00
GUMTI HPS. State Sector TPGL 15.00 100.00

Note: LIG: Lignite; N: Naptha;

**: Not given by concerned utility; WHR: Waste Heat Recovery
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Adverse impact of LED on retina

308. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of POWER be
pleased to state:

(@ whether it has come to the notice of Government that as per a French Report
(ANSAS), blue light in LED damage retina, if so, details of the study;

(b) whether Government is aware that experts feel the need to regulate LED
products to ensure low flicker rate;

(c) whether any consultations with stakeholders and industry have been held
in this regard; and

(d) if so, how Government is planning to go ahead on this?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) to (d) As per information received from the Indian Council of Medical
Research (ICMR), a white paper of French Agency for Food, Environmental and
Occupational Health and Safety regarding LEDs has concluded that acute exposure to
blue rich light causes retinal photo toxicity and exposure to blue rich light in evening
and night causes disruption of circadian rhythms.

Central Power Research Institute (CPRI), an autonomous organization under the
Ministry of Power, has informed that Indian Standards for flicker have been notified as
IS 14700-3-3 which provide the limits for flicker present in equipment of public low
voltage systems (rated current less than 16 A).

The following measures are already in place to regulate LED products:

(i) The Bureau of Indian Standards (BIS) has mandated safety and performance
standards for LED bulbs and LED tube lights. Further, recognizing the
photo-biological impact of light sources, BIS has also mandated standards
on photo-biological safety of Lamps and Lamp systems. The Indian standards
for LED Lamps and LED Tube light [IS 16102 (Part 1) and IS 16614 (Part 1)]
include mandatory marking requirement for photo-biological hazard-related
risk group labeling of lamps as given in IS 16108 (Part 2).

(i) LED Lamps as per IS 16102 (Part 1) are covered under Compulsory
Registration Order (CRO) issued by Ministry of Electronics and Information
Technology (MeitY).



312 Written Answers to [RAJYA SABHA] Unstarred Questions

(i) LED bulbs procured by EESL under UJALA scheme conforms to Quality
Control Measures i.e. IS 16102 (Part 1) and (Part 2): 2012 specified by BIS.
These standards have been made mandatory in May, 2015 by BIS and are

applicable to domestic manufacturing as well as imports.

(iv) LED bulbs are placed under mandatory regime of Star labeling program of
the Bureau of Energy Efficiency (BEE) w.e.f. 1st January, 2018. As part of
this programme, it is mandatory for the manufacturers of LED bulbs to
submit photo-biological test report for respective LED bulb model in
accordance with the National Standard 1S 16108-Photo-biological Safety of

Lamps and Lamp Systems.
Research on energy storage

1309. SHRI P.L. PUNIA: Will the Minister of SCIENCE AND TECHNOLOGY be

pleased to state:
(@ whether Government is carrying out research work on storage of energy;

(b) if so, the details thereof along with the achievements of the last five years;

and

(c) the actions being taken to inspire the students to do research on storage

of energy, details thereof along with the outcome?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN): (a)
Yes Sir.

(b) Department of Science and Technology (DST) has supported 77 projects
and has also set up 4 platforms for research on Batteries, Supercapacitors and Hydrogen
Storage at a total cost of T 89 Cr. Besides 50 scientific publications, the activities have
also resulted in the development of ultracapacitor based powered lift technology and
carbon nanotube coated cotton yarns to power wearable devices. International Advanced
Research Centre for Powder Metallurgy and New Materials (ARCI), an autonomous
institution under DST demonstrated lithium ion batteries and materials for stationery
and mobile applications. Department of Space has also designed and developed Li-ion

cells and supercapacitors of various capacities.

tOriginal notice of the question was received in Hindi.
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(c) Department of Science and Technology is implementing Bhaskara Advanced
Solar Energy (BASE) fellowship which include fellowships for energy storage. So far
66 interns and 47 fellows have been awarded this fellowship to work in advanced
laboratories in United States. Besides this fellowship program, 139 numbers of young
researchers are working in the research projects on energy storage and have contributed
to scientific publications.

Research in Al and robots

310. SHRI MD. NADIMUL HAQUE: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(@ the expenditure incurred as a proportion of total expenditure on research
related to Artificial Intelligence and machine learning;

(b) whether the Ministry has undertaken any research activities regarding the
use of Al driven robots especially in the medical sector and the details thereof;

(c) the details of expenditure incurred on research activities regarding Al driven
robots; and

(d) if not, whether the Ministry is planning on conducting such research in the

near future?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN): (a)
Out of financial year 2019-20 total budget of the Department of Science & Technology
(DST) of ¥ 5600.11 crore, one-ninth (1/9th) of it has to be incurred on R&D that includes
expenditure on research related to Artificial Intelligence and Machine Learning.

Under National Mission on Interdisciplinary Cyber Physical Systems (NM-ICPS),
¥ 124.00 Crore expenditure has been incurred on R&D that includes expenditure on
research related to Artificial Intelligence and Machine Learning.

Ministry of Electronics & Information Technology (MeitY) incurred an expenditure
of T 9.74 Crore towards supporting research projects related to Artificial Intelligence
(Al) and Machine Learning (ML).

(b) and (c) No, Sir.

(d) Yes, Sir. Under National Mission on Interdisciplinary Cyber Physical Systems
(NM-ICPS) of DST, Artificial Intelligence (Al) driven Robots and Medical Sector is one
of the focused areas identified for research.
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Women Scientist Scheme

311. SHRIA. VIJAYAKUMAR: Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(@ the number of persons benefited under "Women Scientist Scheme" (WOS)
during the last three years, the details thereof;

(b) the details of proposal to simplify the rules for recruitment of beneficiaries
under the scheme; and

(c) whether girls students have not been considered under the WOS?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN): (a)
In last three years 1,377 Women Scientists are benefitted under three components of
Women Scientist Scheme (WOS) viz. 932 in WOS-A (for research in basic and applied
sciences), 123 in WOS-B (S&T interventions for societal benefit) and 322 in WOS-C
(for internship in Intellectual Property Rights).

(b) There is no proposal to simplify the rules for recruitment of beneficiaries as
the rules of scheme are already simplified. The aspirant can apply through online portal

without any cumbersome process.

(c) All girl students of 27 years or more, who have Post graduation/Ph.D. or
equivalent qualification or applied sciences and have break in career are eligible to be
considered in Women Scientist Scheme (WOS). The girls not fulfilling eligibility are not
considered under the Women Scientist Scheme (WOS).

Increase in research in the field of artificial intelligence

312.  SHRI HUSAIN DALWAL: Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(@ whether Government has any plans to improve the research in Artificial
Intelligence in India since out of the 22,000 Ph.D. educated researchers worldwide in
Artificial Intelligence (Al), only 386 are in India, if so, the details thereof;

(b) whether Government has any plan to push research in Artificial Intelligence
to promote competent research in this field, if so, the details of plans formulated; and

(c) whether Government has allotted any formidable budget for the increase in
research, if so, the details of budget allotted?
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THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN): ()
Yes, Sir. The support of Government for increasing Ph.D. researchers in Artificial
Intelligence (Al) is as under:

() Artificial Intelligence (Al) is one of the focused research areas under
Department of Science & Technology (DST) initiated National Mission on
Interdisciplinary Cyber-Physical Systems (NM-ICPS). The Mission has plans
to improve research in Artificial Intelligence (Al) in India and also generate
Human Resources at all levels including Ph.Ds totalling over 10,000 in
coming years.

(i)  Under "Visvesvaraya PhD Scheme", Ministry of Electronics & Information
Technology (MeitY), has supported 934 Full time and 285 part-time PhD
candidates at 95 academic institutions across the country. 154 "Young Faculty
Research Fellowships (YFRF)' have also been awarded.

(b) Yes, Sir. The support for research in Al is as under:

(i) Department of Science & Technology (DST) is implementing National Mission
on Interdisciplinary Cyber Physical Systems (NM-ICPS) under which 25
number of Innovation Hubs are created across the country in the reputed
academic institutes to promote competent research in Al.

(ii)Ministry of Electronics and Information Technology (MeitY) is also
supporting research in Artificial Intelligence, Big Data, Machine Learning,
Natural Language Processing, Image Processing, Pattern Recognition etc.

() Yes Sir. The details of budget allocation are as under:

(i) Union Cabinet has approved ¥ 3,660.00 Crore for implementation of National
Mission on Interdisciplinary Cyber Physical Systems (NM-ICPS) for five
years to be implemented by DST. In the Current Financial Year (2019-20),
T 124.00 Crore has been allocated for the Mission to promote research.

(if) Govt. of India allocated ¥ 466.00 Crores for Ministry of Electronics &
Information Technology (MeitY) to promote research in Al and related
technologies.

Scheme to search talented youths from rural areas

313. SHRI ANIL DESALI: Will the Minister of SCIENCE AND TECHNOLOGY be
pleased to state:
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(@) the details of Government schemes in place to search talented youths from

rural areas having innovative scientific ideas;
(b) the innovative ideas that came into focus out of these schemes till date; and

(c) whether Government has taken any steps during last three years to further
their innovative ideas, if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN): (a)
and (b) Yes, Sir. Innovative scientific ideas from youths in the country are scouted
under schemes like INSPIRE Awards; Million Minds Augmenting National Aspirations
and Knowledge (MANAK) and competitions like Dr APJ Abdul Kalam IGNITE awards
and National Biennial Awards for Grassroots Innovation and Outstanding Traditional
Knowledge Awards.

The innovative ideas vary in terms of domain like Agriculture, Energy and
Environment, Textiles, General utility etc. Some notable innovative ideas that came into
focus out of the above mentioned schemes/programmes include the following - Fully
automatic toilet cleaning machine, Plastic (safety) cap opener of LPG cylinder, Paddy
filling machine, Water dispenser for handicapped person, Solar powered sanitary napkin
incinerator, Mobile garbage picking and dumping cart for contactless cleaning, Animal
carcass picking machine, Low cost portable Chironji decorticator, Pesticide spray pump
with mandatory protective mask, Tractor mounted paddy transplanter, Intelligent sun
glasses for blind, Low cost tractor powered sprayer, Combi-tillage implement and
Modified MB plough, small animal restrain cum operation table, Tillage equipment with
mechanical sensor, Pole Climber etc.

(c) National Innovation Foundation (NIF) India, is an autonomous body under
Department of Science and Technology, is taking steps to incubate and further nurture
these innovative scientific ideas of talented youth from rural areas.

NIF undertakes value addition, by way of various technology interventions in an
in-house fab lab or in-situ incubation through fabrication and other engineering
processes, so that the scouted innovative scientific ideas could be transformed into
prototypes, that could fulfil the market requirements thereby making them ready for
commercialization. This is followed by either empowering innovator to be an entrepreneur
himself/herself or identifying entrepreneurs/companies who could further take the
technology to market by way of licensing. Such entrepreneurial entities are then
registered for recognition under Start-up India program.
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The students whose ideas are selected under INSPIRE Awards or MANAK
scheme are provided with mentoring support at different parts of the country with the
assistance of leading Technological Institutions thereby leading to improvement in
quality of prototypes being developed by the students.

The Intellectual Property Rights (IPR) protection is provided in the name of
innovators to award winning ideas and innovations. Business Development Support
(Market Research, Sample Product development etc.) and Financing Support has been
extended to these innovators for example, working capital requirements are met and risk

is shared through Micro Venture Innovation Fund (MVIF).

While incubating technologies, the ideas sourced from young students and
student awardees are mentored by experts and given exposure to latest trends in
technology. The practical dimensions of value addition through Science and Technology
is taken up at the FabLab and other facilities of NIF - India, thereby contributing
directly to the learning curve of the students.

Community labs have been created for the use of innovators such that not only
innovators being awarded but also those who are pursuing their innovations get the
required technology infrastructure locally to develop prototypes of their innovations.

Identification of iconic tourist sites in Odisha
314. SHRI SASMIT PATRA: Will the Minister of TOURISM be pleased to state:

(@ the number of iconic tourism sites which have been identified in Odisha from
among the seventeen iconic tourist sites identified by Government;

(b) if not, the reasons for not identifying them in Odisha; and

(c) the details of selection criteria for selecting the 17 iconic tourist sites by

Government?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) to (c) The Ministry under Development of Iconic Tourism Sites
scheme envisages to develop select tourism destinations in the country as benchmark
tourism destinations in convergence with other Central Ministries/ Departments/State
Governments and Urban Local Bodies and later replicate it at other destinations taking
into account the learnings derived from its implementation. Ministry has identified 17
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sites in 12 clusters in the country for development as Iconic Tourism Sites namely Taj
Mahal and Fatehpur Sikri (Uttar Pradesh), Ajanta & Ellora (Maharashtra), Humayun's
Tomb, Red Fort and Qutub Minar (Delhi), Colva (Goa), Amer Fort (Rajasthan), Somnath
and Dholavira (Gujarat), Khajuraho (Madhya Pradesh), Hampi (Karnataka),
Mahabalipuram (Tamil Nadu), Kaziranga (Assam), Kumarakom (Kerala) and Mahabodhi
Temple (Bihar). A number of states including Odisha are not covered under the scheme
at present. The selection of sites has been carried out on the basis of existing footfall,
regional distribution, potential for development and ease of implementation.

Promotion of Buddhist circuit

315. SHRI PARTAP SINGH BAJWA: Will the Minister of TOURISM be pleased
to state:

(@ whether the Ministry has prepared an action plan to promote the Buddhist
Circuit to foreign tourists; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) and (b) Ministry of Tourism (MoT) promotes India as a holistic
destination in the tourism generating markets to promote various Indian tourism products
and tourism destinations of the country including the Buddhist Circuit to increase
India's share of the global tourism market.

The above objectives are met through an integrated marketing and promotional
strategy, and a synergized campaign in association with the Travel Trade, State
Governments/Union Territory Administrations and Indian Missions. The specific elements
of promotional efforts undertaken overseas include advertising in Print, Electronic,
Online, Outdoor and Social Media, participation in international Fairs & Exhibitions,
organising Know India. Seminars, Workshops, Road Shows and India Evenings, Brochure
Support, Joint Advertising with Travel Agents/Tour Operators, organising and supporting
Indian Food and cultural festivals, publication of brochures and inviting tour operators,
media personalities, opinion makers etc. to visit the country under the Hospitality
Programme of the Ministry.

With a view to showcase and project the Buddhist Heritage in India and boost
tourism to the Buddhist destinations in the country, MoT organises the International
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Buddhist Conclave biennially with participation of tour operators, Media, opinion
makers etc. from overseas as well as Indian stakeholders.

MoT has also produced two films viz. 'India - The Land of Buddha' and 'Following
the path of the Buddha' which have been promoted on electronic and digital media, and
at Road Shows and Know India Seminars etc. organised by the India Tourism Offices
overseas. MoT also has a dedicated section for the promotion of Buddhist heritage and

destinations on its promotional website.

MoT has identified the Buddhist Circuit as one of the fifteen thematic circuits for
development under the Swadesh Darshan Scheme. MoT has sanctioned five projects
for ¥ 355.26 crore under the Buddhist Circuit theme covering the States of Uttar
Pradesh, Bihar, Madhya Pradesh, Gujarat and Andhra Pradesh and work on all the

projects is under implementation.

Financial support is also extended under the Marketing Development Assistance
Scheme to approved service providers and State Governments/Union Territory
Administrations for promotional activities undertaken by them in the overseas markets
such as Sales Tours, Participation in Travel Fairs/ Exhibitions and Road Shows.

Promotion of tourist centres
1316. MS. SAROJ PANDEY: Will the Minister of TOURISM be pleased to state:

(@ the new schemes implemented during the last three years by Government to

promote tourism in the country;

(b) the total financial allocation made for these schemes and the number of old
tourist centres updated and developmental works done for new tourism centres, the
details thereof, State-wise and place-wise; and

() the number of new tourism centres planned to be developed by Government
in coming three years, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) Ministry of Tourism has not launched any new scheme during the
last three years. However, Ministry of Tourism implemented the Swadesh Darshan and

National Mission on Pilgrimage Rejuvenation and Spiritual, Heritage Augmentation

tOriginal notice of the question was received in Hindi.
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Drive (PRASHAD) Schemes which were launched in January 2015 for development of
tourism related infrastructure in the country.

Ministry of Tourism has been promoting India as a holistic destination including
its various tourism products in both international and domestic markets through its
ongoing schemes.

(b) The total financial allocation made under the Swadesh Darshan and
PRASHAD Schemes which were launched in 2015 for the last three and current financial

years at Budget Estimate (BE) stage is as follows:

(X in crore)
Name of the Scheme 2016-17 2017-18 2018-19 2019-20
Swadesh Darshan 706.35 959.91 1100.00 1106.00
PRASHAD 100.00 100.00 150.00 160.50

Details of projects sanctioned under the Swadesh Darshan and PRASHAD Schemes
to different States/Union Territories during the last three years is given in the Statement

(See below).

(c) Submission of project proposals by the State Governments/Union Territory
Administrations under the above schemes is a continuous process. The projects for
development are identified in consultation with the State Governments/Union Territory
Administrations and are sanctioned subject to availability of funds, submission of
suitable detailed project reports, adherence to scheme guidelines and utilization of

funds released earlier.



Statement

Details of projects sanctioned under the Swadesh Darshan and PRASHAD Schemes to
different States/UTs during the last three years

Swadesh Darshan Scheme

(X in crore)

Sl. No. State/UT/ Circuit

Name of the Project

Amt. Sanctioned

Amt. Released

1 2 3 4 5

Year 2016-17

1 Goa Coastal Circuit Development of Sinquerim-Baga, Anjuna- 99.99 79.99
Vagator, Morjim-Keri, Aguada Fort and
Aguada Jail

2. Jammu and Kashmir Himalayan Circuit Integrated Development of Tourism 8297 6047
Infrastructure Projects in Jammu and
Kashmir.

3. Telangana Tribal Circuit Integrated Development of Mulugu- 83.88 67.10
Laknavaram- Medavaram- Tadvai-Damaravi-
Mallur- Bogatha Waterfalls

4, Meghalaya North East Circuit Development of Umium (Lake View), Umium 99.13 7931

Sohpetbneng-Mawdiangdiang -Orchid Lake
Resort
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5. Madhya Pradesh Buddhist Circuit Development of Sanchi-Satna-Rewa-Mandsaur- 74.94 59.95
Dhar

6. Kerala Spiritual Circuit Development of Sabarimala - Erumeli-Pampa- 99.99 20.00
Sannidhanam.

7. Manipur Spiritual Circuit Development of Shri Govindajee Temple, 53.80 43.04
Shri Bijoy Govindajee Temple - Shri Gopinath
Temple - Shri Bungshibodon Temple - Shri
Kaina Temple

8. Gujarat Heritage Circuit Development of Ahmedabad- Rajkot-Porbandar -  85.01 62.63
Bardoli- Dandi

0. Haryana Krishna Circuit Development of Tourism Infrastructures at 97.35 77.88
places related to Mahabharata in Kurukshetra

10. Rajasthan Krishna Circuit Integrated Development of Govind Dev ji 91.45 45.72
temple (Jaipur), Khatu Shyam Ji (Sikar) and
Nathdwara (Rajsamand)

11 Sikkim North East Circuit Development of Tourist Circuit Linking 95.32 76.25

Singtam- Maka- Temi-Bermoik Tokel-Phongia-
Namchi -Jorthang- Okharey-Sombaria-Daramdin-
Jorethang- Melli (Exit)
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12.

13.

14.

15.

16.

17.

18.

19.

20.

Madhya Pradesh Heritage circuit

Kerala Spiritual Circuit

Bihar Tirthankar circuit

Bihar Spiritual circuit

Odisha Coastal circuit

Nagaland Tribal circuit

Uttarakhand Heritage circuit

Jammu and Kashmir Himalayan Circuit

Jammu and Kashmir Himalayan Circuit

Development of Gwalior - Orchha -Khajuraho-
Chanderi - Bhimbetka -Mandu)

Development of Sree Padmanabha Arnamula-
Sabrimala

Development of Vaishali- Arrah- Masad-Patna-
Rajgir- Pawapuri- Champapuri

Integrated Development of Kanwaria Route:
Sultanganj - Dharmshala-Deoghar

Development of Gopalpur, Barkul, Satapada
and Tampara

Development of Mokokchung-Tuensang-Mon

Development of Heritage Circuit in Kumaon

Region - Katarmal -Jogeshwar-Baijnath-Devidhura

Integrated Development of Tourist Facilities at
Jammu-Rajouri-Shopian-Pulwama

Integrated Development of Tourist Facilities
under the Construction of Assets in lieu of
those Destroyed in Floods in 2014 under
PM Development Package for J&K

9297

92.22

52.39

52.35

70.82

99.67

79.13

96.38

90.96

74.38

7242

26.19

39.76

3761

78.09

63.30

4819

74.70
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21. Jammu and Kashmir Himalayan Circuit Integrated Development of Tourist facilities 97.82 4891
at Mantalai- Sudhmahadev-Patnitop

22. Jammu and Kashmir Himalayan Circuit Integrated Development of Tourist Facilities 87.44 63.71
at Anantnag- Kishtwar-Pahalgam - Daksum -
Ranjit Sagar Dam

23. Jammu and Kashmir Himalayan Circuit Integrated Development of Tourist Facilities 96.93 4551
at Gulmarg-Baramulla-Kupwara-Leh

24. Uttar Pradesh Buddhist Circuit Development of Srawasti, Kushinagar, & 99.97 72.56
Kapilwastu

25. Uttar Pradesh Ramayana Circuit Development of Chitrakoot and Shringverpur 69.45 55.56

26. Andaman and Nicobar Islands Coastal Development of Long Island-Ross Smith Island-  42.19 8.44

Circuit Neil Island- Havelock Island-Baratang Island-Port

Blair

27. Tamil Nadu Coastal Circuit Development of (Chennai-Mamamallapuram - 74.58 5342
Rameshwaram -Manpadu - Kanyakumari)

28. Uttar Pradesh Spiritual Circuit Development of Shahjahanpur-Basti-Ahar- 68.39 54.71

Aligarh-Kasgunj-Sarosi-Pratapgarh-Unnao-
Kaushambi-Mirzapur-Gorakpur- Kairana-
DoamrFiyagunj- Bagpat-Barabanki-Azamgarh
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29.

3L

32.

33.

35.

Uttar Pradesh Spiritual Circuit

Uttar Pradesh Heritage Circuit

Bihar Buddhist Circuit

AssamHeritage Circuit

Himachal Pradesh Himalayan Circuit

Mizoram Eco Circuit

Rajasthan Spiritual Circuit

Development of Bijnor- Meerut-Kanpur-
Kanpur Dehat- Banda-Ghazipur- Salempur-
Ghosi- Balia-Ambedkar Nagar- Aligarh-
Fatehpur-Deoria- Mahoba- Sonbhadra-
Chandauli-Mishrikh- Bhadohi

Development of Kalinjar Fort (Banda)-
MarharDham (SantKabir Nagar)- Chauri
Chaura, Shaheed Sthal (Fatehpur)- Mavahar
Sthal (Ghosi)- Shaheed Smarak (Meerut)

Development of Buddhist Circuit-
Construction of Convention Centre
at Bodhgaya

Development of Tezpur - Majuli -Sibsagar

Integrated Development of Himalayan
Circuit in Himachal Pradesh

Development of Eco-Adventure Circuit

Aizawl -Rawpuichhip - Khawhphawp - Lengpui -

Durtlang - Chatlang-Sakawrhmuituaitlang -

Muthee -Beratlawng -Tuirial Airfield -Hmuifang

Development of Churu (Salasar Balaji)-Jaipur

(Shri Samode Balaji, Ghat ke Balaji, Bandhe ke

63.77

34.82

98.73

98.35

86.85

99.07

93.90

50.33

18.76

48.69

4529

19.95

49.53

68.24
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1 2 3 4 5
Balaji)- Alwar (Pandupole Hanumanji, Bharathari)-
Viratnagar (Bijak, Jainnasiya, Ambika Temple)-
Bharatpur (Kaman Region)- Dholpur (Muchkund)-
MehandipurBalaji- Chittorgarh (Sanwaliyaji)

36. Gujarat Heritage Circuit Development of Vadnagar- Modhera and 98.61 79.85
Patan

Year 2017-18

ar. Bihar Rural Circuit Development of Gandhi Circuit: Bhitiharwa- 44.65 21.24
Chandrahia- Turkaulia

38. Goa Coastal Circuit Development of Coastal Circuit Il: Rua De 99.35 49.68
Orum Creek - Don Paula -Colva -Benaulim

39. Gujarat Buddhist circuit Development of Junagadh- Gir Somnath- 29.28 12.89
Bharuch-Kutch- Bhavnagar-Rajkot- Mehsana

40. Puducherry Heritage Circuit Development of Heritage Circuit in Puducherry 66.35 3317

41 Puducherry Spiritual Circuit Development of Puducherry -Thirukanch- 40.68 30.94

Karaikal- Yanam
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42.

47.

Rajasthan Heritage Circuit

Telangana Heritage Circuit

Bihar Spiritual Circuit

Madhya Pradesh Eco Circuit

Uttar Pradesh Ramayana Circuit

Andhra Pradesh Buddhist Circuit

Development of Rajsamand (Kumbhalgarh Fort)-
Jaipur (Nahargarh Fort)- Alwar (Bala Quila)-
Sawai Madhopur (Ranthambore Fort and Khandar
Fort)- Jhalawar (Gagron Fort)- Chittorgarh
(Chittorgarh Fort) Jaisalmer (Jaisalmer Fort)
Hanumangarh (Kalibangan, Bhatner Fort and
Gogamedi)- Jalore (Jalore Fort)-Udaipur (Pratap
Gaurav Kendra)-Dholpur (Bagh-i-Nilofar and
Purani Chawni)- Nagaur (Meera Bai Smarak)

Development of Heritage Circuit: Qutub
Shahi Heritage Park- Paigah Tombs-Hayat
Bakshi Mosque-Raymond's Tomb

Development of Mandar Hill & Ang Pradesh

Development of Gandhisagar Dam-
Mandleshwar Dam- Omkareshwar Dam-
Indira Sagar Dam- Tawa Dam-Bargi Dam-
Bheda Ghat- Bansagar Dam- Ken River

Development of Ayodhya

Development of Shalihundam-Thotlakonda-
Bavikonda-Bojjanakonda- Amravati- Anupu

90.92

9942

5349

99.62

13331

52.34

49.80

49.71

24.28

79.70

99.21

2617
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1 2 3 4 5
Year 2018-19
48. Maharashtra Spiritual Circuit Development of Waki- Adasa-Dhapewada- 54.01 0.00
Paradsingha- Chota Taj Bagh- Telankhandi-
Girad
49, Development of Wayside Amenities Development of Wayside Amenities in Uttar 17.93 5.38
(Sub- Scheme) Pradesh and Bihar at Varanasi-Gaya; Lucknow-
Ayodhya- Lucknow; Gorakhpur-Kushinagar;
Kushinagar-Gaya- Kushinaga in collaboration
with MoRTH
50. Uttar Pradesh Spiritual Circuit Development of Jewar-Dadri-Sikandrabad- 1452 0.00
Noida-Khurja-Banda
51. Jharkhand Eco Circuit Development of Dalma- Chandil-Getalsud- 52.72 0.00
Betla national park-Mirchaiya- Netarhat
52. Tripura North East circuit Development of Surma Cherra-Unakoti- 65.00 0.00
Jampui Hills- Gunabati-Bhunaneshwari-
Matabari- Neermahal-Boxanagar- Chotta
khola- Pilak-Avangchaarra
53. Punjab Heritage Circuit Development of Anandpur Sahib-Fatehgarh 99.95 0.00

Sahib - Chamkaur Sahib -Ferozpur - Amritsar-
Khatkar Kalan -Kalanour - Patiala
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55.

56.

57.

Kerala Rural Circuit

Kerala Spiritual Circuit

Kerala Spiritual Circuit

Meghalaya North East Circuit

Uttar Pradesh Spiritual Circuit

Development of Malanad Malabar Cruise
Tourism Project

Development Sivagiri Sree Narayana Guru
Ashram- Arruvipuram-Kunnumpara Sree
Subrahmania-Chembazhanthi Sree Narayana
Gurukulam

Development of Kasaragod, Wayanad,
Kannur, Kozhikode, Palakkad, Mallapuram,
Thrichur, Ernakulam, 1dukki, Kottayam,
Allaphuza, Pathananamithitta, Kollam,
Trivandrum

Development of West Khasi Hills
(Nongkhlaw- Krem Tirot - Khudoi &
Kohmang Falls - Khri River-Mawthadraishan,
Shillong), Jaintia Hills (Krang Suri Falls-
Shyrmang-looksi), Garo Hills (Nokrek Reserve,
Katta Beel, Siju Caves)

Development of Gorakhnath Temple
(Gorakhpur), Devipattan Temple (Balrampur)
and Vatvashni Temple (Domariyagunj)

80.37

69.47

85.23

84.97

2116

0.00

0.00

0.00

0.00

0.00
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PRASHAD Scheme

(X in crore)

SlI. No. State/UT

Name of the Project

Project Cost

Amount Released

Year 2016-17

1 Gujarat

2. Gujarat

3. Jammu and Kashmir
4. Kerala

5. Tamil Nadu

6. Tamil Nadu

7. West Bengal

Year 2017-18

8. Madhya Pradesh

9. Uttar Pradesh
10. Maharashtra

11 Uttar Pradesh

12. Andhra Pradesh

Development of Dwarka
Pilgrimage amenities at Somnath
Development at Hazratbal
Development at Guruvayur Temple
Development of Kanchipuram
Development of Vellankani

Development of Belur

Development of Omkareshwar

Cruise Tourism in River Ganga, Varanasi
Development of Trimbakeshwar

Development of Varanasi Under Prashad Scheme - Il

Development of Srisailam Temple in Andhra Pradesh

26.23

3744

42.02

46.14

16.48

5.60

30.03

40.67

10.72

3781

44.60

4745

6.85

29.95

2545

36.91

13.18

448

23.39

28.33

5.14

849

1846

37.96
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Year 2018-19

13.

14.

15.

16.

17.

Uttarakhand

Gujarat

Uttar Pradesh

Jharkhand

Nagaland

Development of Infrastructure for Pilgrimage Facilitation
in Badrinath Ji Dham (Uttarakhand)

Development of Promenade at Somnath

Development of Govardhan, Mathura

Development of Baidyanathji Dham, Deoghar

Development of Pilgrimage Facilities in Nagaland

39.24

4459

39.74

39.13

25.26

1177

2349

Adm. Sanction
only on 08.01.2019

11.58

753
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Funds for development of rural circuit and spiritual circuit

317. SHRI PRASHANTA NANDA: Will the Minister of TOURISM be pleased to
state:

(@ whether the Ministry of Tourism will consider to sanction funds for
development of rural circuit and spiritual circuit under Swadesh Darshan Scheme; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) and (b) Ministry of Tourism has identified Rural circuit and Spiritual
circuit as thematic circuits for development under the Swadesh Darshan Scheme.
Sanctioning of projects under the scheme is a continuous process. The details of
projects sanctioned under the Rural Circuit and the Spiritual Circuit theme are given in
the Statement.

Statement

Projects sanctioned under Swadesh Darshan scheme.

Sl Name of  Name of Project Name Amt. Amt.

No. State Circuit & Year Sanctioned  Released

1 2 3 4 5 6

1. Bihar Rural Circuit "Development of Gandhi 44.65 21.24
(2017-18) Circuit: Bhitiharwa -

Chandrahia - Turkaulia in
Bihar under Rural Circuit
theme of Swadesh Darshan

Scheme
2. Kerala  Rural Circuit Development of Rural Circuit: 80.37 0.00
(2018-19) Malanad Malabar Cruise

Tourism Project in Kerala
under Swadesh Darshan Scheme

ToTaL 125.02 21.24
3 Kerala Spiritual Circuit ~ Development of Sabarimala- 99.99 20.00
(2016-17) Erumeli-Pampa-Sannidhanam as

a Spiritual Circuit in District
Pathanamthitta, Kerala.
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1 2 3 4 5 6
4 Manipur  Spiritual Development of Spiritual 53.80 43.04
Circuit Circuit-Shri Govindajee Temple,
(2016-17)  Shri Bijoy Govindajee Temple-
Shri Gopinath Temple - Shri
Bungshibodon Temple - Shri
Kaina Temple, Manipur.
5 Kerala Spiritual Development of Sree Padmanabha 92.22 72.42
Circuit Arnamula-Sabrimala-as a Spiritual
(2016-17)  Circuit in Kerala
6 Bihar Spiritual Integrated Development of 52.35 39.76
Circuit Kanwaria Route: Sultanganj -
(2016-17)  Dharmshala- Deoghar under
Spiritual circuit in Bihar.
7 Uttar Spiritual Development of Spiritual 68.39 54.71
Pradesh Circuit Circuit-1 (Shahjahanpur-
(2016-17)  Allahabad-Basti- Ahar-Aligarh-
Kasgunj-Sarosi-Pratapgarh-
Unnao-Kaushambi- Mirzapur-
Gorakpur- Kairana-Doamriyagunj-
Bagpat-Barabanki- Azamgarh)
8 Uttar Spiritual Development of Spiritual Circuit-11 63.77 50.33
Pradesh Circuit (Bijnor-Meerut-Kanpur-Kanpur
(2016-17) Dehat-Banda-Ghazipur-Salempur-
Ghosi-Balia-Ambedkar Nagar-Aligarh-
Fatehpur-Deoria-Mahoba-Sonbhadra-
Chandauli- Mishrikh-Bhadohi) in
Uttar Pradesh under Swadesh Darshan
Scheme
9 Rajasthan  Spiritual Development of Spiritual Circuit- 93.90 68.24

Circuit
(2016-17)

Churu (Salasar Balaji)- Jaipur (Shri

Samode Balaji, Ghatke Balaji, Bandheke
Balaji)- Alwar (Pandupole Hanumaniji,
Bharathari)- Viratnagar (Bijak, Jainnasiya,
Ambika Temple)- Bharatpur (Kaman
Region)- Dholpur (Muchkund)-Mehandipur
Balaji-Chittorgarh (Sanwaliyaji) in Rajasthan
under Swadesh Darshan Scheme
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1 2 3 4 5 6

10 Puducherry Spiritual ~ Development of Spiritual Circuit in 40.68 30.94
Circuit ~ Puducherry under Swadesh Darshan
(2017-18) Scheme

11 Bihar Spiritual ~ Dvelopment of Mandar Development 5349 24.28
Circuit  Hill & Ang Pradesh under Spiritual
(2017-18) Circuit theme of Swadesh Darshan
Scheme.

12 Maharashtra  Spiritual ~Development of Waki-Adasa-Dhapewada- 54.01  0.00
Circuit  Paradsingha-Chota Taj Bagh-Telankhandi-
(2018-19)  Girad in Maharashtra

13 Uttar Spiritual ~ Development of Jewar-Dadri-Sikandrabad- 14.52  0.00
Pradesh Circuit ~ Noida-Khurja-Banda in Uttar Pradesh
(2018-19) under spiritual-111 theme of Swadesh
Darshan Scheme

14 Kerala Spiritual ~ Development Sivagiri Sree Narayana 69.47  0.00
Circuit  Guru Ashram-Arruvipuram- Kunnumpara
(2018-19) Sree Subrahmania-Chembazhanthi Sree
Narayana Gurukulam

15 Kerala Spiritual  Development of Kasaragod, Wayanad, 85.23  0.00
Circuit  Kannur, Kozhikode, Palakkad,
(2018-19) Mallapuram, Thrichur, Ernakulam,
Idukki, Kottayam, Allaphuza,
Pathananamithitta, Kollam, Trivandrum

16 Uttar Spiritual  Development of Gorakhnath Temple 21.16  0.00
Pradesh Circuit  (Gorakhpur), Devipattan Temple
(2018-19) (Balrampur) and Vatvashni Temple
(Domariyagunj)
ToTtaL 862.98 403.72

Tourism development in last three years

318. SHRI SYED NASIR HUSSAIN: Will the Minister of TOURISM be pleased
to state:

(@ the steps taken by Government to promote synergy amongst various
stakeholders towards the development of tourism in the last three years including the

current year;
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(b) what are the new initiatives taken up by Government in order to promote

tourism amenities in the country; and

(c) the State-wise list of tourism programmes run by Government to promote the
indigenous history of every State?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) Ministry of Tourism works in close collaboration with various
stakeholders for the development of tourism in the country. Different mechanisms to
seek synergy and convergence with stakeholders are:

i. National Conference of State Tourism Ministers which are held to discuss
various issues related to the development of tourism sector in the country.

ii.  National Tourism Advisory Council which serves as a 'Think Tank' of experts
in the field of tourism and advises the Ministry on various tourism related
issues. It includes representatives of various Union Ministries, Trade and
Industry Associations and Individual Experts in the field of travel and
tourism management.

ii.  The Inter-Ministerial Coordination Committee on Tourism Sector (IMCCTS)
facilitates resolution of Inter-Ministerial issues involved in the development
of tourism in the country.

iv.  Meetings/Consultations held from time to time to take suggestions/inputs
from stakeholders in tourism sector for the development and promotion of

tourism in the country.

(b) and (c) The promotion of tourist destinations and products is primarily the
responsibility of the concerned State Governments/Union Territory Administrations.
However, Ministry of Tourism promotes India as a holistic destination including historical
significance of various tourism sites to boost tourism in the country. Several initiatives/

programmes implemented throughout the country are:

i. Launched the Swadesh Darshan Scheme with a vision to develop theme
based tourist circuits.

i.  Launched the National Mission on Pilgrimage Rejuvenation and Spiritual,
Heritage Augmentation Drive (PRASHAD) Scheme for holistic development
of identified pilgrimage destinations.
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Vi.

Vii.

viii.

Xi.

Launched the Adopt a Heritage Project for development and maintenance of
tourist amenities at heritage sites/monuments and other tourist sites.

Development and promotion of 'Niche Tourism' products to attract tourist
with specific interest and to ensure repeat visits for the unique products in
which India has a comparative advantage.

Launched 24x7 toll free Multi-Lingual Tourist Helpline.

Promoting India as a holistic tourism destination including its various tourism

sites and products through Incredible India 2.0 Campaign.

Providing facility of e-Visa for 5 sub-categories i.e. e-Tourist visa, e-Business
visa, e-Medical visa, e-Medical Attendant visa and e-Conference visa for
nationals of 169 countries.

Revamp of Incredible India Website having information on tourism sites/
destinations in different States/Union Territory Administrations.

Launch of the Incredible India Tourist Facilitator Programme on an online
digital platform to provide basic, advanced and refresher courses for tourist
facilitators.

E-Visa has been further liberalized and the visa fee has been substantially
reduced.

New mountain peaks have been opened for Mountaineering/Trekking to
give boost to adventure tourism in the country.

Lowering of GST on hotels rooms with tariffs of ¥1,001 to ¥ 7,500/night to
12% and those above ¥ 7,501 to 18% to increase India's competitiveness as

a tourism destination.

State/UT-wise list of projects sanctioned under Swadesh Darshan and PRASHAD

Scheme given in Statement-1 (See below). List of signed Memorandum of Understanding

(MoUs) under Adopt a Heritage Project is given in the Statement-II.
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Statement-11

State/UT-wise list of projects sanctioned under Swadesh Darshan
& PRASHAD Schemes

(X in crore)

SI. No. States/UTs Swadesh Darshan PRASHAD

No. of Amt. No. of Amt.
Projects  Sanctioned  Projects  Sanctioned

1 2 3 4 5 6
1 Andaman and 01 42.19 0 0.00
Nicobar Islands
2. Andhra Pradesh 03 179.88 02 7581
3 Arunachal Pradesh 02 146.91 0 0.00
4, Assam 02 194.02 01 30.71
5 Bihar 05 301.61 02 4581
6 Chhattisgarh 01 99.00 0 0.00
7. Goa 074 199.34 0 0.00
Gujarat 03 212.90 03 108.26
9. Haryana 01 97.35 0 0.00
10. Himachal Pradesh 01 86.85 0 0.00
11. Jammu and Kashmir 06 552.50 01 42.02
12. Jharkhand 0L 52.72 01 39.13
13. Kerala 06 503.83 01 46.14
14. Madhya Pradesh 04 359.75 01 40.67
15. Maharashtra 02 136.18 01 3781
16. Manipur 02 126.03 0 0.00
17. Meghalaya 02 184.10 0 0.00
18. Mizoram 02 193.98 0 0.00
19. Nagaland 02 197.03 01 25.26

20. Odisha 01 70.82 01 50.00




338  Written Answers to [RAJYA SABHA] Unstarred Questions
1 2 3 4 5 6
21. Puducherry 03 192.31 0 0.00
22. Punjab 01 99.95 01 6.40
23. Rajasthan o 340.23 01 3264
24. Sikkim 02 193.37 0 0.00
25. Tamil Nadu 01 7458 02 2208
26. Telangana 03 274.92 0 0.00
27. Tripura 02 164.59 0 0.00
28. Uttar Pradesh 08 505.39 06 139.75
29. Uttarakhand 02 150.05 02 74.02
30. West Bengal 01 85.39 01 30.03
3L Wayside Amenities 01 17.93 0 0.00

(Uttar Pradesh and Bihar)

ToTtaL 7 6035.70 ] 846.54

Statement-11
List of signed Memorandum of Understanding (MoUs)
under Adopt a Heritage Project

SI. No.  Name of Site Name of Agency (Monument Mitra)
1 2 3
1 Gangotri Temple Area & Trailto Adventure Tour Operators Association

Gaumukh, Uttarakhand of India (ATOAI)
2. Trail from Village Stok to base Adventure Tour Operators Association

camp of Mt. Stok Kangri, J&K of India (ATOAI)
3. Red Fort, Delhi Dalmia Bharat Ltd.
4. Gandikota Fort, Andhra Pradesh Dalmia Bharat Ltd.
5. Surajkund, Haryana Bliss Inns (India) Pvt. Ltd. (VResorts)
6. Jantar Mantar, Delhi Apeejay Surrendra Park Hotels Pvt. Ltd.
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1 2 3

7. Ajanta Caves, Maharashtra Yatra Online Pvt. Ltd.

8. Qutub Minar, Delhi Yatra Online Pvt. Ltd.

9. Hampi & Hazara Rama Temple, Yatra Online Pvt. Ltd.
Hampi, Karnataka

10. Leh Palace, J&K Yatra Online Pvt. Ltd.

11. Development of Multi-Lingual Resbird Technologies Pvt. Ltd.
Audio Guide App for 3 Tourist
Sites (PAN India)

12, Rani-ki-Vav, Patan, Gujarat Akshar Travels Pvt. Ltd.

13. Sun Temple, Modhera, Gujarat Akshar Travels Pvt. Ltd.

14. Champaner-Pavagadh Akshar Travels Pvt. Ltd.
Archaeological Park, Gujarat

15. Buddhist Caves, Junagadh, Akshar Travels Pvt. Ltd.
Gujarat

16. Tomb of Abdur Rahim Khan-i- Interglobe Foundation
Khana, Delhi

17. Bekal Fort, Kerala Drishti Lifesaving Pvt. Ltd.

18. Development of Multi-Lingual Resbird Technologies Pvt. Ltd.
Audio Guide app for 9 Tourist
Sites (ASI Monuments)

19. Badavilinga Temple, Hampi, Hotel Malligi Pvt. Ltd.
Karnataka

20. Ugra Narsimha Temple, Hampi, Hotel Malligi Pvt. Ltd.
Karnataka

21, Elephant Stables, Hampi, Evolve Back (Orange County Resorts &
Karnataka Hotels Ltd.)

22. Pattabhirama Temple, Hapmi, Evolve Back (Orange County Resorts &

Karnataka

Hotels Ltd.)
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1 2 3

23. Zenana Enclosure (Lotus Evolve Back (Orange County Resorts &
Mahal), Karnataka Hotels Ltd.)

24, Krishna Temple, Hampi, Heritage Resort, Hampi (Indoasia Hotels)
Karnataka

25. Aguada Fort, Goa Drishti Lifesaving Pvt. Ltd.

26. Gol Gumbad, Delhi Resbird Technologies Pvt. Ltd.

Tourism in Jammu and Kashmir region

319. SHRI ELAMARAM KAREEM: Will the Minister of TOURISM be pleased
to state:

(@ whether the recent developments have affected the tourism in Jammu and
Kashmir region, if so, the details thereof;

(b) how many tourists have visited the region in the month of August, September
and October, 2019 and how many in the same period during 2017 and 2018;

(c) the percentage of reduction in revenue received from tourism especially in
the month of August, September and October, 2019; and

(d) whether any step has been taken by Government to improve the scope of
tourism in the State post August 5, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) and (b) From the information received from Jammu and Kashmir
Tourism Department, Tourist arrivals in Jammu and Kashmir for August, September and
October 2017, 2018 and 2019 are as under:

Year/ Month 2017 2018 2019

August 1102410 1530134 1008730
September 1286470 1282824 1123862
October 1112020 1364248 1277627

(c) Information on revenue received from tourism is not maintained.
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(d) According to the information received from Jammu and Kashmir tourism
Department, various steps have been taken by them to attract tourists in Jammu and
Kashmir including the following:

. Started campaigns by participating in various National & International
Travel Marts

. Launched publicity campaigns through prominent newspapers

. Launched promotional campaigns through various trains by way of

train wraps

. Initiated promotions through LEDs at prominent places in Delhi and
Mumbai Airport.

Further, Ministry of Tourism, Government of India celebrated Paryatan Parv, 2019
in October, 2019 during which, tourism destinations/products of various States/UTs

including Jammu and Kashmir were promoted.
Rural tourism
320. DR. SANTANU SEN: Will the Minister of TOURISM be pleased to state:

(@ whether it is a fact that share of rural tourism is less than one per cent of

total tourism economy;

(b) the funds allocated in last three years, year-wise and State-wise for the
development of rural tourism, if so, the details of growth, if any, in the rural tourism
economy, year-wise in the last three years; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) to (c) The Ministry of Tourism has launched the Swadesh Darshan
Scheme for Integrated Development of theme-based Tourist Circuits for development
of tourism infrastructure including last mile connectivity in the country. Recognising
the potential of rural tourism in the country, the Ministry has identified Rural Circuit
as one of the thematic circuits identified for development under this scheme and is
aimed at leveraging tourism as a force multiplier for revitalizing the rural economy and
for giving both domestic and international tourists a glimpse of the rural aspect of the

country.
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The Ministry has sanctioned following projects for development of Rural Circuits
under the Swadesh Darshan Scheme which are under different stages of implementation:

(X in crore)
Sl. State/Year of Name of the Project Amount Sanctioned
No. Sanction
1 Bihar2017-18 Development of Bhitiharwa- 44.65
Chandrahia -Turkaulia
2 Kerala 2018-19 Development of Malanad Malabar 80.37

Cruise Tourism

The objectives of the Swadesh Darshan scheme include creating employment
through active involvement of local communities and promoting community-based

development and pro-poor tourism approach.

Dis-segregated data of Rural Tourism as a part of total tourism earning is not
being compiled by the Ministry.

MR. CHAIRMAN: The House is adjourned to meet at 2.00 p.m.
The House then adjourned at seven minutes past eleven of the clock.
The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
GOVERNMENT BILLS

MR. DEPUTY CHAIRMAN: We shall now take up Bills for withdrawal. We shall
take up the Indian Medical Council (Amendment) Bill, 1987 first. Dr. Harsh Vardhan to

move for leave to withdraw.
The Indian Medical Council (Amendment) Bill, 1987

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF
SCIENCE AND TECHNOLOGY AND THE MINISTER OF EARTH SCIENCES (DR.
HARSH VARDHAN): Sir, | move for leave to withdraw a Bill further to amend the Indian
Medical Council Act, 1956.

The question was put and the motion was adopted.
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DR. HARSH VARDHAN: Sir, | withdraw the Bill.

SHRI BINOY VISWAM (Kerala): Sir, | have a point of order on the Indian Medical
Council (Amendment) Bill.

MR. DEPUTY CHAIRMAN: It has already been withdrawn after consent by the
House.

SHRI BINOY VISWAM: | did raise the issue then, Sir. | have a point of order
under Rule 267.

MR. DEPUTY CHAIRMAN: This is for suspension of the proceedings. It is not
accepted, please. Let us move on. Let us take up withdrawal of the National Commission
for Human Resources for Health Bill, 2011.

The National Commission for Human Resources for Health Bill, 2011

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF
SCIENCE AND TECHNOLOGY AND THE MINISTER OF EARTH SCIENCES (DR.
HARSH VARDHAN): Sir, I move for leave to withdraw a Bill to consolidate the law in
certain disciplines of health sector and promote human resources in health sector and
provide for mechanism for the determination, maintenance, coordination and regulation
of standards of health education throughout the country to ensure adequate availability
of human resources in all States and for the said purpose to establish the National
Commission for Human Resources for Health and to supervise and regulate professional
Councils in various disciplines of health sector and for matters connected therewith or
incidental thereto.

The question was put and the motion was adopted.
DR. HARSH VARDHAN: Sir, | withdraw the Bill.
The Indian Medical Council (Amendment) Bill, 2013

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF
SCIENCE AND TECHNOLOGY AND THE MINISTER OF EARTH SCIENCES (DR.
HARSH VARDHAN): Sir, I move for leave to withdraw a Bill further to amend the Indian
Medical Council Act, 1956.

The Question was put and the motion was adopted.
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DR. HARSH VARDHAN: Sir, | withdraw the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up further consideration of the
Jallianwala Bagh National Memorial (Amendment) Bill, 2019. Shri Prahlad Singh Patel.

The Jallianwala Bagh National Memorial (Amendment) Bill, 2019

HERPIT HATe & o W3 3R Wied ware & o w3 (st ueee Riw wea):
wEIey, ¥ fUsel 99 & SRME 99 & 3ifqw o7 39 fage &1 deq & 9ms 3n
oT| #9 Sferatarer I T VRS (AeeE) fEd, 2029 @ fUsd 93 & R
f& introduce fam a1l & wew A =@Edl § & dfF T2 99 @ a9 94 wikd @
o1 € 3R suH U Al Bl wag TE1 €, Siferdiaren ant @l e W g 8 s
2, gafory F g & 59 TR ¥ e 9 7 39 9 31 U fear ©, S ueR
d T8 ¥ 3 U fear ogl s S Weied € 9 984 Bic- BIC W €1 g
STferatarel aFT IS WRG AT, 1951 B ORT 4 @ SUIRT (1) # &1 Feeg=t
B Ugd a8, et de v 3 wiRa fear 21 S | Ugel 39 UeR 9§
- @$ (@) B AU AT ST SR ORI, W (9) # ARfel WY I8 ® 6 e a
¥ 39 WU H AT fauell & 1 a1 a1 S8l A1 His S ufiue disjg T8l g,
I8l 99 9ed H WaY g9 fAuell g1 @1 a1 <IRAl BRI AT UHh 9gd Bl e
& | dERT RE qa S B gR1 5 9 €, 98 I8 € P URT 4 P IgAR AR
ol ==Y &1 S 5 9¥ BT DA T, SUB! PR WHR dR al 9 HRIGIA B
5 A & Ugel B FHIW BRI W YAMIT B Fahdl v 39 9 Foofia
Y f9 BIc-BIe Wued 21 # aEar § & 9 geR de 991 7 59 uiRa fa g,
U RE ¥ g ded 1 39 wRd X | RIS Siferafarar arT & 100 99 R Y E,
I8 U VKT WRG 7, d SHdT ey W Uh IS WRE & d9ifd 8HT a1y
T P JHEH T AN, S AP Ul SO IR 3R gl YW €, S dhl 39 WRieRY
BT TIfRY, difer 39 <IT &1 U ITIY Wy 811 3 Fe- 3§ 3MUdh q1eqq 3 urefa

Ho fh B9 99 39 9 B u B |
The question was proposed.

it war Rig grom@r (@oe): W, 39 f9a & A o et ded €, 39 Srfsie
F1 9gd IR @t @I, Ry dR W S ERTT A9e BRIF @ ideology ®1 believe
PR Tl AR & AT R AN T Q¥ BI Seel Qe § Ue JAR e 31aT
g, S 9t B T W TR 2| Ta-de g S SHeHe o dredl 8, ¥ gasr
g & a8 91 cynical &1 W9 Ug #3 ST 7 & 9T FHI b 2504 W DI
BRI H, S T historic Session o1, T a1 dal far 37791 €89 &, o9 AT 3%
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Opposition | SIS BIAX < B d8d™l & fofg, society @l dga’] & forq &
H | IfelImie &1 wewe € I8 8| I8 9 d oA B Tae Bl bl ddl g
fo ®09 & B W ar¥er €, 9 ex-officio Member &, wife HAT &1 sfag
SIferiarer anT ¥ S[Sl g3 © 1 I8 ARGA SR "W b R F aRER €1 AU $% §¥
T PR Aol SR H 1 g & S N el I8 fdd odR S €, unfortunately
S 39 AR B e ol BIRreT # 21 # uel qar aredl g fb |9 1951

H 99 ST HEEHY U B MY U, 99 IABI basic purpose TET o7 & gHH ex-
officio members & =1fRT | # oISr-AT Sfae™ & IR # gaMT dEdT § & = &
JER @ Uoe # g 9gd 91 historic 19 I8 € & 13 3id, 1699 1 @Wrew der
B T g2 Al TR S9d %, T Mfde RiE #ERTS 7 SFayR dAiftd # @
U Bl [T B, A SR U 9gd 37EH QAIBR © | SWH gkl W g1 a1d I8
2 f& I9 ¥9¥ wheat @1 cutting Y Bl &, harvesting Y 8l 8 3R S1d HAA
SHITR & R 3Tl 2, 98 99Rd & T aret 81 3% ot dofie # Ig 8T Py activities
F1 B 21 39 9T fBue W1 emen avd € 5 s waa oyt &R 'R @1 am
Iq g | RS9 feHl, # ad 1919 @ 9@ B j@T g, ey wedie & R

[RIYAR USTE o, UTfdRaie & US| 3R 89N Uofd # 3R fqeye spyaeR 4, 39

TrH P fafeer avve & Raamp uee= o Y2 9 wife 39 99T Rowlatt Act 3TRIT
B3 Tl U’ & Fed gU 10 e 1 VT uesia gom, W@l el delt iR BN
B AN 9 B] QU Y, 8 AR QU 71 39 I TR B & Ydh 98d gHiee
cliex Apaal fhae] Wed 3R Sl qgurel Sl & FRWIRT 83| AR &l 4R o {6
Sa1 Rer fear S| S99 <A fafeer S=Re &1 9™ Michael O'Dwyer Tl He was
the Lieutenant Governor of Punjab. S9! 3R SFRel SRR & I8 SR ot f s+
gorfaat & ded RaET T | 3 BIR RaaT® IS Ui @R I § @R AR-IRTET
PR I 2l 9 F ARR W S9 981 @ s gY, 98 Tileed oW & dIe]
Siferariarer & # fdedal peaceful congregation 9| #X AT | VAT B9RT i @il
€t &, S @8l 7 A7 €| WX, 98l Y& open space AT| FEf @NT a=He & R
e oA % fol g@es gY O f6 B0 & gWide ded @f BIel ogl a1 fid
ugel Sl S fRar T o, S Race HofeRT &1 ET o7 iR Sd Hifvrer ot fa
9 gad 3 AT © b ST Th B I9h Rarar Se | sAfery Sfordiarer 9T &
St 9ft IRT I - I B e ofY, Rl SN wiew ol off - 3 3=l
3T+ 3 W fhw| dg f&7 gge € General Dyer was posted as Brigade Commander
in Jalandhar, S\®! sMaAR ¥ Rrge fewar T on &k 98t Wferdt &1 war o faa
AT o1, STET 1,700 XSS BIAR fHT T | Peaceful demonstrators & 30X 1,700 ISS
BRR fHy | fafeer wed & & 380 T AR Y| &) TREE AEe, § SO o
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(2N uam Rig aroran

1A 91 AR & | I G B F 3eIe AT A5 off I | Il I SR
fqors iR S SRR # udl =el & dHET 1,500 @R AR T 9| AT gruesome
massacre I8 TH Tb DI X H U B el gonm ATl § JHs@nl g b Wi
P WHR & Rgc® a8 ggell R ot | <91 B 1T9ie &R Bl S 3t Ugel! fomsy
Y% gs, 98 Sfeidrell a9 9 & Yo g3 | S & 311 & she™ 98 © f 99 g
TEg SyH R 18 AT @ S¥ & Ud BI-A 9o | S dad @rlt f e
S T81 FeolelM T €, U9 # 98l o | S'M olftesie SRl § 98 dadll
20 9T 91 $iois H SR foram| S8 ofed § Sy Rdfeay @éier ik iy S99
SIS Feel (a1 | 1F @] gferd o Jid W ) FRER f6ar, af = @er fo
TS PIT T 6l ©, I Pl W@H 1 2| G IGA o o1, A o forn| e # wgt
H AR FEL, J SMUP! Sl W[OS 8, AU T AP ¢

R, # Ig a1 GEd g b 99 ufsq w9 A Arady $fedd Teea Bi™
$ TP 980 g oleY ¥ 3R R IRU qE@oll ¥ied, S f6 Re e | ¥, who
was a very important leader. 99 &9 & Udh S o S ¥ FIA DI Tl J&T
off 3R T8I AR < Pl $HES 8 Pl 3MMEdM PR <l | I=H d9 bAAT B
5 S 9% massacre & II€ HUF BT Y AT W IFAAR H ol Q| R
I W1, 27 fawRR, 1919 W AHY 1 SR, 1920 9% IR feAF &1 FeE gar | gt
JE Bl g1l foh 89 ¥8 W Ud F9IRIS ST | RSt @ SR ag o f s

IET massacre ¥, SHH QUM 1Y, $AfGY S=iH JuIsl fovan fos &9 981 W™ Ud ety
Ahe 1 &, RAR Aifed & [Toqa T d FUS & (@ Adbe a1 § | TR, 9

A # g8l W AHIRIA g BT Reifege qa g7, Sl adopt fbar T ik a9
HETHT Al 7 gt & a7 odiier & for ey |t @t T g, & SRIE wdie
Tl S9P 91 I8 HHIRYIA 941 3R e 3iRdaa # emi|

# U YE ORI AT BB & (b SART O A8 R €, 8 B @l 3@
rewrite & ®I STXd a8l © | M ST 7Ol B AT, 37T BT Y= BT 8l iy,
I 399 BART B9 SffecideM 9 10 U 8l ©| 399 Ta=de oMU+ S-S gl
Fhdl &1 399 Ue a1d o1 I8 2 {5 HiUg sreger e St 81, S961 99 - wife
ST #9 el b sHRT Redl ARG SR A &1 ® SR I8 g% el 81 Ahdl, Al Ta-He
BT VGT BIS B T8l BT a1eT| 89 W SHBT 10041 ATl H7 X2 & | Siferardrett
g @Y anniversary &1 Ig 10047 ATl & 3R 39 TZH W AR S A UH (AT
T AR, <ifh & A1 9gd ©Ic! a1d 8, U PHlGel @I a1 € | R Alal Sff {31
ax T ¢ fo 991 fedt fawmel| 9= ge Wt A f <@t g9 urdt 7 in the past
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SR Sl PG B B, a8 '8 N g BRI B8R | IR # MaHe 0 Heen A |
MY g9l fad IRIY | Ta=ite & S I8l &, SHHT fdal 991 81 F12Y, magnanimous
BT AT | JUIfSTer arelt @l | a1 &t &1 81 Addt €, Fife &Y A9 $H
RIAT® TG Bl FE T KO AT VaRM BT I8 © b S [ael H T[T B Fehall
2, AR TaHe P magnanimity fear aifeg| § a8 @gm & oMU U aRb IE
A9 @G| SRR MU VAT &A1, A1 31T in the past <Ray o <or % 50 AT & wamaT
BT DI RGN el 8, M dlct <88 4 iy d) 999 gt €, fhddt 3R &1 a-ie
S Whdl 81 SR AT U B P Y8 Al BY U Teb DI AM A, GIER DI
g&erdm =29 | We should not do this. This is a part of history. Ex-officio member &3
el B, A SO RN Bdh 82 MBI fIa+ Aui 8, S nominees IRIT

U1 ¥E fb SuH Ue 3= objection ¥g € fd warHe 7 ®el € fb g9 fd=il
trusty &I ¥ terminate &Y Adhd €1 DT Aded & & PR <l @ A smud
RIcTs & aI Mud! W@ Aol BRM, MU W terminate B < | AT AT DI 919 o
T8 g |

T A O IE T fB Sl SRR @1 dlbel representative &, forIat
constituency # SIferaiarell 91T =dT &, who is an elected Member - he could be from
the BJP, he could be from the Congress, he could be from the Akali Dal, he could be
from any other party -- should be a permanent member of that trust. ¥ ¥=raT g fm
F I st €, e R | # fafer dreg @ ot sl HA S, e sy
N WE oI 91 F < ulfelamedt mad fAfRex Wree, #A SN, # eruw o
TOTRY BRAT =M b 3T I S sFieHe odR 3MY &, I8 Tead | AUl o
Al I8 Idea AT &, AT B $HH RT3 & Ferfl, BIg resrs T8l el | dn ue-
forg g & | AT U aral T 3resT el wwsK | § A fb 3y 39 withdraw SIfY |
M magnanimity fR@EY| W= AIQl ST 9 I $ET 8, S9 W 3 iy | gAR
R e - Bl &1 ST 910 BEl 8, Ui & BRIGT & R ¥, 3R 37 &1
TET BRAT €| 3R a1 & Pedl € AR SUH B bR €l Tl © dl H qHeIdl g
6 S TP 9gd WUER YRR gV €, R Sfl, SBIM g8 a1 Pel B gl SHaR
PRI, Wil orser X8 o Sfg ST 89 SR 81 SV a1 wer 7 8| g4 s fan
T, OIS W F 9, Tead 9ed el Y SwRd U$ WM € Leader of the
Opposition, TR Tl 3TSE 8T BI, MUB] Y Sexd TS S & opposition &
T AN B, Y ey w6 eARY 91 Y AT gAY €9 oMUY @ I € b
history @I rewrite Ad Y, VAT &M #d $HIG, 9 g9 @l § ofi=<si &l
T [oRe I8 ¥ f& oMy gHdl withdraw BT |




348 Government [RAJYA SABHA] Bills

[ yamg i g

MR <RIR A SIS &1 al § Ul Ok A U I[SINI AT a8, Ry 8
TEIGH @1 100af W A1 I 7, S Sifergidrenn an # wElE gV iR el 9w |
3MST B IMToE oo # 90 21 4 ey I8 ¥ & "R &9 I wel 7rge &
tribute <97 TR & A1 A orfiet B, BT Seax fauy fameh € 5 wrdie-gene™, WE
Rl wd g St &1 39 9/ 9Rd I ¥ Aarei | g9 g 6 ARt g sy
unanimously, el &1 3T <y | g Rig St &1 9 o oy |4 o €1 uar
TET U@t a1d fHefl Bl A W & AT AE A 2, R 81 SSM H R ' g
Yo% WIEd AU Y I3WI? e Sl 1 BT Iol fSAT| fprell g1 84N A1 B
..(FTE)... 3T AU a1 QT PR I |

AER aAfdey Rig YsST (UST@): § Soioid o Adar g1 Point of order, please.
T FOeE I8 € b IRd IoT & 3rarar ff O WRaR SuH Riw o, e sets
SR, A1 ST Sl 3 g1AT AT, IABT daell foran, b1 W fFwAr <A1 =@y SR
ITHT Wil f ¥t I ARy

st yar Rig qrotar. a8 w0 Tare § oY € o e 9o fid fewmRy ik
S99 resolution &1 a1 Y| I8 Tab 3126l YoMA BIRM- 2509 historic session &1
BIIET A1 I8 | R Sl aidl W I Al R IHHT BRIET a7 N2 AU AR
B gat W I, ST BTl B9 U $F P 98d T €, dgd 3Bl IR T B
TR MY I9H A 9 9efory| 9af 9™ | 91 el a0 | A 98 A 91 a9 |
39 37 withdraw BTG | # 30 918, H3i1 ST I el dredl & b 37 3qe AT
g, FE US¥ ¥ MY dlegd I@d | W UQY & WnT O 93 i aret ' €1 e
Fol faar famrsy iR withdraw ST sier # oMT fr PR ®&l el g8, is
ISt SRR historic Terc AT €, A S @ # SFa! 91 S €1 3T 39 withdwar
FR A o Al Pl B AET TS|

gl 91 ¥E © b wEie-u-ae Hid Rie St @1 g9 Alel Tade R T
A AT iR SferaiaTen 9T & TEIGT BT &9 W YAl 99 A1 I €, SAd R
#F 9 gfrm # @ smarst Sl ARY g # Indian diaspora SiET ft SoT 8RN E
MY §ER qR-§R db W™ Wl axd €, d MRPT qb, X qP A0S qre-drs A
PRI ¢, Al 9 1 IS A18d § 1 BH I9b JASS ©, B SAD! d1dl DI YD gl
IrEd &1 98l J a8-a18 B €, 9 & ff {99 Ao € 5 arorar S, emue wifeRamie
H T €, S B SISHR JOlNe BINY 3R I AFRI {31 U HI§ R IHIHA ©
f5 ¥ 39 4 &1 withdraw &1 | I8 & fdogal * sffsHe € oMU @l 9l faa

*Withdrawn by the hon. Member.
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feETsy oIk wira g ST &l ATl FaIIg, A1 ART S JAB] ATE M| 3TDH! Tga-
ggd HexaMI, S fww, S ARd|

it SuRpwmufer: gwgare, yam g qrorar Sl osht wdq \feraw |
it =« Afere (U4ST9): R, I§ * AU withdraw f&am ST | This is unparliamentary.

MR. DEPUTY CHAIRMAN: It will be checked. # already @&l ¥, it will be
checked.

it warg Rig arotar: FRX 918 AR 81 T € L (@agr) L. H g1 SIsa] withdraw
P E

MR. DEPUTY CHAIRMAN: Shri Shwait Malik.

SHRI SHWAIT MALIK: Sir, | rise to speak on the jallianwala Bagh National
Memorial (Amendment) Bill, 2019.

T geraT @A WEEl @, qed fed! fau |iedi @ el
wglel @I fRIamel W e 8Y )9 A,
g W e aral &1 I8 9rel e g

R, § I o=l SFAER W ol g1 dreidl S Sed € b I prime land of
sacrifice &1 IE I RIS W Sferdidrer 9F €, SAd v S seHe drn
2 H 3ud ue # A & oy WS g &1 I€ TP I Bl 3id gan ©l # IE
GeIa G SR ARG AR Al S Bl 9618 Wt &7 b 377 arel q9g H wreial et
TR Yo ET B ARy | e et wR o fas ot urdh o eiftue € g
MY, I8 39 98 BT 33T & | < B I ol o, a8 el 7 fkars |
| AR §HeS Y | SABI DS T I[N A&l AT, SADI PIg oTIfad dret
T 8T off, B9 99 7 Adadx <9 BT IS faars o SR ST ¥ S aut | I
Tel RET 8, SABI WIAT 83Tl &, dl § SUP [y APR P 9918 <l § AR I§ 41
guTg <dl § & ARPR fwer RET| Sl Leader of the Opposition €, @ fdT +f1 wret
% B 9Hd 2| SN grordr St 7 ®El 6 WeRr fedt ft ot @t g1 wadt €, @
7g ft =g € % Leader of the Opposition or leader of the largest group of Opposition
party in the Parliament 3% F%R &1, 9 &t ot it & 81 9ad €1 SH® 89 ="
FE, S 9 # AP My F| W, Sifergiaren ar1 # ggd Wi smdie gorrl #
I gHIfeTy prime land of sacrifice wsdr § Hife el & Hux VA1 Hiwor gERargef

*Withdrawn by the hon. Member.
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[Shri Shwait Malik]

TATHTS ST dd gfaer™d § @9 & 78l ferl 3 Wi, 1919 &1 faq ol a8 <
RIcie Uae @Il o1, S 98d IRYYl o, I0dh gA1® Wiliyded SR AT a8f
IR H ST 9rT H gdHes gY U1 bddd g8l gdheal T8l gy I, d8d anT
T Al O, S oue URART & W1 g8l IR WHY eld bR & (oY Y I |

R, Al US| P 98 g9l ABR o BAA ded & g [baH G SR
Y & 1 S0 gRAR & HIY SERIN 79 € | UoIe & forg St AEn faarett S
JBR &AM ST © | 98 g, dMRe SRS SR SRR 100 AN &l 8RR
THSl oIHY AMT| FET entry & folT Uar FH<) Y el &, SAET exit points &l €1
S AN @8l wifayde 9 9, S WR g8l 99 fSAR SR SRR A Ue HIvuT S
BT disd Woll 3R iy Gt =R B9RT Irs~s Mferal gors T8 1 4 e o oot
GRef A T BR UIg| T8 UR Qb Al AT, IAH AN 7 U S g9 P Y Bl

o <t Admel AR % wEt & AT g8 @Rl WX AT g8t SR & ddl gRe IE,
o Al T B, A 981 HB © &l A8l ©, Pls figure el &, HB Heldr T8l 2l
Sl geesl dRT 99 999 981 W 9, S el & g9Rl MR | AN g §
- TN 18 W & BIG - BIg QI BN DY figure HEAT 81 S SHIE WX BRI AN
Sl 8U | S9d 918 98f R memorial trust SF W foTT 1920 # gH! AT g5 | 1961
# WY Sf. ol TN S A 98f W gRE B RAUAT B | IR, g BT Sl a1
o, 98 I8 o7 & wEIEl & S IRUReE off, Wiel 99 wElel & ufam ey fasm
P el oI, T8l GUR Bl, RifP ARdl g d8f W WS Pl T B I ¢ |
ggt wrEidt Rt 8, 981 bullet marks ¥ €, 98f WX torch Wt € iR F& W wEal
ol Arg ¥ ey S A1 &1 # AUD! g9 b BT ATT qq1 I8T § [ AW qHI T
8l W B SR g <&, and that place was in pathetic condition. WX, 2016
¥ g8l Sl BTed g8, this is very much on record, ST # Ul a1 T8 § AR IR
$Ig contradiction &1, AT anybody can check it from Google. 51§ # 2016 # A &1,
wife # sFaaR &1 FMari g, # wie 1 oy |91 | g4, 1 o/ wEglal o werel
W T, A g8 W AT erqel & o, wigedn @1 &7 o1 & 9 #e wele, 9 e
P IRVRYSAT B VAl g BT H Q@) T g8 W A $M BR 9 ¥, T 98l
U ofl gU ¥, I S 9, 9 98d & qRGdl | 98 W §dHes I 3R IADI U
S RET A7 6 ORI Plg a1 Bl | 981 PIs Mss &l oI, Plg g1 8] I8l AT about
the golrious historical backgroun of the Bagh, that particular prime land of sacrifice.
AT ® X & g, T &1 o % e & folg, S9SN & g & e
8T 9 10 @RI BUY 31U MPLADS WS H ¥ @d fdU | spoke twice or thrice in
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the Parliament on this issue. # g=1a1E HHT Ta H2l R AT ST &1, G416 HH
3. 72w vl ot @1, ReH 7 Ree W agf fafsie foar ok a=ae s 89
TR 31U Sieell Sl ®I, g=dle HHA ARGR BRay g RIS &1 R g=yars
B UEells Uce il $1| Ugells ucd Sil, Sl 8RN A H31 €, 9 3T Al o yR
el # 9, SN Ry w9 g8l @ 91 wEiel & et off, 98 98 ¥ | 99 &
91 otH National Museum # &} &1 ¥R, IS # Ugelle Ucd St &1 ggdle Hdl

g | % g=yare Bl g U "3 AR Alel Sff I, [ 431, 9ReR Uere Rig aed
S, S qd e #3 ¥E SiR WRER avarad R4 Sff, Sit Minority Commission & 2RIRHS
T, SHD! 3T A T 6 TSN Ugel d81 & o Bl |qd1 <l d B & 70 AT
3R §9 S & ©: WEK - 3o § Jue HAl Sl &1 g=ydie BRal § (b I qaRT
8l W AR [P & $M YH Rdl QU &1 Sfaiarer drT &l g9el bl AT
100 99 B Y, U HAT St A 2019 dF By BRGA [HY, 981 W AT IR
g St 9 WY oo IuRAfT g9 et | wrdie Sew g Sff, 9d ar & gamn
fr S=BM 1940 T SI9IR fhaT 3R T SR ATSPd SRR Bl WH HXh dgoll
forar| st <oy Rig St 3 S9@t va ufomr &1 WY 98f W) SHTeRYT fhar €1 98t W)
T g SN fhar 1, AT SURTSUT St 981 IR U8R 9| 981 IR Udh URed
WRH SN B Y, 9 SAfSRIare a7 &1 100 a9y AT 81 I8 ) o€ B, © Ao
P W DI BRG], AIGI ST F I DI PRGN & NP TRRAT A&l St € |
ggf fgem™ & fy 70 99 d& i1 {RAT oY, T8f B pathetic condition &I TH FR
8Y 379 981 W U light and sound show RT3 &1 =el, I9 show @1 YRT faebry
8 T8 ¢ R 98l W U& «fedr light and sound show 81 TR SO |

W, 981 W AfSd cardrell & I Sl golc Wad €, S 98l @l fRed €
S ggl @ eReS 8, SUd!l aM & AU T8 <ol & WY M 8l Vel 8, frad
5 g8 Afedl a& YR I8 A | 981 W IS goic ATHE DI USd A B S
It YET B 981 W TH ot & M & fU wm do W@ ¥, 98 W 39 v ue
fefiea forier &9 <ar 7, Rt off Srvfea STRpAd gorft| 1 arit &1 @t e
W Ul T werdn o f I8f Far gar, weElal & ax H light and sound show 3iR
fefiee STRFHE 9 S7d! STMaRT < STt {5 59 78 Eiat o1 T Siae =iierR

o

fohaT o1, I BRI IS IMoel & g9 Id il &l < 89 of 38 ¢l

W, 981 W T W o I 2| 98 W landscaping &l & 8, 98 W
U & UMl & AU 98d afedn sNoHT Bl el g1 W), 981 R TY ey a9 e
21 g8 W visitors' gallery % ugel 9@ ff &t oW Y 9, 31y AR wifve 5 #3-
A @I T BN, BE b g $ F9I anlt & oy g8t iR U ot 21 9, 3/ g
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[Shri Shwait Malik]
W TR Hisgie Aot Rt o1 <& 7, e digital panels @1 8R1| 89RT @5 W)
areft digital panels T ST, 98f W= historical background &R

W, g8 W Sl WEET 1 &, D! A ad Ul Rl off o I8 a1
W Ul Sl o1 6 @l S AR 9 SY, S vER] $U WU Saaiol od)
ARPR AT & 6 R depth T TSR A, SqA I8 BRI Ferdl & e
TET BAN R oY, a8 fhal depth TR BAT T oY | 98 R Wi STewHe 8
e &l g8l # Sl AR R fUaesd €, S9@! a8l W ol T g1 H oS HAT
St W, S R g e €, IE e e iR 99 g uar ¥ f5 9 W 39 e
B WHR W B P AT TP I8 W™ Gag 6.30 do1 W AR 530 Io qPb Gl
2 3R 980 ¥ U9 @ & - 98 W evdfery wifed @y # €, S g8t i eeia et
B U B FH AT H@3 S 9 faed s fh 3@l B9 W BH Id 8.30 S AT
9.30 ¥ dd Wil SV 3R IfedT ATSiST & dRel &1 WY, dlfd 3ifee 3 31fd
QR ¥81 & I IR A |

TR, 981 W 1004 a¥ H BHfadr ¥ 8 Y7 &1 987 W feraiarar a1 § &y
dRE & SIS Bl I8 €1 § ARPR Bl gde gl b ARPR gdS 100 a9 FAH
& forg, SIferaiarer arT @1 g F AR I H AW BRI & 8, AP AN Bl S
A YR WA B RIS BT Udl ol | WX, 981 W LED whi=a ¥ o 8 g
qIfe a8t 3 dret fafstesd o1 LED ®hi=d UR UXT S8/ Udl @iel | 8 HIeqd Pl BHRI
¥ g9l PR @1 B, dfd 8% Vs Afdd b sfaer & gar ol 6 fbas frefst 1
IS ASEl & {7 U wror =AeTaR {6y o | g8 Msew W 8h|

HEed, # gur #30, A AR A6l Sff B gwgare g, e JuRAanm 4, a8
wIe, STet wEe fIsm o @ 8, S9al gAars g3 ¢ IR wEel & wa fear
g1 g W3, HIE S @l gofe W STl a8l PRIl vUY b1 b 8 J@T €, S 70
¥ & B & U 7 AL 8 qD

it GUIvg, IER I (URFHT 1) ST <RIRAT AR, SAferdidTell an 89N 9% &
B U & T U e e S § | 98l e 3 alidl, 1919 B Sl BB =el
o, 9% TAR SRIEN &1 UF Blell & a7 I8 AT I THT Sl 7B 83Tl 3R
1 aRE 5 1 o1, 99 IR A oG # 9ed ugdl S AT SR A $Hed
IorT ATl ' wifd Frdd, feavRdt & 57 dLow. dgga &1 Fern TE St &
U WSl 3R S5 AIH W I8l Heledl WUl S W I8 e @1 ot f5 9 S
feeel o fielit ok 9 St Siferatarelm vt SeR | Afe 98t oM W) 3% gford ARWR
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Hal B, d@ 9 RN 8, dife 39 g & Raad e uerR | Uice 8 dd |
fpell BRUT ¥ e S, SR @ g9 919 9 Il A8l gl R SR A s HlamR,
TR B W Td Uieee HIfET SR @R1 & fog dien, offde ag Wt 8l g5 A®
e 13 e Pl GCT 3R 31 A dP od FO el goll, dl <R 7 f&Hiw 31 w79
DI, I I & ASERE, THE DI Uh Ul ol ok a8 et g N sioes™
& 7 go qofldl aax I8 5| 39 ISl @1 Ud-al g # ud! Sieid | A8
Tl SR @Sl § - "The enormity of the measures taken by the Government in the

Punjab has, with a rude shock, revealed to our minds the helplessness of our position.
The severity of the punishments inflicted upon the innocent people and the methods
of carrying them out are without parallel in the history of civilised Governments. These
are the reasons which have painfully compelled me to ask Your Excellency to relieve
me of my title of Knighthood." 9 T&R S8 31U title, Kinghthood BT @1 it
DI | 3HF qIE I[SHITD AR H BB GG UGl g8 [ {O PR ARV | IR-AR
B ufedtd fUfae BiF gl BRI Ut 3 Udh A9-FHHST BIF @ | Ga-dBHST 7 T8
fafste fear iR iR o T99 & fov srfsdc fid WReR os |

HEIqd, Sl R s yam Rig St gd oy A+ gl 7 i SuH Rig & ar
# I8l dren f6 99 wed #, s Suw R o ff S &9 wEle 8 9, wife d
39 fa7 g8 9, dfed 9 fopedl TR 9 990 Q1S9 SME H d 16-17 A & JaT I |
foet TRE 7 981 & Mod U 918 § 9 3MRPT 7T, BRI TV 3R s V| e
% Caxton Hall # T& |wT geris 78 3R a8 &1 East India Associaiton @1 off | 372
STeRT ot f5 Michael O'Dwyer, ST f5 9 W73, 4o & olftesc Ta+R o, 4 1
IG |9 H WU o & T emdi | 9 99 w9 # foureR fiRdld o T SR S
21 Michael O'Dwyer¥TyuT &3+ 31T, I Caxton Hall # st g Rig 71 ©: Tl aRaR
BRR PP IY g8l AR QA7 IT Udbs ol T iR 5@ ITdT I g3l AR <
I Bl BT IS} AT T, A S/ S BEl, F SR U AleT IS8T IS BRAT

aredr §- | want to quote one line, "He, means, Michael O'Dwyer wanted to crush the

spirit of my people, so | have crushed him. For full 21 years, | have been trying to seek
vengeance. | am happy that | have done the job and | hope that when | am gone,
thousands of my countrymen will come to free my country." ¥R, WRaR IgA g St
A% ge e[ el T8l 8, dfch g9 <% H Ria- wrele U1 8Y €, 9 ¥ d Aed
AMfe®, 21 AT TH IO A9 # TA ATl B Sfeld Y2 {51 A &F opportunity
el &9 @1 gqer offf iR S Wl gt @ fawr fewr fv &9 Sae e
ST &1 ISl Siferdfarel arT # S@T Aicd RA=T @1 T 2, olf e AT IR €
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(5T g AW 0]

f S AT renovate HRAT AMSY| § ABR A AU HRAT =ABAT § (b S
S AIdd R g8l W @ T €, SHD! ATSl renovate X, RN ufdd B I
IR # e SFeRy el | W), I8 A WAR F oS T

IR, IRT JeaT I8 ¥ 5 981 W, Siferifareln a7 # U museum €, oifd a8
museum T properly maintain g &1 Y81 & | $9 museum &1 properly maintain &=
2, TR AP <GAT B T 39 I & SN 99 a¢ €, 3lb 8, IRPR &1 Uh

prerogative BIAT &, Wb § ST ArEdl g 6 99 A9Y Sl @l WEl gy o, APS|
et o S BT B T3 o, T MU SHB! BiFell # A fHil B 99 oXe # ™1
2? TR MU W&l I\ €, AT 3MY ITdh! 18| 3R 3y % foft &1 ge™ & foy
VT 3T oflgue, a1 ol A, 319 Siedr G fob s Yo &) <2 &1 31y
T A BT | wRT YT e € fr 99 Wy SIferdifdren @mT # S @ wEiE 80
J, 3MY WM IR & 39 ol descendents €, STH H FH AN B g¥€ H AV
MU ql i BT JAAR (&A1 €, AP [TY 3MUP] ggd-98d g4aIS |

SHRI' S. MUTHUKARUPPAN (Tamil Nadu): Hon. Deputy Chairman, Sir, | rise to
speak on the Jallianwala Bagh National Memorial (Amendment) Bill, 2019. The Jallianwala
Bagh National Memorial Act, 1951 was enacted to provide for the erection and
management of a national memorial to perpetuate the memory of those killed or wounded
on the 13th day of April, 1919, in Jallianwala Bagh, Amritsar. In addition, the Act
provides for a Trust for the erection and management of the national memorial...
...(Interruptions)...

T AFFR R I R B3, H3Ydall ¢ | ...(aem)...

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND THE MINISTER
OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG SINGH
THAKUR): Sir, his mike was on. @& ST &aqdell drell 91d ¥, a8 J81 d6 g8 < <&l
21 ..(Interruptions)...

sft e TAE T T8l W W R A Affe g Y & 82 L (TIE)..
% SUHHART: FUT JSHY ATH H i 7 Be | Please let him speak.

SHRI S. MUTHUKARUPPAN: Sir, what is happening? | am speaking. Let there

be no trouble.
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It also provides for composition of the Trust with certain Trustees for life to
acquire lands, buildings and other properties for the purpose of the Trust and to raise
and receive funds for the purpose of the memorial. The Jallianwala Bagh massacre also
known as the Amritsar massacre, took place on 13th April, 1919, when acting Brigadier,
General Reginald Dyer ordered troops of the British Indian Army to fire their rifles into
a crowd of unarmed civilians at Jallianwala Bagh, Amritsar, Punjab killing at least 400
persons including 41 children, one only six weeks old. Over 1,000 were injured. The
Jallianwala Bagh is a public garden of 6.7 acres, walled on all sides, with only five
narrow entrances. Dyer blocked the main exit. The troops continued to fire into the
civilians until their ammunition was exhausted. So, this was a very sad incident in the
history of India. The level of casual brutality and the lack of accountability stunned
the entire nation resulting in a wrenching loss of faith of the general Indian public in
the intentions of the United Kingdom. The ineffective inquiry, together with the initial
accolades for Dyer, fuelled great widespread anger against the British among the Indian
people, leading to the Non-Cooperation Movement of 1920-22. Some historians consider
the episode a decisive step towards the end of the British rule in India. Subsequently,

India became a free nation.

Now, | would like to talk about the benefits of the proposed legislation. In the
existing Act, there is a provision for representation of a single political party. The Bill
proposes deletion of the party-specific member from the Trust. Again, the proposed
Amendment ensures representation of the Opposition party in the Trust, even in the
circumstances where there is no designated Leader of the Opposition in the House of
the People. By empowering the Government to terminate and replace a nominated

trustee, before expiry of the term, will serve flexibility in the functioning of the Trust.

It is pertinent to note here that for the Trust, under the Jallianwala Bagh National
Memorial Act, 1951, the State of Tamil Nadu had invested a "sum of ¥ 50,000 in the
year 1952. Then, there was an investment by the Government of Madras in 1952,
No.D.H.000034 for a sum of ¥ 25,000. I have this evidence. Again, in the same year, there
was an investment by the Government of Madras in the year 1952, No.D.H.000035 for
a sum of ¥25,000. This shows "the patriotism of people of Tamil Nadu. So, | wanted

to mention this here.

As far as this Bill is concerned, my party, AIADMK, welcomes this Bill.
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it STl W I MUTS A1€d | L (G, 3N IRES AN 98 HY a1 He,
Pedl, a1 3re’T Wel fawdr, Wi | Wl I T I1ed | . (SI9). .

1. I 7T AEq (SR U<y Ta-ia Sfl, 39 B9 YX |eq bl 9ga disturb
IR 2

3t T FaNaGeE (RTATS): TET H |

2 ST AT AR A AR AWE & [ {O AN aIEd & (b I8! ad

fIema & ¥ A S, R 9 8 99 9od §, a1 A9 H a1 R & | galoy g
Rl & fog 9t dwr € gdfd Y| Wl M e gred S, @isl iy |

SHRI A. NAVANEETHAKRISHNAN: Sir, | apologise to my brother.

o, YT MUTe ATeq (ST US9N): X, STferiarel 91T AHIRAA BT b discussion

el T8l ©1 13 i, 1919 &I g8f it vfed gam, R a8 99 W massacre ga,
I o &l o A weT A TE @I 1 @<l | A8l W EH AN X DI A
B ©, ofbd @I Wi # FHIRIS 911 11, S AN AN Y, Ib YRR
B A Al IR gRAR &1 SOl A T SR A N 9@ Sl foe &9 Ha! fa
ST HE-BF e gY A1 KA 59 99 @ B ARy o, arfe o arelt it I
A Adh AR 96 IR IE A 9F fF gIR RAR & AT fl, S 98l wEie
gC 9, 98l Sl AW ufeed! oft g2 © A1 &g S ARy off, S SeT AW B
IO AN Bl TSl AT Hdly BT 81 SHfAY ®RT IMUP HIH | HEA HA o 9
g ARIY & 6 - @/ AR ¢ 9, S9! gal e A8yl ok § B 81 A1 |q
8, 39 WX YoM A8 g @Yl 89 g & oy 3ffde & oiftd @ e |ad
g, A B SEN o9 Agfie e, 39 W Sarer e e S ARyl # 9@t T
g, U1 {B W el a1 2 B S Al B A8 BRA B PR B TS | Fad AARASA
T I W {E Tl B Ol ¥ FR AHIRTA g¥T &1 €, o e #AR & @
g, SP] O AMIFRIE Al BT @MSY AT 81 8F1 A18Q | 98 el & | 39b oy g
I AIBY 3R I URART PI WEIG! URAR BT o1l a1 ST =gy | i A giaemg
ST GRARSHT B & S Ah! &, ey & v | e 3w & fow watea afeqs
fRaT 8, PR S9d IRART & ®Ig VI o €, ST TRI9 €, a1 S9d dgedl & ¢ o
IRV TP, Uel-ax-Ulgl, UeE-forars & yavr Wi g1 a1fev | Ned aferem™t & aois
A AT A WG €, 9P oIy TART IE Bl 9T & b &9 I8 7 9 & S
IRaRt W frar @d gor | g=al @ ueR-foraE W wd & fhaer 8 gadr 872 68
ar g A i) 8, e uRaRt & o8 991 € T8 86, 39fav 99 Ugd Sl
AT g 3R SAD Gagg 7 Sy |
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1 AfreRY =1 SIferiarerr 9T § Tell Ia™ &7 eI fear on, U ygel
TET BRI AT| STohs ST <, Sl 9 9a°d (U Bl Fa¥ SAGT SHIRICH Hadl o,
I I FT DI ABRT 39 ARE H1 QY & & I 0 FR Es &l oMY, dlfd by
frpe™ 9 U7, Bis 999 T UIT 3R 99 WNGR 1 I9d RIoih By HRIaR! W gl
®I | 1 g81gr 9w 18 9 99 Afed A dean fomn, I Sww [ St & [ia &
PRIH TG F [AY g8 ITH! U1 W S ST ARy | g A1 SHal Wi ged-aed
& AT H B L(AHT B "e)... Sferaiare 9 & e B 89 g 81, R @R S
g, O BB g €, 9 W 9Md €, ofhd 919 T Siferaiarer 9T # WY, o S
ggIgy 9y e St & i ggf ol g =ifey, difd wt < fd g8 agl wfed
g, O™ $7ols S axep SO WIferd W o foram ol

3 H H IE P AR b T P H Ml B U, W IR W B 3R
o), fodt difetfea @1 9= | 7 A | W€kl & 99 § $Is ulfelfca™d 81 ol ARy |
vrEel & IRaRT & forg St oo ff foar S Fahdr 8, 98 IR B B g ARy,
IEI-9gd &Iarg |

SHRI PRASANNA ACHARYA (Odisha): Sir, we must not forget history nor should
we try to distort history. So, what is the history behind formation of this trust? More
or less, Shri Partap Singh was very well explaining the background of the formation of
this trust. Sir, | want to take this House back to 4th December, 1950 when this original
Bill was introduced in the Lok Sabha by no less a person than Dr. Ambedkar. Sir, |
would just like to read two lines as to what were the objects and reasons of the Bill
that was stated in the Bill. | just quote a few lines of the statement of Objects and
Reasons of the Bill. " On 27th December, 1919, the Indian National Congress passed
a Resolution at Amritsar because the national congregation was held in Amritsar in
December that the Jalilanwala Bagh be acquired with a view to raising a memorial
therein and perpetuating the memory of those who were killed or wounded in that place
on the 13th April, 1919. In pursuance of this resolution, the Jallianwala Bagh memorial
fund was started in the year 1919." "The site of Jallianwala Bagh was acquired by this
trust which was a creation of the Congress Party. Out of the major portion of the
subscription collected, the trustees were appointed in whom the property so acquired
and the funds so collected were vested. Shri Jawaharlal Nehru and Sardar Vallabhbhai
Patel are the present trustees. The object of this Bill is to place the trust on a permanent
statutory basis, establish a body corporate to be known as trustees of Jallianwala Bagh
National Memorial, transfer to that body all the property and funds now vested in the
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[Shri Prasanna Acharya]

present trustees and confer upon that body all necessary powers for carrying out the
object of the trust."

This is the background behind the formation of the trust originally. Sir, this is the
history. You cannot segregate the Congress Party from this trust. This is my personal
opinion because this is the history. Nobody can deny history, nobody can rewrite
history and nobody has a right to distort history. Therefore, Sir, | would appeal to the
Government to be magnanimous at this "point of time, as many hon. Members have

already stated.

Sir, I would also like to thank this Government for bringing one more amendment.
As per earlier provision, the Leader of the Opposition in the Lok Sabha will be a trustee.
Now, there is no recognized Leader of the Opposition in Lok Sabha.- Now, they have
brought in an amendment saying that the Leader of the largest party will be a trustee.
So, | thank the Government for showing magnanimity. The Congress Party had also
showed magnanimity in 2006 when they brought in an amendment to incorporate the
Leader of the Opposition. Who was the Leader of the Opposition in 2006? It was the
BJP who was occupying that seat in 2006. So, in 2006, the Congress Party showed
magnanimity and accommodated the Leader of the Opposition, who was a BJP leader.
Now, this Government has shown its magnanimity by accomodating the Leader of the
largest Party because the Congress Party does not have the required strength to have
the Leader of the Opposition. So, both sides have shown their magnanimity, and, now
it is the turn of the Government to show magnanimity. It is not a big thing. ...(Time-
bell rings)... Just one minute, Sir.

By removing the President of the Indian National Congress from the Trust, you
cannot change the history of the Freedom Movement. | have already explained the
background of the creation of the trust. If | am correct, the facade, the photographs
and the records that are displayed in the memorial place are in a wretched condition.
Changing and restoring the site of the memorial is more important than changing the
board of trustees. This is my personal opinion-. Therefore, the Government should look

into it.

Lastly, as you rightly suggested, if we are making any changes and adding some
more trustees, why not add a family member, any progeny of Shaheed Udham Singh.
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3.00 p.m.

You can include him or her in the trust. Or, you can take any family member of any other
shaheed, Shaheed Bhagat Singh, Shaheed Udham Singh or anyone and show your
magnanimity. | think, there are three amendments, which the Government has brought.
I entirely agree with two amendments where the Government has shown magnanimity,
and, regarding the third amendment with respect to removing the Congress President,
I would request the Government to reconsider this decision. Thank you.

A I 7w yare Rig (FER): Stawufa W'y, § 59 [fa & @\ & @1 §

3R 3 I Wil o1 # i FRar g

Tdh 91 O IR-9R gart o I8 § {5 399 Efeus eMa s & ufviee
BT 9 T I@N 9, B & aR § 9 o 81 21 g6 99 Rl & faemeft €1
S $f$TT A9 B 1919 & off, S £f$TT e B 1951 # oft 3R o gfea
AT BT Y 2019 FH B, A I Th ST A ST T2l &, 39 91 Bl WhR
HRAT TS| 1919 H ST 3fy9 39 iU off, a8 % v uifarfewa urel et ot |
I Y AT AR Bl S WA Tl I8T AT, BN Igcd $ISIT el HIIH
FR el ofl, R iR 99 @ 91 R gfue™ <, @ S difear St W 9, o
| AN | Al 9 91 W 98d Sa1aT fowdl el dxeNl @rey & AEd, ud a9y

7 eI e P & ITeT BT A AT 3R 3F SHB! IR BT Ol J&T 8,
X [t Ul Ry & wu # el <Al A8y| SR g% My HAIRA €, Al il
A% ue Ut & Swme @1 AW BT AIRY? SFR B, O foa W e Ui g,
AIHT Bl SR &I I FA¢ {5 FAT 7Sl Bl A B ©, Sl 1919 H off, 1951
# o7 3nY MY ART magnanimity & 91 &Y Y2 €1 M T Smard ot Ug ®
J YH F g H B g @ §, WER A B A9 of I8 & R ol oy vElE
T Rig @ "MRT I &9 & foT @8 @ A1 399 BIs INIEAd 78l B8N | VIS
Sy RiE B "MRT I o § BIY INTEAd el 8N, oifhd o1d SMUBI HipT o, a9
MU URA IeT o1 # WER Ucdl bl Yol Y, A 3MToME Bl qol Y, FSDHR
AR B g Y R AU IR-GR magnanimity P a1 X I &1 99 AT I, I9
MU ARG Wd [T ®I "R I a1 81« f&ar? §9 ardl Bl Ie)IV Ad, 319 AN
T B, Al I S erieHed ¥, foqma wEl £

g g81 W S X< 99 &1 8, S9H oilex 3 f& mifsied 21 o9 3k st
Al FX 41 g € fF o ggHd T8 B, A1 Sl §ad 91 el gRfl, SHP1 A
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TG e R

BT | G S]] I 87 AG S]] I8 ® b I8 Teb Aeiel HAIRTS © | 39 s
ST BT gART ST AIRY? W I MU St Sid wE w A fF SN e € ST
IRIR ®I TR IRAR &1 Toil fear ST a1fev | sad A1 &1 A o=l gl
BT S R BT YR 8N & SR Sl BHRI Sferdiaren 96 €, dg w1 Al 82 IE
quriar & o S fafewr gawa o, S| brutality $1 Fa0 TRIE THA R DIS 3,
dl 98 IS T BH Ig 99 SWE Arl B qaF U 6 IRy, I' bt gaea o,
R {5 UeR geRal ¥ g™ R e {dar| 89 2019 ¥ HeTeAT Wil Sit &
15041 SRt 791 I2 € | g R% gH fegwal 7 59 q6val & faudia qere e
& A T PR A AR AT P AEH A A1 g1 AT, BT Bl G 3R
TE BT o1, ITD! qER Was QAT g qHS § I I B A 9Rom < 2 fF S
81 ®1 SR o1, I B g1 JHAT AR ST Pl T3 AT | ...(FT Bt °).... Al
A gl o9 BHR 1Y Sif MY, Al {6 UHR A BHT Sl gERdIgdD AT ST b AR
TR IS BRAT IIEd ¥, S0 I AR AT & 7199 | @ foar| s99 i o
spfeded fy Y & § IdT qHT @RaT g SR |a @Rl § SRIY #xal g b
@] Bl g urdl I H7a SRSy, dfesd udl 9edr i SUR 83 R QR <% Bl Sl
SHA A T, IAB o IR ANy, Igd-98d €IaIs |

2 Suqumafcr: g=dre, XM g digl 3 B . XA o |

SHRI K.K. RAGESH (Kerala): Sir, our great nation is buiit upon the blood and life
of our great martyrs. There were martyrs of Jallianwala Bagh massacre. We have martyrs
like Udham Singh, Bhagat Singh, Lal Padma Dhar, Hemu Kaiani, Khudiram Bose and
there were many other martyrs. There were martyrs of Punnapra-Vayalar uprising. There

were martyrs of Telangana struggle. There were martyrs of Tebhaga struggle.
[THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY) in the Chair]

Our great nation is built upon the sacrifice of those great martyrs. We are
discussing this Bill at a time when the nation is paying homage to the martyrs of
Jallianwala Bagh massacre in its centenary year. As many hon. Members have already
explained it here, hundred years ago, in 1919, hundreds of innocent people were killed
there by the British troops under General Dyer. The massacre took place at a critical
juncture. It had elevated the national movement, the independence movement. It led to
a massive upsurge. It, in fact, triggered the beginning of the end of British Rule in our

country. Jallianwala Bagh massacre has always been a source of inspiration and it will
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remain a source of inspiration for all of us and also for generations to come. It is
extremely important to preserve the great monument for coming generations. But | am
concerned about the real intention of the Bill. I don't know whether this Bill is intended
just to remove the Congress President from the post of its trustee. I do not know
whether any hidden agenda is involved in this Bill. I don't know why those people
sitting there are so eager in taking total control of the Jallianwala Bagh Trust because
they don't have any role in the great heroic struggles. They don't have any role. Why
are they taking such an interest in taking total control? Monuments are not mere
monuments. They tell us the great history. Monuments should be associated with
history. You are taking total control of that monument. I don't know why. In fact, | am
saying this by recalling the recent statement of our Home Minister. The Home Minister
said it in public that we need to rewrite the history and that too, in the Indian
perspective. Is the present history not in Indian perspective or is it in the perspective
of some other country? Why do you want to rewrite the history? You are always afraid
of history. You are always afraid of monuments which tell us great stories. You should

go through the long pages of history.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please conclude.

SHRI K.K. RAGESH: You should understand what role you had played. You were,
in fact, dancing to the tunes of the Britishers during the time of independence struggle.
You were trying to divide the people on communal lines, which was the policy of the
Britishers at that time. Britishers were trying to divide the people on communal lines.
Divide and rule policy was there. At that time, they were adhering to that. Now, they
are so eager in taking total control of a great monument.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Your time is over.

SHRI K.K. RAGESH: Sir, I am doubtful why such kind of an amendment is brought

forward. | have no reason to support it.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): No, no. Your time is
over. Now, Shri Tiruchi Siva.

SHRI K.K. RAGESH: Sir, | have no reason to support this Bill because | think this

Bill is brought forward with ill intention and ill will. Thank you, Sir.
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SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Vice-Chairman, Sir, it is exactly 100 years
after the Jallianwala Bagh massacre incident and after nearly 68 years, the first Bill was

introduced. We are again introducing this Bill for some amendments.

Sir, since childhood, one of the aspirations of mine was to go to Jallianwala Bagh
and see the site. We have been taught about it at school and we read about the freedom
movement, especially the Jallianwala Bagh massacre. Everyone mentioned Shri Udham
Singh and one of my lifetime hero, Bhagat Singh. Bhagat Singh was a school boy; he
heard about it from his parents, the place where they were living, and when he was
returning after the massacre, he collected the blood-stained soil and kept it "in a bottle.
It was at his table all the time since his ninth year. That made him become the greatest
hero, the greatest fighter and the greatest person who never yielded to anything. So,
all these things prompted me to go to that place. When 1 first had an opportunity,
literally, 1 was shocked. That place, instead of being maintained as a historical site
which shaped the national movement and the fight for freedom, has become a tourist
spot. People just come and go there, especially the well where the people were forced
to jump in. So many people died. Though there are no official statistics of how many
died, but there are details that 379 people were killed and 1,200 were wounded. So, most
of them jumped into the well one after another. They jumped on others; they died and
they were wounded. That well has now got some granite stones. People come there,
buy some snacks, eat and go away. This is not the sentiment which we want our
posterity or young generations to imbibe. Go to foreign countries and see how they
maintain their monuments and historical sites. If something has happened, it should
remain so. In Parliament, there was a terrorist attack. Still, there are bullet marks on
Building Gate No.1. We can see that in the pillars. But you go and see at the Jallianwala
Bagh, so many shots had been fired at, but there are no traces. The well is totally
changed. As everyone here mentioned, there are no boards or anything describing the
sacrifice of all those people. So, what | would suggest is that before you change the
trusteeship or the trust, you have to concentrate on bringing back the Jallianwala Bagh
site as it was. If anyone goes there, he should come back being reminded of the

freedom struggle and the sacrifice that has been made and the bloodshed.

Sir, 1 would like to tell one important thing. There was one Ali Hamza in Burma.
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In the 1940's, when Netaji Subhash Chandra Bose was forming the INA and was
collecting money for his struggle, he was magnanimous enough to give a blank cheque
but Netaji took only T 2 lakh. ¥ 2 lakh in the year 1940 is crores of rupees now. Later,
that Ali Hamza came back as a repatriate. One month before, his family came for help
to some people and some NGOs are helping that family. So a person who donated
T 2 lakh for the freedom struggle nearly a hundred years ago, his family is starving now.
Like that, those people who had sacrificed their lives in Jallianwala Bagh massacre, their

families should also be taken care of.

In this Bill, there are three amendments. We can accept one because it says that
the term of the trusteeship is five years and in the Lok Sabha, either the Leader of the
Opposition or the Leader of the largest party would be the member. If the Lok Sabha
gets dissolved, of course, its term has to expire. So, it could be that as soon as the
term of the Leader of the Opposition in Lok Sabha expires, his trusteeship also expires,
but the Government takes the power that they can terminate any member from the
trusteeship. Therefore, it may lead to authoritarianism. As everyone suggested, we
cannot see the freedom struggle without the participation of the Congress Party. Sir,
Shri Partap Singh very well pointed out, please be magnanimous. He never spoke harsh
words. | would also suggest the same. Kindly do not bring politics in such things.
History should be history. Do not rewrite history. You can write history with a few more
additions but not taking away anybody else. So, this thing, removing the Congress

President and termination at any point of time, we cannot accept.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Thank you. Now,
Shri Swapan Dasgupta.

SHRI TIRUCHI SIVA: At the same time, | urge the Government to maintain the
Jallianwala Bagh site as it was, and it should create a feeling of patriotism in the minds

of the youngsters. Thank you very much.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Thank you. Being a

Vice-Chairman, you are not maintaining time.

SHRI SWAPAN DASGUPTA (Nominated): Sir, we have already heard about the

history of the events that led to the Jallianwala Bagh massacre. So, | need not go into
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that. 1 do not think that the debate today is really about what happened in the past
or about rewriting history. The debate, essentially, centres on how history has been
received by this generation. | think, everyone would be clear in mind, at least, on one
thing that there is no one alive today who either participated in the Rowlatt Satyagraha
or was a direct participant at the Jallianwala Bagh. That happens as hundred years have
passed since that event. Now, history is seen in a very different way. What we are clear
is that the impact of Jallianwala Bagh was not limited to Punjab. It had a national impact.
Shri Bajwa spoke erroneously about the effect in West Bengal. There was no such thing
as West Bengal in those days. There was just Bengal. My friend from the Anna DMK
spoke about the contributions from the erstwhile Madras State. | think we are all clear
that this is a national monument. | think the important thing about a national monument,
with the passage of generation, is that nobody has a proprietorial interest in this. It
belongs to the nation. Just like nobody can have a proprietorial interest in Subhash
Chandra Bose, nobody can have a proprietorial interest in what happened in Cellular
Jail, they belong to the entire nation. | think it is very important to take that into
account today and nobody denies that at that time the Indian National Congress was
the major platform on which the Indian National Movement was organized. That cannot
be erased from history. But, Sir, just as | will not blame a certain gentleman who invoked
history now, and say, "You are the person the Pakistan Resolution.” I cannot hold him
responsible for that. It would be erroneous. Likewise, | cannot claim credit for what my
grandfather did. And, similarly, it is a part of this nation's history. Jallianwala Bagh must
remain that. It must get over this. The history of Jallianwala Bagh, the events that led
to it will be intact; any methods, any ways to rewrite it is erroneous. ...(Time Bell
rings)... But, we are not talking about re-writing. We are talking about how we transfer
that legacy to another generation, how we see "It in today's context and that is the

important point. ...(Interruptions)....

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Sorry, time is over.
...(Time Bell rings)...

SHRI SWAPAN DASGUPTA: That is why | would like to support these

amendments. Thank you, Sir.



Government [19 November, 2019] Bills 365

WER FAfdex Rig YsST (U9TE): Ry <R—IRAT |IEd, ST 4l 91 & d1] Sl
IE 983 Bl XEI B, SIIIiarel 9T &7 i AThT N, 39 a¥E B ge g ar & sfoem
# T W f 9 "et gt &9 e oft @ 99 €, |9 history @1 Ugd €1 99
T H1 Al HB W HISE el R®ifd 100 A R B MW F, AfbT ABAT AT ©
fr 989 9 dise W B =1y, S9! g9 4axRM ) 989 8 I © fb B
SHBT TJIRET BT R B 7 8| 3AH T Toral € b S largest party ERfl, SH®T
& TIRAT BT, permanent Chairman ®I$ ¥ &1 R | I8 democracy &1 RiveH &,
ST Prime Minister seerdr &, dr fh 319 Prime Minister ¥ Ua g1 99171 <INTT | g9feT
e P Ulge AT TEl BT AIRY| 989 &1 Ulse IF ¥ 6 o9 Sfeaidren anm @
ATHT TR, DIs UICT Fo¥ T2l PR Aol fb I D @M | 1 fodt @1 gar € b
SiI @8R Conspiracy Case M, foRF a9 Ugel @l Uold # ®iAl W) ¥¢, d U=
G & 9, fea ardt &1 belong &I 97 F1 fHsft & gar € f& @ER Conspiracy
Case F1 917 &I Wi g 6 urdl & o, o7, g@ad f6d urdl & 9, IWER
Syq g, 99 5w udt & 92 Sy Ry, 99 199 21 91 91 39 <9 & A
P IMTHT BT SR AR FAR, 99 R SR oied H lecture & 38T o7 f ¥ s
AT 8, a1 feddl @1 SRA T8l uSl, 99 Suq g, M 9 @) WS 8¢ SR gard
fr g9 IR 21 €9 3MUP AET € SR AMUST eRdl W 2, 99 999 g | Tell Folrs |
T T2t fr fe | el goE | SReR Wid Rig 7 Q9 @t eedl & fay ga sid
39 ¥ ufelarie @ 99 Gar | fodt & S T2 Bdl, S&fd Bd Fdhal o, dfde FEl
5 9 SRSl 1 SR € 6 3fg < AR T8 8| A AN S Sl Bae S
T 21 3 I P R BT &2 B9 989 X I8 © (b Hax b9 o &1 817 gAafew
AR B g9, UBA A 9 AN, S WEIE BY §, S99 50 WR¥C AN A1 A 9, S
IS unmarried R 596 IRER 9, I3 foRe @R, SH@T S ART SR T,
S9®! help BT AMRT| gdm &1 9 1T fbd BSIvE & €1 S ewel & AW o,
St # e Rl wel, S/ 9 AT 40 Wit a1 Rl g- # 59 g8f T, ar g8t
& Rl T F g9l garn 6 Si9 gAR forefathers U+ e # ¢ o 89 3MUd
IRIR & #Hax €, &F 981 9 MY & A1 Id! HET 7 5 ey A1 §ARY SIEIE o
MY €, S WX ¥ Marer f&ar war| f5-fe grema & 9 @ <9 & fog o €, e
I gRART @ AGE IRAT BRI Bof 21 R S @t €, SuH Rig, a9 N, endt
TP fHal 9 SHBT "WRT I <9 &1 99 W 8! foran | | 39 urferardie § S ga
SATET fHdl B a8l Whdl 87 JOT[S, gWad AR WG g a9 B Bl Igi
W o ARy iR FEgd! MRA I fiemr @Ryl I8 feft urdt &1 wara T8 g,
S o9 & foag s €, 9 fodt Iomm & fofg 981 9| oFR YW & foly o,




366 Government [RAJYA SABHA] Bills

[RER galder R Ysv]

dl I A ged AEl ', 9 H 9 Ui ge |dd 91 # 9t wifidat @) respect
HRAT & | |9 AN T el &, ST g a9 geR Hade gell, . (T Bl we)...
3 foq urdt & @M 97 SRl geae gaHcd Fol | HUW Uit # s Aiciierd Tgw
Sil, HeTeHT el Sff, ARER Ued Sff 3R U = a9 oI el ¥ | PR g8 Urel
o FRAT &, A R I8 fba gdel # de W g, R a1 S9! ff |1y Al el
di] UeAd B Ut &9 TS, Ply AEAT 9ol B Ut §9 T8 2| .. (TEEH)...

SUTEIE (St GUg IR I[): YSY S, PUAT MU T AT BIFTY | 3TaHT
Y AW 8 TR 7

WYER gafiey Rig ysv gafoy ot & &1 o =ifew ) & et 9 fameft w=an
g & 3@ S #9en €, 98 w9al 98 © f$ W & WLl Bl 100 WA dq& AG BRA
& 9 S8l 89 S HEIA &, g8 3931 R W B | ST MRA I <, ITD
FRA &1 B AN Al el Y W g1 (...

IuzrTeE (ST guieg YR T[): 99dTE |

TSR JAfdeY Rig 4sST 89 AN I9@1 9 W1 o1 &I IR 81 21 W, § 7o
ADS 3R AT AR | ITE JaHT Ahel YSIE Bl T8l AT < AR AT H $qPT 3R
83T 3R U & @ri o, S &g, A, g, 3918 99 df 9 3R 9 37reial
AT A W SATET G USd & AR T B R QY F ghs gV €, dl g &
gU €, S8l & <mardl divert 3 €, ST&f ¥ 10 oM@ @, AR forefathers $a B,
SIETE BISl, S8l 89RI SMHlI 1R & oMl | I8 US| & ARl Pl Gl bl B
foren fop STl SHAT @1 @e ot | 819 3R Sarefodi 81 Xe1 &, gafery # ser =rgdl
gl ...(caaEm)...

SUFATETET (3 GEIvg, @R I[): 211 rsar g9 |

AER qafdex RiT 4T 89 S WEIT qM1 18T, S "WRd T ol A1y |
ITB! BiEEl B R¥ae <1 =gy, a1 31 S ART Al SR 8, ITH1 AR Bl
ge, aIf I o W F forg At |

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Now, Shri Ritabrata

Banerjee.
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SHRI RITABRATA BANERJEE (West Bengal): Sir, the incident of Jallianwala Bagh
massacre of 13th April, 1919 is a gruesome incident of cold-blooded annihilation. Partap
Singh Bajwayji mentioned West Bengal, and Swapan da corrected it. Yes, it was
actually Bengal because Bengal and Punjab are the two areas which played the most
important role in our freedom struggle. | just want to quote Government data. The
Minister is here. In one of my questions, | had asked whether it was true that the
revolutionaries from Undivided Bengal were the largest contingent in the Andaman
Cellular Jail. The answer was that there were 585 revolutionaries in the Cellular Jail. Out
of them 398 were from Undivided Bengal and 95 were from Punjab. So you can imagine
how Bengal and Punjab had their role in the freedom struggle. Sir, when you were
speaking, you already mentioned about that famous letter. | too want to mention about
this letter because it is very unfortunate that this letter does not find a proper place
of mention in the Memorial. This letter is taught in different universities throughout
the world because this letter is treated as the most heart-rending letter of protest. |
quote one section of the letter when Tagore was renouncing his Knighthood. I quote,
"The time has come when badges of honour make our shame glaring in the incongruous
context of humiliation. I, for my part, wish to stand, shorn of all special distinctions,
by the side of those of my countrymen who, for their so called insignificance, are liable
to suffer degradation not fit for human beings." Protests were not being organised.
Tagore not only renounced his Knighthood, Tagore himself came down to the streets.
I quote the newspaper, The Guardian, "Tagore, the electric philosopher and passionate
political activist not only renounced his Knighthood but organised up to six protests
in a single day in the city of Calcutta.” ...(Time-bell rings)... Sir, I will take half a minute.
When Tagore was protesting the Jallianwala Bagh massacre after renouncement of his

Knighthood, when he was completing his speech, he said,

"Chitto jetha bhay-shunno, uchcho jetha shir,
Gyan jetha mukto, jetha griher pracheer
Apon prangontale dibas-sharbari

Bosudhare rakhe nai khando khudro kori."

"Where the mind is without fear and the head is held high, where knowledge is
free, where the world has not been broken into fragments by narrow domestic walls,
where words come out from the depth of truth, where tireless striving stretches its arms

towards perfection, where the clear stream of reason has not lost its way into the dreary
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desert sand of dead habit, where the mind is led forward by thee into ever-widening
thought and action, into that heaven of freedom, my father, let my country awake." |
will request the Government that a statue of Tagore must be there at the memorial and
this letter must be properly depicted because history, | believe, Sir, they may be forced
to rewrite history, because out of 398 people from Bengal, 95 people from Punjab,
nobody gave a mercy petition ...(Interruptions)... 1 am just saying. We just cannot

change history. It remains undecided and refuses to change. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Now, Shri Ramdas
Athawale—not present. Before | go to the next speaker, kindly remember that we have
to finish this Bill by 4 o' clock. So, only two minutes for Members who are in the 'Others

Group'. Now, Shri V. Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, I, on behalf of my party, rise
to support this Bill. This Bill rightly removes the President of the Indian National
Congress as a Member of the Trustee because there cannot be any political intervention
or the President of a political party should be made as a Trustee in a Memorial. Of
course, to say precisely, in fact, Congress Party itself is in confusion as to who the
President of the Party is. Of course, this is on a different note, and there is an element
of confusion. There is nothing. | would like to say that there is only element of
confusion. Sir, as has been rightly said, politics should be removed from the National
Memorial as the Bill exactly does the same. Sir, Jallianwala Bagh belongs to all, the
entire country, irrespective of the communities, caste, creed and religion. It is a part of
our national freedom struggle and everyone has got an equal right. Therefore, no single
person should be made as a Trustee merely for the reason that he is a President of a
political party. Therefore, | support the Bill. Thank you very much for the opportunity

you had given to me.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Thank you very
much. Now, Dr. Sudhanshu Trivedi. This is your maiden speech. You will be allotted

fifteen minutes' time.

ST, iyl BrEdt (ST Uen): AR SUHHIEIs WEIed, I8 WRT U IGAIET ©
3R Il SURYT T |l Aew Y AR 39 H P aRkws &, a & @ &1
ETET B U T URH BRAT & | ARPR I J§ Sl ANgT TR AT 8, 39
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DR. L. HANUMANTHAIAH (Karnataka): Mr. Vice-Chairman, Sir, the 1919
Jallianwala Bagh massacre, had happened in Amritsar, on a festive day of our Sikh
brothers. The Brigadier who had conducted that operation was so brutal not only by
his action, but even later also he had given a statement before the Hunter Commission
that he could quite possibly disperse the crowd without firing, but they would have
come back again, therefore, he did not do that, but fired on them. This is what he said
before the Hunter Commission. When asked by the Hunter Commission whether he had
made any efforts to attend to the wounded people, he said, "No, | did not because that
was not my job". Such was the cruelty shown by Mr. Dyer on the unarmed Indians.
But we should not be so cruel by passing this Bill in this august body of Parliament.
We should not be cruel like British general to treat this kind of acts and this kind of

works.

As per the 1951 Act, the trustees of the Memorial include the Prime Minister of
India, as its Chairperson; the President of the Indian National Congress; the Minister-
in-Charge of Culture; the Leader of the Opposition in the Lok Sabha; the Governor of
Punjab; the Chief Minister of Punjab; and, three eminent persons to be nominated by
the Central Government. In this composition, you want to change the President of the
Indian National Congress. | would like to know as to why you are making this change.
I would like to request the hon. Minister that he should not consider the Indian

National Congress as a party. It was an aandolan. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Silence, please.

DR. L. HANUMANTHAIAH: | request the hon. Minister to please listen to me.
Sir, this was a Movement. The Congress was a part of that Movement. The Congress
led that Movement. The Congress conducted inquiry into the Jallianwala Bagh massacre.
They wanted to bring the truth before the country. They wanted to tell the people what
the British had done to this country. They had put their heart and soul while fighting
against the British. They were not under the British. They were not the agents of the
British. They never tendered apology for participating in the Indian National Movement.
They were the valiant soldiers who fought for this country, who fought for this brave,

great and rich country, who fought for the tradition of this country.
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Today, we want to amend this Act saying that the President of the Indian National
Congress is not required in this Trust. What are the reasons behind this? The hon.
Minister has not given the reasons as to why this change is being made. We do agree
that if there is no Leader of the Opposition in the Lok Sabha, the leader of the largest

party will be considered as the member of the Trust. That's fine.

Many of the speakers, who spoke before me, have said that the history should
not be distorted. Mr. Vice-Chairman, Sir, this Government is in the habit of changing
the history by changing the names of the villages, by changing the names of the
railway stations, by changing the names of the cities, and by changing the names of
the monuments. By doing this, can we change the history? No, it cannot be done, if
anybody thinks that by changing the names of the places, we can change the history,
it cannot be done. And, it should not be done. That is why | demand, through you,
Sir, please don't get into the habit of changing and appropriating the history by fake
things and fake incidents. | would like to give one more example along with this. There
was a Maharaja called Tipu Sultan in Mysore. He fought against Britishers. He pledged
his own sons to Britishers for the country. Once when the BJP came to power, they
said that he was anti-India, he was Britishers' agent and he was not a real king who
fought against the Britishers. When the same leaders came out of the BJP, they then
said, "He was the great son of India who fought against the Britishers. This kind of
changing of history should not be done. That is not going to add anything to the

heritage of this country and the legacy of this country.

I would like to ask one more question. You nominate the members to this Trust,
and by this amendment, you want to remove them without giving any reason. Why is
that? Why do you want to do so? | want to say that if that is the case, then the real
intention with which this Trust has been made will not survive. That you are going to
change the members to the whims and fancies of the Government will, definitely, not
give a good message to the country, ...(Time-bell rings)... Sir, again, | want to say on
the point that the Indian National Congress President is not a member as he is the
President of a political party. They had a big legacy to this incident and to the history
of this country. The history of this country cannot be written without the history of

the Congress.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): No time left to discuss

history. Please conclude.

DR. L. HANUMANTHAIAH: So, | want to say, please don't interfere in the
culture. Changing the culture, changing the incidents, creating the incidents and creating

a new history by people who are not historians cannot be accepted.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Okay.

DR. L. HANUMANTHAIAH: So, please take back this Bill. Let it be as it is or,

at least, refer this Bill to the Standing Committee for scrutiny. Thank you.
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SHRI VAIKO (Tamil Nadu): Respected Deputy Chairman, Sir, thank you very
much. The very pronouncement of Jallianwala Bagh electrifies the veins of the
revolutionary-minded people. It was a baisakhi day. A congregation of people was
there, not only to celebrate baisakhi but also to protest in a peaceful manner against
the deportation of Satyapal and Saifuddin. At that time, a blood-thirsty maniac, General
Dyer, Reginald Dyer— he was not even a General, he was a Colonel — entered there
with his troops, blocked the small entrances and the main entrance and ordered
shooting. He ordered, 'Shoot, shoot, shoot! Shoot till the last bullet is finished!" Blood



Government [19 November, 2019] Bill 379

flowed here and there. People who tried to escape by climbing the walls were shot
down. The worst tragedy was at the well where more than 60 people got killed. The
great Rabindranath Tagore threw away the Knighthood given to him. A small boy
entered the place and brought in ajar with blood-soaked sand and told his sister. ‘'This
is our idol and we must worship this'. That was none other than Bhagat Singh. After
21 years, Uddham Singh took revenge for the same on the very same day, 13th March,
1940. He knew that death awaited him, like Jose Rizal of Phillipines and the Rollent
Emmel of Ireland. He said, The cool grave is awaiting me. Death is my garland. | am
very happy to wear the garland of death for the country.’

Sir, before | conclude, let me say one thing. This is the House of Elders. We
cannot change the history. The Freedom Movement was fought by the great National
Congress leaders. Pandit Jawaharlal Nehru went there and there was word that Mahatma
Gandhi was about to enter the place. Sir, removing the name of the President of the
Indian National Congress shows the petty-mindedness of the Government. Therefore,
I would make a request. | respect you. | don't belong to the Congress, but I come from
a Congress family and movement. The President of the Indian National Congress
should find a place in the Trust. Only then history would be justified. Thank you, Sir.
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Y Tri? My final argument to the hon. Minister is that no national heritage, no

national memory should be subjected to political partisanship. You know why. Today
you are there; tomorrow, you may not be there. Maybe tomorrow also, you are there;
day after tomorrow, there is no guarantee. But if we begin this process of decimating
what was there earlier and go in for creating something new, then, when they come or
some others come, they will decimate. In the process, what suffers? The national
memory suffers which is the collective memory and, thankfully, collective memory is not

collated memory.
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SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you,
Deputy Chairman, Sir, for giving me this opportunity. This Bill has been brought by the
Government for a very brief reason to nominate the leader of the single largest party
instead of a particular Party President. It is a national monument. History is there. As
far as the history is concerned, the Party which played an important and significant role
at that time should not be ignored. For that purpose, certain steps have to be taken
by the Government apart from making these Amendments. | urge the Government to
show the magnanimity in recognizing the history and the role played by the party at
that time. In order to recognize the martyrs, I am making a few suggestions with regard
to that. Number one is, as some of the Members have also pointed out, the museum
has not been properly maintained: maintain the site as it is and it was. Another
suggestion is that the statues of Udham Singh, Bhagat Singh and other martyrs have
to be placed there. The names of the martyrs also to be displayed there; there are so
many martyrs in the massacre. The family members of the martyrs also have to be given
the status of freedom fighters including free education, etc. One of the family members
of martyrs, have to be included in the Trust. Likewise, the elected Member from that
area has to be included in that Trust. In order to maintain the decency and decorum
of the national monument, these steps have to be taken. And, ultimately, the Government
shall ensure, irrespective of this Amendment, to give respect and pay homage to the
martyrs who have sacrificed their lives in that Bagh. Thank you, Sir, for giving the
opportunity.

SHRI BINOY VISWAM (Kerala): Sir, today remembering the heroes of Jallianwala
Bagh, we look back to the history. Our thoughts should go to the great saga of the
struggle. Our freedom struggle was a great struggle, in which various streams fought
together, in those streams, nobody can deny the stream represented by the Congress
Party. Sir, | differ with the Congress on many political points, but still the great role
played by Mahatma Gandhi, Nehru and the Congress is undeniable. Not only Congress,
there are so many forces, that of the Communists or socialists, or the so-called terrorists,
all of them fought for the country's freedom. All these forces, all these streams came
together and we fought the Britishers to go away from this land, and our freedom was

attained. But | should say that there is one stream, one vichardhara, which was not
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there in this struggle. That vichardhara keeps on stating that they are not for politics.
They say that they are a cultural organization. So, they have nothing with the political
struggle and freedom struggle; they kept away. Today, that vichardhara is coming to
the scene to appropriate whatever this great country has achieved from its freedom
struggle and the great culture and ethos. That is why, this Bill has come today. It is
a very, very wrong step to re-write the history. History can't be dealt with like that. |
can see today Rowiatt Act is still alive in the form of UAPA. In the form of AFSPA,
it is still alive in this country. Sir, | could see General Dyer yesterday on the streets
of Delhi. General Dyer, his ghost, came to Delhi to shoot at the innocents students of
the JNU.

MR. DEPUTY CHAIRMAN: Come to the subject.
SHRI BINOY VISWAM: This is the same subject.
MR. DEPUTY CHAIRMAN: This is another subject.
SHRI BINOY VISWAM: There is a. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are not talking about JNU, let us discuss the Bill.

When that topic will come, then we will discuss.

SHRI BINOY VISWAM: Okay; on this subject, | would say that history should
be respected by all means. Why did Congress President come on the scene in that
Trustee Board? It is because it is the Congress Party, before Independence, collected
money and they built the Memorial. That is why their President is there. Now, a new
party has come. I have respect for all of you, but your party, your ideology did nothing
for the country's freedom. That is why, sometimes, you believe that Godse is more
patriotic than Mahatma Gandhi. From there starts the trouble. Gandhiji is Gandhiji and

Godse is Godse.
MR. DEPUTY CHAIRMAN: Please conclude.
SHRI BINOY VISWAM: With these words, | conclude.
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Shri Athawale, please take your seat. The question is:

"That the Bill further to amend the Jallianwala Bagh National Memorial Act, 1951,
as passed by Lok Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up cause-by-Clause consideration
of the Bill. In Clause 2, there are two Amendments; Amendment (Nos.1 and 2) by
Dr. T. Subbarami Reddy. Are you moving?
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DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, before my decision, | want
a small clarification. The essence of my Amendment is that a local representative like
M.P. from Lok Sabha or Rajya Sabha, representing any party, maybe, Congress, BJP,
Akali Dal, should be given opportunity. This must be borne in mind. I am not moving
it.

MR. DEPUTY CHAIRMAN: So, you are not moving.
DR. T. SUBBARAMI REDDY: | am not moving, Sir.
MR. DEPUTY CHAIRMAN: Amendments not moved.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Shri Prahalad Singh Patel to move that the Bill be

passed.

2 veee R e Aeley, § v Rl g
o foer wiRe fobar <yl

The question was put and the motion was adopted.
The Surrogacy (Regulation) Bill, 2019

MR. DEPUTY CHAIRMAN: Now, the Surrogacy (Regulation) Bill, 2019. Dr. Harsh

Vardhan to move a motion for consideration of the Surrogacy (Regulation) Bill, 2019.

THE MINISTER OF HEALTH AND FAMILY WELFARE AND THE MINISTER OF
SCIENCE AND TECHNOLOGY AND THE MINISTER OF EARTH SCIENCES
(DR. HARSH VARDHAN): Sir, I move:

"That the Bill to constitute National Surrogacy Board, State Surrogacy Boards
and appointment of appropriate authorities for regulation of the practice and
process of surrogacy and for matters connected therewith or incidental thereto,

as passed by Lok Sabha, be taken into consideration."

DR. HARSH VARDHAN: Sir, | would like to briefly...
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MR. DEPUTY CHAIRMAN: Please be brief. You would again get chance in the

last.

DR. HARSH VARDHAN: Sure, Sir. Let me remind this House that as per this Bill,
surrogacy is defined as a practice where a woman gives birth to a child for an intending
couple with the intention to handover the child after the birth to the intending couple.
It is being practised in the country for many decades but still there is no legislation
for this. The result is that there are malpractices associated with this. There is
commercialization of surrogacy. There is also exploitation of the surrogate mothers. Sir,
in the absence of regulation in India, India has unfortunately emerged as a surrogacy
hub for couples from different countries. As per the various reports, there are somewhere
like 3,000 surrogacy clinics operating in the country. There are somewhere like 2,000
babies of foreigners born every year in the country. There are a plethora of reports
which suggest that there are a huge number of unethical practices. There is exploitation
of surrogate mothers. There are rackets of intermediaries in importing, exporting and

selling of human embryos as well as gametes.

Sir, why is there a need for regulation? This issue has been raised in the Parliament
on a number of occasions since 2010. There are about 11 parliamentary assurances
already pending - 6 in the Lok Sabha and 5 in the Rajya Sabha, where the Government
has promised legislation on this issue. Also, Sir, the 228th Report of the Law Commission
has recommended that the Government should prohibit commercial surrogacy. And, it
should allow altruistic ethical surrogacy by a suitable legislation. There was also a PIL
in the Supreme Court following which the Cabinet Secretariat in October, 2015 had
asked the Department to bring about a legislation, and an affidavit was also filed in the
Supreme Court promising that the Government shall prohibit commercial surrogacy.
Then, let me apprise this House about the international situation "on this issue right
now. In most of the countries, there is either altruistic surrogacy with regulation and
commercial surrogacy is thoroughly prohibited. And, if | have to name the countries
where commercial surrogacy is thoroughly banned, and it is considered illegal then
these countries are New Zealand, Australia, Japan, China, the United Kingdom,
Switzerland, France, Philippines, South Africa, Canada, Netherland, Spain, Sweden,
Germany and most of the European countries. Recently, Thailand and Nepal also did
it. It is right now only allowed in three places, that is, in Russia, Ukraine and the
California Province of U.S.A., and surrogacy is also criminalized in a few countries.
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Sir, on 17th December, 2015, the European Parliament passed a Resolution and
I would like to just apprise this House as to what did they say. They condemned the
practice of surrogacy, which undermines the human dignity of the woman since her
body and its reproductive functions are used as a commodity. After this Bill was
framed, it was brought in the 16th Lok Sabha and then it was referred to a Parliamentary
Standing Committee. The 102nd Report of the Parliamentary Standing Committee had
I given a number of recommendations. About 42 recommendations were given by the
Parliamentary Standing Committee. Just to inform this House, out of those 42, 13 were
accepted, 13 were part of the Rules & Regulations, 4 were already part of the Surrogacy
Bill, and 11 were not accepted. Then, the major points which were not accepted just
for the knowledge of the Members. ...(Interruptions)...There was a suggestion that
altruistic surrogacy to be replaced by compensatory surrogacy. It was not accepted.
Then, also, surrogacy procedure to be available to P1Os, OCIs, live-in couples, divorced
women and widows. This was also not accepted. And, they suggested that couple to
be married for five years to be reduced to one year. And, also, they suggested that the
word, ‘close relative' should be removed. | will elaborate upon this later on when

I answer the debate.

Just to summarize the salient features of this Bill, it allows altruistic ethical
surrogacy to the needy infertile married Indian couples, including NRIs. Then, when,
either or both members of the couple is suffering from proven infertility. And, then also,
when it is not for producing children for sale, prostitution or any other form of
exploitation. Then this Bill also prohibits commercial surrogacy or commercialization of
surrogacy services including sale, purchase of human gametes, oocytes and human
embryo, trading in sale or purchase by way of giving payment, rewards, benefit, fees,
remuneration or monetary incentives in cash to surrogate mothers or her dependents.
So, there is a linear structure in the whole Bill where there is a suggestion about a
National Surrogacy Board, State Surrogacy Board and Appropriate Authorities at the
State and the U.T. level. The Boards are for policy-making. The Appropriate Authorities
are the executive bodies which will implement the provisions of the Act. There are
enough provisions for appeal against the order of implementing authority. You must
have read the composition of the Surrogacy Boards. In fact, there are three women
Members of Parliament also, two are nominated by the Houses and all. There are

representatives of various relevant Ministries. There are representatives from all
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stakeholders and experts. It is a very detailed National Surrogacy Board, and there are
State Surrogacy Boards. They are going to implement the whole thing. Sir, it is the need
of the hour, long awaited, being discussed and demanded in the Parliament also for
almost a decade now and it has been asked by the Supreme Court and the Law
Commission also. | think the way the illegal surrogacy clinics are operating—as | have
mentioned over 2,000 foreigners' babies are born in this country through more than
3,000 illegal surrogacy clinics—there is a strong need to regulate surrogacy in the
country. After this Bill was brought to the notice of the Cabinet, it was referred to a
Group of Ministers which was headed by late Smt. Sushma Swaraj with all relevant
Ministers in that. | was also in that Group as the Science and Technology Minister at
that time. There were a lot of deliberations about that. It had been referred to the
Parliamentary Standing Committee also. Everyone discussed and the Parliamentary
Standing Committee also discussed it with all the stakeholders, NGOs, everyone and,
I think, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... U7 HiE WX 9 &% 7
aref |

DR. HARSH VARDHAN: The Bill after having been passed by the Lok Sabha on
two occasions—in the last Lok Sabha, it was passed there in December, 2018,—but it
could not come in this House because of paucity of time. Now again, three to four
months back, it was passed in the Lok Sabha, after having gone back to the Cabinet
and to the Lok Sabha. Now, after having been passed in the Lok Sabha, it has come
to the Upper House. | would request the Members to deliberate and pass this Bill which

is going to be a real game-changer for the country.

MR. DEPUTY CHAIRMAN: There is one Amendment by Shri Tiruchi Siva for
reference of the Surrogacy (Regulation) Bill, 2019, as passed by Lok Sabha, to a Select
Committee of the Rajya Sabha. Are you moving the Amendment? Have you given the

list of names? You can read it.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | sent it through the Lobby Attendant, and
it has gone to the Notice Office.

Sir, | move:
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That the Bill to constitute National Surrogacy Board, State Surrogacy Boards and
appointment of appropriate authorities for regulation of the practice and process
of surrogacy and for matters connected therewith or incidental thereto, as passed
by Lok Sabha, be referred to a Select Committee of the Rajya Sabha, consisting

of the following Members:-

=

Shri Tiruchi Siva

Prof. M.V. Rajeev Gowda
Shri Derek O'Brien

Shri G.C. Chandrashekhar
Shrimati Wansuk Syiem
Shri Binoy Viswam
Shrimati Vandana Chavan

Ms. Dola Sen

© O N o o M~ w N

Shri Elamaram Kareem
10. Shri T.K. Rangarajan

with instructions to report by the last day of the first week of the next Session
of the Rajya Sabha.

The questions were proposed.

MR. DEPUTY CHAIRMAN: The motion for consideration of the Surrogacy
(Regulation) Bill, 2019, as passed by Lok Sabha and the Amendment moved thereto are
now open for discussion. Prof. M. V. Rajeev Gowda.

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, in the Ramayana, in the
Mahabharata, we read about royal couples who could not conceive children and had
to use innovative methods to have them. In today's time, thanks to scientific advances,
we have numerous other ways in which childless couples and others can have children,
and surrogacy is one of the methods that is available to them, in a modern democracy,
it is vital that these scientific advances are made available to every citizen of India so
that they too can have children using surrogacy when required. But, in spite of the
extended introduction by the Minister and the detailed explanation that he gave, | am

not convinced that the Bill in its current form is, actually, serving the purpose that was
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intended. I have submitted a number of amendments and | will explain how they would
improve the Bill and | am sure that the hon. Minister will pay attention to those and
take it back to the other House where they have a brute majority, and they will be able
to very quickly pass the amended Bill and turn it into an Act. My concern is that the
complicated rules regulations and procedures that have been brought in here, make it
practically impossible for surrogacy to actually be used effectively by those who want
to. This level of red tapism is inconceivable. Sir, I will first talk about the core
contradictions in the Bill; when | will talk about the provisions that are somewhat
unjust, and finally, add some suggestions for those provisions that are missing and
need to be included. Let me point to the impracticalities of this Bill. Sir, the first point,
under Clause 4(H) of the Bill, it says, "Surrogacy is permitted only in case the intending
couples suffer from proven infertility."” The hon. Minister is a medical doctor. He knows
that people don't have children or cannot conceive for reasons beyond proven infertility.
There are numerous other issues. It could be an absence of normal uterus, premature
menopause, a recurring miscarriage, all situations where it is impossible or unsafe for
a woman to bear a child. These also are considerations that you should give attention
to, because, these are real medical challenges, and these are people who could use the
benefit of surrogacy. In the current situation, as far as the Bill reads currently, they
would be excluded. So, | urge you to think about how to expand the scope for other

medical indications of inability to bear a child.

Sir, Clause 4 (iii) (b) goes on to list a variety of conditions that the intending
surrogate mother must fulfil. One of those is a term saying that she must be an ever
married woman having a child of her own must be between the age of 25 to 35 years,
and a close relative of the intending couple. Sir, this age restriction and other conditions,
these are unfairly restrictive, and let me explain how. What is this "ever married
woman?" That is one of the questions that needs to be defined, and that ten year
period, woman can have children for a period beyond that, and here, after all, you are
implanting an embryo. So, it is not a question of conception. It is a question of
implantation, and in that context, the age limit could be increased, and that would allow

for more people to be possible altruistic surrogate mothers.

The other issue which the Standing Committee also mentioned is that the close
relative Clause creates a different kind of problem, a different kind of challenge. Sir, in



Government [19 November, 2019] Bill 397

5.00 p.Mm.

our family situations, this will create a situation where there is a lot of pressure on one
of the relatives in the family to bear a child because this is the family pressure; you
are the close relative; you are the only one who can do it, whether the person is willing
to do it or not, they will be forced to do it, and that is the real challenge. So, what
happens to this desire to eliminate exploitation? You will be seeing more exploitation
within the family. You possibly will see an increase in domestic violence, and this is

an issue that is a reality in India, and the Minister must pay attention to that.

Sir, there is also another challenge where you have small families. Today, after
decades of promoting small families, where are these close relatives going to come from
if many people have just one child in the family? Where are the brothers and sisters

and cousins going to come from? That is also a challenge that you need to think about.

Sir, Clause 4 (iii) (a) mandates an insurance coverage of such amount, as may be
prescribed and provided by an insurance company recognised by the IRDA. No such
insurance currently exists. In the absence of something like that, it really becomes a
challenge for all those other medical expenses to be taken care of. So, this has to be
mandated to insurance companies. One of the amendments that | have proposed,
suggests that we should have a provision for a surrogacy agreement where all expenses,
including potential expenses that would be covered by insurance, would also be

covered.

Sir, the Minister also emphasized that the recommendations of the Standing
Committee which stated that variety of different types of Indians should be allowed to
have children, that proposal has been rejected. Why, Sir, we are living in 21st Century
India? We are living at a time when Section 377 of the IPC has been read down, this
is a time when single person also desires having children. There is no reason for us
to go back in time to some other era or Victorian era where only married couple should
be the beneficiaries of surrogacy. Single parents, living partners, divorcees, same sex
couples and couples, where one of the partners is not Indian, all these are excluded
and there is no reason for this exclusion. | urge you to be magnanimous. This is, after
all, an opportunity for those of us, who are already parents, to share the same joy with

those who want to be. | urge you to make that change.
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The other aspect is in the wording. Many of my Amendments change the term
'intending couple’ to 'intending person/persons', in singular or plural. Just that change
would address this issue in a very, very straight forward manner. It becomes a much
broader definition. It would be inclusive. That should be the spirit with which we go
ahead with the Bill of this sort.

Sir, the other issue is about the costs; the word ‘compensatory' was too altruistic,
as you have defined it. Fine; let us eliminate the exploitation of surrogate mothers and
all those illegal activities that take place across the country. We don't want a single
woman in India to be exploited as a surrogate mother in a commercial transaction.
However, there are actual tangible costs that any woman who agrees to be a surrogate
mother is faced with. And it would be exploitative, in fact, if you ignore these costs
and say, 'No, you have to give up your time; you have to risk your health; you have
to give up your job and potential wages; you have to go through all the challenges
of medical treatment and without any of those costs being compensated!" So, we are
not asking for anything in a commercial sense, but there are other costs like the cost
of clothing, costs of medicine, etc. These costs must be taken care of and those are
not covered when you define altrustic such in a narrow manner. | have also proposed
an Amendment on this front. So, let us progress and not think that the woman's job
is inherently to give birth. Let us make sure that those who make this grand gesture,
who take on this extraordinary challenge that the costs that they bear are suitable
addressed.

Sir, I would basically argue that the sum should be an acknowledgement of the
reproductive labour provided by the woman and a reasonable compensation should be
provided. There is no reason that the House would disagree with me. Let us see when

the Amendment comes up.

Sir, even the definition of infertility, if you look at the WHO's definition, it says
one year of unprotected coitus and not having a child, not conceiving, is sufficient to
be regarded as a ground for infertility. Here, they have made it five years. That is, five
years of potential agony and tension. Therefore, it is incumbent upon the Minister to
be large-hearted. He quoted international examples. Let us look at what the WHO has
said and bring this five year period down to one year.
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Sir, there is also the issue of abortion. Abortion here can take place only with the
consent of the surrogate mother, which is fine, and on the authorization of the same
by the State. This abortion, if it has to take place, according to the laws currently in
place, has to take place within a very short time period. In this Bill there is currently
no time limit for the Government authority to sanction abortion if it is so needed. This
could prove to be a problem whereas urgent decision is needed. In this context, the
Standing Committee made recommendations and, as my colleague here is emphasized
many of the crucial recommendations of the Standing Committee have been ignored.
So, let us leave this Government entity approval out. The Medical Termination of
Pregnancy Act and the ,, Indian Penal Code have sufficient features in them that will
ensure that the rights of the surrogate mother and, for that matter, the rights of the
intending parents, are all taken care of. So, what we need to do is, possibly, as part
of the tripartite surrogacy agreement, we need to ensure that there is a clause which
allows the intending parents and the surrogate mother to work out what conditions the

abortion would be allowed under and when not.

There is an issue with regard to storage as well. Sir, you are a medical doctor and
I would appeal; it is within you knowledge. You say in the Bill that no storage of human
embryo gametes for the purpose of surrogacy is allowed. But you know, that the
success rate of implantation is low in one attempt. Women have to take hormone
treatment for a considerable amount of time for each extraction. There are numerous
other challenges. The donated sperm has to be quarantined. So, given all this, the
prohibition of storage flies in the face of the medical requirements that would make this
process possible at all. That's why | say, the rules here come in the way of making this
practical. So, that's the challenge. In fact, the roles here are in violation of what the
Indian Council of Medical Research has also mandated. So, | have offered an amendment
saying "let's delete this section," and | would urge you to accept that amendment. Sir,
I also say that we need to have a tripartite surrogacy agreement among the intending
parents, the surrogate mother and the authority. Just a magistrate's decision on this part
will not be sufficient. Most importantly, it is extremely important to have informed
consent on the part of the surrogate mother. Therefore, whatever consent-related
procedure we have, we must make sure that it is in the language that the potential
surrogate mother can understand, that there are friends or other people who can explain

that this is exactly what that person is consenting to. Otherwise, we may see exploitation
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once again. So, basically, 1 would argue that we should also be a little more pro-active.
We provide tremendous maternity benefits in other Bills, but here the intending parents
will have to work with the new born child. So, we should have maternity and paternity
leave for about ten weeks for the intending parents. They have not gone through the
medical process, the process of labour and delivery, but they still have to go through
the process of bringing up an infant. | have a couple of other suggestions. | have an
amendment which says that the birth certificate should bear the name of the intending
parent or parents who commissioned the surrogacy. We should add definitions of the
child so that the child's rights are also absolutely taken care of and that includes
bringing in aspects of persons of Indian origin, overseas citizens of India, etc. so that
the child who is born here has the option of becoming an Indian citizen. Sir, | hope
you will agree that the suggestions that | have made, the amendments that | am going
to propose are all constructive. They are aimed at achieving the same goal that you
have which is to end commercial exploitation, to make surrogacy available to couples
or persons of a variety of sorts in a very inclusive manner. The aim is that the joys
of parenthood should be available to every single Indian who seeks to be a parent.
I hope that you will be able to accept these. | hope that you urge the House to also
go along with these points and | urge you to go ahead and accept these amendments
when the time comes. Thank you for this opportunity to be constructive.

SHRI SURESH PRABHU (Andhra Pradesh): Sir, I wish to thank and congratulate
the hon. Minister for bringing a legislation of this kind. Yesterday, the hon. Chairman
was mentioning about the evolution of Rajya Sabha as to how we have evolved an
institution legislating on subjects which are so important, so contemporary, so crucial
for the development of society as a whole. Normally, the society reposes faith in the
Government and hopes that the laws will be made in such a way that will make life
better and easier and therefore, a shining example of evolution would be the piece of
this legislation wherein we are trying to address an emerging issue, a problem that
people face in their family lives and in a manner that is really progressive and taking
the society to a new level of evolution. | must congratulate and thank you for bringing
this legislation. Sir, this is a very sad commentary that a country of 1.37 to 1.38 billion
— | may be wrong when | am giving this number and | don't want to be hauled up
for giving wrong numbers and by the time | complete my speech it might have increased
even more — population, despite having so many people and going to be the most



Government [19 November, 2019] Bill 401

populous country surpassing China, still there is a problem that some women, some
mothers, despite aspiring to become mother, cannot become mothers. It is very
unfortunate. Therefore, surrogacy becomes one way of addressing that problem. So,

it is necessary that we must work on it.

It is mentioned in the Statement of Objects and Reasons that the object behind
this piece of legislation is that India has emerged as the surrogacy hub for couples from
different countries for the past few years. There are, again, reported incidents of
unethical practices, exploitation of surrogate mothers, abandonment of children born
out of surrogacy, import of human embryos and gametes. Therefore, the Law Commission
had also worked on it.

The trigger for bringing this legislation was, obviously, the phenomenon in which
foreigners trying to exploit vulnerabilities of Indian society wherein poor women could
be exploited by giving some money and then trying to make them surrogate mother.
But, it looks like that some of the provisions of the proposed Bill are not necessarily
confining itself to this issue. It is also intruding some of the local challenges that
people may be facing within the country. Therefore, | request the hon. Minister to
please look at it. For example, we are saying that both mother and couple should be
Indian citizens. It is also possible that an Indian woman and a foreign man married and
there could be having a situation like this. If they are residing in India, there is a
possibility that somebody may not have opted for citizenship in India. They might not
have relinquished their citizenship in other country and trying to be here. Why should
we restrict it to that level? So, this is something which is not addressing the problem
for which the Bill has been brought. If they are willing and genuine, the citizenship
alone should not be the reason for depriving them of the right of surrogacy. So, | think,
this should be looked into.

[THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY) in the Chair]

The second issue is this. Sir, a woman can undergo surrogacy only once. Again,
just imagine — only a woman can say this — that there are many who are saying that
one child is preferred, but there may be couples who may be interested to have more
than one. Since it is already an accepted fact that mother cannot have a child except
going in for surrogacy, so, obviously, for other child also they will have to go in for
surrogacy. So, why are you restricting it only to one child? Therefore, | think, this again
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seems to be a restriction, not an intention or purpose of the legislation. So, we should

really try to look at it properly.

Sir, I went through the Bill just now in last 3 minutes and make some points. You
correct me, if I am wrong. | just saw the Bill and am trying to read it just now. Also,
Sir, surrogacy can be done only through ‘close relative.' I am just reading the definitions
clause. But, there is no mention of who the 'close relative' is. Sir, Clause 2 does not
mention who is 'close relative.' So, again, | think, this leads to unnecessary issues. The
purpose for which this legislation is proposed and the prescribed provisions in the Bill
do not necessarily work in tandem. Therefore, we should try to look at it like this. Of
course, there are some very good ideas which | fully support. One of them is the
surrogate child rights. This is very important, because if a child is born out of that
process and he is going to be abandoned, it will really be most inhuman act that one
could commit. We must not allow that to happen. Therefore, | definitely support it.

Now, I come to the second issue. And, this is about the age limit. | do not know
why this age limit of 50 years is there. In fact, the life expectancy is rising in India. Even
an old man like me can claim to be young because the life expectancy is rising.
Therefore, in such a situation, putting restriction pertaining to age may not be right.
And, the same thing applies on the condition ‘five years after marriage'. Hon. Minister
is a very distinguished doctor. He is a very dear friend of mine. | have got a great regard
and respect for him. We share a very close relationship. However, the ‘close relative'
has not been defined here in this Bill. What | am trying to impress upon is that if it
is known within a few months of marriage, why should the couple wait for five years?
Why cannot have a child early? This is something on which you should really think
about, so that they can give more attention to the child and can look after the child
better. And, then, there can be side effects of surrogacy, so allowing them early would
help them enjoy their life better. It should really be looked into.

The registration of surrogate clinics is a very good thing. You are making such
a modern legislation. Why don't you make the provision for online registration? Or,
have such a system wherein you don't have to bring in another Inspector back into
the clinic. But, do make some provision because you are making such a modern piece
of legislation. Therefore, why don’t you think of modern practices as to how registration
can be done? In fact, our Chairman of the Parliamentary Standing Committee on Health
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and Family Welfare, of which I am lucky to be a Member of that, always keeps talking
about modernity in legislation. Therefore, | think, we can make a beginning in that
direction. And, if we do something like this, it will be a very good idea. I think, we really

need to work on it in a different way.

I really look forward to this legislation, setting an example of addressing
contemporary issues with modern outlook. And, at the same time, ensuring that we
protect the citizens' right, but do not necessarily impose on them that in what manner

the personal choice of a couple should be exercised.

So, | really support the Bill. | really look forward to hon. Minister taking this
forward step. In fact, | must commend him because he has, of late, been bringing up
a lot of legislations. In a way, he is actually doing a surgical strike through surgical
tools so that the ailments in the medical care are addressed. The medical care has to
address the ailments. But, what about the ailments in the medical care itself? And, that
is what you are trying to address. | must congratulate you and look forward to working
with you. Thank you very much.

SHRI JAIRAM RAMESH (Karnataka): Sir, the hon. Member has criticized the Bill.
But, in the end, has supported the Bill. ...(Interruptions)... He is providing altruistic

support. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): That is entirely his

prerogative. ...(Interruptions)...
SHRI JAIRAM RAMESH: He is providing altruistic support. ...(Interruptions)...

DR. K. KESHAVA RAO (Andhra Pradesh): The Chief Spokesperson of the
Government is having reservations on the Bill. Is it a wrong drafting? Or, is it that you

are trying to take back the Bill?

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Nothing will go on

record. ...(Interruptions)... Now, Shri Abir Ranjan Biswas. ...(Interruptions)...

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, today is the second day of the
Session. Full afternoon, the Rajya Sabha is running smoothly. Government's legislative
Business is on track because all of us in the Opposition are cooperating one hundred

per cent. We can also hope that the Government shows the same spirit of cooperation
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every morning and always the voice of the Opposition is always heard every morning
during Zero Hour and Question Hour.

My party, the All India Trinamool Congress strongly believes that the Bills must
be scrutinized by Parliamentary Standing Committees, before they are passed, and not

just rush through with them. This is a very good way to improve legislation.

Sir, this was one of the few Bills that got scrutinized by the Parliamentary Standing
Committee. And, we welcome it. However, the recommendations of the Parliamentary

Standing Committee were not aptly taken into consideration.

Even the opening speaker of the BJP, who just spoke, has highlighted many

shortcomings of the Bill. So, you can well imagine the quality of drafting.

Sir, the Nobel Laureate, Kazuo Ishiguro, in his novel 'Never Let me Go' portrays
a scenario where a community of cloned humans exist only to serve the medical needs

of a more privileged class by providing organs and bodies for use.

Aarathi Prasad, an eminent biologist and author of several non-fiction books on
science, had observed in her book 'Like a Virgin', | quote, "In the last few years, India
has actually illustrated the extreme of what commercialising a woman's body for
reproduction looks like. This is something akin to "The Handmaid's Tale" come to life
amongst a certain demography, taking over the responsibility of producing children for
those who can afford the service. Surrogacy is inherently a practice that is open to
exploitation, particularly in a place like India where gender inequality is so marked."

In the United Nations Development Programme Report, 2017, on gender inequality,
India ranked 125th among 159 countries. In 2016, a study found that the expenditure
on major illness for a woman was 28 per cent lesser than that of a man in India. An
analysis of data from numerous Indian Medical and Research institutions reveals that
the Indian women constitute 74 per cent of living kidney donors and 61 per cent of
living liver donors, but only a meagre 19 per cent of kidney and 24 per cent of liver
recipients. Each was a legitimate donation where the woman gave her consent. Thus,
we can easily presume that in South Asian Patriarchial Society in general and in India
in particular, women are often introduced to donate organs and they are not requested
to do so. If this is the situation in case of altruistic donation that is related to livers
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and kidneys, then we can well imagine the plight of the Indian women in case of
commercial surrogacy, a system only women are biologically equipped for. Poor women
folk in India could be pressurized to the brink of their existence by the family to bear
a child of some rich couple who fancy such commercial surrogacy as going to a luxury
store and asking for a service in lieu of a sum of money, maybe paltry for them but
a considerable amount for the poor surrogate and her family. Thus, we welcome this
Bill as it will, with the provisions in it, serve as a good deterrent against repeat
surrogacies due to family pressure. Gynaecologists are often of the opinion that only
women who do not have wombs or have anatomical defect of the womb cancer actually
require surrogacy. But taking unethical advantage of situations, there are unethical
practitioners and unscrupulous fertility clinics which make billions out of people's
natural inability to conceive, advertising themselves by inviting media to their facility
to exhibit the stay homes for surrogate mothers which are essentially jails. These
professionals and fertility clinic representatives, appear on paid slots of TV channels
to advocate the cause of commercial surrogacy in a way as if bearing a child in the
natural way is unfashionable and backdeted we find even so perpahs the most eminent
of bollywood celebrities being carried away by it and falling into their traps. Many such
clinics are rampant in the Western part of India where recent stories have come up in
the media, of rural women being exploited severely by certain unscrupulous clinics and
unethical medical practitioners who had paid a paltry sum to them but had charged a

few millions from the intending couples in each case.

The Confederation of Indian Industries had valued the surrogacy industry to be
of $ 2 billion worth, most astonishingly in 2012, and it has boomed much more by this
time we are in. This has been the result of the process of surrogacy being governed
by a mere set of guidelines of the Indian Council of Medical Research since 2002, which
permitted the use of women to bear a child at a price. Such lax regulations gave rise
to the term "rent-a-womb". This has had unsettling implications despite its nearly
ubiquitous use. The spirit of the new Surrogacy Bill seems to be guided by the
framework of Transplantation of Human Organs Act, 1994, which permits only altruistic
donation for all donors, living or deceased. Donations must be made for a reason of
love though the donor can be compensated for surgical and medical costs. Thus, Sir,
we welcome this Bill in that it will make legal provisions to take care of all such

illegalities and unethical ventures. But, there are also a number of areas which need
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more attention and legal provisions to achieve the goal this Bill aims for. | would like
to elaborate upon there concerns. Firstly to put on immediately check on the rampant
use of commercial surrogacy till the National and Regional Surrogacy Boards are
formed, there should be a high powered committee in place, till these are formed, which
should include Members of Parliament and eminent practitioners and pioneers in the
field of Assisted Reproductive Techniques (ART) which could inspect and monitor
these clinics.

Also, Sir, the composition of the National and Regional Surrogacy Boards is
dubious here. It should be seen that the ones who head the Boards as Directors have
at least 25 years of experience in ART and the members should also be one with, at
least, 20 years of experience. These are my suggestions.

Sir, there are many clauses which my colleagues have mentioned. | wouldn't like
to repeat them. But there are a few things which | want to mention. In case of abortion,
in addition to complying to Medical Termination of Pregnancy Act, 1971, the approval
of appropriate authority and surrogate mother is required. There is no time limit to grant
such an approval on part of the Board. But this 'time' is crucial in medical emergencies
especifically in pregnancies and it could prove fatal for the surrogate mother. Sir, this
needs to be taken care of.

Sir, it is discriminatory in nature as it limits the option of surrogacy to legally-
married Indian couples. The Standing Committee that was headed by one of our hon.
colleagues in this august House, Prof. Ram Gopal Yadav, had recommended that this
overlooks other sections of the society wanting a surrogate child. So, it had recommended
that the eligibility be widened to include live-in couples, divorced women, widows and
further to NRIs, persons of Indian origin and overseas citizens of Indian card holders
because if NRIs are going to take this opportunity abroad that will be very costly for
them.

Also, Sir, to initiate the surrogacy procedure, all interested parties are needed to
take an eligibility certificate. But again, there is no time-limit mentioned in this Bill. This
is not in the right spirit. There is also no scope, for appeal once their application is
rejected. ...(Time-bell)... The Standing Committee had recommended for this and this

should surely be taken care of. Thank you, Sir.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please keep it in
mind, Mr. Biswas, for next time that a written speech is not allowed in this House. Shri
A. Navaneethakrishnan.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, many things have been
spoken here. |1 would like to draw the kind attention of the hon. Minister to the
provision, namely, Chapter 111, Clause4 (iii) (a). This is also, as usual, I am making my
submission, 'subject to correction.'

SHRI DEREK O'BRIEN (West Bengal): 'Subject to correction' always.

SHRI A. NAVANEETHAKRISHNAN: Always. We never claim that we are always
correct or complete. It says, "An insurance coverage of such amount as may be
prescribed in favour of the surrogate mother for a period of sixteen months covering
postpartum delivery complications from an insurance company or an agent recognized
by the Insurance Regulatory and Development Authority established under the Insurance

Regulatory and Development Authority Act, 1999."

So, the insurance coverage is required for sixteen months only after delivery. |
have gone through the dictionary to find out the meaning of the word 'postpartum' and
I also clarified it with my friend, Derek O'Brien. Now, when she is in the family-way,
definitely, she would face many medical problems. So, the period of the pregnancy must
be covered by this insurance policy. Then who is to pay the premium, that is also not
clear. So, the Bill is all right. In other aspects, it is well and good. By and large, it is
all right. And also, further delegated legislation comes in. What is the sum to be
assured? What is the sum, it must be quantified. Now, it is depending upon the parents
or 'intending couple' as it is worded in this Bill — 'intending couple'. It is depending
upon their ability to pay the premium and also upon the surrogate mother's financial
position, economical background. Though we call it ‘altruistic' and 'not for commercial
purposes’, but any love and affection is not without any expectation. Sir, this is my
humble opinion. So, now, the sum assured is going to be prescribed by the Executive,
the Government. My humble submission would be that a standard amount or a fixed
amount cannot be made applicable to all the surrogate mothers. This is my worry. How
can this problem be solved? The intending couple must be financially sound so as to
take the policy for ¥ 5 lakhs, 10 lakh or 20 lakh, which is going to be prescribed by
the Central Government. Now, if there is no policy during the pregnancy period, there
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would be no purpose served. Definitely that part also should be covered. That is of

utmost importance. Also, the sum assured must be paid. There must be some table or

slab system. The surrogate mother must agree to that amount. Otherwise no purpose

would be served. Without insurance cover we cannot do anything. We cannot even

walk on the streets. So, | humbly request the hon. Health Minister to go deep into it

and do the needful.

Sir, | support this Bill. Thank you.

MESSAGES FROM LOK SABHA
Nomination of Member of Committee on Public Undertakings
Nomination of Member to Committee on Public Accounts

SECRETARY GENERAL.: Sir, | have to report to the House the following messages

received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

o

"l am directed to inform you that Lok Sabha, at its sitting held on Tuesday, the
19th November, 2019, adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to
nominate one Member from Rajya Sabha to associate with the Committee on
Public Undertakings of the House for the unexpired portion of the term of the
Committee vice Shri Surendra Singh Nagar resigned from Rajya Sabha and do

communicate the name of the Member so nominated by the Rajya Sabha."

I am to request that the concurrence of Rajya Sabha in the said motion, and also
the name of the Member of Rajya Sabha so nominated, may be communicated to

this House."
@

"l am directed to inform you that Lok Sabha, at its sitting held on Tuesday, the
19th November, 2019, adopted the following motion:-
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"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to
nominate one Member from Rajya Sabha to associate with the Committee on
Public Accounts of the House for the unexpired portion of the term of the
Committee vice Shri Bhubaneswar Kalita resigned from Rajya Sabha and do

communicate the name of the Member so nominated by the Rajya Sabha."

I am to request that the concurrence of Rajya Sabha in the said motion, and also
the name of the Member of Rajya Sabha so nominated, may be communicated to

this House."

GOVERNMENT BILLS
The Surrogacy (Regulation) Bill, 2019 - Contd.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): The next speaker is
Prof. Ram Gopal Yadav.

Y. IBT TUT ATed (SR USIT): SUFAHIETE AEley, 39 9 & Fafed o wefS
HHST P RUE 8, 98 9T T 910 & 91 SIS U8l 39 Wed # SFRd, 2017 H
wgd g8 At # KT HAS @1 AT o, o/ 9 Ruidy WX e 9 &g 8 8
21 oifeT S dew weayet RwReE off, g3 swma @ f S @ fooeh &t off e

set fdar @ €1 Thirteen most important recommendations have not been accepted,

but 13 minor recommendations have been accepted and on some a=#c = %8l & &
d wod ¥ o SR, Afes o @ RIeiRel off, 999 @ Big A2 At 19 §1 ondt

G Uy S PE 2 I, § ST [ RE W WEqd g1 FAST 1 I8 Reds fear o
& ‘altruistic surrogacy' should be replaced with 'compensatory surrogacy'.
Commissioning parents &1 @I WRFERAT & SIRY gza1 e ST iR S gaia & &
Sl Sieed €, S9a! W U frd S| S WRAIe 98} ', 98 fdedhd il §, &
H I g U TEN ARl | 98 Sa91 B We I, 9% 9 HEl dd B Wi, IS Pls
UE 3T & A1 g e Bt aid T8l g1 B g5 B 9 "N dd I H @A Big
MM & T8t & | IHT Ugel H SIoH &A1, 8- ¥ fdodel el @A, SEY By
e 1€t AT €, I8 99 B BT &1 ZA B e & 91 she would get nothing.
T HAS 9 Rade fHar of f& SHal IR dr=[eE foar o7 =nfesv | S9
BN & U U e @t 1St g ARy, e {6 @8 arif T 81 |9
BART I9 RAGIRE B &1 M1 TRT| A6, HHST 7 I8 RGNS @i o f5 ARy
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[ 39 MU gred]

& USR & T P10, NRI, OCI, Sa(s faie 3R ISt &1 varrss fovan s =yl
OCI 3R PIO TRE &I Ul 1 & U A9 SATIT P8I T, dlfh d 30 B
{37 T B SMY| T ¥ d18% Y 3R g8l W) ¥8d offl, dlfhd 3R ducl
infertile & 3R a8 WA & INY RGN A T2a1 UQ $A1 9184l 2, Al [dge
A, A fergwa™ | Ol SUd! Yo S €, S BH 9™ (e el PRl AEd ¢
MU Baa NRI &I a1 WeR f&an, ofdd PIO iR OCI &1 3mus 39+ include wTEt
fpar| g Tgd important RIwTRer o |

AEICY, Uig a8 b S 91d oY, 98 safav oY, wife g9 o SMd © b sioide
TNT 40 3R 45 ATA &I IF # T A & 3R 45 AT $I IF & 918, Uid At
qH AT S TATS el Il a9 9 39 Refy # € 81 I8 Iad & a8 Rived s
W AR B 9 | gAY a8 recommend AT A1 {5 wET B 4 U qY A€ QT
frar Sie | safery #R7 fdes § f uig 99 @ reduce WRe Udh AT HR fIAT SN,
but you did not accept it.

AEIGd, e Hea@yul RmRer off f6 WREe 7e% 8F & foy S gt Rafea
@I e TS TS 8, it should be removed. € He SATGT complicated AT & | 3%
Tl g8 Sl TRAT arell 9 9 &g €, I8 I 81 Abdl & | B AT, =], wedolt
JT 989 WRAIC "X g iR Ifg 991 Y 7€, a7 URIR § Holg BT HROT g5 S |
IR IWRFIE 7eX A, IRIR & e Fde & BIg gear U7 811 © 3R 91 & o
BT Wed €, 9 9@ BR § ARGl HR <, A1 udl gl & S SqP! Al T,
IRNAIC AGR, I8 oo Bl 3N AN | HH-HH Hiuet & fag ¥ srrer 81 o €, det
9T FoF B o [ I A EERT e € SIR 39 feWE 9 s¥@! Uiudl ghRI €,
TI 3MT RT B2 SATIY 39 SiZE Bl lad & foIv d8el 3 I8 Rmiier & of
f& close relative should be removed, @1 Mg T Ufaeda A1 M1 92t ared | ST
feTRat 7 for fear iR foa a1 fean, 99 W= oy 99 ot 9 &f & <t | # &g
areal g o I uifed el gl

HEIGd, Vb A%l 98d Hewyul ad I8 o f& ART Bill Ugdl I IR o7 3R
ST # WRIERf foe o, Wi ST9 9% Assisted Reproductive Technology &t gRfY
Al SEd! Sfad & Felifad T8t B8R, 99 d% AR ORI 81 & A8 gddl g
3AfTT HHST 9 I8 recommend T o f I8 a1 o 9@, a1 399 sl ART
Bill <Iram ST | 519 9 ART Bill &1 of/™1 S0, 99 dd SRARAT f9al shidede 9o
g1 T8l Foar| gaferg snft 9@ il RiRed garar 81 8, 981 Fofdl 2| WRRIE A9
& forg Mt a1 T IR Fefifed =1fey &k @efifiasd 9€1 €1 They are not separate
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clinics. TRFIEC Agd & forw oremt Jefife & ok ART & 37l &f, oifed 9 =gt
g1 safg & @ aEd g 5 9 e give a) fewn 2 ek AR 7t
Wt B form g, of ugel g9 &1 a1fdTl It is like putting a cart before the horse,
IE Refa Tl

#eIed, a8 Rfa ART Bill & HEford ot | &9 <t 31, I &dt 7 a8 Rats
foar o f5 ©: 91 & AU SRRE & yaRAT 81 ARV | SHHI 16 HelH B 3T,
S fe o9 €, safev oMy S9! fafmy o ara g IRaU ok S9d A "5 I 31T
q SISl 59 a7 & @ ol 9 S woler QU €, A #9 8 A8l Ayl 8 A
T o &9 ATt & fog o oy o2 5 fquer & €, ofd 3 9RY 91, SRS 1 S Aorer
QU o iR aMud S Usel & dadl o, 30 G WY, 9 99 ARI RAmIRed @, S
B9 8 V8 &, ST WEHd € | Wl SIMd € b ST U dgd & e Sfae} €, 3
fdd ft €, Sl 39 Aole=d @I, S §ARI &7 HHeT &l RImiRet off, 89 w) IR
TR AT | PR e e fdeT &1 R of¥t, @1 Sid 8RN, aRA1 SHET Big B
el F@mer T | RN 9 gorar I8, dfed IRER g T8, 98 49 8 ool eiR
SOGT Ig S a9 d9] IfcHY B9 8, 98 ¥l ¥9 ' S|

IS (S guIeg, YR M) 9IS |

1. I MU ATeq: FE16d, &9 RN 1 ARAIC 7S & 3R BERIT INed &l
A HHCT A g ol J3 gg ST gaN b SR Wew 7 I8 $El & e,
g Rfey 3R 81 ¢ & 5 Borlfed™ iR Bel-pel A orefbal 3t €, J 3191 3iaq
TET 99 St €1 N7 BT 99 ot & 3R BEd ol fb Ut sl B ARy, e
aret blonde 41 811 ¥ SHHT W ol €1 &9 YOI [ AU $ADT b = fe,
I g & B8 o U | A W fhar 51 om? Side] @I dldg o (Ul (@6
Pt "l SfaeY B Allg g 3R WIRIE AeY $I B8 oG v9d fQu| sfer wdier
uqr Fgt fhem "2 9 @red € o fofew a1 wonfeam SRit Saat dae 81 98 Ua
TN b B8 T B 39d fay wifeR Rrew M1 @Ryl 3 9t Al . (@aem)...

fager & =T (37 AR T M) I1ed SN, UASIRAT fadT # IS9Pl e S
..(TEE)...

Y. T MU AIeT: S hTel <2 RIT ST XS BRIVA? .. (SAFENH)...

SHRI DEREK O'BRIEN: Sir, please give him two minutes more.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Already three extra

minutes have been given.
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SHRI DEREK O'BRIEN: Sir, he was the Chairman of the Committee.

O IM MU IIed: 98 EART Pl prerogative 81 | SHd! I8 ¥ WRT B
TE 99 Adhdr ¥, e (). T U JEI-w 9t del 6 ¥ dist § iR
3¢ IR 3T WIRC! 9 BT STeal of MT| I S 9t 978 8, MY 9 1l Bl IFH
TSove X offl, dl U& dEga¥ WAl f9a WY 99 |aar g, S9al dld alle |
implement ¥} fom ST |haT 1 2016 # I RIS 3 ot fo &1 27 million couples
T € S anfl infertile €1 SR %hacd e WRIe U BIEfAST @1 evaluation BRI
21 3R 99 P o, A1 9gd faamd gRfl, wifd T O ofud Ul a+l <Hd ©,
T Felifed €1 S Sd & &5 9% g=ar 121 81 9l €, 9 BIRTe &3 f& surrogacy
& SIRY g1 811 erefife adoption Wt €, IABI &l IAHT S Ahal 8, olfhd AR
¥ SIRT N I8 W9 B FHaT €, T B SABT YR Ao BT | F MO TE TR
SR § b BHCT 1, [SRaH STaRT <9 Sfl &1 9gd a9l NG o1, SeH agd Jeayy,
el Ruid g91g o 3R 9gd g UAM R @l ¥ Yudie &R, Jaduey A S
R PR g7 T AT | 5899 AR gwifad AR W geT W1 AT, Ay S RImIRE
&I, St b #ecaqul ard €, STl Wi B9 | Al g WA § by <A B T g
A foram €, @ SEW HB el BN S SHP! q A ©, R SHBI A8l A, Al
g dHR BN YA 3T SHBT AN ... (GEH)...

IuquTeTeT (St ERg, AW I[@): AT, TS |

Y. T MUT AIed: T 39dT include &%, I8 AT Mo Urel=T €1 M e
® TR & 7, g9d oy e gd-agd g=dis |

SHRI AMAR PATNAIK (Odisha): Sir, the hon. Minister has referred to a number
of countries abroad which have brought in this kind of legislation. So, I thought I
would just start with that. The first thing is the payment to the surrogate. Many
Members have spoken about it. Hon. Minister has talked about various countries like
India, Netherlands, United Kingdom, South Africa, Greece and Russia, but one particular
terminology, which is also very similar to what we use in company law, any ‘'loss of
earnings' would probably be a better term than giving insurance and medical expenses.
For example, if the surrogate mother is a working person and if for nine months, she
can't for a job, then actually, it is a 'loss of earnings' for her. This is one.

The second point is requirement of being married. | was very happy that the

Standing Committee had made those recommendations that single male or female could
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actually be given that right, but that has not been accepted, | think, under the
misconception, or let us say conflation, that adoption and surrogacy are same. | think,
there is some confusion over there. You can't dictate a right to somebody that you
should adopt and not do surrogation. This is a very paternalistic way of giving a
particular right to the people. So, the single male or female, if he or she is interested,
should be given this right. | think, you can't force them to adopt somebody. You could
actually give them the right to be a surrogate mother or a surrogate father or be an

intending person who wants to take a child.

As far as citizenship is concerned, | have seen in all these countries, again, the
requirement is there. | am sure, the Government would have looked into it, but leaving
aside the OCI, the point here is that surrogacy cannot be equated with adoption. There
is an element which goes much beyond adoption in following a practice of surrogacy
to get a child, and that has not been appreciated probably, and, therefore, in order to
regulate the entire process of a woman not being exploited, | think, the people who are
intending to have a relationship which goes beyond, or, which is into the human
emotion of having a child from one's egg or whatever, is totally lost in this Bill. I think

one has to appreciate that.

Much has been talked about the existence of medical infertility. | see that in most
of the countries, the condition is not just infertility; it could be anything for medical
reasons which cannot be treated, or, the intending mother cannot do it. So many other
reasons are there. | think that has been copiously discussed here. | would not like to
repeat, but certainly, the way 'infertility' has been defined is not sufficient. As Prof. Ram
Gopal Yadav said, this Act will just not work. There will be no surrogate mothers

coming out.
(MR. DEPUTY CHAIRMAN in the Chair.)

The most important thing is the imprisonment for engaging in commercial surrogacy.
I have been doing audit of several of these Acts, as | remember of the CAG organisation
for many years. | can tell you that if we look at the PNDT Act, in the entire Act which
has been designed, there will be several agencies which will be registered. How will you
check them? Have you been able to check even the implementation of PNDT Act, that
is, the determination of sex in any of these clinics that have mushroomed all over the

country? Wherever we have done, in many States all over the country, we have found
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that in most of the places, the system itself, the number of health officers itself, is not
sufficient. It has not been designed to cope up with so many of these institutions. Here,
the same thing would happen. There will be a grey market; there will be a black market.
The problem is that when you increase the punishment or when you apply a public
policy which is very stringent, the scope for rent is always very high. That has to be

appreciated.

So, my suggestion, in the end, would be that this Bill should go to a Select
Committee. | think we should have a relook at the provisions of this Bill. I also think
that in provisions like eligibility certificate, the essentiality certificate, there is no review
provision. There are several lapses in the current Bill and we need to have a very deep

relook and revisit this. Thank you so much.

STt BEHET WA (MER): STAHINT HEIGY, 3MUd! dgd-agd gishar| § 9 e
& T F fov @ g8 I el off oiRa & forv w9 gue e 9 =ian €, oW
I8 i 991 B TP AR <19 A7 T2l 99T ©, Al S AN H By avg Bl ydrednd
e TSl €| AT @R HA Sft 1 AW el 'Y 98 7 SR et I8 9o ara)
RS TRM AU AW P FwY B, U Sirel & dr d gl SR &1 e a4
P PIRE B B, Nd I8f siice T8t &1 3¢ faw & g7 531 St &1 e <l
gl

T 0 # o & It wEr , Rt @=f e9R gdaaelt ¥ @ E1 # wN
AR WX MU T8 ARG PRal g [P AR HAST & YARAA, Ul XM MU grad Sff
9 39 W4y ¥ S g QU €, ST W PG AR Gl Bl 59 9 7 wniHe b
EIEG I

MU 39 et & Ui Wi & 9T 99 e 8, 3 A o g gnf
o Uig AT B A B GS[HR TP A PR (AT WY | 4 3RA PI I§ Al 81
g fp g8 7 € 99 Wahdl & W arg # A Hiqw T SAP ol ) g, W
#F ol # S @d fear @ fhan, ofes SWd 919 oFPR 9 3roel S 9T @l 'R doT
<, 9 1 SEHT R )16 81 oo | Ui Refa § R 9 Wy % 9sd § 6 s
uferar & S9d! gedr U1 81 SNy, df 9 ddsdl df Rt @Re g 9 99 et |
NI, 3T IE i FET T 5 enoide wndl o 99 W BRI B, W H 9= & fog

T AT BT 3R SA9R BRA-BRd SIdb! el #§ T6d Bed o |
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M 349 9t # va 91 iR Bl € fF WRARft & foy Meedw Reder g
FIfEY | A foran g9 gear 721 & &R &R S fdedw RedeR €, 3 sFier # I&d
g feT BART U ¥ &1 RWER AR UM 8dl &, il AR g 3R && &l
THSIAT B | U F 3MUdh! sHd! TR e A1 811 b oMy Mecaq Reder fada
HAIR? S99 Plg AT BTG G901 €, Al IADI IHA ST U8 & o IaH g
Y Hifeld Td JuTd eeal & SRIt B T BMT 9gd SN @, dlidh 3N Tdddx by
e Uar T &

AR HAT S A 3l 31a WieeT # §ar o e WRA # 35,000 WRIERAT Fefifd
T IE T AR & JAIfed AR ¥ # WRERA FT Al SRER T 2 3RS
SR Bl I8 919 98! 8 & vRd § WRER da-e &1 SRIATd gsedl | 81 8T 8,
fpd S At 1 919 I8 € fF RT # g ¥ IR & BRIGR BT THT 3Me
e fae=il ewfedl 7 €1 o 81 €1 sl § A |l S Bl U Bl AT G
G < =mEddl g1 # Sl g RO e W WRERA BT el gl &, S
e & fog € o 7' fa @ € dfed 59 9 I8 § fF o ' g Wi
S B URHAT BT VRS BY ST, A ARENT B STORd &1 T8I US| ST BEr 7 Bl
e Bl NS o AT o | 9gd el &, sl 9918 A AR gl Mg o 31 oIy
WA W &9 T 2 21§ MUP! G arhd] qaFT dredl g1 AAYR H el
g, STgl SRl W gEdl ¥, 98 ’e W Ud A-uar 4-5 79 & ded B 8IS
B Tl Y| G BT FHI AT R S BT gad ATl AR A I T & I D AT
AL, A W <@ Ul 98l Ue ufdueh W @S ¥, el gear a8t a1l % S
g B MG o9 B ST UHS &I 99 AR 7 Hgl, e €, Ig Il gaf Bl o
fear ST, Rife s goar T2 §, T g DI WU AW dRE A BT | I9 q8
Fea dF-aR AT BT 81 T, U A /O AN A 99 o] {6 98 gear 399 98d Jices
B T € SR gAH A <7 T8 wahdn, 1 S AR A S ufueh UR g9
IE Y 3, I WA A B BIRRET @l T AR ST 98 F@r B B B
P | 99 I§ GIX WX dd IS, A1 H9 AT S0 [AURT | HEHR, S UihaTy
off, ITP1 R FRATS AR IA T I SAD! A BT faeAdraT| 3T 741 I8 2 b qean
ME o # Hel 9 FHel 98d Sfeadiy &1 3R §7 Sfeadiall & IRd Y a1 S,
Al WRARA @1 SeRd &1 T8 A | gga-agd i |

O e Sl S B 8 Gl agen B Lo @l 1 (Ukes) G2 hASS masiaa T
Udaﬂ-;‘“‘:“‘—‘“c‘lé‘i‘JPuﬂ—‘u“‘s'Uﬁ’@)ﬂiﬁjﬂsc‘léu&"wé&

glom b g8 2 (A o Ul 2 GDe S S Jlesy aa (  Ugiog

SRS QU S a o e agiulgs Hle 0w S0 B 08B0 S 2ok LS e

tOriginal notice of the question was received in Hindi.
tTransliteration in Urdu Script.
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(23 p33)

SHRI K. SOMAPRASAD (Kerala): Sir, this Bill regulates surrogacy procedure. As
hon. Minister said, a lot of couples from different parts of the world are coming to india
for surrogacy procedure.

Unethical and commercial surrogacy practices are also happening. Due to the lack
of an effective law, nobody is capable of preventing the unethical exploitation in this
field. | expect that this legislation would help in preventing the unethical commercial
surrogacy practices. | do agree with the Government. At the same time, | have certain

comments on certain Clauses.

Sir, in order to prevent commercial surrogacy, several restrictions are imposed in
this Bill. One of the main restrictions is that the surrogate mother should be a close
relative of the intending couple. But 'close relative' is not defined in the Bill. It is a
lacuna. It is not practicable. Due to religious faith and some other reasons, most of the
relatives could not act as a surrogate mother. Here we should find out a solution.

Another condition is that the intending couple should wait at least for five years
after their marriage. Why should they wait for such a long period? We have a well-
developed technology in this field. The infertility stage of the couple could be confirmed
within a short span of time. So five years is a very long period. It should be limited
to two or three years. Another point is about National and State Surrogacy Boards. In
the National Surrogacy Board, only four Chairpersons of the State Boards would be
included at a time. We have 29 States and several Union Territories. How long will it
take to complete one cycle? Each State and Union Territory would wait for a very long
period for their turn in the National Surrogacy Board. More state representation should
be there. At least ten States should be allowed to represent at a time.

Another point is that Clause 14(f) says that in National Surrogacy Board, ten
expert Members are to be appointed by the Central Government. But their tenure is of
one year only. Within one year, there will be only two meetings. Then how can you

tTransliteration in Urdu Script.
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utilize their efficiency within this limited time? My suggestion is that their tenure should
be increased at least to two years.

The same amendment should be implemented in the State Surrogacy Board also.
Also, the Bill is silent about the transgender couples. Thank you, Sir.

SHRI P. WILSON (Tamil Nadu): Sir, the DMK opposes this Bill in its present form
and requests you to send it to a Select Committee.

At the outset, | would like to know this from hon. Minister. What happens to the
surrogacy procedure that has already been adopted before the Act came into force or
while the Act is coming into force? There are no answers. It will lead to more orphans
in the society. It will lead to criminalization of reproduction. The Bill has ignored the
recommendations of the Standing Committee. It has not taken into consideration the
recommendations of the Standing Committee. Why does the Surrogacy Bill allow only
the surrogate mothers who are genetically closely related? What is the reason? Why
is it sought to have only them as the surrogate mother? Is it not irrational? Is it not
whimsical? Is it not arbitrary? Is it not fanciful? It promotes casteism. With due respect
to you, | am saying this with a heavy heart that it will promote casteism and racism.
It will be used to divide people by adopting reproductive restrictions and choices. By
promoting surrogacy within genetically related close relatives, we are losing hybrids in
human races. Couples who want to have baby through surrogacy and have families
affected by any genetic disorder, they are totally helpless in this Bill. The Act cannot
select the surrogate mother. The liberty to reproduce and bearing child should be left
to the option of the parents who propose & surrogacy and should not be left at the
mercy of the Act.

The Bill does not take care of the surrogate mothers who are in hospitals. There
are no facilities like maternity leave and other incentives. Now, there is a clear
discrimination.

MR. DEPUTY CHAIRMAN: Please conclude. It is already 6 o'clock.

SHRI P. WILSON: Sir, I am concluding. The Bill creates a caste distinction and
it is attempting to divide the society. We preach secularism but we are not following
it. I would only point out certain infirmities in the clauses. There is altruistic surrogacy

which means that there would be no charges, expenses and remuneration.
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MR. DEPUTY CHAIRMAN: Please conclude now.

SHRI P. WILSON: However, the expenses suffered by the surrogate mother are
not taken care of. Even the wife will not accept that for bearing the child.

MR. DEPUTY CHAIRMAN: It is already 6 o'clock.

SHRI P. WILSON: I, therefore, would request that sufficient compensation should
be given before the surrogacy period, during the surrogacy period and after the
surrogacy period. And this compensation should take care of all the expenses. You are
only talking about medical expenses. Then, another provision is in Section 39 which

provides for a presumption.
MR. DEPUTY CHAIRMAN: Please conclude. Your time is already over.

SHRI P. WILSON: There is a presumption that the relatives of the surrogate

mother have aided and abetted, which clause is illegal.

MR. DEPUTY CHAIRMAN: Please conclude. It is already 6 o'clock. Your time is

over.

SHRI P. WILSON: Okay. Thank you, Sir.

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: Now, Special Mentions. AR AGRIT0], LM NG
A B Th e B 9T g/ 1l g 1 Shri R. Vaithilingam. Are you reading? Okay.

Demand to review the Food Safety and Standards Act to
curb food adulteration in the country

SHRI R. VAITHILINGAM (Tamil Nadu): Sir, | wish to draw the attention of the
Government to the urgent need to prevent food adulteration in the country. There are
increasing incidents of food adulteration throughout the country posing health hazard
to people. The existing laws are inadequate to curb adulteration in its colossal
proportions. The Food Safety and Standards Act, 2006 came into force in 2010. In terms
of new law, surprisingly, the penal provision for various offences was placed in the
nature of monetary terms. Penalties for very serious offences were diluted to punishment
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between three months to six years. The Law Commission has recommended that
Sections 272 and 273 of the Indian Penal Code be amended to make adulteration a
serious crime where punishment could go up to life imprisonment depending on the
gravity of the offence. The panel, headed by a former Supreme Court Judge, Mr. B.S.
Chauhan, wanted Section 357 Of the Criminal Procedure Code to be amended so that
courts could order compensation to victims. The Food Safety and Standards Authority
of India has recommended stringent punishment of life imprisonment and Rs.10 lakh
fine for food adulteration. Children are worst affected by food adulteration. Many
brands of milk and milk products sold in the market are reported to be sub-standard.
Some of the products like soft drinks and processed food are said to have very harmful
ingredients. | urge upon the Government to comprehensively review the Food Safety
and Standards Act to provide stringent punishment in order to curb food adulteration

in the country. Thank you, Sir.

it TR AT AERET, SiI lay $RAT 98§, Aelde UgdY, they can
lay. Shri Husain Dalwai, not present. Shrimati Shanta Chhetri, not present, Shri Ripun

Bora, not present. Shri Elamaram Kareem, not present. Shrimati Kahkashan Perween.

Demand to find a solution to the frequent devastation caused by silt
in Farakka Barrage in Bihar

St FEHe WA (FER): 7815, BREHT SRSl & I9g ¥ [98R 3iR IIRES
B AT 916 ¥ e ¥8d € IR WKl q@rel Hedl &1 W H M & S eM A A
& T T Y] R F AR g St S eRad RN S 9
& H9y # IR-GR HE 2| AW I H B I 80 PRI§ < M I &l THD
guRUM q1¢ a® & Afg T& T T F urft S areft w8 weferat e fagqw =
g 1 AR BT ISR BH B AT FE RIS W & g B AHAY FAR S8R
P SHIF BT T 8T &1 8] Sl Bl JgHT 3l § Bl el 81 399 8 AT
T SATh Held Bl S # A & | B Wrg W H faes g ga 2

TgIgd, dic W 991d & U 8 ITd BRI o IRPR HRIel BUY I B Ja!
2 fderR 9 fUee 5T 9 319 9o 9 dRIe $ed by AR ¢ 9 g9/d ) =
U €1 T9ma & X WHT WA P draole By Al Bl el 8% el @16 el Sl
2l

ufeRT faeivs gHiY] SR Sil, Co-ordinator of South Asia, Network on Dam,
River & People €| S=F #t &81 € & 42 A Ugel 1 BBl RIS &I dhlel
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g O e zlon A S U5 S8 Mg s e o st Bl e
e WY o S S U
(24 p33)
MR. DEPUTY CHAIRMAN: Shri V. Vijayasai Reddy. Will you read or lay it?

SHRI V. VIJAYASAI REDDY: Sir, please allow me to read it. It is very important

issue.

tTransliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN: You can read the subject only.

SHRIV. VIJAYASAI REDDY: Sir, I would read one para and remaining | would lay
it on the table.

Demand for Funds for Godavari-Krishna rivers interlinking project

SHRIV. VIJAYASAI REDDY (Andhra Pradesh): Sir, the irony of this year's monsoon
is that in spite of 'very healthy' rainfall in the entire Andhra Pradesh, Rayalaseema,
Nellore and Prakasam districts are facing drought conditions. It is not new "to this
region, but it is new and shocking that in spite of 'very healthy' monsoon, this region
is still suffering drought conditions. So, the Andhra Pradesh Chief Minister found only

one solution to this recurring problem and it is to link Godavari and Krishna Rivers.

Inflow to Srisailam reservoir in the last 52 years came down from 1,230 TMC to
456 TMC. Secondly, about 2,780 TMC water from Godavari is going waste into Bay of
Bengal every year. This has resulted in severe water crisis in Krishna delta, Rayalaseema

region, Prakasam and Nellore districts.

Looking at this annual chronic problem, our visionary Chief Minister has decided
that the only solution to this problem is to link Godavari and Krishna Rivers. So, he
made a plan to take Godavari waters to Nagarjunasagar and Srisailam reservoirs to
stabilize Krishna delta and provide water for irrigation and drinking purposes to
Rayalaseema, Prakasam and Nellore districts.

Our Chief Minister met the Prime Minister last month and submitted a memorandum

requesting to help Andhra Pradesh financially for interlinking of Godavari and Krishna.

In view of this, | request the Prime Minister to kindly consider request of Andhra
Pradesh Chief Minister and grant sufficient funds to Andhra Pradesh for Godavari-

Krishna Rivers Interlinking Project.

MR. DEPUTY CHAIRMAN: Shri Sasmit Patra. You can read the title and lay it,

if you want.
Demand to enhance the present rate of royalty on coal from 14% to 20%

SHRI SASMIT PATRA (Odisha): Sir, there have been repeated demands for

enhancement of rates of royalty and sharing of clean energy cess by Odisha. The
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[Shri Sasmit Patra]
royalty on coal was last revised more than seven years ago, on 10th May, 2012. The

Odisha Government led by hon. Chief Minister have been demanding enhancement of
the present rate of royalty from fourteen per cent to twenty per cent. However, because
of non-revision due since May, 2015, the Odisha Government has lost about Rs. 2,900
crores towards royalty and another over Rs. 700 crores towards DMF contribution up
to March, 2019. Further, since the introduction of clean energy cess levied on coal from
2010-11, the Central Government has received about Rs. 23,000 crores, but Odisha has
not received a single penny. Odisha's demand for sharing of at least sixty per cent clean
energy cess to deal with negative externalities of coal mining has not yet been considered.
Due to coal mining in Odisha, the resultant pollution of air, water and soil is being faced
by the people of Odisha. The people of Odisha are suffering and to meet the
environmental challenges and pollution and to redress the situation, funds are required.
The Centre has funds derived from the people of Odisha through coal mining. | demand
that the Central Government may enhance the present rate of royalty from fourteen per
cent to twenty per cent and "provide at least sixty per cent of the clean energy cess
collected by it to Odisha for the development and meeting the environmental challenges

faced by it due to coal mining.

MR. DEPUTY CHAIRMAN: Shri P.L. Punia, not present. Shrimati Shanta Chhetri.

Just read the heading and you can lay it.
SHRIMATI SHANTA CHHETRI (West Bengal): Sir, please allow me to read it.

Need for steps to be taken by the Government to preserve

the ethnic identity of Darjeeling hill tribes

SHRIMATI SHANTA CHHETRI: Sir, it is observed that the majority of the (Gorkha)
people living in Darjeeling Hill were considered as "Hill Tribes" in British India and in
the early Independent India, Government of India had granted number of Government
facilities like "Darjeeling Government College" and other institutions in the above

context.

Further, few sub-clans of the Hill Tribes like Limbu, Tamang, Sherpa, Yelmo, etc.,

have been given Scheduled Tribe status.

But, similar sub-clans like Rai (Kirat), Gurung, Magar, Khas, Newar, Yakha Dewan,



Special [19 November, 2019] Mentions 425

Mukhia, Thami, Jogi, Bhujel, etc., have been left out in spite of their similar social,
economic and cultural traits. The left out tribal Gorkha communities could not claim
their tribal status when committees were set-up for identifying the tribes after

Independence due to shyness, ignorance and isolation from mainstream.

I humbly request the hon. Minister for Tribal Affairs to inform whether the
Ministry have any policy to include left out Hill Tribes in the List of Scheduled Tribes.
Further, on behalf of the Hill people, | would request the hon. Minister to let us know
the details of the following committees like Ashok Pai Committee, Vishu Maily Committee
and more recently, the Tshering Ranjan Committee. The people of Darjeeiing would also
like to know the steps taken by the Government to preserve the Himalayan Cultural

ethnic identity of the Darjeeiing Hill Tribes. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The House stands adjourned till 1100 hours, on
Wednesday, the 20th November, 2019.

The House then adjourned at twelve minutes past six of
the clock till eleven of the clock on Wednesday,
the 20th November, 2019.
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